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 LOK  SABHA

 Wednesday,  August  23,1972/,
 Bhadra  dL  894  (Saka).

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (Mr.  Speaxer  int  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS
 Objection  of  Tamil  Nadu  to  Directive  for
 Correspondence  with  centre  in  Hindi

 Os,  SHRI  V.  MAYAVAN  :  Will  the
 Ministcr  of  HOME  AFFAIRS  be  pleased
 lo  state:

 (a)  whether  the  Tamil  Nadu  Government
 have  objected  to  the  directive  of  Centre  to
 the  Joint  Secretaries  for  correspondence
 with  the  Centre  in  Hindi  and  have  asked
 to  withdraw  the  directive;  and

 (b)  if  so,  the  reaction  of  Union  Govern-
 ment  therto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA)  :  (a)  No,  Sir.

 (b)  Question  does  not  arise.
 SHRI  ५.  MAYAVAN  :  The  Chief

 Minister  of  Tamil  Nadu  had  already  clari-
 fied  on  Monday  that  the  Central  directive
 on  Hindi,  he  had  referred  to  in  the  Assembly
 last  week  related  to  the  mode  of  addressing
 Union  Ministers  and  the  Secretariat  and
 Not  to  the  correspondence  and  that  it  was
 issued  by  the  President  on  May,  3,  1971
 and  forwarded  to  the  State  Govern-
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 ment  by  the  Prime  Minister's  Cabinet
 Secretariat  and  the  Notification  amended
 the  Government  of  India  Allocation  of
 Business  Rules,  ‘1961  substituting  Hindi
 equivalents  for  English  terms  in  the  First
 Schedule  of  the  Rules.

 So,  I  want  to  know  whether  it  is  a  fact
 that  the  copy  of  the  President's  Notification
 which  was  issued  on  3rd  May  has  been  sent
 to  the  Chief  Minister  of  Tamil  Nadu,  giving
 nomenclature  of  the  Ministries  and  Minis-
 ters  in  Hindi  and,  if  so  what  is  the  purpose
 and  what  is  the  present  position.

 SHRI  RAM  NIWAS  MIRDHA  :  There
 is  no  question  of  there  being  any  directive
 ta  the  State  Governments  that  they  should
 address  the  Ministers  of  the  Union  Govern-
 ment  in  Hindi.  The  question  did  not
 arise.  I  donot  know  how  this  impres-
 sion  went  about.  As  regards  the  nomen-
 clature  of  various  Ministries,  the  House
 is  also  aware  that  this  problem  was  raised
 here  but  it  was  satisfactorily  solved  and
 certain  amendments  were  made  in  view
 of  the  opinion  expressed  in  this  House.  I  do
 not  think  there  is  any  problen.  with  respect
 to  that  Notification  either.

 SHRI  ७.  MAYAVAN  :  Mav  I  know
 whether  these  chi  are  in
 with  the  famous  assurance  of  Nehru  to
 non-Hindi  speaking  States  ?  ]  want  to  know
 whether  the  Government  has  issued  strong
 directives  to  Government  servants  to  use
 these  nomenciatures  under  the  threat  0
 disciplinary  action.

 fs  SHRI  RAM  NIWAS  MIRDHA  :  There
 is  no  question{of  issuing  strong  directives
 under  the  threat  of  disciplinary  action.
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 These  are  Government  orders.  As  I  said
 earlier,  a  satisfactory  solution  was  found
 in  the  House  also.  There  is  no  question
 of  taking  any  disciplinary  action.  All  the
 Government  servants  are  expected  to  obcy
 these  ordeis.  But  there  is  no  problem  with
 Tespect  to  taking  any  disciplinary  action.
 There  is  no  need  to  do  so.  There  is  no  occa-
 sion  for  doing  so.

 SHRI  V.  MAYAVAN  :  Is  it  in  conso-
 nance  with  the  famous  assurance  given
 by  Mr.  Nehru  to  non-Hindi  speaking  area  ?

 SHRI  RAM  NIWAS  MIRDHA  :  Every-
 thing  that  is  being  done  with  respect  to  the
 anguage  policy  is  in  consonance  with  the

 wishes  of  the  Houses  as  expressed  by  the
 Resolution  and  assurance  given  by  the  late
 Princ  Minister  Nehru.

 SHRI  SEZHIYAN  :  The  hon.  Minister
 was  kind  enough  to  recall  the  assurance
 given  on  the  floor  of  House  last  year  in
 regard  to  the  amendment  to  the  President's
 Order  wherein  it  was  stated  that  Fnglish
 names  will  be  changed  to  Hindi  names
 with  Roman  /ibi  in  brackets.  Then,  an
 assurance  was  giver  on  the  floor  of  the
 House  that  English  names  will  be  retained
 and  within  brackets  names  will  be  given

 in  Hindi.

 Now,  contrary  to  that,  I  find  there
 are  many  communications  received  by
 Members  of  Parliament  and  also  by  the
 public  wherein  Hindi  names  are  given,
 either  in  Devanagari  libi  or  in  Roman.
 For  example,  [  have  got  an  envelop  which
 has  been  addressed  to  me  wherein  every-
 thing  is  in  Hindi.  I  do  not  know  from

 where  it  has  come.  Here,  J  have  got  another
 letter  written  to  a  person  in  Tanjore  District,
 Tamil  Nadu,  wherein  Hindi  names  are
 used  Bharat  Sarkar  Vitta  Mantralaya,
 Rajaswa......)  do  not  know  from  where
 it  has  come.  The  English  form  is  not
 given  there.
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 Why  not  follow  the  assurance  given
 here  that  the  names  will  be  retained  in
 English  with  Hindi  names  in  Devanagarilibi
 what  happened  to  hat  assurance  ?
 Even  a  Minister  in  Tamil  Nadu  has  told  me
 that  the  Departments’  names,  etc.  in  the
 communications  addressed  to  them  are
 in  Hindi.  |  want  a  categorical  assurance
 from  the  hon.  Minister  as  to  how  far  the
 amendmennt  to  the  President's  Order
 just  now  mentioned  has  been  issued  and
 how  far  it  has  been  implemented  in  spirit
 and  letter.

 SHRI  RAM  NIWAS  MIRDHA  :  As  |
 said,  the  intention  of  the  Government
 is,  and  we  have  issued  orders  to  that  cffect,
 that  the  assurances  given  in  this  House
 have  to  be  obeyed  and  obcyed  in  the  right
 spirit.  The  hon.  Member  has  given  some
 instances.  If  he  can  pass  them  on  to  me,
 I  will  examine  in  detail  what  lapse  there
 is,  whether  it  contravens  the  assurance
 given  and  we  will  take  steps  to  set  matlers
 right.

 SHRI  M.  RAM  GOPAL  REDDY  :  I;
 there  any  opposition  to  the  use  of  Hindi
 from  Andhra  Pradesh  and,  if  not,  is  the
 Central  Government  going  to  persuade
 all  the  States  in  the  country  to  progressively
 use  Hindi  ?

 MR.  SPEAKER  :  The  Question  con-
 cems  Tamil  Nadu,  not  Andhra  Pradesh.
 I  do  not  object  if  he  has  got  the  answer.  lam
 judging  the  relevancy  of  your  supplementary.

 SHRI  M.  RAM  GOPAL  REDDY  :More
 than  85  per  cent  of  people  in  Tamil  Nadu
 want  Hindi............  (Interruption).

 MR.  SPEAKER  :  No  please.
 ft  रामसिंह  भाई:  हिन्दी  के  सम्बन्ध  में  केन्द्रीय

 शासन  की  जो  नीति  रही  है,  भ्र क्सर  यह  देखा
 गया  है  कि  तामिलनाडू  सरकार  उस  के  विरोध
 में  वातावरण,  बनाती  रही  है।  क्‍या  केन्द्रीय  सरकार
 ने  इस  सम्बन्ध  में  गम्भीरता  से  कुछ  सोचा  है  कि
 बागे  क्या  एक्शन  लेना  है?
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 wom  महोदय:  ड्राप  ने  इस  प्रश्न  को  लच्छो
 तरह  से  नहीं  पढ़ा  है।  जब  हिन्दी  का  मामला
 जाये,  तब  इस  बारे  में  पूछिएया।

 ी  झारखण्ड  शाय : क्या.  मंत्रो  जी  बतलावेंगे
 कि  अपनी  भाषा  नीति  को  स्पष्ट  करते  हुए  जब
 भारत  सरकार  ने  प्रदेशों  को  निर्देश  दिये  हैं,
 जिन  में  तामिलनाड़  भी  शामिल  है,  क्या  इस  तरह
 का  कोई  निर्देश  दिया  गया  है  कि  कोई  भी  सूबा
 तामिलनाडु  वगैरह  भी  यदि  चाहें  तो  केन्द्रीय  सरकार
 को  अपनी  मातृभाषा  में  प्रगति  बातें  लिख  सकते
 हैं?  क्या  ऐसा  कोई  रादेश  दिया  गया  है  या
 नहीं ?

 यो  राम  निवास  मिर्धा :.  केन्द्र  सरकार  ने  भाषा
 सम्बन्धी  मामलों  पर  राज्य  सरकारों  को  कोई  प्रदेश
 नहरों  दिये  हैं।  जो  भाषा  नीति  है,  वह  केन्द्रीय
 सरकार  के  स्वयं  के  कार्य  के  सम्बन्ध  में  है।
 राज्य  सरकारों  की  गया  भाषा  नीति  हो,  यह  उन
 पर  छोड़  दिया  गया  है,  जैसा  वे  चाहें  कर  सकते
 ैं।

 क्यो  झारखंड  राय:  मैंने  पूछा  था  केन्द्र  सरकार
 और  राज्य  सरकार  के  प्रयास  के  पत्राचार  में
 क्या  सूबाई  सरकार  प्रपनी  मातृभाषा  में  लिख
 सकती  है,  ऐसा  कोई  प्रदेश  है?

 आओ  राम  निवास  मिर्धा:  केन्द्रीय  सरकार  अंग्रेजी
 कौर  हिन्दी  में  प्रपना  कार्य  करती  है  शौर  जिन
 भाषियों  में  केन्द्रीय  सरकार  के  पास  पत्र  भाते
 हैं--यदि  हिन्दी  में  मिलते  हैं  तों कोशिश  को  जाती
 है  कि  हिन्दी  में  उत्तर  दिया  जाए।  लेकिन  सर-
 कारी  भाषायें  दो  हैं--हिन्दा  पौर  अंग्रेजी,  इसलिये
 किसी  अन्य  भाषा  में  पत्र  भेजने  प्रौढ़  उसी  भाषा
 में  उत्तर  देने  का  प्रश्न  महीं  उठता,  क्योंकि  केन्द्रीय
 सरकार  का  काम  हिन्दी  घ्रौर  प्रंग्रेजो  में  ही  क्षमता

 है।

 SHRI  JYOTIRMOY  BOSU  :It  is
 agreed  irrevocably  that  the  use  of  English
 jangu:  for  ८:  between  the
 Central  Government  and  State  Govern-
 ments  and  non-Hindi  speaking  States
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 until  the  later  choose  to  correspond
 in  Hindi  remains.  In  view  of  the  fact
 that  complaints  are  coming  from  the  highest
 quarters,  will  the  hon.  Minister  consider
 and  agree  to  institute  an  inquiry  into  the
 matter  so  that  the  whole  thing  could  be
 thoroughly  enquired  into  and  a  decision
 taken  ?

 SHRI  RAM  NIWAS  MIRDHA  ;  It  is
 perfectly  clear  that  no  enquiry  is  necessary.
 We  are  not  contravening  any  provisions
 of  the  Resolution  passed  by  this  House
 or  the  assurances  given  here.  (d/nterrup-
 tion)  The  Chief  Minister  of  Tamil  Nadu
 is  reported  to  have  said  that  the  Central
 Government  has  told  the  State  Govern-
 ments  that  all  letters  addressed  to  the  Union
 Ministers  should  be  in  Hindi.  It  is  not
 correct.  We  have  not  issued  any  instruc-
 tions  of  this  nature.

 Industrial
 Survey  of  Madhya  Pradesh

 9324,  SHRIG.  ८.  DIXITt  :
 SHRI  ARVIND  NETAM  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  any  industrial  survey  of
 Madhya  Pradesh  has  been  conducted;  and

 (>)  दल  so,  the  salient  features  thereof
 and  the  action  proposed  to  be  taken  by
 Government  on  the  Survey  Report  ?

 THE  DEPUTY  MINISTER  IN  THLE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  276  (b).  8  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT
 (a)  Yes,  Sir.  Recently  the  Joint  Insti-

 tutional  Study  Team  set  up  by  IDBI,
 IFCI,  ICICI  and  the  Reserve  Bank  of
 India  surveyed  the  State  and  prepared  a
 repert  on  its  industrial  potential.

 (b)  The  report  brings  out  that  a  central
 geographical  position  conferring  benefits  of
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 market  in  the  neighbouring  areas  and  safc-
 ty  from  strategic  point  of  view,  very  large
 deposits  of  mineral  resources,  particularly
 iron  ore,  vast  forest  resources  in  a  wide-
 spread  area,  a  fairly  comfortable  food
 position  coupled  with  the  immense  scope
 for  furthering  agricultural  production,  a
 lower  density  of  population,  surplus  power
 and  above  all,  the  climate  for  industria-
 lisation  generated  by  large  investments  in-
 ducted  in  public  sector  projects  like  Bhilai
 Steel  and  Heavy  Electricals  (India)  Limit-
 ed  (Bhopal)  are  major  favourable  factors
 conducive  to  industrialisation  that  the  State
 enjoys.  On  the  other  hand,  a  relatively
 backward  economy  marked  by  a  low  per
 capita  income  and  income  generation,  an
 excessive  dependence  on  agriculture,  lack
 of  industrial  tradition,  inadequate  transport
 system  accentuated  by  the  wastness  of  the
 area  rendering  exploitation  of  natural  re-
 sources  and  marketing  of  produce  difficult,
 relatively  costly  power  structure,  the  dearth
 of  legal  entrepreneurship  and  inadequacy
 of  trained  and  skilled  labour  have  been  the
 main  barriers  affecting  rapid  industrial  grow-
 th  in  the  State.  The  pace  of  industrialisa-
 tion  in  the  years  to  come,  for  which  the
 State  has  undoubtedly  unlimited  potential,
 greatly  depends  on  the  speed  with  which
 these  handicaps  are  removed  and  the  fav-
 ourable  factors  are  taken  advantage  of.

 The  survey  has  also  identified  the  in-
 dustrial  projects  which  hold  promise  of
 coming  up  in  the  foreseeable  future.

 The  report  is  now  upder  examination  of
 the  State  Government  and  will  soon  be
 discussed  by  the  Co:  of  Direction  to
 finalise  the  strategy  of  follow  up.

 at  गंगा  अरुण  दीक्षित:  जैसा  कि  स्टेटमेन्ट  में
 बताया  गया  है  कि  मर्ध्य  प्रदेश  में,  भारत  के  मध्य
 में  स्थित  होने  के  कारण,  भौगोलिक  परिस्थिति
 के  कारण  तथा  साथ  ही  साथ  झौचोगिक  दृष्टि
 से  भी  बहुत  कुछ  प्रौद्योगिक  विकास  होने  को
 गज़ा इश  है  तो  क्‍या  मानती  महोदय  बनायेंगे  कि  इस
 सम्बन्ध  में  जल्दी  से  जल्दी  कदम  कब  तक.  उठायें
 जायेंगे  कौर  यदि  हों  उठाये  जायेंगे  तो  क्‍यों  नहीं?
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 ज्  सिद्धेश्वर  प्रसाद:  जो  विवरण  सभा  पटल
 पर  रखा  गया.  है  उसमें  गम्य  बातों  के  लावा
 इस  बात  को  पूरे  स्पष्ट  रूप  से  बताया  गया  है  कि
 मध्य  प्रदेश  के  प्रौद्योगिक  बिकास  के  लिए  कुछ
 महत्वपूर्ण  बातों  पर  ध्यान  देने  की  जरूरत  है
 जिनमें  से  एक  है  यातायात,  अ्रथति  वहां  पर
 यातायात  की  सुविधा  को  बढ़ाना,  दूसरे  वहां  उद्योगों
 की  संख्या  बढ़ाने  के  लिये  बिजली  को  दर  को
 कम  करना।  इनके  प्र लावा  मध्य  प्रदेश  की  सरकार
 को  इस  प्रकार  का  वहां  वातावरण  बनाना  है
 जिससे  उद्योगों  का  विकास  हो  सके।  एक  एक  कर
 इन  बातों  पर  कदम  उठाने  की  पहल  की  जा  रही

 है  भ्र ौर  उसके  बाद  तेजी  से  विकास  होगा।

 SHRI  R.  S.  PANDEY:  Madhya  Pradesh
 is  considered  to  be  a  backward  State  so
 far  as  industrial  development  is  concerned,
 so  far  as  the  other  economic  aspects  are
 concerned.  There  are  certain  districts  like
 Bastar  where  raw  materials  like  bamboo
 are  available.  In  the  first  week  of  June,
 the  hon.  Prime  Minister  visited  that  area  and
 she  has  seen  the  condition  of  the  poor
 Adviasis  there.  May  I  know  whether  any
 letter  of  intent  has  been  issued  to  any  firm
 to  find  out  the  potentiality  and  put  up  a
 factory—a  paper  factory?  If  it  has  been
 issued  to  a  private  concern,  what  objec-
 tion  Government  has  got  to  put  up  an
 industry  in  the  public  sector?
 SHRI  SIDDHESHWAR  PRASAD:  As  far
 as  Bastar  district  is  concerned,  it  is  a  back-
 ward  district  and  raw  material  available
 there  is  suitable  for  paper  industry.  The
 Bangur  Group  of  industries  has  been  given
 a  letter  of  intent  in  the  Joint  Sector.  We
 hope  that  this  industry  will  come  up  in
 that  backward  district  of  Bastar.

 SHRI  7.  S.  PANDEY:  The  paper  will
 will  have  sophisticated  machinery  and  there
 will  hardly  be  any  scope  for  employment
 of  people  in  this  automation.  May  I  know
 whether,  before  they  issued  the  letter  of
 intent,  they  examined  the  potential  of  em-
 ployment?  This  is  also  very  important  so
 far  as  Madhya  Pradesh  is  concerned.
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 SHRI  SIDDHESHWAR  PRASAD:  It  is
 completely  a  different  question  about  em-
 ployment  potential,  etc.  If  the  hon.
 Member  wants  to  have  any  specific  in-
 formation  on  this  point,  he  may  ask  a
 separate  question.

 at  gen  we  कछवाय:  प्रध्यक्ष  महोदय,  मैं
 जानना  चाहता  हूं  क्‍या  सरकार  का  ध्यान  मध्य
 प्रदेश  के  मुख्य  मंत्रो  के  उस  वक्तव्य  की  शोर
 गया  है  जिसमें  उन्होंने  कहा  है  कि  हम  हर  जिले
 में  दो  नये  उद्योग  देंगे।  क्या  उस  सम्बन्ध  में  भारत
 सरकार  को  मध्य  प्रदेश  की  सरकार  की  श्लोक  से
 कोई  पब्  मिला  है?  मध्य  प्रदेश  में  पानो  है,
 वहां  काफी  प्रगति  सहूलियतें  मौजूद  हैं  इसको  ध्यान
 में  रखते  हुए,  जो  छापने  बताया  है  कि  यातायात
 की  काफी  कमी  है  कौर  उसको  बढ़ाने  का  विचार
 रखते  हैं  तो  मैं  जानना  चाहता  हूं  कि  चौथी
 पंचवर्षीय  योजना  में  यातायात  के  लिए  कितनी
 सड़कों  का  निर्माण  करता  चाहते  हैं--क्या  ऐसा
 कोई  लक्ष्य  झपने  अपने  सामने  रखा  है?  इसके
 साथ ही  साथ  मध्य  प्रदेश  के  मुख्य  मंत्री  ने  जो
 वक्तव्य  दिया  है  उसके  बारे  में  भ्रामक  क्या  प्रति-
 जिया  है  शौर  केन्द्र  के  सहयोग  से  मध्य  प्रदेश  में
 कितने  उद्योग  खोलने  वाले  हैं?

 थी  सिद्धेश्वर  प्रसाद:  मध्य  प्रदेश  के  मुख्य  मंत्री
 का  बयान  मैंने  नहीं  देखा  है।  जो  विवरण  सभा
 पटल  पर  रखा  गया  है  वह  उस  रिपोर्ट  पर  प्रा धारित  है
 जोकि  कराई  ye  वी०  कराई,  कराई  एफ  सी०
 झाई०,  कराई  सी ०  कराई  सी०  कराई  तथा  रिज़ा  बैंक
 टीम  की  ज्वाइट  सर  द्वारा  प्रस्तुत  की  गई  है।
 उसमें  इन  बातों  का  उल्लेख  किया  गया  था  जिनसे
 मध्य  प्रदेश  में  तेजी  से  चच्चोतों  का  विकास  नहों
 हो  रहा  है।  मत:  उस  रिपोर्ट  के  झा कार  पर  मध्य
 प्रदेश  सरकार  के  सामने  इन  बातों  को  रखकर
 उनसे  चर्चा  करने  के  लिए  उक्त  टीम  द्वारा  समय
 निश्चित  किया  जा  रहा  है।

 महकम  क  wow:  मंत्री  जो  ने  उतर
 में  स्वीकार  किया  है  कि  यहां  यातायात  की  कमी
 है,  उसका  बिकास  करना  है  तो  मैं  जानता  चाहता
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 हैं  दोषी  योजना  के  भ्रन्तगंत  मध्य  प्रदेश  में  प्राय
 कितनी  सड़कों  का  विकास  करना  चाहते  हैं,  इसके
 सम्बन्ध  में  ापने क्या.  लक्ष्य  बनाया  है?

 श्यो  सिद्धेश्वर  प्रसाद:  जहां  तक  यातायात  का
 प्रश्न  है,  निश्चित  रूप  से  तो  यातायात  मंत्रालय
 ही  बता  सकता  है  कि  मध्य  प्रदेश  में  यातायात
 को  सुविधा  का  विकास  करने  के  लिए  क्‍या  योजना
 है।

 SHRI  0.  BASUMATARI:  Wherever  any
 industry  is  established  in  the  tribal  area
 because  raw  materials  are  found  in  those
 areas,  the  tribal  people  are  ousted  from
 their  homes  and  hearths.  This  being  the
 case,  may  I  know  from  the  hon,  Minister
 whether  he  has  approached  the  planning
 Commission  to  see  that,  wherever  such  a
 project  is  taken  up,  the  ousted  people  are
 rehabilitated  with  land  for  land  ?

 SHRI  SIDDHESHWAR  PRASAD:  There
 is  «  programme  for  rehabilitation  wherever
 industries  are  set  up  in  such  districts.  If
 there  is  any  specific  project  in  the  mind
 of  the  hon.  Member  and  if  he  has  certain
 specific  issues  related  to  that,  he  may  cer-
 tainly  ask  a  separate  question.

 SHRI  0.  BASUMATARI:  What  about
 Baladilla?  A  number  of  people  have
 been  ousted  from  that  place.

 MR.  SPEAKER  :  This  is  a  question  re-
 garding  Madhya  Pradesh.  Please  do  not
 think  that  the  Minister  is  in  the  dock  und
 has  to  give  all  the  information;  that  should
 not  be  the  spirit  while  asking  the  question.

 छोड़ती  सहोदरा  थाई  रास: मैं  प्रापक  माध्यम
 से  मस्ती  जो  से  पूछता  चाहता  हू  कि  मध्य  प्रदेश
 में  सागर  दमोह  सें  कोई  सौमेंन्ट  का  कारखाना
 खोलने  वाले  हैं  क्या?  यदिहां,  तो  कब  तक  खोलेंगे  ?

 ली  श्िड्वेश्वर  sere :  इस  सम्बध  में  मेरे  पास
 कोई  सूचना
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 Recomméddations  of  Press  Council  of
 India  on  diffusion  of  Ownership  and

 ©  Control  of  Newspapers
 2327,  SHRI  JYOTIRMOY  BOSL  :  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state

 (a)  whether  the  Press  Council  of  India
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 his  question  is  about  the  Press  Council  and
 that  we  have  replied  to.

 SHRI  JYOTIRMOY  BOSU  :  Is  it  not
 a  fact  that  a  Committee  of  Ministers  was
 then  appointed  at  the  end  of  last  year  to
 make  firm  proposals?  In  May  this  year,
 the  Frime  Minister,  regretting  the  delay.

 ed  the  Parliament  that  the  Committoc have  adopted  a  set  of,  recor  dations  on
 diffusion  of  ownership  and  control  of
 newspapers;

 (0)  whether  those  recommendations
 have  been  forwarded  to  Ciovernment  for
 consideration  and  necessary  action;  and

 (c)  if  so,  the  outlines  of  the  recom-
 mendations  made  by  the  Press  Council  and
 the  reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  and  (b).  It  is  understood
 that  the  Press  Council  is  considering  this
 mutter,

 (c)  Does  not  arise.
 SHRI  JYOTIRMOY  BOSU:  The  Govern-

 ment  announced  its  intention  in  the  last
 year  during  the  Budget  Session  to  amend
 the  Companies  Act  to  give  effect  to  what
 was  recommended  by  the  Press  Council  as
 far  back  as  1954,  What  is  the  reason  that
 they  have  not  been  able  to  fulfil  the  assu-
 tance  they  have  given  on  the  floor  of  the
 House  while  trying  to  meet  the  requirements
 of  the  members  on  the  Budget  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRII.  K.  GUJRAL):
 The  hon.  Member  has  mixed  up  the  Press
 Council  with  the  Press  Commission.  The
 question  is  about  the  Press  Council
 (interruptions)

 SHRI  JYOTIRMOY  BOSU  :  I  meant
 Press  Commission.  am.  sorry.

 SHRI  I.  K.  GUJRAL  :  do  not  know
 what  he  means  because  the  intention  is

 walways  very  pious.  The  difficulty  is  that

 was  on  the  verge  of  concluding  its  labours.
 Eight  months  of  discussion  in  the  Com-
 mittee  of  Ministers  has  led  to  a  compre-
 hensive  Bill  which  is  actually.

 MR.  SPEAKER
 question  ?

 :  Are  you  asking  a

 SHRI  JYOTIRMOY  BOSU  :  I  am  ask-
 ing  a  question.  What  is  the  reason  for  the
 Government  to  postpone  the  Bill?  Let
 the  people  not  got  the  impression  that  the
 Government  is  pressurised  by  the  press
 barons.

 SHRI  I.  K.  GUJRAL  :  I  think  my  hon.
 friend,  when  he  drafted  his  supplementaries.
 forgot  the  main  question.  The  main  ques-
 tion  pertains  to  the  discussion  on  the  Press
 Council  itself.  The  supplementaries  are
 about  the  process  through  which  the  Govern-
 ment  is  passing.  All  the  same,  Tam  trying
 to  accommodate  him.

 I  would  like  to  repeat  what  said  earlior,
 that  the  entire  matter  is  under  consider-
 ation  of  the  Government  and  the  broad
 intentions  and  commitments  of  the  Govern-
 ment  are  known  to  this  House
 (mterruptions)

 SHRI  JYOTIRMOY  BOSU  am
 going  by  what  the  Prime  Minister  bas
 kindly  said  on  the  floor  of  the  Hoase  in  May
 fast  and  also  last  year  the  Information  &
 Broadcasting  Minister.  Now,  this  Bill
 should  have  teen  enacted  in  this  session.
 So,  whatever  he  says  we  will  view  it  with
 great  suspicion.  What  is  the  reason  for
 the  Government  for  not  bringing  the  Bill



 3  Oral  Answers

 for  enactment  in  this  session  ?  We  want
 to  know  specifically  and  categorically.

 SHRIJ.  K.  GUJRAL  ;  The  Government
 has  made  no  commitment  at  any  stage  that
 the  Bill  would  come  in  this  session.  The
 only  thing  I  would  like  to  repeat  is  that  the
 Government  is  now  séized  of  the  matter
 and  the  Government  stands  by  its  commit-
 ment.

 SHR}  JYOTIRMOY  BOSU  :  He  ‘has
 misled  the  House  once  again.  It  was  there
 in  Part  II  Bulletin  which  listed  the  Bills
 coming  up  for  discussion  in  the  session.
 On  the  top  of  that  the  hon.  Minister  says
 that  the  Government  never  said.

 MR.  SPEAKER  :  May  be,  but,
 committed  for  this  session.

 SHRI  JYOTIRMOY  BOSU  :  It  was
 in  Part  Il  Bulletin.  raised  it  inthe  House-
 you  and  he  ap:  Today
 he  takes  a  different  stance.  I  understand

 that  the  big  business  is  pressurising  them
 and  they  are  dilly-dallying  with  the  whole
 issue.

 not

 ologised

 MR.  SPEAKER  :  This  is  Question-
 Hour.  Please  sit  down  after  your  question.

 SHRI  I.  K.  GUJRAL  :  I  would  like  to
 make  clear  one  thing.  My  hon.  friend
 has  made  wild  allegations.  IT  can  say  with
 a  great  deal  of  assertion  that  neither  any
 big  business  in  this  country  nor  my  hon.
 friend  will  have  any  strength  to  pressurise
 the  Government.  The  Government  can
 stand  on  its  own  and  its  own  policies.

 SHRI  JYOTIRMOY  BOSU  :  All  paper
 tigers.

 SHRI  INDRAJIT  GUPTA:  Apart  from
 the  fact  as  my  friend,  Mr.  Jyotirmoy  Bosu,
 said  and  has  correctly  said,  that  the  Bulletin
 for  the  Session  did  list  this  Bill  among  the
 other  Bills  which  were  put  down  for  busi-
 ess  he  may  say  that  that  is  not  a  commit-
 ment,  but  at  least  we  were  led  to  bolieye
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 that  it  will  be  one  of  the  items  of  business
 for  this  session—apart  from  that,  would
 like  to  know  from  him  that  in  view  of  the
 fact  that  this  Committee  of  Ministers  did
 go  in  depth  into  this  question  as  far  as  we
 know  and  as  a  result  of  their  labours,  it
 is  said  that  some  draft  Bill  has  been  prepared
 and  the  Committee  included  eminent  lawyer
 Ministers  also  like  Shri  Gokhale  and  Shri

 Ky  J  what  9  the  Go-
 vernment  from  at  least  introducing  the  Bill
 and  then  let  it  go  to  a  Select  Commitiee
 where  all  the  details  and  all  that  can  be
 gone  into  ?  Why  should  it  not  be  intro-
 duced?

 SHRI
 discussion.

 SHRI  L  K.  GUJRAL  ;  What  my  friend
 is  saying  is  quite  strange  that  the  Govern-
 ment  introduces  Bills  without  finalising
 its  own  policy.  The  Government  does
 not  finalise  its  policy  in  the  Select  Commi-
 ttocs.  Whenever  the  Government  makes
 a  Bill  or  brings  a  Bill,  then  the  Government
 stands  by  it.  Only  minor  adjustments
 are  made  in  the  Select  Committec.

 JYOTIRMOY  BOSU  :  After

 The  basic  issue  which  my  hon.  friend
 might  know  is  that  the  Committee  of  Mini-
 sters  waa  appointed.  The  Ministers  Com-
 mittee  did  discuss.  The  Ministers’  Com-
 mittee  did  not  discuss  the  final  draft  as  it
 was  given  to  us.

 SHRI  SHYAMNANDAN  MISHRA
 The  hon.  Minister  was  pleased  to  say  that
 in  some  form  this  matter  is  being  considered
 by  the  Press  Council.  Now,  may  I  ask
 whether  the  Press  Council  is  doing  it  on
 its  own  or  on  a  reference  fron  the  Govern-
 ment  ?  [fit  ison  a  reference  from  the  Gover-
 nment,  what  are  the  points  that  have  been
 referred  to  the  Press  Council  ?

 SHRI  I.  K.  GUJRAL  :  My  hon.  friend
 will  recall  that  in  the  Press  Council  Act
 a  specific  clause  has  boon  laid  down  that
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 the  Press  Councij  shall  examine  the  diffusion
 of  newspapers  ownership,  etc.  Therefore,
 it  did  not  need  any  reference  from  the
 Government.  The  press  Council  is  now
 studying  it  in  terms  of  the  particular  clause
 in  the  law  itself.

 SHRI  MURASOLI  MARAN  :  Is  it
 true  that  the  Government  is  waiting  or
 keeping  the  Bill  in  cold  storage  because
 the  Government  wants  to  wait  until  the
 judgment  regarding  the  Newspaper  Control
 Order  is  delivered  ?

 SHRI  L.  K.  GUJRAL  :  When  the  Go-
 vernment  decide  finally  as  to  what  shape
 the  Bill  should  take,  naturally  all  the  factors
 will  be  considered  and  naturally  one  of  the
 factors  will  be  the  judgment  of  the  Supreme
 Court.  We  cannot  ignore  that.

 SHRI  SAMAR  GUHA :  I  want  to  know
 from  the  hon.  Minister  whether  he  is  aware
 that  although  the  progressive  section  of
 our  people  are  for  the  anti-monopoly  Bill,
 there  is  an  apprehension  in  the  minds  of
 large  sections  of  people  that  in  trying  to

 .  diffuse  the  ownership  and  control  of  the
 Newspapers  the  Government  is  trying
 to  indirectly  control  the  newspapers  them-
 selves.  In  view  of  this  apprehension  may
 [  know  whether  the  views  of  the  large  sec-
 tion  of  the  public,  intellectuals  and  readers
 and  others,  will  be  taken  into  consideration
 before  coming  to  final  decision  in  regard
 to  drafting  of  the  Bill  ?

 SHRI  I.  K.  GUJRAL  :  While  drafting
 the  Bill  the  broad  spectrum  of  the  public
 opinion  will  be  kept  in  view  and  when  it
 comes  before  the  House,  the  hon.  Members
 who  represent  public  opinion  may  also  be
 able  to  let  us  know  about  the  public  reaction.
 But  may  I  also  add  that  there  need  be  ‘no
 apprehension  whatsoever  so  far  as  freedom
 of  expression  is  concerned.  This  Govern-
 ment  stands  committed  to  freedom  of  Press.
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 SHRI  S.  M.  BANERJEE  rose.
 MR.  SPEAKER  :  Your  leader  has  asked

 @  question.  Then  I  will  come  to  you  in
 the  second  round  but  not  immediately,

 SHRI  S.  M.  BANERJEE  :  During
 discussion  you  go  by  Party.  In  Question-
 Hour  also,  should  you  go  Partywise  ?

 MR.  SPEAKER  :  Try  to  understand
 the  substance  of  my  reason.  Once  he  has
 asked,  I  have  to  go  to  the  other  side.

 SHRI  S.  M.  BANERJEE  :  In  that  case,
 let  the  Prime  Minister  answer  one  question
 on  their  behalf,  nobody  else.

 SHRI  JYOTIRMOY  BOSU  :  Whatever
 you  are  saying  should  apply  to  the  Congress
 also.  Then  we  will  be  happy.  One  ques-
 tion  for  each  Party.

 SHRI  HARI  KISHORE  SINGH  :  In
 view  of  the  wide  interest  on  this  question.
 may  I  know  how  long  it  will  take  for  the
 Government  to  finalise  its  policy  ?

 SHRI  I.  K.  GUJRAL  :  So  far  as  _finali-
 sation  of  policy  is  concerned,  that  is  well
 known  to  my  friend.  The  policy  is  finalised.
 The  question  is  drafting  and  bringing  a
 Bill.  For  that,  I  think,  Sir,  naturally  it
 takes  time.  But  cannot  commit  myself
 in  terms  of  days  and  months  as  to  how  long
 it’  will  take.

 SHRI  INDRAJIT  GUPTA  :  May  |
 point  out  one  thing.  In  reply  to  my  ques-
 lion,  the  Minister  said  that  Committee
 of  Ministers  did  not  determine  the  Govern-
 ment'’s  policy  and  the  policy  has  to  be  deter-
 mined  before  the  Bill  is  brought  or  given
 to  the  Select  Committee.  Now  he  says
 that  the  policy  has  already  determined

 (interruptions)
 SHRI  I.  K.  GUJRAL  :  I  stand  by  what

 I  said  that  the  Ministers’  Committee  did
 not  consider  the  final  draft  as  sent  to  the
 Ministry  of  Information  and  Broadcasting.
 T  did  not  talk  about  policy.
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 SHRI  S.  M.  BANERJEE  :  Conversion
 of  the  Press  Trust  of  India  and  other  news
 agencies  into  a  Corporation  was  delayed
 because  they  were  trying  to  bring  a  jegis-
 lation  for  supposed  to  be  diffusion  of  owner-
 ship  and  control  of  newspapers.  I  would
 like  to  know  as  to  why  there  is  the  delay,
 why  conversion  of  the  PTI  into  a  public
 corporation  is  being  delayed  though  there
 was  a  clear  recommendation  by  the  Press
 Council.

 SHRI  I.  K.  GUJRAL  :  The  Press  Council
 made  no  such  recommendation  to  us.

 SHRI  S.M.  BANERJEF.  :  It  was  the
 recommendation  of  the  Press  Commission
 that  the  PTI  should  be  taken  over  and
 converted  into  a  corporation.  This
 House  was  told  0७५  Shrimati  Nandini
 Satpathy  when  she  was  the  I  &  B  Minister
 that  this  was  delayed  because  of  this  Bill.
 T  want  to  know  why  the  Bill  is  being  delayed
 now.

 SHRI  I.  K.  GUJRAL  :  The  Press  Com-
 mission  did  suggest  and  some  steps  were
 taken  in  the  past  in  the  light  of  the  Press
 Commission’s  report  also.  We  have  also
 felt  that  some  further  action  is  needed
 and  as  part  of  this  Bill  we  will  deal  with
 News  Agencies  also.

 झा दिया तो  क्षेत्रों  में  उद्योग  स्थापित  करने
 के  लिये  लाइसेंस  जारो  करता

 in  भी मूलचन्द  ढाका:  क्‍या  औद्योगिक
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  पिछड़े  हुए  क्षेत्रों  के  औद्योगिक
 बिकास  के  लिए  लाइसेंस  देने  के  बारे  में  हाल  हीं
 में  कोई  गया  निर्णय  लिया  गया  है;  भोर  यदि  हाँ,
 तो  उसकी  मुल्य  बातें  क्‍या  हैं;

 (ल)  देश  में  उन  पिछड़े  हुए  जिलों  के  नाम
 क्या  हैं  जहां  भादिषासी  रहते  हैं  तथा  जहां  सर-
 कारी  तथा  गैर  सरकारी  क्षेत्रों  में  उद्योगों  की
 स्थापना  की  मई  है;
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 (ग)  क्‍या  राजस्थान  के  श्ाद्िवासी  क्षेत्रों  में
 कोई  उद्योग  स्थापित  किया  गया  है;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं?
 ख्रोशोनिक  विकास  संत्ञालय  में  उप-मंडरो  (थो

 सिद्धेश्वर  प्रसाद)  :  (क)  से  (घ)  एक  विवरण  सभा
 पटल  पर  रखा  जाता  है।

 विवरण
 (क).  पिछड़े  क्षेत्रों  से  मिलने  वाले  आवेदन

 पत्रों  को  तकनीकी  झा थिक  सम्भाव्य ता  शौर
 औद्योगिक  लाइसेंस  नीति  की  परिसीमा  में  प्राय-
 मिलता  देने  की  सरकार  की  स्वीकृत  होती  है।

 (&)  से  (ध).  प्रा दिवा सी  भ्रावादी  वाले  पिछड़े
 जिलों  में  स्थापित  किये  गये  उद्योगों  के  संबंध  में
 उपलब्ध  जानकारी  निम्न  प्रकार  है:--
 जिले  का  नाम  उद्योग  का  नाम

 a)  सीमेंट  का  कारखाना
 (2)  जिक  स्पेक्टर

 चित्तौड़गढ़  सीमेंट  का  कार खाता,  प्रन्य  सीमेंट
 एकक  को  स्थापना  होने  वाली  है।

 उदयपुर

 सिरोही  *एक  मोमेंट  कारख़ाना  खोला  जाने
 वाला  है।

 डूंगरपुर  जिले  की  बोतलें  बनाने  भ्र ौर  डब्बों
 के  (कन्टेनर)  संयंत्र  की  स्थापना  के

 लिये  प्रा शय पत्र  जारी  किया  गया
 है।

 शनी  सुखद  डागा:  मेरा  प्रश्न  यह  था  कि  जिन
 प्रादिबवासी  इलाकों  में  प्राथमिक  शौर  तकनीकी
 साधन  उपलब्ध  नहीं  हैं  क्‍या  वहां  पर  कोई  प्रोमो-
 गीत  विकास  नहीं  होगा  क्योंकि  प्रा दिवा सी  इलाकों
 में  प्रकृति  की  देत  के  रूप  में  जो  साधन  उपलब्ध
 हैं  उस  की  सहायता  से  भी  वहां  पर  इंडस्ट्रीज  नहीं
 खोलो  जाती  हैं।  मंत्री  महोदय  ने  धपने  उत्तर
 में  कहा  कि  जब  तक  धा दिया सी  इलाकों  में  लकती को
 कौर  भाषिक  साधन  उपलब्ध  नहीं  होंगे  सब  तक
 उस  का  विकास  नहीं  होगा।  मैं  जाएगा  चाहता

 *सरकारो  क्षेत्र  ।



 हैं  कि  तकनीकी  कौर  भारिक  साधन  उपलब्ध
 करना  सरकार  का  काम  है  या  आदिवासी  लोगों
 का?

 शनी  सिद्धेश्वर  प्रसाद:  प्रश्न  के  उत्तर  में  मैं  ने
 यह  बतलाया  है  कि  सरकार  की  यह  नीति  है
 कि  पिछड़े  इलाकों  में  उद्योग  धन्धे  स्थापित  करने
 के  काम  को  प्राथमिकता  दे।  मैं  ने  यह  नहीं  कहा
 है  कि  वहां  उद्योग  धन्धे  नहीं  लगाये  जायेंगे।  मैं  ने
 तो  कहा  कि  सरकार  उन  इलाकों  को  प्राथमिकता
 देती  है।

 जहां  तक  राजस्थान  का  सवाल  है,  वहां  पर
 चार  भ्रादिवासी  जिले  हैं:  उदयपुर,  चिसौरगढ़,
 सिरोही  ब्रोकर  डूंगरपुर  इन  चारों  जिलों  में
 उद्योगधन्ध्रे  स्थापित  किये  गये  हैं।  उदयपुर  में
 सीमेंट  का  कारखाना,  और  'जिस  स्मेल्टर,  चित्तोर-
 गढ़  में  सीमेंट  का  कारखाना,  न्य  सीमेंट  एकक
 की  स्थापना  होने  बालो  है,  सिरोही  में  एक  सीमेंट
 का  कारखाना  खोला  जाने  वाला  है  कौर  डुंगरपुर
 में  शोले  की  बोतलें  बनाने  शौर  डब्बों  के  (कन्टेनर)
 संयंत्र  को  स्थापना  का  विचार  है।

 श्री  मूल़्य  डागा:  मंत्री  महोदय  ने  तो  कहा
 है  कि  जहां  पर  तकनीकी  कौर  झा थिक  साधनों
 को  संभावनायें  हैं  वहां  प्रौद्योगिक  लाइसेंस  नीति
 की  परिसीमा  में  प्राथमिकता  देने  की  सरकार  को
 स्वीकृत  नीति  है।  मैं  कहना  चाहता  हूं  कि  मंत्री
 महोदय  यह  जानते  हैं  कि  सवाई  माधोपुर  में
 जो  तेलशोधक  कारखाना  खुलने  वाला  था,  जहां  पर
 प्रादिवाझ्नी  शौर  प्रनुसूचित  जातियों  के  लोग.  रहते
 हैं,  उस  को  वहां  से  हटा  कर  दूसरी  जगह  से
 जाया  गया।  राजस्थान  में  जहां  पर  प्रा दिवा सी
 लोग  रहते  हैं.  .  .  .

 झब् यक  महोदय:  प्राय  सीधा  प्रश्न  कीजिये,
 प्रार्गूमट  मत  कीजिये।

 भरी  सलाद  डागा:  मंत्री  महोदय  का  उत्तर  यह
 था  कि  जहां  प्राथमिक  और  तकनीकी  साधन  उप-
 लब्ध  होंगे  बहों  श्रोद्चोगिक  कारखाने  खोले  जायेंगे,
 लेकिन  अब  कहते  हैं  कि...

 ध्रध्यक्ष  महोदय  :  जब  प्राय  प्रश्न  पूछते  हैं  तो
 कुछ  तो  इस  प्रकार  कहिये  कि  क्‍या  वजह  है  या
 क्या  मंत्री  महोदय  बतला  सकते  हैं।  प्रश्न  की
 तरह  पर  तो  उस  को  रखिये।

 ओर  मूलचन्द  डागा:  मेरा  प्रश्न  यह  था  कि
 जब  तक  भझादिवासी  इलाकों  में  श्रमिक  झोर  तक-
 नोक  साधन  उपलब्ध  नहों  होंगे  तब  तक  वहां
 पर  सरकार  इंडस्ट्रीज  को  लगायेगी  या  नहीं।

 श्री  सिद्धेश्वर  प्रसाद:  मैं  ने  बतलाया  कि  इन
 प्रा दिवा सी  इलाकों  में  जहां  पर  साधन  उपलब्ध
 हैं  वहां  राजस्थान  के  इन  जिलों  में  सरकार  ने
 ऐसे  कारखाने  खोलने  के  लिये  कब  तक  क्‍या  काम
 किया  है।  माननोय  सदस्य  यह  जानना  चाहते
 हैं  कि  जिन  इलाकों  में  साधन  उपलब्ध  महीं  हैं
 वहां  क्‍या  किया  जायेगा।  तो  जहां  पर  साधन
 उपलब्ध  नहीं  हैं  वहां  साधन  उपलब्ध  कराने  के
 वास्ते  कदम  उठाये  जायेंगे।

 श्यो  लाल जो  भाई:  मंत्री  महोदय  ने  रम्मी  बत-
 लाया  कि  आदिवासी  इलाकों  को  प्राथमिकता  दी
 जायेगी।  तो  वह  कब  तक  दी  जायेगी?

 ी  सिद्धेश्वर  ग्रसा :.  प्राथमिकता  दी  जा  रही
 है।  उदाहरणस्वरूप  में  ने  चार  जिलों  के  नाम
 बतलाये  जहां  कारखाने  स्थापित  किये  गये  हैं  था
 किये  जा  रहे  हैं।

 SHRI  PARIPOORNANAND  PAIN-
 ULI  :  The  Ministr  has  rightly  said  and
 the  working  group  of  the  Planning  Com-
 mission  long  ago  had  recommended  that
 in  the  backward  arcas  they  should  set  up
 new  industries.  How  is  it  that  during
 the  year  I969-70  and  1970-71,  only  9
 industries  are  set  up  in  the  backward
 and  the  tribal  areas  out  of  a  total  of  752
 industries  set  up  during  this  period?

 SHRI  SIDDHESHWAR  PRASAD:
 Location  of  industries  in  the  backward
 areas  is  going  up  in  1969,  I7  licences  were
 given  for  setting  up  of  industries  in  back-
 ward  areas  ;  in  970  this  figure  went  up
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 to  59  and  in  197  it  went  up  still  further
 to  76.

 शो  आन  खि  चौरा:  8  मंत्री  महोदय  से  कहना
 चाहता  हूं  कि  जहां  धाप  यह  समझते  हैं  कि  पंजाब  राज.
 इंडस्ट्रियल  फारवर्ड  है,  वहां  वह  बैकवर्ड  स्टेट
 भो  है।  वहां  जो  लाइसेंस  इंडस्ट्रीज  लगाने  के  लिये
 दिये  गये  थे  उन  में  से  स्कूटर  को  इंडस्ट्री  को  वहां
 से  यू  पी  में  शिफ्ट  किया  गया  है।  मैं  जानना
 चाहता  हूं  कि  क्‍या  वह  फारवर्ड  हो  गया  है  बैकवर्ड
 मे?

 SHRI  RS.  PANDEY  :  This  is  a  re-
 flection  on  you.  You  are  the  Speaker;
 you  come  from  Punjab:  Punjab  is  not  a
 backward  area.

 MR.  SPEAKER:  Persons  cestablish-
 ing  industries  are  still  backward;  it  is
 suffering  because  of  that.  Iam  sorry  I  am
 also  participating  in  the  discussion,...

 SHRI  SIDDHESHWAR  PRASAD
 Punjab  is  one  of  the  most  advanced  and  pro-
 gressive  States  in  the  world,  I  should  say.
 The  per  capita  income  of  Punjab  is  the
 highest  in  the  whole  of  India.

 MR.  SPEAKER  :  It  is  not  because
 of  your  industry  ;  it  is  due  to  our  own
 industry  ;  we  are  hard-working  people.

 SHRI  R.S.  PANDEY  :
 most  industrious,  Sir.

 Punjabis  are

 DR.  MAHIPATRAY  MEHTA  :  Huge
 capital  is  lying  idle  which  came  from  the
 refugees  from  Africa  in  the  backward  dis-
 trict  of  Kutch  in  Gujarat.  What  is  it  that
 Government  wants  to  do  to  utilise  this
 capital  for  the  industrial  development  of
 that  area  ?

 SHRI  SIDDHESHWAR  PRASAD
 lh  is  a  separate  question.

 SHRI  D.N.  TIWARY  :  The  hon.  Minis-
 ter  has  given  the  figures  of  industries  estab-
 lished  in  backward  areas.  North  Bihar
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 is  the  most  backward  area.  May  ]  know

 how  many  industries  were  set  up  there
 during  the  last  10  years  ?  Except  Barauni
 refinery  there  is  no  industry  in  the  seven
 districts  of  North  Bihar.  May  I  know
 whether  any  steps  are  being  taken  to  set
 up  industries  there  and  if  so,  what  are  the
 steps  ?

 SHRI  SIDDHESHWAR  PRASAD
 {  do  not  have  the  details.  After  the  coming
 into  being  of  the  backward  area  scheme.
 certain  new  industrics  in  the  backward
 districts  of  North  Bihar  havo  been  licensed.

 SHRI-D.N.  TIWARY  I  don't  see
 any  activity  there  in  opening  up  of  any
 new  industry.

 SOME  HON.  MEMBERS  rose—
 MR  SPEAKER  :  Fvery  gentleman  who

 is  standing  is  under  the  impression  that  he
 is  alone  sthnding.  He  does  not  know
 that  so  many  others  are  standing  also.
 How  is  it  possible  to  accommodate  so
 many  people  ?  I  will  pick  up  one  from
 backward  area,  Shri  Mohanty.

 SHRI  SURENDRA  MOHANTY
 Has  there  been  any  shift  in  the  policy  of
 industrialisation  of  the  backward  areas
 in  view  of  Mr.  Subramaniam’s  package
 plan  for  backward  areas  ?  If  so,  what
 are  the  broad  features  of  that  change  in
 policy.

 SHRI  SIDDHESHWAR  PRASAD  :
 We  are  laying  more  and  more  emphasis
 on  the  development  of  the  backward  dis-
 tricts  and  also  areas  which  are  backward.
 Such  areas  are  spotted  out  and  project
 feports  are  PREPALED oe seescstessseeeeeeeeesteee

 SHRI  SURENDRA  MOHANTY
 My  question  is  being  evaded.  I  asked  a
 specific  question.  Is  there  going  to  be  a
 shift  in  the  policy  of  industrialisation  of
 the  backward  districts  and  backward  areas
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 in  view  of  Mr.  Subramaniam’s  admitted
 ‘package  plan’  which  is  in  contradiction
 of  the  earlier  scheme  of  development  of
 backward  areas  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  &

 TECHNOLOGY  (SHRI  C,  SUBRAMA-
 NIAM):  There  is  no  change  in  the  industri-
 alisation  programme.  But  my  idea  is
 this,  namcly  that  pushing  in  a  few  industries
 alone  would  not  bring  up  the  backward
 areas  and  make  them  forward  with  re-
 ference  to  the  large  masses  of  the  people.
 Therefore,  if  we  take  into  account  the  lagre
 masses  of  the  people,  the  package  progra-
 mmes  will  have  to  be  taken  up,  and  that
 is  being  worked  out.

 SHRL  SURENDRA  MOHANTY
 Is  that  his  subjective  assessment,  or  is  it
 guided  by  any  objective  considerations?

 st  Wo  to  मौर्य:  पिछले  पच्चीस  बरस  में
 श्रनुमूचित  जन  जातियों  का  विकास  कौर  पिछड़े
 क्षेत्रों  का  विकास  न  के  बराबर  हुमा  है।  उनका
 विकास  हो  इसको  ध्यान  में  रखते  हुए  क्‍या  भारत
 सरकार  पिछड़े  इलाकों  के  क्षेत्रफल  कौर  प्रनुसूचित
 जन  जातियों  की  संख्या  इन  दोनों  पर  विचार  करेगी
 और  इन  दोनों  बातों  को  ध्यान  में  रखते  हुए
 उनके  लिए  राशि  प्रलग  से  सुरक्षित  रखेगी?

 श्री  सिद्धेश्वर  प्रसाद:  कभी  सरकार  की  होती
 इन  इलाकों  के  लिए  राशि  सुरक्षित  रखने  की  नहीं
 है।  लेकिन  सरकार  ने  इस  इलाकों  में  कारखाने
 स्थापित  किए  हैं।  मध्य  प्रदेश  में  कारखाना  स्थापित
 किया  है  सिलाई  का,  उड़ीसा  में  स्थापित  किया  है
 राउरकेला  का  'छोर  छोटा  नागपुर,  बिहार  में----

 SHRI  BP.  MAURYA  :  My  question
 has  not  been  answered.  Will  it  be  the
 policy  of  Government  to  allocate  the  funds
 on  the  basis  of  the  backward  aieas  and  the
 population  of  the  Scheduled  Tribes?  Let
 him  say  ‘Yes’  or  ‘No’.
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 SHRIC.  SUBRAMANIAM  :  As  far  as
 financial  allocation  by  Government  is  con-
 cerned,  that  would  be  only  with  reference
 to  public  sector  projects.  But  public  sector
 Projects  are  only  in  the  heavy  industries  area
 and  their  number  is  limited.  Thereforc,
 generally,  it  has  got  to  be  a  case  of  pushing
 the  private  sector  to  these  backward  areas
 as  much  as  possible,  and  allocation  of
 specific  funds  does  not  arise.  But  I  do
 agree  that  in  spite  of  all  our  efforts  to  have
 more  industrialisation  in  backward  areas,
 for  want  of  the  infra-structure  and  other
 facilities  there,  even  with  all  the  induce-
 ments,  industrialisation  is  not  taking  place
 as  much  as  would  like  it  to.  But  we  shall
 make  all  efforts  to  provide  this  infrastruc-
 ture  at  least  in  certain  key  areas  in  the  back-
 ward  districts  and  see  that  some  industries
 come  up  there.

 करी  फूलचंद  बर्मा:  मूल  प्रश्न  प्रा दिवा सी  क्षेत्रों
 में  उघोग  स्थापित  करने  के  लिए  लाइसेंस  जारी
 करने  का  है।  मध्य  प्रदेश,  देश  का  एक  ऐसा
 प्रांत  है  जहां  पर  सब  से  अधिक  आदिवासी  रहते  हैं  t
 बसतर,  सरगुजा,  खरगोन,  झा बुझा  आदि  ऐसे
 इलाके  हैं  जहां  पर  एक  भी  नया  कारखाना  स्थापित
 नहीं  किया  गया  है,  यह  प्राय  की  स्टेटमेंट  से  पता
 चलता  है।  मध्य  प्रदेश  में  तेल  संयंत्र  का  कारखाना
 खुलने  वाला  था।  टेलीफोन  स्विच  गिर  का  भी
 खुलने  वाला  था।  लेकिन  एक  राय  बरेली  चला
 गया  कौर  दूसरा  इलाहाबाद  चला  गया।  ये
 दोनों  कारखाने  मध्य  प्रदेश  में  खुलने  वाले  थे।
 बह  भा दिया सी  प्रान्त  है।  बहां  हर  तीन  व्यक्तियों
 के  पीछे  एक  ग्रा दिवा सी  या  हरिजन  है।  उस  प्रान्त
 में  देश  के  सभी  प्रान्तों  के  मुकाबले  में  प्रा दि वासियों
 कौर  हरिजनों  को  सख्या  सब  से  भ्र धिक  है।  बहां
 कोई  नया  कारखाना  क्‍यों  नहों  लगाया  जा  रहा  हैं  ?
 घौर  जो  ट्रांसफर  किए  गये  हैं।  वे  क्‍यों  किये  गये  हैं  ?

 SHRI  C.  SUBRAMANIAM  :  The  hon.
 Member  is  pleading  on  behalf  of  the  Adi-
 basis.  These  industries  certainly  are  not
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 going  to  provide  any  employment  oppor-
 tunities  for  the  Adibasis,  because  these
 requise  highly  trained  men,  particularly
 the  refineries  and  other  sophisticated  indus-
 ules.  In  the  name  of  Adibasis,  certainly
 they  can  claim  industries,  but  certainly  it
 would  not  be  for  the  benefit  of  the  Adiba-
 sis  themselves.  Therefore,  it  has  got  to
 be  a  programme  of  giving  proper  train-
 ing  to  the  Adibasis  and  also  taking  up
 industries  which  would  benefit  them  and
 which  would  give  employment  potential
 to.  them  more  than  a  question  of  pushing
 vhese  sophisticated  industries  there.

 SHRI  VIRBHADRA  =  SINGH  :  How
 many  licences  have  been  issued  for  setting
 up  industries  in  the  private  or  public  sector
 in  Himachal  Pradesh  and  in  the  UP  Hills.
 which  the  hon.  Minister  knows  are  very
 backwatd  areas  industrially,  and  —  will
 Government  give  special  attention  to  in-
 dustrialise  these  areas  ?

 MR.  SPEAKER  :  That  is  a  very  specific
 question.  If  the  hon.  Minister  is  prepared
 to  answer,  IT  have  no  objection.

 SHRI  SIDDHESHWAR  PRASAD
 }  would  require  notice  for  it.

 DR  H.P.  SHARMA  :  The  reply  states
 very  clearly  that  it  is  the  accepted  policy
 of  Government  to  give  preferential  treat-
 ment  to  backward  areas,  subject  only  to

 condition,  namely  that  the  techno-
 economic  conditions  would  be  feasible.
 There  is  a  very  specific  case  of  shifting

 of  the  oil  refinery  from  Sawoi  Madhopur
 to  Agta.  Sawoi  Madhopur  is  a  backward
 district.  and  the  population  there  is  Sche-
 duled  Tribe.  There  are  no  problems  of
 techno-economie  —  feasibility.  then.
 why  was  the  decision  taken  to  shift  it  from
 Sawoi  Madhopur  to  Agra.  Would  Govern-
 ment  reconsider  the  decision  ?

 SHRI  ९.  SUBRAMANIAM:  This
 question  should  be  put  to  the  Petroleum
 and  Chemicals  Ministry.

 one

 Even
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 SHRI  KRISHNA  HALDER  :  Ban-
 kura  and  Purulia  are  tow  backward  dis-
 tricts  in  West  Bengal  inhabited  by  Sche-
 duled  Tribes.  May  I  know  whether  Go-
 vernment  is  going  to  open  new  factories
 in  these  two  districts  ?

 SHRI
 The  main  question  relates

 SIDDHESHWAR  PRASAD
 to  Rajasthan.

 at  हुकम  चाय  कछवाय:  ख  भाग  देखिये  ।
 झिझक  महोदय  :  मैंने  देखा  है  ।

 SHRI  C.  SUBRAMANIAM  :  Hon.
 Members  do  not  expect  us  to  have  figures
 in  respect  of  all  the  districts  in  the  whole
 of  India.  If  the  hon.  Member  is  interest-
 ed  in  these  two  districts,  either  he  can  write
 to  me  and  I  shall  give  him  the  information,
 or  he  can  put  a  separate  question.

 Joint  Sector  for  rapid  Industrializa-
 tion

 *332.  SHRI  S.R.  DAMANI  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE.  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  any  policy  has  been  evolved
 to  implement  the  concept  of  joint-sector
 for  rapid  industrialization  ;

 (b)  if  so,  the  broad  outlines
 and

 thereof;

 (c)  if  not,  when  a  clear  cut  decision  will
 be  taken  to  remove  the  uncertainties  in
 the  investment  climate

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  >  PRA-
 SAD  )  :  (a)  to  (0०)  A  statement  is  laid
 on  the  Table  of  the  House.

 oe

 Statement
 To  secure  the  rapid  growth  of  indus-

 tries.  in|  as  manners  consistent’  —  with
 national  needs  and  public  interest,  the
 Industrial  Licensing  Policy  of  the  Govern-
 ment  announced  in  February,  4970  envi-
 sages  the  concept  of  the  Joint  Sector  through
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 which  a  greater  degree  of  participation,
 particularly  at  policy  leveis  will  be  ensured
 in  the  case  of  major  projects  involving
 substantial  assistance  from  Public  Finan-
 cial  Institutions.  These  institutions  will
 have  the  option  for  converting  loans  and
 debentures  issued  in  future  into  equity.
 In  respect  of  loans  and  debentures  given
 in  the  past,  the  financial  institutions  will
 have  the  discretion,  in  cases  of  defaults,
 to  negotiate  conversion,  Detailed  guide-
 lines  regarding  conversion  have  been  issued
 by  the  Department  of  Banking  and  copies
 of  the  same  have  already  beon  laid  on  the
 Table  of  the  House.

 Instructions  have  been  issued  that
 where  State  Industrial  Development  Cor-
 porations  wish  to  associate  other  parties
 in  the  projects  licensed  to  them,  the  Cor-
 porations  themselves  should  hold  not  less
 than  26%  of  the  equity  and  no  other  party
 should  hold  more  than  25%.

 SHRI  S.R.  DAMANI  :  This  scheme
 has  beon  introduced  for  the  rapid  growth
 of  industries.  But  no  detail  has  been
 given  in  the  statement.  May  I  know
 the  reactions  of  the  entrepreneurs  regard-
 ing  this  scheme?  Are  they  fully  satisfied
 with  it  or  do  they  have  any  reservation,
 and  if  they  have  any  reservation,  on  what
 grounds,  and  how  are  Government
 going  to  tackle  it?  Sccondly,  may  I  also
 know  whether  under  this  scheme,  forcign
 entrepreneurs  will  also  be  allowed  to  par-
 ticipate,  and  if  so,  whether  any  agreement
 has  been  reached  with  foreign  entrepren-
 eurs  under  this  scheme?

 SHRI  SIDDHESHWAR  PRASAD
 This  joint-sector  concept  has  worked  very
 well  in  certain  industries,  and  we  want  to
 expand  this  idea  further.  There  has  been
 good  résponse.  Beyond  this,  Government
 also  want  to  have  some  sort  of  policy  con-
 trol  in  such  industries  where  a  lot  of  public
 finance  has  been  loaned  or  invested.  With
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 this  idea  in  view  this  joint-sector  idea  has
 been  introduced,  and  I  hope  that  it  is  bound
 to  succeed.  Since  this  new  form  has  been
 introduced  only  very  recently,  therefore.
 the  assessment  and  the  real  position  will
 be  known  only  after  some  time.

 SHRI  5.२.  DAMANI  :  May  |  know
 whether  foreign  entrepreneurs  also  would
 be  allowed  under  this  scheme  ?

 SHRI  SIDDHESHWAR  PRASAD
 For  foreign  collaboration  also,  broad
 guidelines  have  been  issued  undor  which
 forcign  collaborations  are  being  allowed.

 SHRI  S.R.  DAMANI  :  What  are  the
 specific  items  reserved  for  the  joint  sector,
 and  will  the  same  terms  and  conditions
 and  facilities  be  given  in  all  the  States  uni-
 formly  or  will  they  be  different  for  different
 States  ?

 SHRI  SIDDHESHWAR  PRASAD
 Under  the  Industrial  Policy  Resulution
 of  +1956,  we  have  certain  items  reserved
 for  the  public  sector  and  certain  items

 or  the  prvate  sector.  This  joint
 sector  concept  is  being  implemented  in
 those  items  which  were  supposed  to  be
 left  for  the  private  sector.

 SHRI  SHYAMNANDAN)  MISHRA:
 So  far  as  the  joint  sector  is  concerned,
 one  thought  is  that  this  sector  was  not
 meant  to  radically  change  the  IP  Resolu-
 tion,  that  is,  sectors  earmarked  for  the
 private  sector  or  for  the  public  sector
 would  be  kept  intact.  Is  that  the  position?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ८.  SUBRAMAN-
 IAM):  Yes,  that  is  the  position.  But
 when  in  the  private  sector  large  investments
 have  to  be  made  from  public  financial
 institutions,  then  the  idea  is  instead
 of  giving  loan  purely  for  the  private
 sector,  to  make  it  a  joint  sector.  That  is
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 the  policy  decision  now  and  further  de-
 tails  are  being  worked  out  as  to  the  various
 alternative  form  of  operation  of  the  joint
 sector  with  regard  to  financial  participa-
 tion,  management  etc.

 SHRI  P.  GANGADEB  :  How  many
 joint  sector  units  have  been  formed  till
 now  ?  how  many  are  pending  ?

 MR.  SPEAKER :  This  question  is  about
 the  policy  evolved.  He  may  take  a  sepa-
 fate  question.

 SOME  hon.  MEMBERS  rose-
 MR.  SPEAKER  :  Any  of  you.
 SHRI  JYOTIRMOY  BOSU  :  I  ama

 turn-key  project  :  the  moment  you  press
 the  button,  I  am  _  ready.

 MR.  SPEAKER  :  I  said  ‘any  of  you’
 because  all  the  three  are  quite  strong.

 SHRI  S.M.  BANERJEE  :  There  was
 &  new  item  in  the  papers  to  the  effect  that
 Shri  J.R.D.  Tata  has  suggested  that  TISCO
 should  be  run  on  a  joint  sector  basis.  Is
 it  true,  and  if  so,  what  is  Government's
 reaction?

 SHRI  C.  SUBRAMANIAM  :  Tho
 question  should  be  addressed  to  the  Steel
 Ministry.

 SHRI  S.M.  BANERJEE  :  The  question
 was  about  the  joint  sector  and  my  question
 was  following  from  that.

 MR.  SPEAKER  :  Hoe  is  asking  a  specific
 question  to  which  he  has  replied  that  it
 should  be  addressed  to  the  concerned
 Ministry.

 SHRI  JYOTIRMOY  BOSU  :  In  view
 of  what  the  hon.  Minister  has  said  just
 now  that  the  of  the  IP  Resol
 which  they  had  very  piously  brought  out
 would  remain  untouched,  will  he  kindly
 -explain  to  us  how  is  it  that  TELCO
 is  being  allowed  to  expand  its  production
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 of  steel,  which  is  item  No.  l  in  the  IP
 Resolution,  concerning  industries  which
 should  remain  in  th:  public  sector,  by  00
 per  cent,  and  only  the  increased  capacity
 will  be  in  the  joint  sector  ?

 SHRI  C.  SUBRAMANIAM  :  TELCO
 is  not  producing  steel  but  trucks.

 SHRI  JYOTIRMOY  BOSU  :  I  am  sorry,
 ]  meant  TISCO....May  I  seek  your  pro-
 tection  ?

 MR.  SPEAKER  ie  J  have  to  seek  protec-
 tion  of  the  whole  House  against  him.

 SHRI  JYOTIRMOY  BOSU  :  Why  do
 you  get  angry,  Sir?  We  are  in  a  cheerful
 mood  to  transact  business,  |  meant  TISCO,
 I  know  it  is  a  tricky  and  embarrassing
 question,  but  Jet  him  answer  it.

 MR.  SPEAKER  :  It  is  not  relevant.
 SHRI  A.P.  SHARMA  :  In  this  policy

 decision  about  the  working  of  the  joint
 sector,  the  scheme  of  workers’  parti-
 cipation  in  management  also  been
 decided  upon  ?

 SHRI  C.  SUBRAMANIAM
 different  question.  But  labour
 pation  is  the  policy  accepted.
 arise  out  of  this.

 :  It  is  a
 partici-

 It  does  not

 Organisation  ‘Assist’  set  up  in  Bangalore
 to  help  qualified  doctors,  engineers,  scien-

 tists  and  technicians  returning  from
 abroad

 9334,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 8  non-profit  organisation  “ASSIST”  has
 been  started  in  Bangalore  to  help  qualified
 doctors,  cngineers,  scientists  and  tech-
 nicians  wanting  to  return  to  India  and
 find  suitable  jobs  im  the  country;
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 (b)  if  so,  whether  Government  are  pre-
 pared  to  patronise  this  organisation  to
 Stop  brain-drain  and  help  to  rehabilitate
 those  who  return  to  this  country;  and

 (c)  if  so,  the  main  features  of  the  pro-
 gramme?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  Yes,  Sir.

 (b)  The  “ASSIST”  approached  the
 Council  of  Scientific  and  Industrial  Re-
 search  (CSIR)  for  general  cooperation.
 The  CSIR  has  asked  the  organisation  to
 spell  out  what  it  expects  from  CSIR  in
 furthering  its  service  to  Scientists.

 (c)  Does  not  arise.
 SHRI  RAJDEO  SINGH  :  Instead  of

 asking  ASSIST  to  spell  it  out,  will  CSIR
 formulate  a  programme  to  make  it  an
 effective  organisation?

 SHRI  C.  SUBRAMANIAM  :  This  is
 a  private  organisation.  They  have  asked
 for  our  assistance.  We  have  asked  them
 what  assistance  do  they  need.  Certainly
 we  cannot  ask  the  ASSIST  to  reorganise
 itself  in  a  particular  way,  but  we  should
 know  what  they  mean  by  ASSIST.  Hence
 we  have  asked  for  clarification.

 Response  to  incentives  to  start  Industries
 ©  in  Backward  areas

 *336.  SHRI  C.K.  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TEC-
 HNOLOGY  be  pleased  to  state  :

 (a)  whether  the  response  to  the  scheme
 to  provide  to
 to  start  industries  in  the  backward  arcas
 continues  to  be  rather  poor;

 (b)  if  so,
 (c)  whether  Government  are  working  out

 any  alternative  schemes  to  start  industries

 entrep  rs

 the  reasons  therefor;  and
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 in  the  backward  areas  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD  (a)  to  (c)  Since  the  scheme
 of  incentives  is  in  its  early  stage  of  imple-
 mentation  it  will  be  too  soon  to  judge  its
 results  at  this  stage.  Most  of  the  State
 Governments  are  in  the  process  of  orga-
 nising  these  preliminary  arr.
 which  are  the  necessary  pre-requisites  for
 industria]  growth  and7which  together  with
 the  incentives  schmes  will  induce  industries
 to  be  set  up  in  backward  districts.

 SHRI  C.K.  CHANDRAPPAN  :  In
 view  of  newspaper  reports  about  the  poor
 response  to  the  scheme,  how  many  appli-
 cations  have  been  received,  how  many
 licences  issued  and  how  many  are  from
 the  big  industrial  houses  ?

 SHRI  SIDDHESHWAR  PRASAD
 The  response  has  not  been  poor.  Alto-
 gether  as  on  I-8-72,  we  have  received  38
 applications.  I  do  not  have  the  figure
 as  to  how  many  are  from  the  larger  houses.

 SHRI  C.K.  CHANDRAPPAN  :  The
 fact  remains  that  the  big  industrial  houses
 are  after  a  high  rate  of  profit  and  since
 starting  industries  in  the  rural  sector  may
 not  be  highly  profitable,  they  are  not  much
 interested  in  this  scheme.  It  is  because
 of  that  that  I  asked  in  (c)  whether  Govern-
 ment  are  working  out  any  alternative
 scheme.  Are  Government  scriously  think-
 ing  of  working  out  any  alternative  scheme
 in  view  of  the  failure  of  this  scheme?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM  dy  I  am  sure  the  hon.  member
 is  not  interested  in  the  big  houses  coming
 into  this.  As  I  stated  in  reply  to  another
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 question,  it  is  not  just  a  question  of  giv-  MR.  SPEAKER  :  The  question-hour
 ing  incentives  alone  particularly  for  the  is  over.  We  take  up  the  Short  Notice
 new  entrep  s  and  medi  ize  in-  Question  now.
 dustries;  it  is  a  question  of  giving  all  the
 other  infra-structure  facilities  also.  =  This  SHort  Notice  QuesTIoN
 is  being  taken  up.  As  pointed  out  by
 my  colleague,  there  has  been  a  good  Alleged  murder  of  shri  Onkar  Singh  at
 number  of  applications  and  they  are  being  Balbir  Nagar,  Shabdara  (Delhi)
 processed.  We  should  see  how  far  during  SNQ.3.  SHRI  प्र.  K.  L.  BHAGAT
 1972-73.  we  will  be  able  to  push  these  things.  DR.  LAXMINARAYAN
 As  a  matter  of  fact,  the  likely  expenditure  PANDEYA:
 with  regards  to  subsidies  and  various
 other  incentives  would  be  round  about
 Rs.  2  crores  in  ‘1972-73,  on  present  assess-
 ment.

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  steps  taken  by
 Government  to  mect  the  situation  arising
 out  of  the  alleged  murder  of  Shri  Onkar

 SHRI  C.  SUBRAMANIAM  :  We  should  singh,  an  officer  of  the  Delhi  Home  Guard, watch  it,  and  if  it  does  not  click,  as  far  as  at  Balbir  Nagar,  Shahdara  (Delhi)? the  scheme  is  concerned,  it  is  not  as  if
 we  are  not  thinking  about  it.  We  should
 formulate  other  programmes  for  the  pur-
 pose  of  bringing  up  the  backward  areas.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  A  statement  is  laid  on  the
 Table  of  the  House.

 SHRI  VASANT  SATHE  :  In  view  of
 the  fact  that  in  these  regions,  one  of  the  SOME  HON.  MEMBERS  :  Read  the
 important  requiremnets  for  development  statement.
 is  the  adequate  supply  of  raw  materials  SHRI  SHYAMNANDAN  MISHRA:
 cae  then  marketing,  is  the  Government  We  have  got  a  whole  bunch  of  statements,
 having  any  plan  to  meet  these  requirements  but  not  that  one.  We  have  not  seen  it. so  that  in  these  regions  industrial  growth
 may  take  place  in  the  medium  and  small-  MR.  SPEAKER  :  He  can  read  the
 scale  sectors  ?  statement.  (/nterruption)

 SHRI  C.  SUBRAMANIAM  :  When  the  SHRI  S.M.  BANERJEE  :  He  says  it
 industries  come  up,  these  will  be  taken  is  laid  on  the  Table.  In  that  case,  the
 care  of—the  raw  materials  and  adequate  papers  should  have  been  circulated.
 facilities  for  marketing.  MR.  SPEAKER  That  is  why  I  asked

 SHRI  VASANT  SATHE  Even  inthe  him  to  read  the  statement.  Anyway,
 existing  industries,  the  raw  material  is  I  got  this  copy  quite  in  advance.
 not  adequately  supplied.  Are  you  going  SHRI  VIKRAM  MAHAJAN  :  Please
 io:  lake  care:  of;  them?  ask  the  Notice  Office  to  supply  such  things

 earlier.  (Interruption)
 SHRI  K.C.  PANT  :  On  the  2Ist  August,

 I  had  spoken  in  the  House  on  the  regret-
 table  incidents  that  had  taken  place  in
 Shahdara  on  the  !9th  and  the  20th.  Some
 incidents  took  place  on  the  2Ist  August

 SHRI  C.  SUBRAMANIAM  i  That  is
 ‘uite  a  different  question.  There  is  a

 §  neral  scarcity.  We  are  aware  of  it,  and
 Ww"  are  taking  steps  to  remove  the  scarcity
 of  -aw  materials  generally  in  the  industrial
 sector.
 1  LsS/72—3
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 also.  The  situation  has  remained  quict
 since  the  evening  of  the  2Ist.

 The  two  cases  registered  in  regard  to
 the  death  of  Shri  Onkar  Singh  are  being
 investigated  according  to  law  by  the  Crime
 Branch  of  Delhi  Police,  personally  by  the
 Superintendent  of  Police.  A.S.I.  Bakshish
 Singh,  Head  Constable  Sujan  Singh  and
 Constable  Dharam  Pal  have  been  arrested
 in  connection  with  one  of  the  cases  and  have
 been  placed  under  suspension.  Six  other
 persons  have  also  been  arrested  in  the
 case.

 To  deal  with  violent  mobs  the  police
 Tesorted  to  the  use  of  teargas  and  lathi-
 charge.  On  one  occasion,  when  a  violent
 mob  surrounded  the  Shahdara  Railway
 police  Post  the  officer  in  Charge  fired  from
 his  revolver.  One  person  was  hit  and  later
 died.  According  to  information  avail-
 able  with  the  police,  87  members  of  the
 public  were  injured.  280  police  person-
 nel  and  magistrates  also  received  injuries.
 In  respect  of  specific  incidents  of  violence
 2  cases  have  been  registered  and  are  be-
 ing  investigated  according  to  law.  In-
 fluential  citizens  of  Delhi  have  taken  the
 welcome  initiative  to  enlist  people's  co-
 operation  in  the  maintenance  of  peace.

 Government  has  decided  to  institute
 @  judicial  inquiry  to  inquire  into  the  course
 of  the  disturbances,  the  adequacy  of  the
 administrative  measures  taken  to  prevent
 and  deal  with  them,  the  justification  for  the
 use  of  force  by  the  police,  the  extent  thereof
 and  the  allegations  of  excesses  by  the  police.

 SHRI  H.K.L,  BHAGAT  :  Mr.  Speaker,
 Sir,  it  is  with  a  sense  of  deep  anguish  and
 pain  that  I  rise  to  ask  for  a  few  clarifica-
 tions  in  regard  to  the  matter  in  question,
 During  the  last  three  to  four  days,  the
 name  of  this  great  capital  of  India  has
 been  sullicd  by  ugly  incidents,  triggered
 off  by  the  alleged  murder  at  Shahdara  of

 AUGUST  23,  972  Oral  Answers  35

 the  Home  Guards  Officer  by  a  police,  officer
 and  some  of  the  alleged  accomplices  res-
 ulting  in  incidents  of  violence,  arson  and
 dislocation  of  rail  and  road  traffic.—

 MR.  SPEAKER  :  Put  the  question.
 SHRI  H.K.L.  BHAGAT  :  I  am  asking

 the  question  —burning  end  damage  to
 public  property,  injury  to  a  large  number
 of  innocent  men  and  women  and  children,
 and  police  personnel,  and  immeasurable
 hardship  to  the  people  in  general  in  the
 Trans-Jumna  area.  In  the  interests  of
 justice,  a  few  clarifications  are  very  neces-
 sary.

 Firstly,  the  alleged  murder  took  place  on
 the  8th  of  August,  4972  and  the  alleged
 culprits  were  arrested  on  the  19th,  Later,
 between  the  I8th  and  I9th,  hundreds  of
 people  gathered  at  the  police  station  and
 told  the  officers  concerned  that  it  was  a
 case  of  murder.  I  would  like  to  know
 what  efforts  were  made  and  by  whom  and
 in  what  manner  and  with  what  prompt-
 ness,  to  ascertain  the  truth.  Did  any
 senior  officer  visit  these  spots?  Did  he
 interrogate  any  pcople.  Did  he  gather
 any  evidence  and,  if  not,  why  not?  What
 was  the  prima  facie  evidence  with  the
 authority,  as  a  result  of  which  they  took
 it  as  an  alleged  case  of  encounter  with  the
 dacoits?  What  was  the  prima  facie
 evidence  with  the  authorities  which
 warranted  a  magistcrial  enquiry—
 which  was  announced  ?  Could  not
 the  prima  facie  evidence  in  regard  to  both
 the  versions  be  shifted  more  quickly  to
 arrive  at  a  conclusion  carlier  ?  Was  the
 matter  brought  to  the  notice  of  senior
 officers?

 What  I  want  to  know  is  this.  A  judicial
 enquiry  has  been  ordered  into  these  inci-
 dents.  I  welcomes  the  judicial  enquiry.
 The  case  is  under  investigation,  This
 matter  of  the  alleged  murder  is  not  within
 the  purview  of  the  judicial  enquiry.  1
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 would  just  like  to  know,  because  a  feel-
 ing  exists  that  if  the  whole  thing  had  been
 shifted  quickly,  may  be  the  trouble  could
 have  been  avoided.  I  want  to  know  why
 it  was  not  shifted  quickly.

 Another  thing  |  would  like  to  know  is
 this.

 MR  SPEAKER  :  In  the  way  in  which
 he  is  putting  them,  !  think  he  has  become
 a  disciple  of  Prof.  Samar  Guha.  Let  the
 Minister  answer  the  questions.

 SHRI  K.C.  PANT  :  I  have  already  said
 in  my  statement  that  among  the  matters
 which  the  judicial  enquiry  will  cover  is
 the  adequacy  of  the  administrative  measures
 taken  to  prevent  and  deal  with  them.  The
 real  point  which  my  hon.  friend  is  referring
 to  here—the  question  that  he  asks—relates
 to  the  possibility  of  the  incidents  having
 been  prevented  or  the  possibility  that  it
 might  have  been  prevented  had  certain
 actions  been  taken  earlier.  This  is  the
 crux  of  the  matter,  and  this  is  one  of  the
 points  which  the  judicial  enquiry  has  to

 ative
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 against  the  persons  responsible?  A  very
 strong  action  is  called  for  against  those
 responsible  for  all  this,

 SHRI  K.C.  PANT  :  At  this  stage,  if
 you  will  allow  me  to  make  a  personal  re-
 ference  to  Shri  Bhagat,  ]  would  like  to  say
 that  in  these  whole  series  of  incidents,
 Shri  Bhagat  has  been  very  helpful  in  deal-
 ing  with  the  situation.  (/nterruption)  J
 would  like  to  say  so  because  many  persons
 have  visited  this  area~after  the  incidents,
 but  he  was  there  during  most  of  the  inci-
 dents.  I  know  this  because  1  was  in  touch
 with  him.  He  mentioned  it,  and  others
 also  brought  it  to  my  notice  that  certain
 incidents  have  taken  place  in  Balbimagar
 on  the  2Ist,  and  he  visited  the  area.  Some
 of  our  other  MPs  also  visited  the  arca  on
 that  very  day,---Mrs.  Mukul  Banerji,  Mrs.
 Sheila  Kaul.

 SHRI  JYOTIRMOY  -BOSU:  Not  any
 Opposition  Members.

 SHRI  K.C.  PANT  :  ]  said,  on  the  day
 of  the  incidents.  As  far  as  |  know—speak-
 ing  subject  to  correction—all  the  Opposi-
 tion  Members,  except  for  certain  Jan go  into,  whether  ad  d

 measures  were  taken  to  prevent  the  inci-
 dents  that  happened.  So,  [  would  beg
 of  him  to  leave  this  matter  to  the  judicial
 enquiry,  because  I  cannot  possibly,  off
 the  cuff,  give  a  finding  on  the  matter  which
 will  be  looked  into  by  the  judicial  enquiry.

 SHRI  H.K.L.  BHAGAT  :  Sccondly,
 the  Home  Minister  assured  us,  and  anno-
 unced  a  judicial  enquiry  on  the  floor  of
 the  House,  on  the  2fst  and  he  received
 complaints  to  the  effect  that  on  the  2Ist,
 in  Balbirnagar  extension,  in  Loni  Road
 and  in  Bhagwanpur  Khera,  a  number  of
 innocent  persons,  men  and  women,  were
 beaten  and  received  injuries  at  the  hands
 of  the  police  personnel,  who  entered  into
 their  houses.  What  action  has  been  taken?
 Has  any  enquiry  been  conducted  into  this,
 and  what  action  is  proposed  to  be  taken

 Sangh  people,  visited  the  area  fater  on.
 T  am  sure,  they  will  give  me  names  if  there
 are  any.

 As  I  was  mentioning,  these  incidents
 were  brougut  to  my  notice.  But  these
 are  also  within  the  purview  of  the  judicial
 inquiry.  It  is  within  the  competence  of
 the  judicial  inquiry  to  go  into  these  inci-
 dents  that  have  taken  place  on  the  2Ist.
 So,  we  will  have  to  await  the  result  of  the
 inquiry  to  find  out  exactly  where  the  blame
 lies.

 SHRI  H.K.L.  BHAGAT:  Sir,  the
 matter  relates  to  my  constituency.  Kindly
 permit,  me  to  put  ene  ता  two  questions
 more.  |  will  be  very  briel.

 MR.  SPEAKER  :  We  go  by  the  rules.
 Only  two  qustions  are  allowed  to  him.

 हल  I  allow  it  in  his  case  today,  }  will  have
 to  do  in  future  also.
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 SHRI  H.K.L.  BHAGAT  :  Only  one

 question,
 wean  age  :  श्राप  क्वैश्चन  न  कीजिए,

 क्लेरिफिकशन  ले  ले  t
 SHRIH.  K.  L.  BHAGAT  The  Govern-

 ment  has  ordered  a  judicial  inquiry.  There
 is  a  fecling  in  the  minds  of  the  people  that
 if  those  officers  against  whom  the  comp-
 plaints  are  made  are  there,  how  the  inquiry
 will  be  fair.  Secondly,  a  large  number
 of  innocent  people  have  been  arrested.
 fs  the  Government  looking  into  their  cases?

 They  should  be  released.  Is  the  Govern-
 ment  taking  any  action  in  this  connec-
 tion  ?

 SHRI  K.  C.  PANT  :  My  hon.  friend
 and  my  other  friends  whom  I  mentioned
 before  had  taken  up  this  matter  with  me.
 We  have  gone  into  this  question.  I  would
 like  to  make  it  perfectly  clear  that  we
 do  not  want  to  pre-judge  the  guilt  or
 otherwise  of  any  officer.  It  would  be
 very  wrong  on  our  part  to  do  so.  But
 since  it  has  been  said  that  it  would  assist
 the  inquiry  if  some  of  the  officers  are  not
 there,  we  have  removed  some  of  the  officers
 from  there,  the  S.H.O.,  the  S.D.M.,  and
 the  S.D.P.0.  1  would  again  emphasise
 that  this  is  neither  presumption  of  guilt
 nor  that  anything  has  been  done  in  connec-
 tion  with  anything  which  will  attribute
 guilt  to  them.  It  is  only  in  deference  to
 the  wishes,of  the  hon.  |  Members  who
 said  that  it  will  assist  the  inquiry.

 So  far  as  releases  are  concerned,  some
 release  have  been  made.  We  have  asked
 the  L.G.  to  look  into  these  cases  and  see
 wherever  it  is  not  necessary  to  keep  people
 in  prison,  they  are  released.  We  would
 be  the  first  to  say  that  they  should  be  re-
 leased.  Some  releases  have  already  been
 made.

 MR.  SPEAKER  :  Dr.  Laxminarain
 Pandeya.

 AUGUST  23,  972  Oral  Answers  40
 Blo  लक्ष्मीनारायण  पाण्डेय:  प्रत्यक्ष  महोदय,

 प्रोफेसर  सिंह  को  मत्यु  के  बाद  शौर  न्यायिक  जांच
 की  घोषणा  होने  के  बाद  पुलिस  ने  जिस  प्रकार
 से  बलजोर  नगर  में  जाकर  महिला शो ों  को  घर  से
 निकाल  कर,  चाहे  वे  घर  में  स्नान  कर  रही  थी,
 उन  को  वहां  से  निकाल  कर  मारा-पीटा,  बच्चों
 को  जिस  प्रकार  से  पीटा,  घसीटा  गया--यह  श्राप
 के  लिये  बड़ी  शशंाक  बात  है......

 एक  सा सस ोय  सदस्य  :  उस  समय  जनसंघ  कहां
 था  ae  (ध्यान)  .

 प्ली  हुकम  चन्द  weard:  यह  काम  खद  करवाते
 हो  कौर  हमारा  नाम  लेते  at...

 wo  लक्मोनारायज  पाण्डेय  :  मैंने  कांग्रेस  या
 जनसंघ  का  नाम  नहीं  लिया,  मैं  तो  सीधी  बात
 कह  रहा  था।  कस  घटना  की  न्यायिक  जांच  की
 घोषणा  के  बाद  जो  मृत्यु  हुई  हैं,  उस  के  लिये
 उत्तरदायी  व्यक्ति  कोन  है।  पुलिस  के  किस  ४  घ-
 कारी  के  आदेश  से  सी0.  झ्रार०पी0  की  दो  कम्प-
 मियां  वहां  पर  भेजी  गई,  जिन्होंने  वहां  जा  कर
 निरपराध  लोगों  को  मारा,  क्‍या  उस  प्राधिकारी
 के  विरुद्ध  कोई  कार्यवाही  की  गई  है?

 ख--जिन  व्यक्तियों  को  पुलिस  ने  जान-बर्ष  कर
 पकड़ा  है  और  उन  के  खिलाफ़  झूठे  मुकदमे  दायर
 किये  हैं,  ब्या  ऐसे  व्यक्तियों  को  छोड़ने  के  आदेश
 दिये  गये  हैं  आर  क्‍या  उन  को  छोड़ा  जायगा  ?
 जिस  प्रकार  से  पुलिस  झूठे  मुकदमे  दायर  करती
 है,  उसी  तरह  से  उन  के  विरुद्ध  भी  किया  गया
 है,  भाज  भी  वे  उन  को  परेशान  कर  रहे  है  कौर
 बागे  भो  वे  परेशान  होते  रहेंगे।

 ग--प्राकार  सिह  की  मृत्यु  के  24  घंटे  बाद  तक
 किसी  प्रकार  की  कोई  प्रभावी  कार्यवाही  नहीं  की
 गई,  यहां  तक  कि  पुलिस  ने  मनघढ़न्त  घटना
 बतला  कर,  ऐसी  घटना  बतला  कर  कि  ढाकुधों
 से  मुठभेड़  हुई  है,  इस  प्रकार  की  मनगढ़ंत  घटना
 समाचार-पत्रों  में  झाई,  मैं  जानना  चाहता  हूं
 कि  इस  के  लिये  कौन  ज़िम्मेदार  है  कौर  उस  के
 खिलाफ़  क्‍या  कार्यवाही  को  गई  है,  साथ  ही  जिन
 पुलिस  प्राधिकारियों  ने  इस  हत्याकाण्ड  में  भाग  लिया,
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 उन  के  ख़िलाफ़  क्‍या  कार्यवाही  की  गई  ?  मैं  यह
 भो  जानना  चाहता  हूं  कि  रेलवे  के  उस  पुलिस
 अधिकारी  के  खिलाफ़,  जिस  के  कारण  एक  व्यक्ति
 की  मृत्यु  हुई,  क्‍या  कार्यवाही  हुई?

 राजधानी  में  इस  प्रकार  से  होनेवाली  घटनायें
 बहुत  निन्दनीय  हैं  तथा  जिन  को  सरकार  तत्काल
 रोकने  में  प्र समर्थ  रही  है।  लगातार  चार  दिन  तक
 खूरेजी  होतो  रहो,  खून  बहाया  जाता  रहा  धौर
 जिस  प्रकार  से  इस  को  रोकने  में  सरकार  प्र समर्थ
 रही  है,  सरकार  उन  सब  बातों  के  बारे  में  जो
 न्यायिक  जांच  की  घोषणा  के  बाद  हुई  हैं,  कौन
 सी  कार्यवाही  करने  जा  रही  है?

 को  कृष्ण  लमा  पंत:  अध्यक्ष  जी,  लगता  है
 माननीय  सदस्य  को  यह  भ्रम  है  कि  जो  घटनायें
 बाद  में  हुईं,  वे  न्यायिक  जांच  में  शामिल  नहीं
 हैं।  ऐसी  बात  नहीं  है,  वे  भो  न्यायिक  जांच  में
 शामिल  हैं  शौर  उन  पर  भी  न्यायिक  जांच  होगी।
 इसलिये  माननोय  सदस्य  ने  जो  बातें  कही  हैं,  वे
 सब  उस  के  तेहत  प्रा  जाती  हैं।

 जहां  तक  औरतों  को  पीटने  का  सवाल  है,
 मगर  यह  हा  है  तो  बहुत  निन्दनीय  है,  इस  में
 दो  रायें  नहीं  हो  मतों।  हम  चाहते  हैं  कि  जो
 सही  बातें  हैं,  थे  सामने  आयें,  हम  सत्य  को  सामने
 लाता  चाहते  हैं,  इसीलिये  न्यायिक  जांच  करवा
 रहे  हैं।  इस  के  लिये  हम  को  थोडा  रुकना  होगा,
 जब  सारी  बातें  सामने  प्रा  जायेंगी,  तब  ही  कुछ
 मालूम  हो  सकेगा।

 बाप  ने  पूछा  कि  किस  झ्राफिसर  ने  बां  पर
 पुलिस  की  टुकड़ों  को  सेजा--ता०  2  को।  कौन
 में  प्रोफेसर  वहां  पर  थे,  मैं  नहीं  जानता,  वेसे
 सो  वहां  पर  to  प्राण  जी०  लेबल  के  प्रोफेसर,
 te  सी०  वगैरह  जाते  रहे  हैं,  प्रकार  सीनियर
 प्राफिट  वही  पर  थे  भौर  जहां  तक  मेरी  सूचना
 है,  सड़क  को  रोका  गया  था,  ्ड्म्ज  रखे  गये  थे,
 उन  में  झाग  भी  लगाई  गई  थी,  कुछ  टेलीफोन
 पोर्श  को  तोड़ा  गया  था,  जिस  से  सडक  का
 जाना  जाना  बन्द  हो  गया  था,  इसलिये  वहां
 पुलिस  उस  को  साफ़  करने  के  लिये  गई  थो,
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 ताकि  रास्ता  साफ़  रहे  झर  लोगों  के  धाने-जाने
 में  व्यवधान  न  ये।  उस  के  बाद  ौर  बातें
 हुई।  किस  ने  यह  सब  काम  किया,  मैं  नहीं  जानता,
 लेकिन  मेरी  सूचना  यह  है  कि  इन्हों  कारणों  से
 ये  लोग  यहां  गये।

 जहां  तक  रेलवे  पुलिस  क्‍प्रधिकारों  का  सम्बन्ध  है
 उस  पर  मैजिस्ट्रीयणस  जांच  एन्क्रवायरी  तो  फौरन
 ताईर  कर  दी  गई  थी,  लेकिन  जब  मालूम  पढ़ा
 कि  यह  पुलिस  फायरिंग  &  मम्मू  हुई  है  तो  प्री
 चूंकि  न्यायिक  जांच  हो  रही  है,  इस  लिये  यह
 एन्कबायरी  इसी  सके  महिदूद  रहेगी  कि  काज़  साफ़
 डैथ  क्‍या  था,  बाकी  खोजें  न्यायिक  जांच  में  प्रा
 जायेंगी।

 Wo  लक्ष्मी  नारायण  पाण्डेय  :  गवाहियों  को  टैम्पर
 करने  की  जो  बात  है,  उन  पर  दबाव  डालते  को
 कोशिश  की  जा  रही  है  ताकि  गवाहियां  बिगड़
 जायें,  उस  के  बारे  में  श्राप  को  क्या  कहना  है?

 शो  gow  we  पंत:  मैंने  कहा  a  इस  बात
 को  नहीं  मानता  कि  कोई  दबाव  हस  तरह  का
 पड़ेगा।  फिर  भी  चूंकि  ऐसी  बातें  हुई  हैं,  इस
 लिये  मैंने  शुरू  में  बता  दिया  था  कि  वहां  से  फोन
 प्राफिसर्ज  को  हम  ने  दूसरी  जगह  मेज  दिया  है।

 श्रोता  बकल  बनों :.  प्रत्यक्ष  जी,  में  सवाल
 पूछते  से  पहले  कुछ  थोड़ा  सा  बताना  आहत
 हवान  21  को  2  HH...

 ब्रध्यक्षत  महोदय  :  ड्राप  प्रश्न  पूछिये।

 ओोबतो  मुकुल  बनर्जी :  मैं  प्रश्न  पूछता  pea
 बाल  सही  है  कि  महिला भ्र ों  के  ऊपर  कुछ  धन् पा चार
 हुमा  है,  इस  के  लिये  हम  भो  शरमिन्दा  हैं।  इस
 के  बारे  में  जो  जांच  हो  रही  है,  हम  चाहते  हैं
 बह  ठीक  तरह  से  हो,  लेकिन  हम  ने  यह  भी  देखा
 है  कि  जो  महिलायें  इन्  हुई  हैं,  हम  लागा  ने
 उन  से  पूछा  कि  आप  किस  के  लिये  इस् जड़  हुई
 हैं,  तो  हमें  पत्ता  चला  कि  जब  उनके  पति  प्रो
 पुलिस  के  साथ  कश्मकश  चल  रही  थी,  ता  मे
 बीच  में  धरा  गईं,  इस  लिये  इस् जई  हुई  है.
 (व्यवधान)  .  मैं  प्रानरेबिल  मिनिस्टर  से
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 पूछता  चाहती  हूं  कि  जो  पोलिटिकल  पार्टी,  जब
 क्सी  जगह  मुसीबत  हो,  किलो  जगह  झगड़ा-
 झगड़ा  हो,  भ्र पना  सत्याग्रह  जो  चांदनी  चौक  में
 होनेवाला  था,  उस  को  वहां  से  उठा.  कर  शाहदरा
 ले  जा  कर  करे......  (व्यवधान)  .  .  .
 उस  जगह  के  उस  पार्टी  के  काउन्सिल  ने  श्यामलाल
 कालीन  के  छात्रों  को  ले  जाकर  लोगों  को  उकसाया
 एन्टी-सोशल  _एलिमेंट्स  को  उकसाया  और  झगड़ा
 करवाया,  मैं  जानना  चाहती  हूं  कि  मिनिस्टर  साहब
 उस  के  लिये  क्‍या  एक्शन  लेंगे,  कैसे  उस  को  रोकेंगे
 शौर  ऐसी  पार्टी  के  बारे  में  भी  कुछ  तय  होना
 चाहिये---इस  पर  श्राप  को  सोचना  चाहिये

 जो  इना जोत  मलहोत्रा:  पार्टी  का  नाम  बतलाइये

 श्रोता  मुकुल  बनर्जी:  जनसंघ  पार्टी  ने  किया
 था......  (व्यवधान)  .  .

 बया  यह  सत्य  है  कि  6  दफ़ा  वहां  पर  प्रोमो-
 केशन  हुमा  था  और  एक  दफ़ा  तो  सारा  मान
 पुलिस  स्टेशन  के  भीतर  घुस  गया  था।  पुलिस
 स्टेशन  लोग  जलाने  वले  थे  लेकिन  उस  वक्त
 पुलिस  ने  फार्यरिग  नहीं  की  तो  पुलिस  ने  कितनी
 रेस् ट्रेट  की  क्‍या  यह  बात  मन्त्री  महोदय  जानते
 हैं?

 श्री  कृष्ण  चर.  पंत:  प्रध्यक्ष  जी,  मैं  तथ्यों  पर
 जा  सकता  हूं,  किसी  के  इरादे  पर  मुझे  कोई
 टिप्पणी  नहीं  करनी  है।  तथ्य  यह  जरूर  है  कि
 दामों  के  बढ़ने  के  बारे  में  जो  सत्याग्रह  जनसंघ
 का  चल  रहा  है  वह  चांदनी  चौक  में  2b  तारीख
 को  होने  बाला  था  जिसको  नोटिस  8  तारीख
 को  या  कब  एडमिनिस्ट्रेशन  को  मिल  गई  थी,
 काफी  दिन  पहले  मिल  गई  थी  लेकिन  2i  तारीख
 को  सबेर  यकायक  असंध  पार्टी  से  सूचना  मिली
 कि  चांदनो  चोक  से  बदल  कर  शाहदरा  में  वे
 अपना  सत्याग्रह  करना  चाहते  हैं।.... .  .  (ब्या-

 इसपर  वहां  जो  स्थानीय  अफसर
 थे  उन्होंने  जनसघ  के  नेतायों  से  बातचीत  को  ौर
 oie  किया  कि  वहां  के  तनाव  को  देखते  हुए
 सत्याग्रह  शाहदरा  में  न  करें।  डी०  सी०  ने  भी

 बातचीत  को  लेकिन  उन्होंने  यहो  सही  समझा  कि
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 जिस  दिन  वहां  तनाव  काफी  था  वह  नयना  सत्या-
 ग्रह  करें।  79  आदमी  वहां  गिरफ्तार  हुए।  यह
 तथ्य  है,  बाकी  में  सदन  पर  छोड़ता  हूं  ।
 (व्यवधान  )  .

 बी  जगन्नाथ  राव  जोशो:  शाहदरा  में  परकाज
 मंडी  में  कुछ  गड़बड़ी  हुई  क्या?  इतनों  तनावपूर्ण
 स्थिति  में  179.  प्रादमी  पकड़े  गए,  कपा  कोई  घटना
 हुई  ?  प्रत्येक  शांतिपूर्ण  ढंग  से  सत्याग्रह  हमा  कौर
 उसमें  कोई  भी  घटता  नहीं  हुई।.  .  (व्यवधान  )

 This  is  a  question  about  atrocities  on  the  part
 of  Police.  How  is  that
 (Unterruption).

 relevant  here?

 SHRI  JYOTIRMOY  BOSU  :  This  is  an
 unprecedented  police  atrocily  in  Delhi.
 There  was  house-to-house  raid  on  2Ist
 August,  two  days  after  the  happenings,
 from  |  to  3  P.M.  after  the  Minister  had
 made  the  statement  at  noon  here.  They
 have  created  Frankenstein  of  the  Police.
 A  beautiful  editorial  has  been  written  in  the
 Indian  Express  which  says  that  it  used  the
 Police  for  political  purposes,  to  further
 their  cause—the  cause  of  the  ruling  pany—
 during  the  last  elections;  now  you  cannot
 control  them;  they  will  take  liberty,  etc.,
 etc.  This  is  an  example  that  we  have  and
 we  must  take  a  Icsson  from  that.

 Even  on  2Ist  August  the  Police  had  pre-
 vented  people  from  going  to  the  loca!  hospi-
 tal  for  first  aid,  admission  and  trcatment.
 They  had  gone  down  to  that  extent!  There
 is  another  problem.  This  statement  was  not
 citculated  Lo  us.

 MR.  SPEAKER  :  It  is  a  brief  statement;
 he  has  read  it.

 SHRI  JYOTIRMOY  BOSU  :  We  must
 get  it  examined,  Sit,  what  Cock  and  Bull
 story  has  becn  given.

 My  questions  are  these,  if  the  hon.
 Minister  will  make  a  note:  on  I9th  and  20th
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 August,  on  both  the  days,  how  many  were
 treated  in  the  local  hospital,  how  many
 people  were  admitted  in  the  hospital,  Daya-
 nand  Hospital,  how  many  people  were  sent
 out  of  Shahdara,  because  they  could  not
 provide  bed,  to  Irwin  Hospital  and  places
 like  that,  age  and  sex  of  those  Who  were
 involved,  who  required  medical  attention
 and  what  sort  of  injuries  they  had  on  them:
 on  the  2Ist  August,  in  Balbir  Nagar  in  Gali
 Nos.  4,  5  and  6—which  we  visited  and
 where  we  made  thorough  enquiries—how
 many  persons  were  admitted  in  the  hospital
 for  first  aid,  how  many  were  sent  out  of
 Shahdara  for  treatment  in  Delhi  hospitals;
 the  number  of  persons  arrested  so  far  from
 beginning  to  end;  how  many  complaints
 have  been  received  from  people  about  police
 alrocitics,  trespass,  snatching  of  ornaments,
 wrist  watches,  ear-rings,  etc.;  whether  the
 ptemises  of  the  policemen  involved  were
 searched  and  if  so,  what  are  the  items  that
 were  found;  whether  they  have  any  infor-
 mation  with  regaid  (0  Mi.  Bakshish  Singh,
 the  police  officer,  whether  at  any  time
 Goveinment  had  any  reasons  to  suspect
 that  he  was  involved  in  smuggling  and  other
 anti-social  aciivities;  whether  any  Minister
 visited  the  Shahdara  asea  from  that  date  till
 today  and  if  so,  what  did  he  see  and  if  not,
 the  reasons  therefor.

 Now  I  would  put  a  question  to  you,  Sir.
 Would  you  be  good  enough  to  allow  a
 full-fledged  question  under  rule  I84  so  that
 we  may  undeistand  the  whole  thing?

 SHRI  K.  C.  PANT  :  My  hon.  friend  has
 referred  to  the  action  of  the  police  in  gene-
 ral;  he  has  also  referred  to  the  Jndian
 Express  editovial.  did  not  know  that  he
 was  such  a  careful  reader  of  the  Indian
 Express.  Here  is  an  incident  which  is
 localised  and  in  which  a  judicial  inquiry
 has  been  instituted.  I  do  not  think  any
 general  sweeping  remarks  about  the  police
 arc  warranted  from  the  facts  that  are  before
 us  on  this  incident,  and  whatever  is  the
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 truth,  whatever  are  the  facts,  they  will  come out  in  the  judicial  inquiry.  I  would,  there-
 fore,  ask  him  to  receive  his  judgment  till the  judicial  inquiry  has  given  its  findings.

 About  police  having  prevented  people from  going  to  hospitals,  nobody  has  brought this  to  my  notice  so  far.  As  I  said,  many of  our  hon.  friends  were  there.  In  fact, onc  of  the  members  of  this  House  told  me that  ‘here  was  one  incident  in  his  presence where  a  lady  was  brought  out  and  imme-
 diately  the  police  offered.  (interruptions). T  cannot  say  ‘yes’  or  ‘no’  to  this.  If  you went  there  and  saw  it  with  your  own  eyes, T  will  natutally  accept  what  you  say,  but  if it  is  hearsay,  you  would  want  me  to  make
 an  inquiry...

 SHRI  JYOTIRMOY  BOSU  :  Those  who
 had  suffered  at  the  hands  of  the  police  told
 us,

 SHRI  K.  C.  PANT:  I  am  telling  you what  a  member  of  this  House  told  me.
 He  said  that  the  police  immediately  offered
 to  take  her  to  the  hospital  and  get  her  ad-
 mitted.  I  do  know  of  a  couple  of  other
 instances  also  where  admissions  have  been
 given  in  the  hospital.  I  cannot  give  the
 number,  how  many  were  admitted  in  the
 Shahdata  hospital  and  how  many  ouside
 on  the  I9th  or  on  the  2Ist.  As  I  have  said,
 nobody  brought  it  to  my  notice  if  there  was
 any  problem  in  this  regard,  if  anybody  was
 deliberately  prevented.  .(/mterruptions)

 SHRI  JYOTIRMOY  8050  :  He  is  not
 giving  any  relevant  information.  This  is
 elementary  information.

 SHRI  K.  C.  PANT  He  asked  about  the
 number  of  persons  arrested.  The  number
 of  persons  ariested  is  I26  for  specific  offenc-
 es,  and  under  preventive  procedure  $8,
 Some  of  the  persons  are  whal  go  by  the
 name  of  ‘bad  characters’  in  the  police  re-
 cords,  and  so  far  as  other  persons  are  con-
 cerned.  some  have  already  been  released,
 as  I  have  mentioned  in  the  beginning.
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 SHRI  JYOTIRMOY  BOSU  :  How  many
 complaints  have  been  teccived?

 SHRI  K.  C.  PANT  :  I  do  not  know  how
 many  complaints  were  received  and  by
 whom.  But  I  do  know  that  the  number  of
 cases  registered  is  20.

 SHRI  JYOTIRMOY  BOSU  People
 came  out  and  said,  “My  ear-ring  has  been
 snatched  away,  my  wrist-watch  has  been
 snatched  away  a

 SHRI  K.  con  PANT  :  |  do  not  know  if
 anybody  has  complained  to  the  police
 station.  Whatever  information  has  been
 given  to  me  directly  by  the  members,  |
 have  told  you.  So,  this  covers  many  ques-
 tions.  I  do  not  know  how  many  questions
 you  are  allowing  for  a  Member.

 SHRI  JYOTIRMOY  8050  ;  You  had
 said  in  your  wisdom  the  other  day,  ‘I  shall
 be  liberal’.  Is  it  not  a  fact  that  I  bags  of
 sugar  00  wrist  watches  and  a  bag  of
 cashewnuts  were  discovered  from  the  house
 of  Inspector,  Bakshi  Singh  ?  This  man  was
 indulging  smuggling  activities.  You
 allowed  this  question.  He  has  no  right  to
 sit  down,  Sir?.  Interruptions).  About
 Inspector,  Bakshi  Singh,  I  want  to  know.
 He  is  withholding  the  information.

 in

 SHRI  K.  0.  PANT  :  Whether  his  premis-
 es  were  searched  or  not,  |  do  not  know,  but
 his  house  was  half  burnt  by  the  mob  on  one
 of  the  days.  |  do  not  know  whether  it  was
 searched,  but  Ido  know  that  it  was  attempt-
 ed  to  be  buint  down  and  perhaps  50  ot
 burnt:  down.

 SHRI  JYOTIRMOY  8050  :
 witholding  the  information.

 He  is

 SHRL  INDRAJIT  GUPTA  :  I  am  not
 in  the  least  bit  anxious  to  obtain  a  certifi-
 cate  from  the  Minister.  But,  nevertheless,
 to  put  the  record  straight,  I  did  happen  to
 be  on  the  scene.  that  is  Loni  Road  and
 Balbir  Nagar  in  the  early  afternoon  of  the
 2Ist.  You  may  recall  that  at  about  4.30,
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 when  I  came  back,  I  came  straight  to  your
 chamber  and  gave  you  a  report  of  what  I
 had  seen.

 MR.  SPEAKER  :  That  is  correct.

 SHRI  INDRAJIT  GUPTA:  I  am  not
 claiming  any  credit  for  this.  As  it  happen-
 ed,  I]  along  with  some  other  Members  of
 my  Party  from  Delhi,  was  an  eye-witness
 to  what  was  going  on  in  Loni  Road,  that
 day.  T  do  not  know  exactly  what  had
 happened  on  the  two  previous  days.  T  have
 no  ¢yc-witness  account.  But  I  am  quite
 sure  of  one  thing,  that  on  the  afternoon  of
 the  2Ist,  on  Loni  Road,  on  both  sides  of
 the  road  and  in  Balbir  Nagar,  there  was
 nothing  going  on  except  what  the  Police
 call,  a  mopping  up  opetation.  We  are
 accustomed  to  sceing  it  in  Calcutta  for  the
 last  several  years.  We  know  what  it  means.
 Houses  and  shops  on  both  sides  along  the
 toad  are  broken  into,  everybody  is  dragged
 out,  beaten  mercilessly,  kept  squatting  on
 the  roadise  until  the  Police  van  arrives.
 Many  of  these,  I  tell  you.  they  were  just
 weeping,  they  were  in  tears.  They  were
 rickshawalas,  milkmen  and  gowalas  and
 some  ave  children.  The  workmen  of  some
 factories,  of  some  rolling  mill  in  Loni  Road,
 were  just  dragged  out  and  beaten  up  and
 kept  squatting  on  the  road  till  the  Police
 van  arrived.

 What  I  want  to  know  is  this.  If  I
 may  give  you  one  example,  for  example,
 there  was  an  accident  case.  There  was  a
 man  who  had  his  leg  in  plaster  for  several
 weeks  before.  His  name  is  Jawaharlal
 Mittal.  He  is  a  shop-keeper.  I  met  him.
 His  address  is  439A/46,  Balbir  Nagar.
 He  could  not  walk  because  his  whole  leg
 is  in  plaster.  Even  that  man  was  beaten,
 dragged  out  and  arrested.  Then,  one  Mrs.
 Anthony  and  Mrs.  Parveen  Bala,  these
 two  women,  were  beaten  up.

 One  of  the  terms.  as  I  understood  it
 from  his  original  statement,  of  the  judicial



 49  Oral  Answers

 inquiry  is  the  allegations  of  excesses  by
 the  Police.  what  I  would  like  to
 know  is  that  if  this  type  of  people  whom
 I  encountered,  saw  and  talked  to  on  the
 2\st  afternoon  and  who  are  probably  the
 most  likely  victims  of  excesses  by  the
 Police,  were  arrested  and  kept  in  custody,
 then  how  will  any  evidence  be  coming  be-
 fore  this  judicial  inquiry  on  excesses?
 The  very  people  who  had  been  the  tar-
 gets  of  police  excesses  and  victims  of  these
 excesses,  a  large  number  of  them,  have
 been  indiscriminately  rounded  up  and  held
 under  the  Preventive  Detention  laws—
 how  are  they  going  to  give  evidence  about
 excesses  unless  they  are  released?  That
 is  what  ]  would  like  to  know.  An  ale
 tempt  to  terrorise  people  into  not  giving
 evidence  was  very  much  evident  there  on
 the  2Ist.  I  would  like  to  know  from  him
 whether  in  the  interests  of  an  impartial
 inquiry  which  he  claims  is  going  to  be
 held,  he  will  at  least  see  that  all  these
 innocent  type  of  people  who  are  being  in-
 discriminately  rounded  up  and  who  are  in
 the  best  position  to  give  evidence  about
 these  allegations  of  excess,  will  be  set  ut

 Now,

 liberty  so  that  they  can  freely  give  evi-
 dence.  Otherwise,  this  inquiry  will  be  all
 farce.

 SHRI  K.C.  PANT:  My  hon.  friend
 did  not  take  the  trouble  of  letting  me
 know  that  he  had  been  there  on  the  2Ist.
 Cnterruptions).

 SHRI  INDRAJIT  GUPTA:  Why  should
 It  is  for  your  Ministry  to  read  the

 Papers  and  give  the  information.
 SHRI  K.C.  PANT:  Otherwise,  if  he

 had  shown  me  the  courtesy  which  friends
 on  my  side  showed  me,  I  would  have  cer-
 tainly  mentioned  his  name.  It  is  no
 question  of  certificate  (Interruptions) }  would  have  gladly  done  so.

 His  main  question  is  with  regard  to  the
 People  held  under  the  Preventive  meas-
 ures  of  Law  and  whether  they  are  innocent

 2
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 or  not  or  whether  they  will  be  set  at  liberty
 or  not.  As  for  as  my  information  goes,  the
 people  who  were  arrested  under  the  Pre-
 ventive  measures,  these  58  persons,  are
 what  are  known  as  bad  characters.  The
 others  are  under  specific  charges  and  for
 specific  offences  and  as  I  mentioned  in
 my  first  reply,  the  LG  is  going  into  it.
 Already  some  releases  have  been  made.  It
 is  neither  our  intention  nor  the  intention
 of  the  LG  nor  the  intention  of  the  admi-
 nistration  certainly  that  anybody  who  may
 be  innocent  or  who  might  have  been
 rounded  up  because  he  happened  to  be
 there,  should  be  kept  in  prison.  I  have
 already  said  that.  That  is  going  on  speedi-
 ly.

 SHRIMATI  SHFILA  KAUL:  I  want  to
 know  from  the  hon.  Minister  whether  onc
 Sheila  Devi,  a  Dai,  and  Shanti  Devi  are
 still  in  the  hospital,  when  the  Opposition
 Members  have  said  that  no  person  was  ad-
 mitted  into  the  hospital,  and  there  was  a
 rumour  that  Sheila  Devi  had  died,  but
 when  I  went  to  convey  my  condolences,
 she  was  alive.

 SHRI  S.M.  BANERJEE:  Who  said
 that?

 SHRI  K.  C.  PANT:  I  mentioned  that
 some  persons  ure  in  the  hospital.  It  is
 in  my  knowledge  and  I  did  hear  this
 rumour  at  one  stage  and  I]  have  also
 checked  it  up,  and  I  am  glad  to  report  that
 she  is  alive.  In  facet  there  have  been
 many  occasions  when  things  tended  to
 become  peaceful  and  some  rumour  or  the
 other  had  been  started  and  this  was  res-
 ponsible  for  recurrence  of  muny  of  the
 incidents.  I  would  appeal  to  the  people
 of  that  area  to  beware  of  rumour-monger-
 ing  of  this  kind  which  is  indulged  in  by
 persons  who  ure  interested  in  seeing  that
 the  strife  is  kept  up.

 SHRI  SEZHIYAN:  Till  the  2Ist  and
 22nd  August,  right  from  the  time  of  shoot-
 ing  of  Onkar  Singh  on  the  I8th,  first  reports



 डा  Ora!  Answers

 in  the  Press  gave  out  that  the  police  offi-
 cialy  were  in  search  and  also  in  pursuit  of
 a  dacoit,  and  when  he  was  strying  to  €४-
 cape,  the  deceased  Onkar  Singh  was  re-
 ported  to  have  been  shot  dead.  I  want
 to  know  from  the  hon.  Minister  whether
 the  Police  Officials  hud  the  opportunity  to
 settle  their  personal  disputes  by  resorting
 to  such  anti-dacoit  operations  and,  if  so,
 what  steps  the  Government  is  thinking  of
 to  stop  all  such  misuse  of  powers  by  the
 Police  in  the  name  of  anti-dacoit  opera-
 tions?

 SHRI  K.  C.  PANT:  As  far  as  {  am
 aware,  the  FIR  that  was  filed  said  that
 these  persons  had  fired  on  three  persons  in
 the  Police  Party  and,  therefore,  they  had
 retaliated.  The  whole  things,  are  being
 inquired  into.  I  do  not  want  to  go  into
 detail.  Obviously,  if  anything  wrong  has
 been  done,  the  guilty  will  be  punished.

 SHRI  N.  K.  SANGHI:  What  happened
 in  Shahdara  is  really  lamentable  und  there
 is  no  doubt  that  the  Police  had  failed  in
 its  intelligence,  in  its  strategy  and  leader-
 ship.  However,  I  would  like  to  know
 from  the  Minister  if  he  would  inform  the
 House  as  to  whether  any  curfew  was  im-
 posed  on  the  9th,  20th  and  2!st.

 If  so.  for  how  many  hours  the  curfew
 was  imposed?  If  no  curfew  was  imposed
 to  deal  with  such  a  serious  situation,  why
 was  it  not  imposed?  The  situation  was  to
 very  bad  and  such  a  serious  thing  had
 happened,  and  so  why  was  it  not  imposed
 beforehand?  Has  he  got  any  information
 that  the  deceased  Onkar  Singh  is  a  distant
 relation  of  an  erstwhile  political  leader  of
 U.P?

 SHRI  K.  C.  PANT:  About  the  second
 part,  I  have  no  information;  so  far  as  the
 first  part  is  concerned,  curfew  was  not  im-
 posed  either  on  the  I9th  or  on  the  20th
 or  on  the  2Ist.  Sec.  I44  was  promulgated
 on  the  I9th  and  these  decisions  lie  with
 local  officers  on  the  spot.  It  is  very  diffi-
 cult  for  me  to  substitute  my  own  judgment
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 in  the  matter.  But  since  he  has  asked
 me  8  question  the  only  reason  that  I  can
 think  of  for  not  imposing  the  curfew  is
 that  even  Sec.  44  was  not  being  obeyed.
 There  was  an  assembly  of  persons  in  large
 numbers;  mobs  had  collected;  rioting  was
 soing  on;  heavy  stone-throwing  was  going
 on;  jeeps  were  burnt;  some  vehicles  were
 burnt;  traffic  was  suspended  on  the  G.T.
 road;  rail  link  was  suspended;  sleepers  were
 burnt;  all  these  things  took  place  during
 that  period.  The  imposition  of  curfew
 would  have  meant  the  use  of  additional
 force  and  a  more  serious  situation  could
 have  arisen  where  firing  would  have  had
 to  be  resorted  to  and  so  on.

 Sir,  I  don’t  want  to  be  misunderstood.
 T  am  not  interested  in  ‘white-washing’  any-
 thing;  I  am  not  holding  a  brief  for  the
 police  in  this  matter.  The  D.C.  and  the
 D.I.G.  were  present  and  their  main  con-
 sideration  throughout  had  been  that  this
 whole  matter  should  be  dealt  with,  with
 as  much  restraint  as  possible.

 श्रो  जगन्नाथ  राव  जोशी  :  कन  जब  मंत्री  महोदय
 ने  राज्य  सभा  में  जवाब  दिया  जब  कहा  कि  2t
 तारीख  की  दोपहर  को  जो  घटना  बलदेवनगर
 में  हुई  उस  के  प्रत्यक्ष  तथ्य  उन  के  पास  नहीं  हैं।
 राज.  दूसरा  दिन  है।  बलदेवनगर  की  गलियों
 में  ढाई  कौर  तीन  बजे  के  सोच  में  घर-घर  में
 जो  मार  पीट  हुई  थी,  मैंने  वहां  जा  कर  उमर  को
 जानकारी  हासिल  की  है।  मुझे  इस  बात  से
 बड़ा  दुख  सभा  कि  सम्माननीय  सदस्या  ने  खड़े
 हो  कर,  पुलिस  की  जो  पार  पुष्टि  है  उस  का  समर्थन
 करने  की  कोशिश  की  मुझे  प्रिया  लगा  कि  शीना
 देवी  ने  जिन  का  नाम  बतलाया  था  बह  शीला
 देवी,  उन  के  घर  का  नम्बर  429/8/20  है।
 मैं  उन  के  घर  गया  था।  वह  प्रस् पताल  में  पड़ी
 है।  दूसरा  शांति  देवी  नसे  का  नाम  है।  मैं  उन
 के  यहां  भी  गया,  i420/ma/e4  उन  को
 हालत  इतनी  गम्भीर  बतलाई  गई  कि  कहां  गया
 कि  पता  नहीं  वह  किस  स्थिति  में  हैं।  बहू  इंजिन



 53  Oral  Answers

 प्रस् पताल  में  हैं।  इतना  ही  नहीं,  तो  गोल्ड
 दिल्ली  रेलवे  स्टेशन  के  डेड  कांस्टेबल  राम
 प्रकाश  शर्मा  भी  पीटा  गया।  उस  के  बायें  हाथ
 में  फ्रैक्चर  हुआ  है।  मैं  उन  से  मिल  कर  प्राया
 हूँ।  मैं  जानना  चाहता  हूं  कि  कौन  सा  प्रोवोकेशन
 था  सिवा  इस  के  कि  जुडिशल  इन्क्वायरी  का  डर
 हुआ  है  जिस  के  कारण  सब  कुछ  हुमा?  शांति
 देवी  गवाह  बनने  वाली  थीं।  चूंकि  वह  सारी  बातें
 बतातीं  इस  लिये  उन  को  ऐसा  पीटा  गया  कि
 उन  को  अस्पताल  में  भरती  कराया  गया।  कई
 ऐसी  चीजें  सामने  कराई  थीं  जैसा  प्रभी  उन्होंने
 बतलाया  था।  मैं  स्वयं  जा  कर  देख  प्राया  हूं।
 किसी  के  कान  से  चीजें  निकाली  गयीं,  गले  से
 चेन  खींची  गई  शौर  कई  लोग  जब  गये  तो  पुलिस
 मामला  दर्ज  नहीं  करती  है।  इतने  लोग  घबराए
 हुए  हैं,  टेर राइज  हुए  हैं।  दिन  में  ढाई  कौर  तीन
 के  बीच  में  किसी  के  घर  में  कोई  पुरुष  नहीं  होता
 है,  क्‍या  पुलिस  वाले  यह  जानते  हैं?  सामान्य
 आदमी  सब  उस  समय  काम  पर  जाते  हैं।  जिस
 सामान्य  जनता  की  छाप  इतनी  चिन्ता  करते  है
 उसी  के  घर  पर  जा  कर  उन  की  महिलाझ्रों  पर
 पुलिस  वाले  प्रत्या चार  करें  यह  कहां  तक  उचित
 है  ?  उन्होंने  दरवाजे  तोड़े  हैं,  खिड़कियां  तोड़ी  हैं,
 महिलाओं  को  बाहर  खींचा  है।  शर्म  के  मारे
 पर्दा  ा  कर  वह  बाहर  भाई।  मैं  उन  से  मिल
 कर  प्राया  हूं।  गर्भवती  महिलायें  को  पीटा  गया
 है।  ऐसी  स्थिति  में  इस  में  क्यों  राजनीति  घसीटी
 जाती  है?

 में  जानना  चाहता  हूं  कि  ठाकर  झोंककर  सिह
 की  जो  हत्या  हुई,  उस  के  पीछे  क्‍या  चीज  है?
 सत्र  कुछ  झ्रापके  सामने  है।  मुझे  बड़ा  दुःख  होता
 है  कि  हर  चीज  में  राजनीति  लाई  जाती  है।
 पुलिस  वाले  इतना  प्रत्या चार  करें,  दिल्‍ली  जैसे
 राजधानी.  के  शहर  में  पुलिस  वालों  का  प्रत्या चार
 खूने घ्राम  होता  रहे  तो  मेरी  समझ  में  नहीं  जाता
 कि  दूसरे  स्थानों  में  कसा  होता  होगा।  हम  इस
 पर  रोक  लगाना  चाहते  हैं।  प्रजातंत्र  में  हर  एक
 झामुमो  को  कीमत  होती  है,  किसी  के  साथ  ऐसा
 नहों  होना  चाहिये।  मैं  जो  पन्‍त  जी  से  सीधा
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 जवाब  चाहता  हूं  कि  2  तारीख  को  हाई  प्रौर
 तीन  बजे  के  बीच  में  इतने  बड़े  पैमाने  पर  पुलिस
 बालों  ने  जो  प्रत्याचार  किये  है,  गवाहों  को  टेर-
 राइज  करने  के  लिये,  उस  के  तथ्य  जानने  की
 कोशिश  प्राय  ने  एक  दिन  में  क्‍यों  नहीं  की  ?
 यह  बतलाने  से  काम  नहीं  चलेगा  कि  रास्ते  में
 डम  रख  कर  कई  लोग  गड़बड़  करना  चाहते  थे।
 मैं  जानना  चाहता  हूं  कि  वहां  इतनी  भारी  संख्या
 में  पुलिस  वाले  क्‍यों  गये  थे।  वहां  पर  कौन  सा
 प्रोवोकेशन  था  वह  सारी  बात  प्यार  ने  हमें  क्‍यों
 नहीं  बतलाई।  मैं  यह  भी  जानना  चाहता  हूं
 ss

 were  महोदय  :  प्रिया  प्रश्न  जल्दी  समाप्त
 कीजिये  t

 श्री  जगन्नाथ  ताब  जोशो: हम  ने  इस  पर  चर्चा
 मांगी  थी।  प्लान  ने  कहा  कि  प्राय  हम  को  बर्ट:
 नोटिस  क्वेश्चन  पूछने  की  इजाजत  देंगे।  मैं  सवाल
 ही  पूछ  रहा  हूं।  भाप  मेरे  सवाल  पूछने  पर  प्राप़्ति
 क्यों  करते  हैं  ?

 झब् यक  महोदय  :  प्राय  तो  भाषण  कर  रहे  है।
 बाप  सवाल  पूछिये  ।

 दो  जगन्नाथ  राब  जोशो: मैं  दो  खोज  पूछना
 चाहता  हूं।  (1)  वहां  पर  कौन  सा  प्रोबोकेशन
 था  जिस  के  कारण  सारी  बाते  हुई  प्लोर  (2)
 बोबिस घटे  तक  गलत  बौर  मनगढ़ंत  बात  बतलाने
 बाला  जो  अफसर  था  क्‍या  बह.  तबादले  में  है?
 (व्यवधान  )  1

 शो  कृष्ण  सा  पंत:  माननीय  सदस्य  तो  बही
 सवाल  पूछ  रहे  हैं  जो  पहले  पूछा  जा  चुका  है।
 इस  का  उसर  मैं  दे  चुका  ह  (ब्ययघाम )  यह  जरूर
 है  कि  मुझे  बड़ी  खुशी  हुई  कि  श्री  जोशी  शांति
 दौर  व्यवस्था  रखने  के  लिये  इतने  जोश  से  बोल
 रहे  थे।  यह  खुशी  की  बात  है।  प्रगर  उन  के
 कार्य  भी  ऐसी  हो  होते  तो  शौर  खुशी  होती।
 (व्यवधान  )

 शो  cre  wet:  क्‍या  यह  मेरे  प्रश्न
 का  जवाब  है?  Te  मुकर्जी  को  हत्या  हुई।  उस
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 को  राज  तक  जांच  नहीं  हुई।  हम  चुप  रह  गये।
 राजनीतिक  प्रा रोप  लगाने  का  क्‍या  मतलब  है?

 नी  श्याम नस् थन  मिथ:  अध्यक्ष  महोदय,  मैं
 व्यवस्था  का  प्रश्न  उठाना  चाहता  हूं।  प्रभी  जो
 कुछ  माननीय  मंत्री  ने  कहा  उस  से  एक  आक्षेप
 लगता  है  एक  माननीय  सदस्य  के  ऊपर।  मैं
 चाहता  हूं  कि  श्राप  उन  की  रक्षा  करें  कौर
 मंत्री  महोदय  ते  जो  कहा  उस  को  एक् स्पंज  करा  दे  t
 यह  बिल्कुल  गलत  बात  है।  प्यार  मेम्बरों  पर
 इस  तरह  से  कोई  प्रक्षेप  लगाया  जायेगा  तो  यह
 हमारे  बर्दाश्त  के  बाहर  को  बात  होगी।

 क्रो  कृष्ण  पग  पंत:  मुझे  अफसोस  है  कि  मान-
 नीय  सदस्य  को  ठेस  लगी।  यह  मैंने  उनसे  कहा
 था,  इन  को  नहीं  कहा  था।

 क्रो  श्याम नस् दन  भविश्य:  यह  गलत  बात  है।  श्राप
 जरा  सुनिये  मैं,  भ्रध्यक्ष  महोदय,  बाप  से  बात
 कर  रहा  हूं।  श्राप  उन  को  रोकियेगा

 को  कृष्ण  चर्म  पंत:  पहले  बाप  उस  शब्द  को
 विदेशी  खोजिये।

 को  श्याम गम् दन  मिश्र:  **मैं  उन  से  नहीं  श्राप
 में  बात  कर  रहा  हूं।  मैंने  तो  एक  व्यवस्था  का
 सवाल  उठाया  था।

 झाध्पक्ष  महोदय:  पहले  प्राय  वह  शब्द  वापस
 लीजिये  t

 को  श्यान तर तत  सिक्ष:जी  नहीं,  मैंने  व्यवस्था
 का  प्रश्न  उठाया  था।

 झ्रध्यक्ष  महोदय  :  पेशतर  एस  के  कि  मैं  कोई  शौर
 बात  करूं,  प्राय  पने  उस  लपज  को  वापस  लीजिये।

 को  श्याम गन् दत  मिश्र:  वह  कैसे  ?  बह.  जरा  भी
 खराब  लफ्ज  नहीं  है।  प्राय  बिलाइये  कि  उस  के
 माने  क्या  हैं।  प्राय  कहिये  कि  प्ननपालियामेंद्री
 है.  तब  मैं  हटाऊंगा।  मंत्री  महोदय  न  जो  बातें
 कहीं  हैं  प्राय  उन  सारी  बातों  में  जाइये ।  मैं
 उस  को  प्रनपालियामेंट्री  हों  मानता।
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 wenn  महोदय:  आप  एक  बुरी  बात  के  लिये
 उस  से  ज्यादा  बुरी  बात  कह  रहे  हैं  ।

 ओ  श्यासतस्थन  सिर:  अभ्र गर  प्राय  एक  बार
 कोई  गलत  फैसला  करेंगे  तो  वह  हमेशा  के  लिये
 प्रनपालियामैद्री  हो  .जायेगा।  यह  नहीं  हो  सकता।
 श्राप  भले  ही  उस  को  (क्रीज  करं।  मेरा  व्यवस्था
 का  सवाल  है।

 अध्यक्ष  महोदय  :  भाप  को  उन  के  कुछ  शब्दों
 पर  ऐतराज  था।  मैंने  उन  से  कहा  कि  आप  ठीक
 बतलाइये  कि  क्‍या  हुमा  उसी  दौरान  श्राप  उस
 से  भी  ज्यादा  कुछ  कह  गये  हैं।  यह  कौन  सी  बात
 है?

 जो  श्यामसम्दन  सीध  श्राप  ने  सुनी  नहीं  सारी
 बातें।  मेरा  व्यवस्था  का  सवाल  है।  ऐसे  नहीं
 यह  चलेगा।

 शो  जगन्नाथ  शाब  जोशो:  मेरे  सवाल  का  जवाब
 मंत्री  महोदय  ने  नहीं  दिया  ।  उसका  जवाब  न
 दे  कर  जो  आरोप  लगाया  है  बह”**  नहीं  तो  शौर
 क्‍या  है?

 जो  श्याममन्दन  सिर  :  जो  बात**  को  है  उस  को
 हजार  बार  कहा  जयेगा।  मैं  एक  लपज  नहीं  बोल
 सकता  हूं  जो  प्रनपालियामैंद्री  हो।  प्राय  अपनी
 जिम्मेदारी  को  सोचिये।

 Why  are  you  escaping  your  responsi-
 bility?  I  have  risen  on  a  point  Of  order.
 Whenever  it  comes  to  a  Minister,  our
 observations  are  not  allowed  and  when
 any  hon.  Member,  rises  on  a  point  of
 order,  there  is  no  observation  from  the
 Chair.

 MR.  SPEAKER:  Let  him  kindly  listen
 to  me,  I  had  asked  the  hon.  Minister  to
 get  up  and  explain.  But  meanwhile  the
 hon.  Member  had  got  up

 SHRI  SHYAMNADAN-~  MISHRA:
 What  explanation  was  he  giving?  The
 observation  was  to  be  made  by  you  on  the

 wn  Expunged  as  ordered  by  the  Chair  ,uide=Cot—No»  evecasnaeeseereneces
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 point  of  order.  Whatever  observations  had
 fallen  from  his  lips  did  not  require  any
 explanation.  Please  go  into  this  matter,
 namely  whatever  he  has  said

 झब्यकष  महोदय  :  उन्‍होंने  जो  हस  हाउस  में
 कहा  है  मैं  चाहता  हूं  बाहर  भी  कहते।  यही  कहा
 है  न  ब्राउने?.

 श्री  कृष्ण  चला  पंत:  मैंने  यह  कहा  ta
 बोलने  नहीं  देंगे  मुझे।  श्राप  बुला  रहे  हैं  लेकिन
 ये  बोलने  नहीं  देंगे।

 बात  यह  है  कि  जैसे  झ्रापने  कहा  है  मैं--मै
 बताने  के  लिए  रहा  हूं,  ये  खड़े  हो  गए  हैं।
 झापने  इनको  मलाह  दे  दी  है,  ये  मानें  या  न  मानें,
 वह  हन  पर  है।  प्रापने  नेक  सलाह  दे  दी  है
 इनको  1

 जहां  तक  जोशी  जी  ने  प्रश्न  का  सम्बन्ध  है--
 जो  जगन्नाथ  रा  जोशी  :  दो  सवाल  किए  हैं  मैंने  ।
 ही  कृष्ण  मद  प्त :.  जहां  तक  जोशी  जी  का

 प्रश्न  है,  मैं  उनका  बड़ा  चादर  करता  हूं।  प्राय
 लोग  नहीं  करते  हैं,  मैं  करता  हूं--

 एक  माननीय  सदस्य  :  बाप  यट  कैसे  कह  रहे
 हैं?

 शी  शरण  पग  पंत:  प्राय  कह  खोजिये,  मैं  मान
 लूंगा।

 मैंन--यह  कहा  है  कि  शान्ति  शौर  व्यवस्था
 बनाए  रखने  के  लिए  यहां  पर  उन्होंने  बड़े  जोश
 से  बात  की  है।  इस  पर  मुझे  खुशी  है।  बाहर
 भी  बह  यह  बात  करें  तो  कौर  खुशी  होगी  (इंटर-
 व्यंस)  मैंने  जो  बात  कही  उसकी  पृष्ठभूमि  भी
 मैंने  बताई।  इनके  खिलाफ  मैंने  कोई  व्यक्तिगत
 बात  नहीं  कही।  जनसंघ  पार्टी  ने  एक  जो  एजी-
 टेशन  को  थी  वह  इसको  शाहदरा  ले  गई  थी।
 इसलिए  मैंने  जनसंघ  की  बात  की।  व्यक्तिगत
 जोशी  जो  के  लिए  कोई  बात  नहीं  है।  फिर  भी
 झगर  इनको  व्यक्तिगत  कोई  ठेस  लगी  हो  तो  वह
 बिल्कुल  मेरा  मंशा  नहीं  था।  मैं  तो  इस  तरह
 को  चीज़  को  हमेशा  वापिस  लेने  को  तैयार  हूं।
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 लेकिन  जहां  तक  पार्टी  का  सवाल  है.  जो  बात  हुई
 है  वह  मैंने  आपके  सामने  रखो  है।

 जो  जगप्लाणथ  राल  जोशी:  मरे  सवाल  का  उत्तर
 तो  पाया  ही  नहीं।

 यक्ष  महोदय  :  हम  कंटेक्सट  में  उन्होंने  शब्द
 वापिस  ले  लिये  हैं।  जिस  कंटैबस्ट  में  इन्होंने  वह
 शब्द  इस्तेमाल  किया  है.  वह  प्रनपालियामंटरी  है  o
 ही  मस्त  विदा।

 SHRI  MUKHTIAR  SINGH  MALIK  :
 He  said  something  different.  Let  him  not
 twist’  matters.

 करी  श्याम नम् दन  सिर  एस  पर  प्रतीकों  जाना
 पड़ेगा  t

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 If  it  is  said  that  his  actions  are  not  in  conso-
 nance  with  his  words,  what  is  wrong  with
 i?

 wert  महोदय  :  उन्‍होंने  वापिस  ले  लिया  है,
 इनको  भी  वापिस  लेना  चाहिये।

 I  know  it;  specially  in  this  context,  |  am
 going  lo  expunge  it.

 हाउस  का  एक  मैम्बर  दूसरे  मैम्बर  को  वैसा
 कहना  शुरू  कर  दे  तो  यह  ठोक  नहीं  है।  यह
 प्रा पका  हाउस  है,  श्राप  जानिये।  ऐसे  7  पद  दस्ते-
 माल  करने  हैं  शौर  उसके  लिए  छापने  उठना  है
 तब  ठीक  है।

 ri  श्याम मम् बत  सिर  :  यह  बात  प्रापको  मंत्री
 महोदय  को  कहना  चाहिये।

 प्रत्यक्ष  महोदय  :  उन्होंने  वापिस  ले  लिये  हैं।

 SHRI  SAMAR  GUHA  :  We  non-Hindi-
 speaking  people  want  to  know  what  that
 word  means.

 MR.  SPEAKER  :  |  am  not  allowing  this
 to  go  on  record.  It  is  not  in  good  taste  at
 all.
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 SHRI  SEZHIYAN  :  }  am  not  able  to
 follow  what  is  going  on.  Shri  Shyamnan-
 dan  Mishra  had  used  some  word  and  you
 had  said  that  it  was  unparliamentary.
 What  does  it  mean  in  English?

 wear  महोदय:  जो  लोग  उर्द  जानते  हैं
 उनको  इसके  बारे  में  पता  है।  मैंने  बी० ०  तक  पढ़ी
 है।  इसके  माने  कोई  भ्न्छे  नहीं  हैं।  झगर  जुमा
 किया  जाए  तो  उस  में  तो  यह  भ्राता  है।

 Otherwise,  it  is  a  very  bad  word  (/nterrup-
 tions).  Never,  |  will  not  allow  it.  |  am  not
 going  to  allow  this.

 If  hon.  Members  do  not  want  to  put  any
 more  questions,  I  shall  pass  on  to  the  next
 item.

 I  am  very  sorry.  I  did  not  expect  it  from
 a  gentleman  like  Shri  Syamnandan  Mishra.

 मिश्र  जी  जैसे  लोडर  से,  जो  एक  पार्टी  के
 लीडर  भी  हैं,  यह  एक्सपेक्ट  नहीं  किया  जा  सकता  |
 उनके  मुंह  से  हस  तरह  का  लफ़्ज़  निकले  यह  सजता
 नहीं  है।  दूसरों  की  बात  बाप  छोड़िये।

 ो  श्याम सस् दन  सिश :  जहां  तक  हम  लोगों  का
 सवाल  है  प्रा पका  जो  सिख  हम  लोग  देखते  हैं
 उसे  देख  कर  हम  बड़े  दुखी  होते  हैं  t  मंत्रियों  को
 बाप  कुछ  नहीं  कहते  हैं।  उनका  a...
 (इंटरप्शंस  )

 प्रत्यक्ष  महोदय  :  भ्रमर  कोई  बात  नहीं  सूझती
 तो  मुझ  पर  बरसने  लग  पड़ते  हैं।  यह  कौन  सा
 तरीका  है?  प्रापको  भ्रपनी  गलती  हो  ध्रौर  स्पीकर
 को  उस  में  इनवाल्व  करके  बचना  चाहें  तो  यह
 कभी  नहीं  हों  सकता  है।  मैं  इसको  एलाउ  नहीं
 करूंगा।

 SHRI  fom  M.  STEPHEN  :  Ona  point  of
 order.

 MR.  SPFAKER
 seal.

 Please  resume  your
 I  am  passing  on  to  the  next  item

 (interruptions).  The  hon.  Minister  may  reply
 to  the  part  of  the  question  unanswered.
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 SHRI  C.  M.  STEPHEN  :  It  is  an  impor- tant  matter.
 MR.  SPEAKER  :  It  is  not  permissible;

 it  is  unparliamentary  and  it  is  deleted.
 श्रो  जगन्नाथ  राव  जोशी:  प्रत्यक्ष  महोदय,  मेरे

 प्रश्नों  का  उत्तर  द्विलवाइये।  (व्यवधान)
 भ्रध्यक्ष  महोदय  :  यह  एक  बहुत  सीरियस  मसला

 है,  लेकिन  मेम्बर  साहबान  दूसरी  बातों  में  फंस
 जाते  हैं।  भ्रमर  इस  को  कालीन  टेन्शन  को  शक्ल
 में  लिया  जाता,  तो  साफ़  पांच  सवाल  किये  जा
 सकते  थे।  लेकिन  मैंने  इस  वक्त  सवालों  के  बारे
 में  कोई  हद  नहीं  रखी  है।  मैंने  सवाल  पूछने
 के  बारे  में  ढील  दे  दी  है।  लेकिन  इस  का  मतलब
 यह  नहीं  है  कि  इस  वक्त  को  झोर  बातों  में  ज्ञाया
 कर  दिया  जाये।  (व्यवधान )

 श्री  जगन्नाथ  राव  जोशो:  प्रध्यक्ष  महोदय,  मैंने
 पूछा  है  कि  पहले  चौबोस  घंटों  में  जो  इस  प्रकार
 की  झूठी  प्रौढ़  _मनगठन्त  कहानी  दी  गई  उस  के
 लिए  कौन  जिम्मेदार  था  और  o2:  अगस्त  को
 पुलिस  की  तरफ़  से  जो  मारपीट  हुई,  उस  के  लिए
 प्रोवेशन  क्‍या  था।  (व्यवधान)

 झ्रध्यक्ष  महोदय  :  जब  बहुत  से  मेम्बर  साहिबान
 एक-साथ  बोलते  हैं,  तो  न  वह  रिहाई  पर  प्रा  सकता
 है  पौर  न  कोई  सुन  सकता  है।  (ब्यबधाम)

 शी  कृष्ण  खर.  वंत :.  जहां  तक  मैं  समझा  हूं
 माननीय  सदस्य  ने  यह  पूछा  है  कि  तबादला  किस
 किस  का  हुमा  है।  मैंने  शुरू  में  बता  दिया  है  कि
 एस०  एच०  को,  एस०  डी०.  पी०  को  प्रौढ़  एस०  डी०
 एम०  का  तबादला  हुमा  है।  उन  के  नाम
 नहीं  जानता  हूं।  उस  का  मतलब  यह  नहीं  निकलता
 है  कि  थे  किसी  तरह  से  गिल्टी  हैं।  लेकिन  चूंकि
 माननीय  सदस्य  ने  और  अन्य  मित्रों  ने  कहा  है
 कि  अच्छा  होगा  कि  ये  लोग  चलें  जायें,  इन  के
 जाने  से  एंक्वायरी  में  आसानी  होगी,  इस  लिए
 ऐसा  कर  दिया  गया।

 श्री  राम  सहाय  पांडे  :  शाहदरा  में  यह  जो  नरप्रिय
 घटना  हुई  है,  उस  से  सदन  के  हर  एक  सदस्य  का
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 दुखी  होना  स्वाभाविक  है।  कुछ  ऐसे  तत्व  हैं,
 जो  संगठित  होकर  मौके.  का  फ़ायदा  उठाते  हैं।
 मैं  किसी  का  नाम  नहीं  लेना  चाहता  हूं,  क्‍योंकि
 मगर  मैं  जनसंघ  का  नाम  लूंगा,  तो  श्री  जोशी
 मुन्ना  से  लड़ेंगे  कौर  झगर  मैं  कार0  एस0  एस0
 का  नाम  लूंगा,  तो  श्री  कछवाय  मुझ  से  लड़ेंगे।
 मैं  नाम  नहीं  लेना  चाहता,  लेकिन  मैं  प्राधिकार-
 पूर्वक  कह  सकता  हूं  कि  विशेषकर  चुनावों  के  बाद
 ऐसे  तत्व  यहां  पर  संगठित  हो  रहे  हैं,  जो  खिसियाये
 27  हैं,  जो  फ्रस्‍्टरेटिड,  डिसएपायंटिड  श्लोक  नाराज
 हो  कर  दिल्ली  की  शान्ति  को  भंग  करने  के  लिए
 तत्पर  हैं।

 क्या  यह  सच  नहीं  है  कि  जिस  समय  पत्थर-
 बाज़ी  हो  रही  थी,  तो  एक  संगठित  भीड़  ने  एक
 पुलिस  लौकी  को  धेरा--पुलिस  ने  कया  किया,  उस
 में  मैं  नहीं  जाना  चाहता  हूं;  पुलिस  से  मुझे  कोई
 हमदर्दी  नहीं  है--,  बहुत  से  लोग  भगवा  झंडा  ले
 कर  भाये  थे  शौर  बहुत  से  लोग  किसी  संस्था  का
 जयजयकार  कर  रहे  थे?  क्‍या  इस  से  यह  निष्कर्ष
 नहीं  निकलता  है  कि  यह  शान्ति  भंग  करने  का
 एक  राजनैतिक  बहदयंत्र  था?

 मैं  यह  भी  जानना  चाहता  हें  कि  जो  लोग  घायल
 हुए  हैं  या  मरे  हैं,  उन  के  परिवारों  को  सहायता
 देने  के  सम्बन्ध  में  सरकार  ने  क्‍या  फ़ैसला  किया
 है।

 ऐसे  भँवरों  पर  कई  प्रकार  को  श्रफ़बाहें  फैल
 जाती  हैं।  जैसे  यह  कहा  गया  कि  एक  महिला
 को  स्नान  करते  समय  पीटा  गया।  क्‍या  सरकार
 के  पास  कोई  ऐसा  ऐपेरेटर  है,  जो  समाचारपत्रों
 में  इस  प्रकार  का  समाचार  प्रकाशित  होते  ही
 फ़ौरन  उस  का  खंडन  करे,  ताकि  जनता  में  कोई
 खराब  प्रति कियां  म  हो?  सरकार  ने  जुडिशल
 _ एमकबायरी.  का  चार्टर  दे  दिया  है,  उस  का  स्वागत
 करना  चाहिए,  लेकिन  ऐसी  प्रवाहों  का  फौरन
 खंडन  भी  होना  चाहिए।

 शऊर  कृष्ण  चन्द्र  पंत:  यह  तो  कई  जगह  भाव
 हूंगा  है  कि  जब  शान्ति  भंग  होती  है,  तो  ae
 प्रसामाजिक  तत्व  उस  का  फ़ायदा  उठाना  चादर
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 हैं  कौर  उठाते  हैं।  यह  कई  जगह  सभा  है  प्रौढ़
 जिन  माननीय  सदस्यों  ने  इन  बातों  को  होते  देखा
 है,  वें  खूद  भी  हन  बातों  को  जानते  हैं।  इसे  लिए
 जपें  जलती  हैं,  रेलगाड़ियां  रोको  जाती  हैं  भौर
 पब्लिक  प्रापर्टी  का  काफी  नुकसान  होता  है।

 जहां  तर्क  समाचारपत्रों  में  प्रकाशित  सूचना  के
 खंडन  का  प्रश्न  है,  उन  में  बहुत  सी  सूचनायें
 निकलता  है।  जुडिशल  इनक्वायरी  चल  रहो  है।
 भ्रमर  हम  किसी  इन्सिह्रेंट  के  बारे  में  राय  बना  कर
 उस  का  खंडन  उस  तरह  से  करें,  तो  हो  सकता  है
 कि  कहा  जाये  कि  जब  जुडिशियल  इनक्वायरी
 एपायंट  हो  गई,  तो  यह  सब  कुछ  उस  पर  क्‍यों
 नहीं  छोड़  देते,  श्राप  भ्र पनी  राय  क्‍यों  देते  हैं।
 इस  लिए  इस  मामले  में  सतर्क  होना  पहला  है।

 SHRI  SURENDRA  MOHANTY  :  8०
 fore  I  put  my  questions,  4  want  to  record
 my  utter  disappointment  and  distress  at  the
 ruling  party's  conduct  in  distracting  public
 opinion  [rom  the  medieval  barbarities  com-
 mitted  (fnterruptions).  They  have  imported
 diversionary  tactics  to  draw  attention  away
 from  these  medicval  barbarities.  They  must
 be  ashamed  of  it.

 In  this  background,  I  will  ask  two  ques-
 tions  (a)  Whether  the  police  force  went  on
 the  rampage  without  the  guidance  of  res-
 ponsible  senior  police  officers  ?  If  so,
 what  was  the  total  strength  of  policemen
 and  the  police  officers?  (b)  Whether  Govern-
 ment  have  got  crowd  control  guidelines  for
 the  police?  If  so,  will  the  Minister  lay  a  copy
 of  it  on  the  Table?

 SHRI  K.  C.  PANT  :  I  am  disappinted
 at  my  hon.  friend's  thinking  that  there  are
 any  diversionary  tactics  on  the  part  of
 Government.  |  would  remind  him  that  we
 came  before  the  House  with  a  sua  moto
 statement  saying  that  we  would  institute
 a  judizial  inquiry  into  the  incident,  with-
 out  any  kind  of  demand  arising  or  request
 having  been  made  that  this  course  should
 be  followed.  So  it  is  very  unfair  on  the
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 part  of  my  hon.  friend  to  say  that  we  have
 been  indulging  in  diversionary  tactics.

 SHRI  SURENDRA  MOHANTY  :  7
 said  on  the  floor  of  the  House.

 SHRI  K.  C.  PANT  :  The  statement  was
 made  suo  moto  on  the  floor  of  the  House.

 So  far  as  the  police  being  there  with  senior
 police  officers  is  concerned,  I  indicated  that
 most  of  the  time—as  far  as  |  know—the
 DIG  himself  was  there,  a  number  of  SPs
 were  there  and  DSPs  were  there.  There  was
 no  question  of  the  police  force  being  let
 loose  without  senior  police  officers  being
 there.

 As  for  guidelines.  I  do  not  know  what
 guidelines  he  means.  Ordinarily,  it  is  ex-
 pected  that  police  officials  will  deal  with
 situations  with  restraint,  and  wherever  such
 situations  arise,  they  should  deal  with
 them  with  as  much  restraint  as  possible.
 But  it  will  help  in  maintaining  their  res-
 traint  if  hon.  friends,  who  very  often  rightly
 stress  on  the  welfare  aspect  of  police  per-
 sonnel  ctc.  on  this  occasion  also  see  that
 while  excesses  may  be  committed  by  a  few
 policemen  which  we  all  condemn,  there  are
 several  others  who  are  only  acting  because
 they  are  ordered  to  do  so  and  required  to
 do  so  in  a  situation  where  law  and  order
 is  broken,  where  innocent  people  will  suffer
 if  the  police  does  not  act.  So  in  that  situa-
 tion,  if  the  police  act  and  many  of  them  get
 injured,  on  human  considertations  a  few
 words  from  hon.  friends  opposite  of  sym-
 pathy  for  the  policemen  who  have  also
 been  injured  will  help  in  creating  the  kind
 of  morale  which  will  help  them  to  maintain
 restraint.

 निमतो  स्कूल  बनर्जी :  प्रत्यक्ष  महोदय,  मैं  एक
 परसनल  एक्सप्लेनेशन  देना  चाहती  हूं।  जोशी  जो
 भ्र भी  बोले  थे  तो  उन्होंने  कहा  कि  महिला भों  पर
 जो  अत्याचार  हुमा  उस  के  बारे  में  मैंने  कुछ  ी
 नहीं  बताया।  मगर  उन्होंने  प्रण्ठछी  तरह  से  सुना
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 नहीं।  महिलायें  को  जो  पुलिस  ने  मारा  कौर
 उन  के  साथ  जो  प्रश्याचार  हुए  उस  के  लिए  मैंने
 कहा  कि  वह  शर्म  की  बात  है।.....  (व्यवधान  )

 SHRI  DINESH  CHANDRA  GOSWAMI:
 In  regard  to  these  enquirifs,  it  has  been
 our  experience  that  the  police  is  represented
 by  official  counsels,  but  there  is  nobody  to
 represent  the  public,  and  as  a  result  the  pub-
 lic  version  does  not  come  out  truly.  In
 view  of  this  aspect,  will  the  Government
 consider  the  question  of  engaging  a  coun-
 scl  to  represent  the  version  of  the  public  in
 this  enquiry  ?

 SHRI  K.  C.  PANT:  |  cannot  say  off-
 hand,  and  |  cannot,  at  this  stage,  reveal
 what  some  hon.  friends  told  me  in  private
 and  it  would  not  be  fair  on  my  part;  I  be-
 lieve  that  some  people  are  applying  their
 mind  to  this  problem.

 SHRI  SHYAMNANDAN)  MISHRA:
 As  the  House  knows,  a  large  number  of
 complaints  have  been  voiced  from  time  to
 time  against  the  Delhi  Police.  Perhaps  in
 no  place  so  many  complaints  against  the
 local  police  have  been  voiced  as  in  the  case
 of  the  Delhi  Police  The  Police  Commission
 had  made  a  recommendation  for  a  thorough
 overhaul  of  the  police  administration  here.
 What  does  the  Government  propose  to  do
 in  this  regard?  That  is  one  question  to  which
 I  would  like  to  get  an  answer.

 Connected  with  this,  so  many  stories  have
 appeared  in  the  newspapers.  We  have  also
 seen  some  of  the  pictures  of  the  most  horri-
 fying  type  appearing  in  the  newspapers,
 pictures  of  women  and  children  falling  flat
 on  their  faces  because  of  the  heinous  atroci-
 ties  perpetrated  upon  them  by  the  police.
 Would  the  hon.  Minister  tell  us  how  many
 women  and  children  happen  to  be  in  jail  at
 the  present  moment,  and  how  many  of  them
 happen  to  be  injured  very  badly?
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 Since  the  hon.  Minister  was  pleased  to
 say,  three  officers  have  been  shifted,  trans-
 ferred,  to  assist  the  course  of  justice,  would
 he  also  take  us  into  confidence  and  say
 whether,  in  view  of  the  fact  that  many  seri-
 ous  allegations  against  other  officers  also
 were  made,  those  officers  would  also  be
 transferred  from  the  places  which  they  are
 occupying  at  the  present  moment?

 SHRI  K.  C.  PANT  :  I  would  again  like
 to  make  it  perfectly  clear  that  these  officers
 have  not  been  shifted  because  of  any  allega-
 tion  against  them.  The  Lt.-Governor,  tak-
 ing  a  total  view  of  the  situation, in  consulta-
 tion  with  us,  thought  that  it  would  be  better
 to  transfer  them.  Since  emotions  were  rais-
 ed,  we  did  not  want  to  deal  with  the
 situation  in  a  wooden  manner,  and  we
 thought  it  would  be  better  in  those  cases—
 it  is  not  a  precedent—to  do  this.  Many
 of  our  hon.  friends  on  this  side  of  the
 House  who  have  been  there  suggested  this
 course.  It  is  the  totality  of  circumstances,
 neither  allegation  nor  pressure.  which  has
 led  us  to  the  conclusion  that  it  would  be
 desirable  for  these  people  to  be  transferred.
 There  is  no  question  of  allegation.

 SHRI  SHYAMNANDAN  MISHRA
 Have  innocenent  persons  been  transferred,
 who  had  nothing  to  do—(dnterruptions)  ?

 SHRI  K.  C.  PANT  :  It  is  impossible  to
 carry  on  a  dialogue.  I  have  understood
 his  question.  There  is  no  question  of  any
 penal  action  being  involved  in  the  transfer.

 4  would  like  to  make  it  perfectly  clear.  [
 cannot  prejudge  their  innocence  or  guilt.

 SHRI  SHYAMNANDAN  MISHRA  :
 On  what  basis?

 SHRI  K.C.  PANT  :  I  have  said  it.  |  can
 only  explain.  I  cannot  make  you  under-
 stand.

 ओ  कृष्ण  चंद्र  पांडे:  झान  ए  प्वाइंट  साफ  बार्डर
 सर।  इस  तरह  से  बहस  करना  शौर  हर  वक्त

 4l  LSS/72—4.
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 बीच  में  प्रश्न  षूघ्ना  क्‍या  उचित  है?  मंत्री  महोदय
 जवाब  दे  रहे  हैं  कौर  माननीय  सदस्य  इस  तरह
 से  बीच  में  बहस  कर  रहे  हैं।

 SHRI  K.  ८.  PANT:  Sir,  so  far  as  the
 main  point  is  concerned,  about  the  recom-
 mendations  of  the  Police  Commission  and
 the  action  taken  by  the  Government,  I  may
 say  that  this  matter  has  been  discussed  in
 the  House  also.  Questions  have  been  asked
 and  answers  given,  but  on  this  occasion,
 since  a  specific  question  has  been  put,  if  you
 will  bear  with  me,  I  would  like  to  mention
 the  various  measures  that  have  been  taken.
 The  Khosla  Commission  was  appointed  in
 1966,  and  J  think  in  4968  it  gave  a  report.
 Its  terms  of  reference  covered  the  measures
 necessary  to  promote  efficiency  and  welfare
 of  the  police.

 The  strength  of  the  police  has  been  in-
 creased  as  a  result  of  the  Commission's
 recommendations.  Rules  of  recruitment
 and  promotion  are  being  revised.  The
 field  of  recruitment  has  been  extended.  A

 has  been  appointed  to
 in  the

 senior  psych
 test  the  suitability  of  the  recruits
 context  of  the  present-day  requirements  of
 the  police  force.  A  Police  training  school
 has  been  set  up,  and  institutional  and  prac-
 tical  training  recommended  by  the  Com-
 mission  to  reorient  the  outlook  of  the  police
 force  to  meet  the  requirements  of  the  demo-
 cratic  set-up  is  being  imparted  in  the  school.

 In-service  educational  training  is  also
 given  in  the  school.  As  a  long-term  mea-
 sure,  the  Government  have  sect  up  a  com-
 mittee  on  police  training  with  Professor
 M.  S.  Goray  as  Chairman  of  the  Commiitee
 which  is  examining  the  objectives  which
 should  govern  the  police  training,  the  pre-
 sent  short-comings  and  measures  to  improve
 the  existing  state  of  affairs.  The  Commitice
 will  examine  the  question  of  the  police  train-
 ing  in  the  socio-economic  background  of
 the  country  and  our  system  and  the  conti-
 nued  impact  of  science  and  technology,
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 cultural,  social  and  the  norms  of  behaviour
 and  help  the  methodology  of  the  Govern-
 ment  and  its  functionaries.

 In  addition  to  that,  a  substantial  addition
 has  been  made  to  the  vehicles  and  equip-
 ment  of  Delhi  Police.  Then,  a  police  con-
 trol  room  has  been  set  up  and  the  crime
 branch  has  peen  strengthened.  I  am  only
 mentioning  some  of  the  measures.  Various
 steps  have  been  taken  to  improve  the  wel-
 fare  and  of  the  personnel  of  the  Delhi
 Police  in  accordance  with  the  advice  of  the
 Commission.  There  is  an  upward  revision
 in  the  total  emoluments  in  regard  to  the
 staff  of  the  Delhi  Police  and  the  higher
 special  pay  and  allowances.  The  construc-
 tion  of  the  building  of  the  police  barracks
 is  being  taken  up  as  a  crash  programme.
 They  have  been  included  in  the  Central
 Government  Health  Scheme.  Canteen-cum-
 recreation  rooms  have  been  provided  in  all
 police  statations,  and  it  is  sought  to  provide
 playground  and  family  welfare  centres  and
 soon.  [can  give  a  long  list.  (Interruption).
 This  is  a  specific  question  that  has  been  put
 to  me,  and  I  am  giving  the  answer.

 SHR!  SHYAMNANDAN  MISHRA  :  I
 wanted  to  know  the  number  of  women  and
 children  who  lay  inujured  at  the  moment
 and  who  are  behind  the  prison  bars.

 SHRI  K.  C.  PANT  :  For  that,  I  will  re-
 quire  notice.

 ओ  के  एन०  तिवारी  :  क्या  यह  सही  है  कि  मान
 ने  जब  प्रदेश  किया  तो  पुलिस  मोके  पर  भाग
 गई  कौर  दूसरों  बात  मैं  यह  जानना  चाहता  हूँ
 कि  कितने  लोगों  को  पुलिस  कोस  में  चोट  लगी
 है  कौर  कितने  लोग  भ्रस्पताल  में  हैं  कौर  कितने
 पब्लिक  के  लोगों  को  चोट  लगी  है?

 मी  कृष्ण  चन्द्र  पंत:  मैंने  शरू  में  हो  बताया
 था  कि  ४7  पब्लिक  के  प्राणियों  को  शौर  280
 पुलिसमैन,  जिम  में  डो  सी,  डी  कराई  जी  और  एस-
 वीज  भी  शामिल  हैं,  चोट  लगी  है।

 AUGUST  23,  972  Oral  Answers  68

 SHRI  SAMAR  GUHA  .  Sir,  the  people
 of  Delhi  are  shocked  and  ashamed  at  the
 ugly  incidents  which  have  occurred  at
 Shahdara  and  the  action  taken  by  the  police.
 [t  is  a  matter  of  regret  that  soft-toning  of
 the  party  is  sought  to  be  brought  into  the
 matter  and  the  other  technical  matters  are
 brought  into  the  whole  issue.  The  whole
 issue  is  diverted.  Thousands  of  people  of
 Shahdara  are  looking  to  us  as  to  how  we
 are  going  to  tackle  the  problem;  they  are
 suffering  through  the  happenings  just  a  few
 days  before.

 I  want  to  know  from  the  hon.  Minister
 the  principal  nature  of  the  wounds  of  the
 police  officials  as  well  as  those  of  the  public.
 How  many  of  them  are  still  in  hospital.
 Secondly,  ]  want  to  know  whether  a  senior
 officer  would  be  deputed  to  see  that  no
 persons  other  than  sextreme  criminals  arc
 kept  inside  the  jail,  so  that,  as  my  friend
 Shri  Indrajit  Gupta,  said,  the  evidence  of
 the  persons  can  be  taken,  and  so  that  the
 enquiry  can  be  expedited.  Thirdly,  |  want
 to  know  why  the  Central  Minister  delay-
 ed  so  much  the  visit,  in  relation
 to  the  incidents  in  Shahdara,  visiting,
 ctc.,  especially  when  the  whole  incident
 happened  under  the  very  nose  of  the  Delhi
 Administration.

 SHRI  K.  C.  PANT:  Sir,  I  cannot  possibly
 be  expected  to  know  the  exact  nature  of  the
 wounds  on  the  287  persons.  They  are  a
 large  number.  For  this,  I  certainly  would
 require  notice,  if  at  all  it  is  necessary  to
 have  this  information.

 SHRI  SAMAR  GUHA  :  I  only  want  to
 know  the  nature  of  the  atrocities  committed
 by  the  police.  |  do  not  want  to  know  the
 details—cach  and  every  person.

 SHRI  K.  C.  PANT  :  All  this  will  come
 under  the  enquiry.  As  far  as  the  second
 question  is  concerned,  he  has  answered  it

 himself.  I  said,  in  response  to  Shri  Bhagat
 and  Shri  Indrajit  Gupta  that  innocent  per-
 sons  will  be  relcased.
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 SHRI  SAMAR  GUHA  :  Whether  one
 senior  officer  will  be  deputed  to  supervise
 the  issue  of  release  so  that  nobody  is  debar-
 red  from  appearing  before  the  Inquiry?

 SHRI  K.  C.  PANT  :  I  do  not  know
 what  he  means  by  “senior  officer’.  As  I
 said,  the  L.G.  was  looking  into  the  matter.
 I  have  forgotten  his  third  question.....

 MR.  SPEAKER  :  There  was  no  third
 question.

 SHRI  SAMAR  GUHA  :  Why  the  Central
 Minister  delayed  so  much  to  visit  the  place.

 MR.  SPEAKER  :  Yes.
 SHRI  K.  C.  PANT  :  He  was  so  bricf

 that  |  forgot  it.  ‘
 MR.  SPEAKER  :  |  am  myself  surprised.
 SHRI  K.  C.  PANT  :  This  has  to  be  judg-

 ed  in  the  context  of  what  would  be  useful
 or  not.  We  were  certainly  in  touch  with
 the  situation.  We  were  doing  whatever  we
 thought  was  necessary.  Jf  any  one  of  us
 felt  that  the  visit  would  have  helped,  we
 would  have  certainly  visited  the  place.

 MR.  SPEAKER  :  Now,  enough  time  has
 been  taken.  )  have  allowed  the  Members
 telonging  to  all  the  parties  to  put  supple-
 mentarics.  This  is  the  record  time,  I  hours
 ]  have  allowed  to  a  Question.  I  think,  I
 committed  a  mistake;  ]  should  have  allowed
 a  Call  Attention  Notice.  (daterruptions)

 SOME  HON.  MEMBERS  rose—
 MR.  SPEAKER  :  |  am  sorry.  How  can  [

 accommodate  all  of  you.  We  have  already
 taken  ore  hours  on  it...  .(/aterruptions)  .
 have  to  pass  on  from  this  side  to  that  side.
 They  are  more  than  twice  on  that  side.
 (Interruptions)  3)  stick  to  time,  I  go  by  the
 allocation  of  time  for  everything.  .U/nter-
 ruptions).

 SHRI  S.  M.  BANERJEE  :  Half  an  hour
 was  lost  on  that  word.
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 MR.  SPEAKER  :  That  word  or  the
 English  equivalent  that  was  used  will  not
 form  part  of  the  record.

 SHRI  5.  M.  BANERJEE  :  A  person  who
 knows  Urdu  language  will  never  use  such  a
 word.

 प्रत्यक्ष  महोदय :  मैंने  वहां  से  इस  बात  को  काटा
 था,  ब  यह  बाप  के  छोलने  में  न  भरा  जाय,
 इस  लिये  इस  जगह  भी  नहीं  घाना  चाहिये।
 इस  का  कहीं  भी  हवाला  जायें  हो  उस  को  निकाल
 दिया  जाय।

 श्यो  एस०  एम०  बनर्जी  :  भ्रध्यक्ष  महोदय,  इस
 मामले  पर  दढ  बज  गया  है,  अरब  एक  सवाल  मझे
 को  भी  कर  लेने  दीजिये,  स  में  ड्राप  का  क्या
 बिग  जायगा।

 श्री  इसहाक  सम्भल  :  कम  से  कम  जिन्होंने  वहां
 जा  कर  देखा  है,  उन  को  ज़रूर  सोबा  देना  चाहिये।

 प्रत्यक्ष  महोदय  :  पूछिये  t

 को  go  एम०  बनर्जी:  प्रध्यक्ष  _महोदय,  Ae
 जवाब  सुन  कर  मुझे  बड़ा  ताज्जुब  हुमा।  मुझे
 याद  है  कौर  शायद  श्राप  को  भी  याद  होगा,  उस
 वक्त  शायद  प्राय  पंजाब  प्रसेम्बली  में  थे,  जब  लगी
 कालोनी  में  'फार्यारग  सभा  था।  पंडित  जी  उस
 समय  जीवित  थे,  जब  हम  लोगों  ने  यहां  पर  सवाल
 उठाया  तो  उन्होंने  हमारे  यहां  सवाल  उठाने  के
 पहले  ही  खुद  झा  कर  कहा  कि  मेरा  सिर  शर्म
 से  झुक  गया  है,  जिस  तरह  से  हैवानियत  की  हर-
 कत  वहां  पर  हुई।  लेकिन  यहां  पर  दूसरा  नज्ज़ारा
 नज़र  जाता  है,  पुलिसवालों  कों  बचाने  की  कोशिश
 हो  रही  है,  पूरे  तौर  से  ता  नहीं,  लेकिन  कोशिश
 हो  रही  है।  उस  जगह  के  पास  पास  ATI
 सेन्ट्रल  गवर्नमेंट  के  एम्पलाइज  रहते  हैं,  उस  वक्त
 वें  लोग  दफ्तर  में  थे,  वहां  पर  पुलिस  ने  जा  कर
 उन  की  माताझों  बहनों,  उन  की  धर मं पत्नियों  बौर
 उन  के  मासूम  बच्चों  को  घरों  से  निकाल  कर
 बुरी  तरह  में  मारा,

 प्रत्यक्ष  महोदय  प्राय  प्रश्न  पूछिए।
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 धो  एस०  एम०  बनों :.  भ्रम  तो  प्राखरी  वक्त  है,
 क्या  मेरे  लिये  ही  सारी  'रेस्ट्रिक्शन्य  लग  जायंगी,
 थोड़ा  सा  सुन  खोजिये।

 झष्यक्ष  महोदय  :  श्राप  मेरी  बात  मानिये,  झन
 तो  भावसार  पर  आई  हुई  बात  है।

 घो  एस०  एम  बनर्जी :  प्रखर  तो  सब  से
 बड़ा  क्रिश्चन  है--भराया  मिनट  दे  दीजिये।

 मैं  कह  रहा  था  जिन  के  ऊपर  इस  तरीके  से
 अत्याचार  हुमा  है,  पंत  जी  भ्र भी  तक  वहां  तशरीफ
 नहीं  ले  गये,  मिर्ज़ा  साहब  भी  नहीं  गये,  सिर्फ
 पुलिस  वाले  वहां  पर  मौजूद  हैं  कौर  उन  का  प्रतीक
 फेला  हुआ  है।  मैं  निवेदन  करना  चाहता  हूं  कि
 प्राय  खुद  वहां  जा  कर  देख  लीजिये।

 यह  ठीक  है  कि  वहां  पर  जुडीशियल  इन्क्वायरी
 चल  रही  है,  लेकिन  लाठियां  भी  चल  रही  हैं,
 सी0  कार0  पी0  के  लोग  भी  वहां  हैं,  हालांकि  इन
 को  शहर  से  बाहर  रखा  जाता  है।  ये  लोग
 शहर  में  दो  मकसदों  में  जाते  हैं--सामान  खरीदने
 के  लिये  दौर  लूटी  चलाने  के  लिये--तीसरा
 मकसद  इन  का  नहीं  होता  है।  बस  लिये.  मैं
 निवेदन  करना  चाहता  हूं  कि  बाप  खुद  वहां  जा
 कर  रखें  खुद  पुरखों-हाल  बनें,  लोगों  से  पूछे  कि
 किस  तरह  से  वहां  मारपीट  हुई  है।  लोगों  से
 मिलने  की  कोशिश  करें,  चाहे  के  भ्र स्प ताल  में  हों
 या  घरों  पर  हॉ,  तब  सारी  असलियत  आप  के
 सामने  झपा  हो  जायगी,  तब  श्राप  को  मालूम
 हो  जायगा  कि  कौन  मालूम  हैऔर  जुल्म  करने
 वाला  कौन  है।  मैं  निवेदन  करूंगा  कि  भाप  वहां
 जाहये।  पुलिस  ने  जो  भ्रष्टाचार  किया  है  न्यायिक
 जांच  के  बाद,  उस  के  बारे  में  क्‍या  होगा,  क्‍या
 वह  भो  न्यायिक  जांच  में  जायगा,  श्राप  का  मतलब
 है  कि  न्यायिक  जांच  भी  चलती  रहे  शौर  जुल्म
 शौर  जबरदस्ती  भी  चलती  रहे  ।  पाप  वहां  पर
 जा  कर  देखिये,  जो  लोग  मुसीबतञ्ञदा  हैं,  उन  के
 भास  पोछने  की  कोशिश  करें,  मरहम-पट्टी  करने
 की  कोशिश  करे  ताकि  लोगों  को  कुछ  तसल्ली
 हो  सके।
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 ओर  कृष्ण  कग  पंत:  अध्यक्ष  जी,  जिस  को  भो
 चोट  लगी,  चाहे  वह  पुलिस  का  हो  या  पब्लिक
 का  हो,  उस  के  लिये  सब  के  मन  में  पूरी  सहानु
 भूति  है--ऐसा  मैं  मानता  हूं।  इस  में  कोई  प्रश्न ही
 नहीं  उठता  कि  किसी  को  चोट  लगी  हूं  तो  उस
 के  लिये  सहानुभूति  की  कोई  कमी  हो  या  उस  में
 कोई  बीज़  हों  सकती  है  तो  हम  न  करें--ऐसी
 बात  नहीं  है।  इस  लिये  सहानुभूति  में  मैं  श्राप
 के  साथ  हूं।

 जहां  तक  हरिजन  बस्ती  में  पुलिस  फार्यारग  का
 सवाल  था,  बाप  ने  एक  पुरानी  बात  उठाई  |है,
 मैं  भी  उस  दिन  इस  हाउस  में  सदन  की  कार्यवाही
 देख  रहा  था  कौर  जहां  तक  मुझे  याद  है,  इन्क्वायरी
 पहले  से  नहीं  मानी  गई  थी,  जब  शाप  लोगों  ने
 उस  सवाल  को  उठाया  तो  एंक्वायरी  करना  माना
 गया  था.....

 श्री  एस०  एम०  बनर्जी  :  जहां  तक  मुझे  गाद  है,
 बात  पुरानी  हो  गई  है,  उन्होंने  खुद  कहा  था।
 हम  सब  लोग  काला-बैज  लगा  कर  आये  थे  शौर
 यह  तय  कर  के  जाये  थे  कि  वाक-पैरावट  करेंगे,
 लेकिन  उन  की  इन्सानियत  के  तकाज़े  से  हम  लोग
 निकल  नहीं  सके,  बैठ  गये।

 श्री  कृष्ण  चन्द  पंत:  उस  वक्त  काफ़ी  बहस  हुई
 थी,  लेकिन  राज  तो  पहले  ही  जुडिशियल  इन्क्वायरी
 का  एलान  कर  दिया  गया,  प्राय  की  तरफ़  से
 उस  का  सवाल  ही  नहीं  उठा।  जहां  तक  पुलिस
 के  बचाने  का  सवाल  है--जुडीशियल  -इन्क्वायरी
 क्या  पुलिस  को  बचाने  का  तरीका  है.....

 भो  दिनेश  भट्टााआार्य :  जरूर  है।

 भो  कृष्ण  चन्  पंत  :  जुडीशियल  इन्क्वायरी
 अगर  पुलिस  को  बचाने  का  तरीका  है,  तो  प्राय
 रोज-रोज  इस  की  क्‍यों  मांग  करते  हैं।  जुडिशियल
 के  प्र लावा  और  कौन  सी  एंक्वायरी  हो  सकती  है,
 जिस  से  आप  का  सन्तोष  हो,  वह  श्राप  बताइये।

 ओ  दिनेश  भट्टाचार्य  :  प्राय  टाइम-लिमिट  कर
 खोजिये।
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 आओ  कृष्ण  लगता  पंत:  मैंने  पहले  बताया  था  कि
 मैं  वहां  नहीं  गया  हूं,  लेकिन  भी  कुछ  केन्द्रीय
 सरकार  के  कुछ  मुलाजिमों  की  बात  को,  उन  से
 सहानुभूति  व्यक्त  की।  सी0  प्यार0  पी0  भी  केन्द्रीय
 सरकार  की  मुलाज़िम  है।  उनके  लिए  भी  कभी-कभी
 सहानुभूति  की  बातें  बनर्जी  साहब  किया  करते  हैं।
 जब  वेज  रिविजन  फी  बात  कराती  है  तो  उनकी  बात
 भो  वे  करते  हैं,  यह  खुशी  की  बात  है।  लेकिन
 ज़रा  याद  रखें  कि  उन्होंने  कहा  है  कि  लाठी  चलाते
 हैं  जोर  सामान  खरीदने  जाते  हैं  तो  उनके  ऊपर
 भी  कुछ  जिम्मेदारी  होतो  है  जिसको  वे  निभाते
 हैं।  अगर  उन्होंने  कोई  गलती  की  है  तो  सजा
 मिलनी  चाहिए  लेकिन  इस  तरह  से  स्वी पिग ली
 कस्टम  करना  ठीक  नहीं  होगा।

 श्री  एस०  एम  बनर्जी  :  कन्डोम  कहां  कर  रहा
 हैं?  पापुलेशन  से  दूर  रखा  जाये  यह  मैंने  कहा  था। आओ
 SHRI  MADHURYYA  HALDAR  :  Some

 members  of  this  House  have  been  complain-
 ing  that  they  have  heard  at  Shahdara  from
 the  people  of  that  area  that  police  had
 snatched  away  their  radios,  wrist  watches,
 necklaces,  ear-rings,  etc.  May  I  know
 whether  Government  have  carried  out  any
 search  into  the  houses  of  those  policemen
 on  duty  at  that  place  and  whether  they  have
 found  any  articles  as  reported  to  have  been
 stolen  by  the  police,  and  if  not,  whether  h-
 will  order  an  immediate  search  into  the
 houses  of  the  policemen  who  were  on  duty
 on  those  days  at  Shahdara?

 SHRI  K.  C.  PANT  :  As  far  as  I  know,  no
 specific  complaint  against  any  policeman  has
 been  made.  i  enquired  yesterday;  I  did  not
 come  across  any  specific  complaint  against
 any  specific  policeman.  On  what  basis
 does  one  institute  a  search  or  an  enquiry
 of  this  kind?  I  have  not  quite  understood  the
 purpose  of  the  question.  You  cannot  go  on
 searching  the  house  of  every  policeman.  This
 is  difficult.

 SHRI  C.  T.  DHANDAPANI  :  Only
 innocent  people  became  victims.  Three  peo-
 ple  were  killed  on  account  of  police  firing
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 Naturally  the  Government  must  be  held
 responsible  for  that.  I  would  ask  the
 Government  whether  it  would  come  forward
 to  give a  substantial  as
 to  the  families  of  the  deceased  persons.

 SHRI  K.  C.  PANT  :  Innocent  people  do
 suffer  in  police  firing,  whether  it  is  Delhi  or
 Tamil  Nadu.  It  is  a  fact.  But,  in  this  case,
 luckily,  there  was  no  police  firing.

 SHRI  ८.  T.  DHANDAPANI  :  Our  hon.
 Minister  referred  to  Tamil  Nadu,  that  firing
 took  place  in  Tamil  Nadu.  But  we  gave
 compensation  to  the  families  of  I5  deccased
 people.  I  want  to  know  whether  Govern-
 ment  would  follow  the  same  principle.

 MR.  SPEAKER  :  Do  not  ask  hypothetical
 questions.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  :  I  visited  that  place.  ]  want  to  put  two
 questions.  The  first  is  whether  Shrimati
 Shiela  Devi  was  beaten  by  CRP  men  whilc
 she  was  trying  to  save  her  husband;  it  is
 understood  that  CRP  men  entered  her  room
 breaking  the  doors  and  windows  and  snatch-
 ed  away  her  necklace  and  ear-rings;  Shri-
 mati  Shicla  Devi  was  admitted  to  the  Daya-
 nand  Hospital  with  severe  head  injuries.
 And  is  it  also  a  fact  that,  due  to  serious  beat-
 ing  by  CRP  men,  she  has  lost  her  speaking
 power?

 The  other  question  that  I  want  to  ask  is
 whether  one  bag  of  cashewnul,  six  bags  of
 sugar,  six  fans,  five  transistor  sets  and  two
 radio  sets  were  recovered  from  the  house  of
 the  ASI,  Shri  Bhakshish  Singh.  and  whether
 all  these  were  smuggled  goods.

 SHRI  K.  C.  PANT:  So  far  as  the  first
 question  goes,  |  find  myself  in  some  difti-
 culty.  If  I  give  an  answer  according  to  the
 information  with  me,  it  would  be  a  factual
 answer,  but  it  may  not  be  to  the  liking  of
 my  hon.  friend.  And  in  view  of  the  judi-
 cial  inquiry,  I  would  seek  your  guidance,
 St  whether  J}  should  answer  these  questions
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 He  is  asking  me  pointedly  whether  the  CRP
 men...

 MR.  SPEAKER  :  You  can  give  the  factual
 information.

 SHRIK.  C.  PANT  :  L  had  made  enquiries
 yesterday.  According  to  the  information
 with  me,  the  CRP  men  did  not  beat  up  the
 lady  whom  he  referred;  the  CRP  men  did
 nat  go  into  her  house.  This  is  the  information
 with  me,

 So  far  as  any  recovery  being  made  from
 that  house  is  concerned,  a  question  was  put
 earlier  also;  |  am  not  aware  of  this  fact.

 MR.  SPEAKER  The  Short
 Question  is  over  now.

 Notice

 SHRI  JYOTIRMOY  BOSU  :  Are  you
 allowing  a  short  discussion,  Sir?  I  have
 shown  you  the  letter  written  by  the  Prime
 Minister.  They  have  no  objection  to  hold-
 ing  a  debate  on  this.

 MR.  SPEAKER  :  |  am  not  bound  by  that.
 SHRI  JYOTIRMOY  8050  :

 saying  that,  Sir.
 I  am  not

 MR.  SPEAKER  :  This  Short  Notice  Ques-
 tion  was  rather  unprecedented.  Normally  |
 would  not  have  allowed  more  than  ten
 minutes  for  a  Short  Notice  Question.  We
 have  taken  more  than  44  hours.  ft  would
 have  been  much  better  if  I  had  accepted  a
 short-duration-discussion.  The  time  that
 we  have  taken  now  has  been  more  than  that.
 Four  call-attention  motions  could  have  been
 accommodated  during  this  period.  I  must
 say  that  I  commend  the  patience  of  the  hon.
 Minister.

 SHRI  JYOTIRMOY  BOSU  :  A  lot  re-
 mains  to  be  said...

 MR.  SPEAKER  :  Nothing  will  form  part
 of  the  record.  Every  time  you  get  up  and
 start  speaking.

 SHRI  JYOTIRMOY  BOSU  :  *
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 MR.  SPEAKER:  I  have  heard  that  the

 gentlemen  who  are  on  duty  at  the  martyrs*
 flame  keep  standing  attention  only  for  two
 hours  and  then  they  return  for  24  hours.
 But  here  we  not  only  kcep  standing  atten-
 tion  but  also  under  tension.  You  do  not  have
 any  sympathy  for  us—Speaker  and  others!
 WRITTEN  ANSWER  TO  QUESTIONS

 Projects  set  Up  In  Orissa  during
 Fourth  Plan

 *32l,  SHRI  GIRIDHAR  GOMANGO  :
 Will  the  Minister  of  PLANNING  be  plea
 sed  to  slate  :

 (a)  whether  the  projects  set  up  in  Orissa
 during  the  Fouth  Plan  period  have  not
 been  completed  and  aie  not  likely  to  be
 completed;

 (b)  if  so,  the  names  of  the  projzcts  not
 completed  and  the  new  projects  likely  to
 be  taken  up  in  the  Fifth  Five  Year  Pian;
 and

 (c)  whether  Orissa  did  not  get  proper
 justice  for  development  in  the  Fourth  Five
 Year  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MO-
 HAN  DHARIA)  :  (a)  and  (b),  The  infor-
 mation  regarding  Fourth  Plan  projects
 not  yet  completed  and  not  likely  to  be
 completed  during  the  Plan.  period  is  avail-
 able  with  the  State  Government  which
 have  been  requested  to  furnish  the  same.
 After  such  information  is  received  from
 the  State  Govermnent,  jt  will  be  laid  on
 the  Table  of  the  House,  As  regards  Fifth
 Five  Ycar  Plan,  the  Planning  Commission
 has  yet  to  take  a  view  in  consultation  with
 the  appropriate  authorities  on  the  Approach
 to  the  Fifth  Plan,  the  total  resource  which
 is  likely  to  be  available  for  financing  the
 Plan  and  other  related  matters.  It  is
 too  early  to  indicate  which  projects  are
 likely  to  be  taken  up  in  the  Fifth  Five  Year
 Plan.

 (c)  In  allocating  Central  assistance  to
 Orissa  for  the  State’s  Fourth  Plan,  due

 “*Not  Recorded.
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 consideration  was  given  to  the  special
 problems  and  relative  economic  backward-
 ness  of  Orissa.  It  cannot  therefor  be  said
 that  Orissa  did  not  receive  a  just  treatment
 in  the  Foutrh  Five  Year  Plan.

 Demonstration  Plant  for  Sterilising
 Medical  Products  being  set  up

 at  Trombay
 *323,  SHRI  PURUSHOTTAM  KAKO-

 DKAR  :  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  559  on
 2nd  August,  1972,  regarding  Plant  for
 Sterilising  Medical  Products  through  Irra-
 diation  and  state  whether  this  Plant  was
 set  up  with  assistance  of  United  Nations
 Development  Programme  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI)  :  Yes,  Sir.  A  demons-
 tration  plant  for  irradiation  sterilisation
 of  medical  products  is  being  sct  up  at
 Trombay  with  the  assistance  of  the  United
 Nations  Development  Programme.

 Entry  of  Foreigners  in  Assam
 *325.  SHRI  NIHAR  LASKAR  :  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Ministry  has  #ssued  any
 order  saying  that  the  arrival  or  presence
 of  any  foreigner  in  Assam  has  to  be  reported
 to  the  police;

 (b)  if  so,  the  main  points  of  the  order
 issued;  and

 (c)  the  number  of  persons  so  far  regis-
 tered  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  Yes,  Sir;  the  Order
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 applies  not  only  to  the  State  of  Assam  but
 to  the  entire  country.

 (b)  The  Order  requires  every
 holder  or  other  person  to  report
 nearest  police  station  about  the  arrival
 and  presence  in  his  houso-hold  or  in  any
 premises  kept  by  him  or  under  his  control.
 of  any  froigner,  if  he  knows  or  has  reason
 to  believe  that  he  is  a  foreigner.

 house-
 to  the

 (c)  The  information  is  being  collected
 from  the  Government  of  Assam  and  will
 be  laid  on  the  Table  of  the  House.

 Commission  for  suggesting  jocation
 for  Industrial  Units

 *326.  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  INDUSTRIAL  DEVF-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  Whether  Government  issue  licences  to
 Tatas,  Birlas  and  Sahu-Jain  for  starting  now
 in  dustrial  units  and  the  location  of  Indus-
 trial  Unit  is  decided  by  the  licensces;

 (b)  whether  Government  to
 establish  a  Conimission  for  suggesting
 the  location  of  new  industrial  units  in  such
 cases;  and

 proposse

 (c)  if  not,  the  reasons  therefor  :

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  to  (०),  The  Government's
 policy  in  regard  to  location  of  industrial
 units  licensed  under  the  Industries  (De-
 velopment  &  Regulation)  Act,  is  common
 to  all  licenses.  Applicants  for  industrial
 licences  are  required  to  give,  in  their  appli-
 cations,  the  proposed  location  of  —  their
 industrial  undertakings.  Uhlecss  Govern-
 ment  consider  that  4  change  in  location
 is  necessary,  the  location  of  the  industria)
 undertakings  is  allowed  as  applied  for,
 while  issuing  the  letters  of  intent  or  lisences,
 After  a  licence  is  issued  indicating  a  specific
 location,  changes  can  be  mado  only  if
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 the  Government  approves.  In  considering
 applications  for  such  changes  of  location,
 the  views  of  the  State  Governments  con-
 cerned  arc  taken  into  account.

 The  grant  of  industrial  licences  to  Larger
 Industrial  Houses  including  those  mentioned
 by  the  Honourable  Member  is  governed
 by  the  overall  Industrial  Licensing  Policy.
 These  Houses  arc  expected  io  engage
 themselves  primarily  in  the  core  and  heavy
 investment  sectors,  leaving  the  opportu-
 nities  in  the  other  sectors  to  smaller  entre-
 prencurs.  The  general  policy  in  regard
 to  the  location  of  indutrial  undertakings
 is  itself  adequate  to  cover  the  location  of
 industries  by  Larger  Industrial  Houses
 also.  There  seems  therefore,  no  need  to
 establish  a  Commission  for  this  purpose
 at  this  stage.

 Punishment  to  Newspaper  Publishers  for
 non-submission  of  Annual  Statements  under
 Press  and  Registration  of  Books  Act,  867

 *329.  SHRI  T.  S.  LAKSHMANAN  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  the
 nature  of  punishment  awarded  to  63
 newspaper  publishers  against  whom  prose-
 cution  cases  were  instituted  by  the  Regis-
 trar  for  the  non-submission  of  Annual
 Statements  in  terms  of  Section  !9K  of  the
 Press  and  Registration  of  Books  Act,  ‘1867,
 and  which  have  since  been  disposed  of
 as  mentioned  at  page  100,  of  the  Annual
 Report  of  the  Ministry  for  ‘1971-72,  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.  GUJRAL)
 In  46  cases  the  publishers  were  fined,
 the  fino  amount  varying  from  Rs.  l0/-  to
 Rs.  50/-.  Three  publishers  were  merely
 warned.  The  remaining  14  cases  were
 filed  by  the  Court  as  the  persons  concerned
 were  not  traceable.
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 Central  Assistance  to  Khadiand  Village
 Industries  Commission.

 *330.  SHRI  ८.  JANARDHANAN
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  the  total  amount  of  financial  assis-
 tance  given  to  the  Khadi  and  Village  Indus-
 tries  Commission  by  the  Centre  since  its
 inception;

 (b)  whether  Government  have  reviewed
 the  working  of  the  Commission;  and

 (c)  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  The  total  amount  of  the
 financial  assistance  given  to  the  Khadi
 and  Village  Industries  Commission,  Bombay
 since  its  inception  by  the  Government  of
 India  is  as  under  :

 Village  (Rs.  in Khadi
 Indust-  crores)
 ries  Total

 l.  Grants  49.39  44.65  94.04
 Loans  67.6  30.68  97.84

 Total  :  26.55  15.33  29.88

 (b)  and  (c).  The  working  of  the  Com-
 missiom  was  last  reviewed  by  the  Asoka
 Mehta  Committee.  The  recommenda-
 tions  made  by  the  Committee  are  under  con-
 sideration  of  the  Government.

 Names  of  first  Thirty  persdus  receiving  max!-
 mum  Honorarium  under  ‘Spot  Light’  and

 ‘Talk’  programmes  of  A.I.R.

 *33l.  SHRI  ISHWAR  CHAUDHRY  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
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 state  the  names  of  the  first  30  persons  to-
 gether  with  their  professions  who  have  re-
 ceived  the  maximum  amount  of  honorarium,
 indicating  the  amount  received  by  each
 one  separately,  for  participation  in  the
 English  Programmes  ‘Spot  Light’  and  ‘Talks’
 of  the  All  India  Radio  during  the  last  one
 year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I.  K.GUJRAL):
 Statements  giving  the  names  and  pro-
 fessions  of  the  first  thirty  persons  who  were
 paid  the  maximum  amount  of  honorarium
 during  97]  for  taking  part  in  (I)  “Spot
 Light’  programme,  and  (2)  “Talks”  on  All
 India  Radio,  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library  See  No.
 LT3480/72)

 स्थिरता  सेलानियों  को  होने  बालो  कठिनाईयां

 *335.  को  एम०  एस०  पूरी  :--क्या  गृह  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  कुछ  गरीब  कौर  बढ़े  प्राम बासी,  जो
 स्वतंत्रता  सेनानी  हैं,  यातायात  सम्बन्धी  कठिनाइयों
 तथा  अन्य  कारणों  से  अपने  प्रस्वेदन-पत्र  प्रस्तुत
 नहीं  कर  पाये  हैं;  शौर

 (शव)  यदि  हां,  तो  क्‍या  इन  भूले  स्वतंत्रता
 सेनानियों  को  सम्मानित  करने  के  लिये  सरकार
 कोई  व्यवस्था  करेगी?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र
 मंच:.  (क)  कौर  (ख).  राज्य  सरकारों  को  उचित
 प्रबन्ध  करने  तथा  स्वतंत्रता  सेनानियों  को  आवेदन-
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 पत्र  प्रस्तुत  करने  में  सुविधाएं  प्रदान  करने  की  सलाह
 दो  गई  थी।  तथापि,  कुछ  ऐसे  व्यक्ति  हो  सकते
 हैं  जो  इन  कारणों  से  आवेदन  न  कर  सके  हों।
 पेंशन  के  लिए  झावेदन-पत्नों  को  भेजने  के  लिए
 कोई  समय-सीमा  नहीं  है।  ऐसे  स्वतंत्रता  सेनानी
 कब  भी  आवेदन  कर  सकते  हैं।

 Shifting  of  Salt  Commissioner's  Office  from
 Jaipur  to  Gujarat

 9337,  SHRI  VEKARIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Gujarat  Government  and  a
 number  of  Commerce  Institutions of  Guja-
 rat  have  demanded  shifting  of  Salt  Com-
 missioner’s  office  from  Jaipur  to  Gujarat  ;
 and

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM)  (a)  Requests

 the  Office  of  the  Salt
 dabad  and  Kandla
 the  past  from  the

 for  locating
 Commissi  at  Ahi
 have  been  received  in
 Government  of  Gujarat  and  the  Kandla
 Port  Trust,  respectively.

 (b)  For  the  efficient  discharge  of  the
 functions  vesting  in  the  Salt  Commissioner,
 it  is  considered  necessary  that  the  Salt
 Commissioner's  Office  should  be  retained
 ina  central  place  like  Jaipur.
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 Setting  up  of  Industries  in  Backward  Areas
 #338,  SHRI  8.  V.  NAIK:  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  question  No.!485  on
 the  9th  August,  ‘1972,  regarding  the  setting
 up  of  industries  in  backward  areas  and
 state  :

 (a)  the  amount  of  capital  invested  so  far
 in  the  industries  set  up  in  the  backward
 areas  ;  and

 (b)  the  amount  of  financial  assistance  pro-
 vided  to  them  by  the  nationalised  banks
 till  now  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY(SHRI  C.  SUBRAMANI-
 AM):  (a):  The  total  fixed  capital  invest-
 ment  involved  in  the  62  units  mentioned  in
 the  reply  to  the  question  under  reference
 is  Rs.  98,76,910/-.

 (b)  The  amount  of  capital  so  far  inves-
 ted  and  the  financial  assistance  obtained
 from  the  Nationalised  Bank  could  not  be
 determined  at  this  stage.

 Legislation  to  Prohibit  Religi
 versions

 con-

 9339,  SHRI  P.  M.  MEHTA:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  some  States  have  introduced
 Icgislation  to  prohibit  religious  conversion
 by  force  ;  and

 (b)  if  so,  how  many  States  have  passed
 such  legislation  and  whether  Union  Govern-
 ment  also  propose  to  bring  such  a  legis-
 lation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
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 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)  :

 (a)  Yes,  Sir.
 (b)  According  to  information  available,

 laws  have  been  enacted  in  the  States  of
 Madhya  Pradesh  and  Orissa  to  provide  for
 prohibition  of  conversion  from  one  religion
 to  another  by  the  use  of  force  or  inducement
 or  by  fraudulent  means.  No  such  laws
 have  been  enacted  in  Himachal  Pradesh,
 Mysore  and  Manipur.  Information  in
 respect  of  the  remaining  States  is  being  col-
 lected  and  will  be  laid  on  the  Table  of  the
 House.  Central  Government  have  no  pro-
 posal  to  undertake  legislation  on  the  sub-
 ject.

 Robbery  Committed  on  Employees  of
 Delhi  Co-operative  Bank  Daryaganj,  Delhi

 in  June,  972

 *340.  SHRI  HARI  SINGH  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  are  aware  of
 the  broad  day  robbery  of  Rs.  20,000  commit-
 ted  on  threc  employees  of  the  Daryaganj
 Branch,  of  the  Delhi  Cooperative  Bank  on
 32th  June,  972  in  Civil  Lines,  Delhi  :
 and

 (b)  if  so,  the  steps  Government  are  taking
 to  arrest  the  culprits  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  K.  C.  PANT)
 (a)  Yes  Sir.  The  amount  involved  was
 Rs.  -20,100/-  and  the  three  persons  robbed
 were  a  cashier  and  two  office  bearers  of  the
 Delhi  Joint  Water  and  Sewage  Board  Cor-
 poration  Thrift  and  Credit  Society  Ltd.

 (b)  All  efforts  are  being  made  to  arrest
 the  culprits.
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 Large  and  Small  Scale  Industries  in
 Madhya  Pradesh

 3180,  SHRI  MARTAND  SINGH  OF
 REWA  :  Will  the  Minister  of  INDUST-
 RIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  bce  pleased  to  state  :

 (a)  the  total  number  of  large-scale  and
 small  scale  industries  established  during
 the  Fourth  Five  Year  Plan  in  Madhya
 Pradesh  :

 (b)  the  total  number  of  persons  employed
 in  them,  separately;  and

 (c)  the  capital  invested  in  both  the  sectors
 (Private  and  Public)  during  the  last  three
 years  and  the  amount  proposed  to  be  in-
 vested,  for  the  remaining  period  of  the
 plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESH  WAR
 PRASAD)  :  (a)  to  (0),  In  the  Central  Sector,
 Korba  Aluminium  project  of  the  Bharat
 Aluminium  Company  Limited  (in  Bilaspur
 District),  the  Madhar  project  of  the  Cement
 Corporation  of  India  Limited  (in  Raipur
 District)  and  the  Builadila  No.  5  Project
 of  the  National  Mincral  and  Development
 Corporation  (in  Bastar  District)  have  been
 set  up  so  far  in  the  State  of  Madhya  Pradesh
 during  the  course  of  Fourth  Five  Year  Plan.

 In  the  Private  Sector,  the  number  of
 Industrial  licences  and  Letters  of  Intent
 issued,  during  the  last  three  years  in  respect
 of  the  State  of  Madhya  Pradesh  are  as
 given  below  ns

 Year  No.  of  No.  of
 licences  _letters  of
 issued  intent  is-

 sued
 969  3  2
 970  2  9
 1971  20  3I
 972  (upto  30-6-72)  2  8
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 Information,  however,  is  not  available  as
 to  how  many  of  these  industrial  units  have
 actually  been  established  or  the  number  of
 Persons  employed  in  them.  A_  provision
 of  Rs.  50.5  crores  has  been  included  in  the
 4th  Plan  for  setting  up/completion  of  Centrat
 Industrial  Projects  in  Madhya  Pradesh.  De-
 tails  regarding  invesiment  during  the  last
 3  years  in  industries  set  up  in  the  private  sec-
 tor  (including  both  large  scale  and  smalt
 scale  industries)  are  not  available.

 Grades  of  pay  for  teachers  in  ९.  Kalyan
 Kendra

 3I8!.  SHRI  SHIV  KUMAR  SHASTRI  :
 Will  the  PRIME  MINISTEP  be  pleased  to
 state  :

 (a)  whether  there  are  no  fixed  grades  of
 pay  for  teachers  (tailoring,  embroidery  anc
 Music),  in  Grih  Kalyan  Kendra  while  there
 are  fixed  grades  for  teachers  in  the  Depuart-
 ment  of  Social  Welfare,  Directorate  of
 Education  where  teachers  have  the  same
 qualifications  and  the  same  working  hours  ;
 if  so,  the  reasons  therefor;

 (b)  whether  the  grant  sanctioned  for
 teachers  is  being  diverted  to  other  spheres
 of  activities  of  G.K.K.  ic.  Creches  ete.  ;
 if  so,  the  reasons  therefor  :

 (c)  if  not,  the  amount  sanctioned  for
 teacheis  during  the  fast  two  yeats  ang  the
 amount  spent  during  that  petiod  :  and

 (d)  whether  a  representation  his  been
 made  in  this  regard  through  the  President  of
 India;  if  so,  what  action  has  been  taken
 thereom  7

 THE  MINISTER  OF  STATE  IN  THL.
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRIDHA):
 (a)  The  teachers  of  Grih  Kalyan  Kendra
 which  is  a  registered  socicly  are  paid  honora-
 rium  varying  from  Rs.  75/-  २०  Rs.  252/-  in
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 stead  of  salaries,  depending  on  qualifica-
 tionsyexperience  and  hours  of  work  varying
 from  two  to  four  hours.

 The  teachers  of  the  Department  of  Social
 Welfare  and  Directorate  of  Education  are
 Government  employees  and  as  such  receive
 all  the  facilities  and  pay  and  allowances  as
 admissible  to  Government  employces.

 (0)  and  (०).  No  Sir.  A  statement  show-
 ing  the  budget  estimates  and  amount  sanc-
 tioned  during  1970-71  and  97I-72  and  the
 amount  spent  during  that  period  is
 laid  on  the  Table  of  the  house.  [placed
 in  Library.  See  No,  LT  3481/72)

 (d)  No  Sir.  Representation  from  Prime
 Minister’s  Secretariat  has  however  been
 reccived  which  is  under  active  considera-
 tion.

 ae  प्रदेश  में  किराये  के  भवनों  में  विद्यमान
 डाकघरों  के  लिए  भवनों  का  निर्माण

 “3182.  चलो  गंगा  चरण  पोलित  :  क्या  संचार
 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  मध्य  प्रदेश  में  किराये  के  भवनों  में
 कितने  डाकघर  हैं  पौर  i97:-72  में  किराये
 के  रूप  में  कुल  कितनी  राशि  का  भुगतान  किया
 गया;  '

 ख)  वर्ष  197273  में  मध्य  प्रदेश  में  शक-
 घरों  के  लिए  कितने  नये  भवनों  का  निर्माण
 करने  का  विचार  है;  प्रौर

 (ग)  उन  पर  प्र नुमा नित  कितना  व्यय  होगा?

 संचार  मंत्री  (भरी  हेमवतोनंदन  बहुगुणा):  (क)
 BOL  डाकघर।  इनके  लिए  वर्ष  i97-72  #
 कुल  9ii544  रुपये  की  रकम  का  किराये  के
 तौर  पर  भुगतान  किया  गया।

 (ख)  20  डाकघर  भवन ।

 (ग)  -11,74,000°  रुपये।
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 महाकोशल  (मध्य  प्रदेश)  में  मध्यम  बसें  के  भ्रमर

 लघु  उद्योग
 3183.  को  गंगा  चरण  दीक्षित:  क्या  औद्योगिक

 बिकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:
 (क)  मध्य  प्रदेश  के  महाकोशल  क्षेत्र  में  वर्ष

 1969-70  से  लेकर  कब  तक  कितने  मध्यम  दर्जे
 के  तौर  लघु  उद्योग  स्थापित  किये  गये  हैं,  प्रौढ़  वे
 उद्योग  किस  तरह  के  हैं?

 (ख)  केन्द्र  तथा  केन्द्रीय  वित्त  संस्थानों  द्वारा
 इन  उद्योगों  में  कितना  पूंजी  निवेश  किया  गया  है;
 कौर

 (ग)  वर्ष  (972-73,  के  दौरान  उपरोक्त  क्षेत्र
 में  कितने  भ्रमर  किस-किस  तरह  के  उद्योग  स्थापित
 करने  का  विचार  है?

 प्रौद्योगिक  बिकास  मंत्रालय  में  उप मंत्रो  (श्री सिद्धेश्वर  प्रसाद)  :  (क)  से  (ग)  :  सूचना  इकट्टा की  जा  रही  है  पौर  यथासमय  सभा  पटल  पर
 रख  दी  जायेगी।

 Cement  Factory  Bokajan,  Assam
 3I84,  SHRI  ROBIN  KAKOTI:  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  the  progress  made  so  far  in  the  propos-
 ed  Bokajan  Cement  Factory  in  Assam  ;

 (b)  the  total  number  of  persons  in  all
 categorics  of  scivices  appointed  so  far  ;
 and

 (c)  the  names  of  agents  and  contractors
 appointed  so  far,  for  various  works  for
 supply  of  various  kinds  of  raw  materials,
 transport  and  construction  works  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  The  progress  on  various
 works  in  the  proposed  Bokajan  cement
 factory  is  as  under  :—

 (i)  Plant  structures  and  foundations  :—-
 The  works  on  various  foundations
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 and  structures  is  in  progress.  Approxi-
 mately  payment  of  Rs.  20.5  lakhs  has
 been  made.  The  physical  progress
 achieved  upto  July,  972  is  approxi-
 mately  16%,  In  addition  procure-
 ment  of  cement,  steel  and  other  con-
 struction  materials  has  also  been
 made  for  continuing  the  work.

 (ii)  Township  and  anciliary  buildings  :—
 This  work  is  divided  into  two  phases.
 Approximately  90°%  progress  has
 been  achieved  on  phase  I  buildings
 which  are  required  in  the  first  instance.
 The  financial  progress  ending  July,
 972  is  approximately  Rs.  2.0  lakhs.

 Other  facilities  :—The  work  of
 water  supply,  railway  siding  and

 (iii)

 Name  of  work

 (i)  Construction  of  godowns,  camp
 office,  field  hostel  etc.

 (ii)  Internal  electrification  of  above
 buildings.

 (iii)  Township  and  ancillary  buildings.

 (iv)  Plant  foundation  and  structures.

 (v)  Water  supply  treatment  works.

 (vi)  Earth  work  on  quarry  approach  road.

 (vii)  Construction  of  culveris  on  quarry
 approach  road.

 (viii)  Laying  water  supply  main  from  river
 kagna  to  factory  site.
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 sewage  disposal  etc.  is  well  in  pro-
 gress.  =

 (iv)  Works  at  quarry  :—  The  construc-
 tion  of  approach  road  and  temporary
 accommodation  is  in  progress.

 (b)  The  position  is  as  under  :—
 (i)  Total  number  of  officers  and  staff

 posted  at  Bokajan—7}.
 (ii)  Number  of  staff  transferred  from

 othe:  projects  out  of  above  7]  is  35.
 (iii)  Number  of

 Bokajan-—-36.
 staff  recruited  at

 (iv)  Number  of  Assamese  employed-30.
 (c)  The  names  of  contractors  to  whom

 works  have  been  awarded  at  Bokajan  so
 far  are  given  below

 Contractor

 M/s.  Woodland  Corporation  P.O.  Khatkhot?
 Distt.  Mikir  Hills,  Assam.

 M/s.  Assam  Electrical  &  Mechanical  Agency
 Jorha',  Assam.

 Shri  Sohan  Singh,  Government  Contiac-
 tor,  Dimapur,  Nagaland.

 M/s,  Gannon  Dunkerley  &  Co.,  Enginecrs
 &  Contractots,  25  A,  Netaji  Subhas  Road,
 P.B.  No.  2392,  Calcutta-I.

 M/s.  Patterson  Engineering  Co.  (India)  Ltd.,
 28,  Chittaranjan  Avenue,  (G.P.O.  Box
 680)  Calcutta-I2.

 (i)  Mis.  Woodland  Coiporation  P.O.  Khat-
 khoti,  Distt.  Mikir  Hills,  Assam.

 (ii)  Shri  R.  Das  Gupta,  Railway  Contrac-
 tor,  Lumding  P.O.  Assam.

 Shi  D.N.  Singh,  Contractor,  Camp  Boha-
 jan,  Mikir  Hills,  Assam.

 Mis.  K.  Biswas,  Government  Contactor
 and  Supplier,  Dimapur,  Nagaland.
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 (ix)  Transportation  of  materials.

 (x)  Internal  electrification  of  township
 and  other  buildings.

 (xi)  Removal  of  overburden  at  quarry.
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 (i)  M/s,  Woodland  Corporation  P.O.
 Khatkhoti,  Distt.  Miki  Hills,  Assam.

 (ii)  M/s.  Bhowmic  Transport  Corporation
 Govt.  Contractor  &  Order  Supplier,
 Tinsukia,  Assam.

 M/s.  Mahindra  Chalia,  Chalia  Electrical
 Stores,  golaghat,  Assam.

 M/s.  Pasari  Bros.,  P.O.  Duliajan,  Distt.
 Lakhimpur,  Assam.

 Change  in  the  Administrative
 set  up

 3186.  SHRI  S.  9.  SOMASUNDARAM:
 Will  the  PRIME  MINISTER  be  pleased
 state  :

 (a)  whether  she  had  stated  in  the  course
 of  her  convocation  address  at  Roorkee
 in  November  967  that  the  brightest  of
 our  youngmen  and  women  choose  Engi-
 neering  and  Medicine  and  that,  if  they
 happen  to  go  into  Government  they  are
 very  soon  over-taken  by  the  General  Ad-
 ministrator  and  this  must  change;

 (b)  if  so,  the  specific  steps  taken  by  her
 since  November,  967  till  today  to  change
 the  situation;  and

 (c)  whether  the  dispartics  between
 Engineers  and  Doctors  on  the  one  hand
 and  gencral  administrators  on  the  other
 has  been  reduced  in  any  way  during  these
 years;  ifnot,  the  steps  being  taken  to  narrow
 the  gap  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  :  (SHRI  RAM  NIWAS  MIRDHA)

 (a)  Yes,  Sir.
 (0)  and  (c).  The  above  observation

 of  the  Prime  Minister  was  brought  to  the
 notice  of  the  Administrative  Reforms
 Commission  which  was  then  cxamining
 Personnel:  Administration  in  Government.

 The  Administrative  Reforms  Commission
 in  its  Report  on  Personnel  Administra-
 tion  made  some  recommendations  on
 entry  into  the  middle  and  senior  management
 levels,  in  the  Central  Secretariat,  from
 all  Services.  These  are  under  conside-
 ration  of  Government.  The  Adminis-
 trative  Reforms  Commission  also  sugges-
 ted  a  unified  grading  structure,  providing
 equal  pay  for  work  of  equal  responsibility
 and  difficulty.  Government  is  awaiting
 the  views  of  the  Pay  Commission  on  the
 subject.

 Proposal  for  T.V.  Stations  at  Trivandrum
 and  Cochin

 3I88.  SHRI  VAYALAR_  RAVI  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 introduce  Television  Centres  at  Trivan-
 drum  and  Cochin  ;  and

 (b)  if  so,  the  outlines  thereof  and  the
 time  by  which  it  is  expected  to  be  intro-
 duced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  (a)  and  (b).  TV  =  stations  are
 proposed  to  be  set  up  in  various  Centres
 of  the  country  in  accordance  with  a  phascd
 programme.  The  question  of  setting  up
 a  TV  Station  in  Kerala  will  be  considcred
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 while  formulating  proposals  for  the  Fifth
 Plan.

 Industries  in  Assam

 3189,  SHRI  ROBIN  KAKOTI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  number  of  small,  Medium  and
 Large  Scale  Industries  in  Assam,  the  items
 manufactured  by  them  and  the  imported
 raw  materials  allotted  respectively  to  these
 industries  during  the  last  three  years;

 (b)  the  investments  made  by  these  in-
 dustries;

 (c)  the  number
 in  these  industries;

 of  persons  employed

 (d)  total  value  of  finished  goods  produ-
 ced  by  these  industries  during  the  last  three
 years  ;  and

 (e)  how  many  industries  have  their  Head
 Offices  within  Assam  State  and  the  num-
 ber  out  of  them  which  have  head  officers
 outside  Assam  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  (a)  to  (c)  :  The  information  is  being

 collected  and  will  be  placed  on  the  Table
 of  the  House.

 Approval  of  foreign  collaboration  in  Assam
 Industries

 3190.  SHRI  ROBIN  KAKOTI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  the  names

 of  private  firms  and  public  undertakings
 in  Assam,  Meghalaya,  Nagaland,  Manipur,
 Tripura  States  and  Union  Territories  of
 Mizoram  and  Arunachal,  whose  colla-
 boration  with  foreign  firms  have  been
 approved  during  the  last  three  years  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 Three  proposals  of  collaboration  between
 Indian  and  foreign  parties,  as  detailed  be-
 low,  were  approved  during  the  last  three
 years.  The  information  is  according
 to  the  addresses  of  the  Indian  partics  as
 given  in  the  approval  letters.

 Name  of  Item  of
 No.  the  foreign  col-  manufacture

 Indian  laborator
 Company

 he  M/s  Assam)  M/s  Maru-  Menthanol,
 State  Indus-  beni  lida  formaldehyde,
 trial  Corpo-  Co.  Ltd.,  glue,  forma-
 ration,  Shil-  Japan.  lin  and  U.F.
 long.  moulding

 power.
 2.  M/s  Ashok  M/s  JOGEE  Consultancy

 Paper  Mills  France.  Service  for
 Ltd.,  C/o  manufacture
 Director  of  of  Pulp  and
 Industries,  Paper/specia-
 Assam,  lity  paper.
 Shillong.

 M/s.  Schan-  Schanzlin
 Power  tillers.

 3.  Assam  In-
 dustrial  Deve-  zlin  Mec-
 Jopment  Cor-  hinenabrik
 poration  GmbH,
 Ltd.,  Shil-  West
 long-!.  Germany.

 Price  of  Industrial  Raw  Material

 319,  SHRI  ROBIN  KAKOTI  will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  prices  of  building  mate-
 rials  and  industria]  raw  materials  have  been
 rising  abnormally  during  the  last  three
 months;
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 (b)  if  so,  present  level  of  prices  of  build-
 ing  materials  and  industrial  raw  materials,
 as  compared  to  that  in  the  last  three  years
 and  the  percentage  of  rise  of  prices  during
 the  last  three  months;

 (c)  whether  this  percentage  of  rise  of
 prices  is  higher  in  the  North-Eastern  States
 of  Assam,  Nagaland,  Meghalaya  etc.  than
 in  the  rest  of  India  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  All  India  whole
 sale  Price  Index  Numbers  of  selected  build-
 ing  materials  and  of  Industrial  raw  mater-
 ials  during  the  last  three  months  and  in
 the  last  three  years  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No,  LT-3482/72]

 (c)  and  (d),  These  indices  are  complied
 on  an  all  India  basis  and  not  region  or
 State-wise.

 Applications  for  opening  post  offices,  sub-
 post  offices  and  public  call  installations  in

 Assam

 3192.  SHRI  ROBIN  KAKOTI  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  the  number  of  applications  pending
 with  Government  for  opening  (a)  Post
 Offices  in  rural  areas  (by  Sub-Post  Offices
 and  (c)  Public  Call  installations  in  Assam,
 District-wise  :  and

 (b)  the  number  of  existing  experimental
 Post  Offices  in  Assam,  District-wise?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA):
 (a)  Number  of  applications  pending  with
 Postmaster  General,  concerned  for  open-
 ing  (a)  branch  post  offices  in  rural  areas
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 (b)  sub-post  offices  (c)  Public  Call  Offices
 in  Assam  State,  district-wise

 Name  of  Branch  Sub  Public
 District  Post  post  call

 Offices  Offices  offices
 Kamrup  2  3  5
 Goalpara  6  I  3
 Darrang  2  I  5
 Nowgong  3  Nil  4
 Mikir  Hills  2  !  2
 North  Cachar  Hills  Nil  ]  )
 Cachar  2  Nil  a
 Sibsagar  4  2  6
 North  Lakhimpur  i  Nil)
 Dibrugarh  5  Nil  J  l0

 (b)  Number  of  experimental  Post  Offices
 existing  in  Assam  State,  district-wise  :

 Name  of  District  No.  of  Experi-
 mental  post

 offices

 Kamtup  ॥73
 Goalpara  101
 Darrang  60
 Nowgong  63
 Mikir  Hills  4
 North  Cachar  Hills  6
 Cachar  127
 Sibsagar  46
 North  Lakhimpur  63
 Dibrugath  55

 Grams  of  remission  to  prisoners
 3193,  SHRI  K.  LAKKAPPA  :  Will  the

 Minister  of  HOME  AFFAIRS  be  pleased
 to  ‘tefer,  to  the  reply  given  to  Unstarred
 Question  No.  44  on  the  9th  August,
 972  regarding  grant  of  remission  to  pri-
 soners  on  the  occasion  of  25th  Anniversary
 of  Independence  and  state  :

 (a)  whether  the  cases  of  prisoners  re-
 ferred  to  in  Annexure  H,  have  since  been
 teviewed  by  the  Revisioning  Board  of
 Delhi  Administration  and  a  final  decision
 taken  ;
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 (b)  if  so,  the  names  of  such  prisoners
 recommended  for  release  and  the  proposed
 date  for  release;  and

 (c)  if  not,  the  reasons  for  delay  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  :
 (SHRI  F.H.  MOHSIN)  :  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  The  meeting  of  the  Reviewing  Board

 was  initially  scheduled  to  be  held  on  2Ist
 August,  972  ,  but,  was  postponed  duc  to
 some  administrative  reasons.

 Closure  of  Foundries  in  West  Bengal
 3194,  SHRI  DINEN  BHATTACHA-

 RYYA  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  statcment  given  by  the
 President  of  Indian  Foundaries  Associa-
 tion  regarding  the  critical  situation  faced
 by  the  foundaries  of  West  Bengal  as  pub-
 lished  in  the  Satyajug  (Bengali),  Calcutta
 dated  the  Ist  June,  1972;

 (b)  whether  a  large  number  of  foundaries
 have  already  been  closed  and  some  are  on
 the  point  of  closure;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  remedy  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  table  of  the
 Sabha.

 Location  of  New  LTA  units
 3195.  SHRI  K.P.  UNNIKRISHNAN  :

 Will  the  Minister  of  COMMUNICATION  5
 be  pleased  to  state

 (a)  whether  the  Ministry  has  formed
 a  Committee  under  the  Chairmanship  of
 Mr.  M.S.  Pathak,  Member,  Planning  Com-

 AL  LSS/72—5
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 mission,  to  study  the  desirability  of  star-
 ting  new  I.T.I.  Units  and  their  location;

 (b)  if  so,  whether  the  Committee  has
 submitted  its  report  to  Government;  and

 (c)  whether  the  Committee  has  consi-
 dered  the  request  of  Kerala  to  locate  one
 of  the  Units  in  that  State  ?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.N.  BAHUGUNA)  :
 (a)  and  (b).  The  Committee  set  up  under
 the  Chairmanship  of  Shri  M.S.  Pathak

 Planni  Commissi  is  re-
 quired  to  examine  the  demand  and  supply
 of  tel  in  the
 country  and  suggest  ways  and  means  to
 ov  the  deficiencies  and  |
 @  perspective  plan  for  expanding  telecom-

 ion  equipment  uring  capa-
 city  in  the  country.  It,  has  not  yet  sub-
 mitted  its  report  to  Government.

 (c)  No.  This  matter  is  not  within  the
 terms  of  reference  of  the  Committee.

 Precision  Instrument  Project  in  Palghat
 3i96.  SHRI  K.P,  UNNIKRISHNAN:

 SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  ANI)  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  Government  of  India
 have  taken  a  final  decision  about  locating
 the  Precision  Instrument  Project  in  Pal-
 ghat;

 (b)  if  so,  whether  the  Government  have
 taken  any  steps  to  commence  production
 early;  and

 (c)  what  is  the  production  pattern  en-
 visaged  for  the  Palghat  Plant?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.
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 (b)  Instrumentation  Limited,  a  public
 sector  company,  has  been  asked  to  take
 expeditious  action  to  set  up  the  project.
 The  Company  are  at  present  cngaged  in
 updating  the  Detailed  Project’  Report.
 Further,  a  team  of  Officers  of  the  Company
 visited  Palghat  and  finalised  the  site  for  the
 location  of  the  Project.  The  Company
 have  already  assigned  some  key  peson-
 nel  to  the  Project.

 (०)  Manufacture  of  Control  Valves  and
 allied  item  is  proposed  here  in  the  fist
 instance.

 Plan  outlay  for  Andhra  Pradesh

 3I97.  SHRI  8.3,  REDDY  :  Will  the
 Minister  of  PLANNING  be  pleased  to
 state  the  total  and  year-wise  outlay  of
 Andhra  Pradesh  State  during  the  Fourth
 Plan  and  Central  Government's  aid
 of  it  ?

 out

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHWARIA):

 Outlay,  expenditure  and  Central  assis-
 tance  for  the  Fourth  Plan  of  Andhra
 Pradesh.

 (Rs.  crores)

 Outlay  Cenual
 assis-

 tance
 Fourth  Plan  approved

 outlay  420.50  240.00
 Disburse-

 diture  ments

 1969-70  76.43  aL  49
 1970-71  82.57  43.56
 ‘1971-72,  (anticipated)  104.79  47.82
 ‘1972-73  (approved)  05.00  46.56

 Y  (allocation)
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 Sheikh  Abdullah's  letter
 Summit  Agreement

 to  P.M.  after

 3198.  SHRI.  =NARENDRA
 Will  the  Minister  of  HOME
 be  pleased  to  state  :

 SINGH:
 AFFAIRS

 (a)  whether  Sheikh  Abdullah  sent  a
 leer  to  the  Prime  Minister  after  the  recent
 Summit  Agreement  India  and
 Pakistan;

 between

 (b)  if  so,  the  contents  thereof;  and

 (c)  the  reaction  of  Government  thereto?
 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  Yes,  Sir.

 (b)  and  (c)  :  Political  Icaders  write  to
 the  Prime  Minister  on  various  subjects
 in  confidence.  It  is  not  the  normal  prac-
 tice  to  disclose  the  contents  of  such  letters.

 Laboratory  Investigation  by  Central  Fuel
 Research  Institute

 3199.  SHRI  VEKARIA  Will  the
 Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 the  Central  Fucl  Research
 Institute  has  completed  the  laboratory
 investigation  on  the  propertics  of  धार
 Lignite  samples  mined  from  the  Kutch
 District;

 (a)  whether

 (b)  if  so,  the  results  achieved;  and

 (०)  whether  the  report  has  been  submu-
 ted  to  the  Government  ?



 r0]  Written  Answers

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM)  :  (a)  Yes,  Sir.

 (b)  Investigations  on  Kutch  lignite  show
 its  potentiality  of  utilisation  for  domestic
 fuel,  power  generation  and  fertilizer.

 (c)  A  summarised  Note  on  propertics
 of  the  lignite  and  progress  of  investiga-
 tion  has  already  been  submitted  to  Gujarat
 Minoral  Development  Corporation  (GMDC)
 by  the  Central  Fuel  Research  Institute
 (CFRI,  Jealgora.  in  August,  97I.
 GMDC  desired  that  the  Institute  should
 Submit  a  feasibility  report  for  domestic
 fuel  followed  by  similar  repoits  for  power
 generaltion  and  fertiliser.  First  Report
 is  getting  ready  and  the  same  is  expected
 to  be  submitted  soon.

 Variation  in  Prices  of  T.V.  Sets  of  different
 makes

 3200.  SHRI  R.  P.  YADAV  :  Will  the
 PRIME  MINISTER  be  pleased  to  slate:

 (a)  whether  Government  have  examined
 the  price-index  of  a  T.V.  Set,  which  varies
 so  much  from  brand  to  brand;

 (b)  whether  the  performance  of  few
 brands  has  been  found  far  from  satisfac-
 tory;  and

 (c)  if  so,  how  Government  propose  to
 remedy  the  situation  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.C.  PANT):  (a)  to  (०)  There  is
 not  much  variation  in  the  retail  prices  of
 TV  sets  of  different  brands  made  in  the
 country.  The  performance  of  the  indi-
 genous  sets  is  good.

 Price  Control  of  Essential  commodities
 3201.  SHRI.  SHRIKISHAN  MODI:

 SHRI  P.  M.  MEHTA:
 Will  tbe  Minister  of  INDUSTRIAL
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 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  considers
 ing  how  measures  of  price  control  oF  essen-
 tial  commoditics  can  be  protected  from  the
 purview  of  the  Supreme  Court:  and

 (b)  if  so,  when  the  final  devision  is  this
 regard  is  likely  to  be  taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b),  Yes,  Sir.  ‘The
 matter  is  under  consideration  of  the  Go-
 vernme  nt.

 जिलो  स्कूटर  कारख़ाने  द्वारा.  उसको  भारत  के
 लोगों  को  गमा

 3202.  To  लक्ष्मीनारायण  परिचय  :  पया  ग्रिडको-
 गीत  बिकास  मंत्री  यह  बताने  को  कृपा  करेगे  कि:

 (क)  क्‍या  सरकार  का  ध्यान  3  जुन,  L472
 के  ब्लूज  (हिन्दी)  भें  “स्कूटर  के  कागजी  कारन
 खाने  से  उत्तरी  भारत  के  लोगों  की  लगों'  दीपक
 में  प्रकाशित  समाचार  को  ओर  दिलाया  गया.  है;
 झ्र ौर

 (ख)  यदि  हां,  तो  दस  सम्बन्ध  में  सरकार
 द्वारा  क्‍या  कार्यवाही  को  गई  है?

 झोधच्योगिक  विकाल  मंत्रालय  में  उप-मंत्रो  (श्री
 सिद्धेश्वर  प्रसाद:  (क)  जी,  ह

 (ख)  %  प्रजा  सहकारी  समिति  के  कायों
 के  बारे  में  जनता  को  सही  स्थिति  अवगत  कराने
 के  लिये  राजस्थान  सरकार  ने  एक  प्रेस  नोट  जारी
 किया  है।  समिति  के  कार्यों  की  जांच  पुलिस
 कर  रही  है।  राजस्थान  सरकार  ने  एस  बात  का
 सुनिश्चय  करने  के  लिये  कार्यवाही  की  है  कि  जब
 तक  जाँच  पूरी  नहों  हो  जाती  तब  तक  रामसती
 द्वारा  उसके  बैंक  के  खाते  से  रुपया  निकालते  की
 अनुमति  न  दी  जाये ।
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 विभिन्न  राज्यों  तथा  नगरों  में  शिक्षित  महिलाएं
 तथा  पुरुष

 3203.  क्रो  लाल जो  भाई:

 श्री  सरोकार  लाल  बेरा:

 क्या  बूह मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  विभिन्न  राज्यों  तथा  देश  के  चार  सबसे
 बड़े  नगरों  में  शिक्षित  महि लाशों  की  प्रतिशतता
 क्या  है;  प्रो

 (शव)  जता  राज्यों  तथा  नगरों  में  शिक्षित  पुरुषों
 की  प्रतिशतता  क्‍या  है?

 गृह  मंत्रालय  में  उप-मंत्रों  (की  एफ०  एच०
 मोहसिन)  (क)  भोर  (ख):  प्रत्येक  राज्य/संघ  राज्य
 क्षेत्र  तथा  भारत  के  सबसे  बड़े  चार  नगरों  की
 बुल  जनसंख्या  में  शिक्षित  पुरुषों  व  स्त्रियों  का
 प्रतिशत  सन्‌  977  की  भारत  की  जनगणना
 के  अनुसार  सभा  पटल  पर  रखे  गये  विवरण
 में  दिया  गया  है।  [प्र न्या लय  में  रखा  गया।
 देखिये  संख्या  एल  A—3483/72]  शिक्षित
 व्यक्तियों  में  उन  सबको  सम्मिलित  किया  गया  है
 जिनका  शैक्षिक  स्तर  चाहे  कुछ  हो,  पढ़  कौर  लिख
 सकते  हैं।  शिक्षा  के  स्तर  के  अनुसार  शिक्षित
 व्यक्तियों  का  ब्योरा  प्रभी  उपलब्ध  नहीं  हुजरा  है।

 Priortity  in  crossing  rail-cum-road  bridge
 over  Jamuna  river,  Delhi.

 3204.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  HOME  AFFIARS
 be  pleased  to  state  :

 (a)  whether  traffic  coming  from  Shaha-
 dara  area  (Delhi)  is  given  priority  in  cross-
 ing  the  Rail-cum-road  Bridge  over  river
 Jamuna  (Delhi);

 (b)  if  so,  the  reasons  therefor;  and
 (c)  if  not,  the  reasons  why  traffic  from

 Gandhi  Nagar  area  is  not  given  facilities
 for  crossing  by  both  ways  (when  opened)
 as  is  done  in  the  case  of  traffic  from  Shaha-
 dara  area?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.H.  MOHSIN):  (a)  No.

 (b)  The  question  does  not  arise.

 (c)  Delhi  Traffic  Police  on  duty  at  the
 bridge  treat  the  traffic  from  Shahdara  and
 Gandhi  Nagar  sides  alike.  Traffic  from
 Gandhi  Nagar  area  is  not  permitted  to
 use  both  carriage-ways  as  it  will  have  to
 cross-cut  the  traffic  coming  from  Shaha-
 dara,  which  may  result  in  accidents.

 Pak  Saboteurs  in  Jammu  and  Kashm
 after  Simla  Agreement

 3205.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Pakistan  Government  have
 been  sending  sabotcurs  in  the  State  of
 Jammu  and  Kashmir  despite  the  Simla
 Agreement  ;

 (b)  if  so,  whether  any  inquiry  has  been
 conducted  in  the  matter  and  the  number
 of  such  saboteurs  arrested  during  the  last
 three  months  ;  and

 (©)  the  precautionary  measures  taken
 by  Government  in  this  regard?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHD):  (a)  No  such  instance
 has  been  reported  so  far.

 (b)  Does  not  arise.

 (c)  The  security  agencies  of  the  Centra
 and  State  Governments  afe  exercising  the
 usual  vigilance  in  this  regard.
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 Maharashtra  Mysore  Boundary
 3207.  SHRI  8.  V.  NAIK

 SHRI  K.  MALLANNA  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state:
 (a)  whether  the  Chief  Ministers  of  Mysore

 and  Maharashtra  have  recently  announced
 their  stand  on  the  border  between  the  two
 States  ;  and

 (b)  if  so,  the  main  points  of  stand  taken
 by  the  two  Chicf  Ministers  respectively  and
 the  Governments’  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.H.  MOHSIN)  (a)  No  formal  commu-
 nication  has  bene  received  recently  from
 the  Chief  Ministers  indicating  their  stand
 in  the  matter.

 (b)  Does  not  arise.

 Working  of  Accredited  Correspondents
 3208.  SHRI  MADHURYA  HALDAR:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  bc  pleased  to
 state  :

 (a)  whether  he  will  place  a  statement
 on  the  Table  of  the  House  siting  the  number
 of  despatches  that  the  accredited  New
 Delhi  Correspondents  of  Jana  Morcha
 Faizabad,  ‘Sakal’  ‘Pune-Bombay’,  ‘Guja-
 rat  Herald’  and  ‘Matribhumi’  Ahmeda-
 bad)  ‘Search-light’  Patna,  Sada-e-Am’  sent
 between  May  and  July  this  year  and  which
 were  published;

 (b)  whether  the  Press  Information
 Bureau  and  Accereditation  Committee  have
 checked  that  these  correspondents  carried
 telegram  bearing  cards  etc;  and

 (c)  whether  a  number  of  accredited
 cofrespondents  are  working  mainly  for
 Papers  other  than  those  for  which  they  are
 accredited?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA);  (a)  Accredited  press  correspon-
 dents  are  not  obliged  to  keep  the  Press
 Information  Bureau  informed  about  the
 number  of  despatches  they  send  to  their

 papers  and  the  ber  of  such  des-
 patches  actually  published.  The  infor-
 mation  sought  is,  therefcre,  not  available.

 (b)  No.  Sir,
 (c)  Under  the  Rules  for  Accreditation

 there  is  no  bar  against  correspondents
 working  for  papers  other  than  those  for
 which  they  are  accredited.
 शिक्षित  बेरोजगारों  के  लिये  राज्य  सरकारों  को

 योजनाएं
 3209.  को  ईश्वर  चौधरी:  क्‍या

 यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्‍या  शिक्षित  बेरोजगारों  को  रोजगार  देने

 के  सम्बन्ध  में  सरकार  को  कुछ  राज्य  सरकारों
 से  योजनाएं  प्र'प्त  हुई  हैं;

 (ब)  यदि  हां,  तो  उन  राज्यों  के  नाम  क्‍या

 योजना  मंदों

 (ग)  इन  योजनायें  के  प्रश्नगत  कितने  लिखित
 को  रोजगार  मिलने  की  सम्भावना  है;  बौर

 (घ)  क्‍या  सरकार  का  विचार  उन  शेष  राज्यों
 को  योजनाएं  तैयार  करने  के  लिये  कहने  का  है,
 कौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं?

 योजना  मंत्रालय  में  राज्य  मंत्रो  (भो  मोहन
 मारिया)  :  (क)  से  (प)  सभा-पटल  पर  एक
 विवरण  प्रस्तुत  है।  प्रन्यालय  में  रखा  गया।
 देखिये  संख्या  एल  टी--3484/72]
 गत  दो  महीनों  में  पाकिस्तानी  गुप्तचरों  को  गिरा-

 तारो
 3210.  डा०  संकटा  प्रसाद  :  क्‍या  गृह  बेबो

 यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्‍या  गत  दो  महीनों  में  देश  में  कुछ

 पाकिस्तानी  गुप्तचर  गिरफ्तार  किए  गए  है;
 हम
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 (7)  यदि  हाँ,  तो  कितने;  किन  किन  स्थानों
 पर?

 गृह  मंत्रालय  तथा  मासिक  विभाग  में  राज्य  मंत्रो
 (क्रो.  राम  निवास  मिर्षी) :.  (क)  ब्रोकर  (ख)

 श्रान्घ्र  प्रदेश,  प्रथम,  जम्मू  व  कश्मीर,  उड़ीसा,
 पंजाब,  राजस्थान,  त्रिपुरा  मीर  पश्चिम  बंगाल
 राज्य  रार कारों  से  जून  कौर  जुलाई,  972  के
 महीनों  में  गिरफ्तार  पाकिस्तानी  जासूसों  की  संख्या
 के  संबंध  में  सूचना  एकत्रित  की  जा  रही  है।
 शेष  राज्यों/संघ  राज्य  क्षेत्रों  में  ऐसी  कोई  गिरा
 तान्या  नहीं  हुई  थीं।

 Indianisation  of  Posts  held  by  Foreigners
 in  Foreign  Companies  in  Jodia

 32h.  SHRIEK.  MALLANNA_:  Will
 the  Minister  of  INDUSTRIAL  DEVF-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  the  names  of  forcign  Companies
 in  India  in  which  foreigners  are  holding
 the  highest  posts  at  present;

 (b)  whether  Government  =  propose  to
 formulate  any  scheme  for  the  Indianisa-
 tion  of  such  posts  in  those  Companies;
 and

 (७)  if  so,  the  salicnt  features  there  of  and
 when  it  is  likely  to  come  into  force?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVI-
 LOPMLEINT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  A  statement  is  laid  on  the
 Table  of  the  House  (Placed  in  Library
 see  No,  LT  (3485/72),

 (b)  and  (©).  A  scheme  for  progressive
 Indianisation  of  posts  in  foreign  firm
 was  introduced  in  1952.  There  is  no  sta-
 tutory  enactment  for  this  purpose  and  the
 policy  of  the  Government  has  been,  one
 of  persuation.  As  a  result,  practically  all
 posts  in  foreign  co  ies,  with  a  hly
 salary  of  upto  Rs.  3,000  are  now  held  by
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 Indian  nationals  while  more  than  nine  out
 of  cvery  ten  posts  with  a  monthly  salary
 between  Rs.  300I/-  and  Rs.  500I/-  are
 manned  by  Indian  nationals.

 Investigations  against  former  custodian  of
 United  Commercial  Bank

 32I2.  SHRI  K.  MALLANNA  Will
 the  PRIME  MINISTER  be  pleased  to
 stale:

 (a)  whether  —  investigations  instituted
 against  the  former  custodian  of  the  United
 Commercial  Bank  and  other  following  the
 allegations  mad:  about  certain  transactions
 through  this  Bank  by  Hindustan  Motors
 Limited  on  the  eve  of  devaluation  of  the
 Rupec  in  June,  966  has  since  been  comple-
 ted;

 (b)  if  so,  the  result  of  the  inquiry;  and

 (c)  Government's  reaction  thereto  ?
 THI.  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  :  (SHRI  RAM  NIWAS  MIRDHA):
 (ay  No,  Sir.

 (b)  and  (c)  Do  not  arise.
 भारत-पाक  युद्ध  के  उपरास्त  जम्मू  कौर  काश्मीर

 में  घुसपैठियों  को  गिरफ्तारी
 S252.  भो एस  एम०  पुश्तो  :  क्‍या  गृह  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि;  ,
 (क)  क्‍या  दिसम्बर,  i97.  के  भारत-पाक

 यय  के  उपरान्त  जम्मू  जौर  का स्ग़ीर,  पुंछ&-राजौरी
 तथा  प्रिय  स्थानों  पर  कितने  घसपेटिये  गिरफ्तार
 किए  गए;  गौर

 (@)  सरकार  द्वारा  उनके  विरुद्ध  क्या  कार्य-
 वाही  की  गई  है?

 गृह  संत्तालय  में  राज्य  मंत्री  (भी कृष्ण  अन्त
 पंत)  :  (क)  द्रोह  (ख)  जम्मू  व  कश्मीर  सरकार

 से  सूचना  एकत्रित  को  जा  रही  है  जौर  इसके  प्राप्त
 होते  ही  सदन  के  पटल  पर  रख  दी  जायगी।
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 Rates  of  sales  tax  on  cotton  Yarn  and  thread
 in  Chandigarh

 32I4.  SHRI  AMARNATH  VIDYALAN._
 KAR  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Chandigarh.  Administration
 charges  rupces  two  and  rupees  six,  respee-
 tively,  on  the  sale  of  cotton  yarn  and  thread
 as  Sales  Tax,  while  the  rate  of  such  Tax  in
 Haryana  and  Punjab  is  only  one  per  cent
 and  in  Delhi  there  is  no  sales  tax  on  this
 material  at  all;

 (8)  whether  the  traders  of  Chandigarh
 have  represented  that  owing  to  high  rate
 of  tax  at  Chandigarh  business  has  diverted
 to  Punjab  and  Haryana  and  has  hit  hard
 the  businessmen  of  Chandigarh  dealing
 in  the  material;  and

 ©  if  so,  the  action  taken  in  the  matter?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.H.  MOHSIN):  (a)  Sales  Tax  on
 Cotton’  Yarn  and  Thread  in  Chandigath,
 Haryana’  and  Delhi  is  as  follows:---

 Cotton  Thread
 yarn

 Chandigarh  2%  6%,
 Punjab  T%-  %
 Haryana  1,  6%
 Delhi  Vo  Nil

 (b)  The  traders  of  Chandigarh  have  re-
 Presented  to  Chandigarh  Administration
 against  the  high  rate  of  tax  in  Chandi-
 garh.  However,  it  is  not  correct  that  trade
 has  diverted  to  Punjab  and  Haryana.

 (c)  The  representation  is  under  conside-
 ration.

 IMlegal  Transactiois  in  foreign  exchange
 ‘by  Foreign  Companies

 32i5.  SHRI.  K.  BALADHANDAYLU-
 THAM:  Will  the  PRIME  MINISTER  be
 pleased  to  state:
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 (a)  whether  it  has  come  in  to  the  notice
 of  Government  that  some  foreign  com-
 panies  operating  in  India  have  been  indul-
 ging  in  irregular  foreign  exchange  transac-
 tions  ;  and

 (b)  if  so,  what  action  has  been  taken  to
 prevent  such  transactions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME.  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)
 (a)  Yes,  Sir,

 (b)  Necessary  action  is  taken  in.  sepcitic
 cases  of  violation  of  the  provisions  of
 Foreign)  Exchange  Regulation  Act,  that
 come  to  notice  in  accordance  with  law.
 Appropriate  legistative  and  administrative
 measures  are  taken  from  time  to  time  to
 curb  violations  of  Foreign  Pxchange  Regu-
 lations.

 Annual  Plan  outlay  approved  for  Orissa
 for  1972-73,

 S26.  SHRI.  CHINTAMANI  PANIG-
 RAHI:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  the  armugl  plan  outlay  approved
 for  Orissa  for  1972-73;

 (b)  how  much  is  the  central  assistance
 out  of  this  approved  outlay;  and

 (c)  the  amount  of  outlay  approved  in
 respective  heads,  separately?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (0)  The  appro-
 ved  Annual  Plan  1972-73  outlay  for  Orissa
 is  Rs.  57.42  crores  of  which  Central  assis-
 tance  amounts  to  Rs.  34.04  crores.

 (०  A  statement  indicating  te  distribu-
 tion  of  the  approved  outlay  in  ‘1972-73,
 among  various  heads  of  devclopment  is
 laid  on  the  Table  of  the  House!  [Placed
 im  Libraty.  See  No.  LT-3486/72)
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 Process  exploited  by  NRDC  for  the  produc-
 tion  of  hard  plastic

 32I7.  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  the  National  Research  Development
 Corporation  has  exploited  a  process  for
 the  production  of  hard  plastic  ABS  deve-
 loped  by  the  Sri  Ram  Institute  of  Industrial
 Research;  and

 (b)  If  so,  whether  Government  consider
 it  desirablo  to  encourage  its  production
 on  commercial  basis  to  cut  out  imports
 and  also  to  meet  the  increasing  future
 demands?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.  A  process  has  been
 developed  by  Sri  Ram  Institute  of  Indus-
 trial  Rescarch,  Delhi  for  manufacture  of
 ABS  Plastics  (Acrylenitrilc,  Butedience,
 Styrene).  This  work  was  sponsored  by
 N.A.D.C.

 (b)  Action  is  already  being  taken  to
 license  the  process  for  establishing  pro-
 duction  of  this  material  in  the  country.

 Legisiation  for  Weights  and  Measures

 32i8.  SHRI  C.K.  JAFFER  SHARIEF:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  Maitre  Committee  on
 Weights  and  Measures  has  suggested  legis-
 lation  in  the  States  to  punish  infri.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.

 (b)  The  Government  of  India  will  take
 a  decision  in  the  matter  after  considering
 the  opinions  of  State  Governments,  the
 concerned  departments  of  the  Central
 Government  and  also  of  the  representa-
 tives  of  consumers,  educational  institutions,
 farmers,  industrialists,  scientists  and  traders.

 Decrease  in  Purchase  of  Khadi
 32I9.  SHRI  DHARAMRAO_  AFZAL-

 PURKAR  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  quantum  -of  purchase
 of  Khadi  items  has  gone  down  during  the
 last  two  years  in  the  country;  and

 (b)  if  so,  the  reasons  therefor  and  the
 steps  taken  by  Government  to  improve
 the  sales  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  During  the  last  two  years,
 the  sales  are  more  or  less  stabilised  around
 Rs.  26  crores.

 (b)  Does  not  arise.

 Shortfall  in  Production  of  Agricultural
 Implements

 3220.  SHRI  ARVIND  NETAM  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  production  of  the  agricultural
 of  laws  relating  to  Weights  and  Measures;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 imp!  like  threshers,  spare  parts  for
 tractors,  water  pumps  and  other  such  equip-
 ment  has  gone  down  during  the  last  onc
 year  in  the  country  ;  and

 (b)  if  so,  the  main  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD):(a)  There  has  been  a  slight  short-
 fall  in  production  in  97  as  compared  to
 the  production  of  1970.

 (b)  The  matching  agricultural  imple-
 ments  are  mainly  produced  by  the  tractor
 manufacturers  themselves.  As  there  has
 been  a  shortfall  in  production  of  tractors
 during  97i  as  compared  to  the  produc
 tion  of  the  year  1970,  Agricultural  imple-
 ments  and  spare  parts  for  Agricultural
 tractors  have  also  been  produced  in  less
 numbers  during  the  year  !97I.

 Brain  drain  due  to  lack  of  facilities  for
 Research

 322l.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  bc  pleased  to  state:

 (a)  whether  specialists  in  the  fields  of
 science  and  technology  are  Icaving  the
 country  because  they  do  not  have  adequate
 facilities  for  research;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  stop  this  brain  drain?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  Scientists  who  go  abroad  do
 80  for  higher  studies,  training  or  for  acquir-
 ing  wider  or  specialised  experience.  Some  go
 attracted  by  the  greater  opportunities  in  the
 highly  advanced  countries.

 (b)  Some  of  the  steps  taken  to  provide
 research  facilities  to  well  qualified  scientists
 technologists  etc.  are  given  below:—

 i.  The  Government  of  India  have  ap-
 proved  a  Scheme  for  creation  of  super-
 numerary  posts  for  quick  absorption
 of  highly  qualified  Scientists  and  Tech-

 BHADRA  1  894  (SAKA)  Written  Answers  44

 nologists  in  suitable  scientific  organisa-
 tions.

 2.  The  Council  of  Scientific  and  Industrial
 Research  is  running  a  Sciantists’  Pool,
 which  provides  opportunities  for  re-
 search  in  suitable  organisations,

 3.  The  University  Grants  Commission, C.S.LR.  and  other  scientific  agencies
 have  instituted  a  number  of
 senior  and  Junior  Research  Fellow-
 ships  for  research  work  in  the  Univer-
 sities,  National  Laboratories  and  other
 Tresearch  institutions.

 4.  Grants  are  given  to  Scientists  to  carry
 out  research  projects,

 ry  University  Grants  Commission  have
 been  providing  special  assistance  to
 some  selected  Universities  to  establish
 “Centres  of  Advanced  Study”  in  speci-
 fic  fields  of  research.

 6.  The  University  Grants  Commission
 have  made  provision  for  further  deve-
 lopment  of  laboratory  and  other  faci-
 lities  in  Universities  including  the  pur-
 chase  of  specialised  equipments.

 |
 Tuition  Fee  Unification  in  Schools  in  Kerala

 3222.  SHRI  PILOO  MODY  :
 SHRI  M.  M.  JOSEPH  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  has  been  certain  contro-
 versy  in  Kerala  regarding  the  State  Govern-
 ment’s  decision  on  tuition  fee  unification  in
 schools;

 (b)  whther  the  State  Government  has
 taken  up  this  question  with  the  Union
 Government;  and

 (c)  if  so,  reaction  of  Government  of  India
 thereto?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  Yes,  Sir.

 (b)  and  (c)  The  management  of  private
 colleges  in  Kerala  had  shought  the  good
 offices  of  the  Prime  Minister  in  resolving  the
 controversy  which  has  since  been  amicably
 settled.

 बिहार  के  घम्पारतन  जिले  में  सो सेंट  तथा  नमक
 को  कस  सप्लाई

 S224.  श्री  विभूति  सिर:  क्या  औद्योगिक
 विकास  यह  बताने  की  कृपा  करेंगे  कि  :

 (कर)  क्‍या  बिहार  के  च्रम्पारन  जिले  में  सीमेंट
 तथा  नमक  की  सप्लाई  ब्पर्चाप्ति  हे:

 (3)  क्‍या  सप्लाई  कम  होने  के  कारण  इन
 वस्तुओं  के  मलय  बढ़ते  जा  रहे  हैं;  कौर

 (ग)  यदि  हां,  तो  इन  वस्तुझो  की  पर्याप्त
 मात्रा  में  सप्लाई  के  लिए  सरकार  का  विचार  क्‍या
 योजना  बनाने  का  है?

 औद्योगिक  विकास  मंत्रालय  में  उसको  (करो  सिद्ध-
 ओवर  प्रसाद)  :  (क)  ौर  (@)  चम्पा रन  जिला
 गण्डमाला  ग्रस्त  क्षेत्र  गप्रश्सूचित  किया  गया  है,
 भरत  एस  जिले  में  केवल  प्रायोडाईज  नमक  के
 प्रयोग  करने  की  अनुमति  है।  चम्पा रन  जिले
 में  प्रायोडाध्जर  नमक  की  कोई  कमी  नहीं  है  कौर
 ने  ही  यहां  के  सम्बन्ध  में  विहार  सरकार  से
 प्रायोडाईज्ड  नमक  के  मूल्य  बढ़ने  को  कोई  रिपोर्ट
 प्राप्त  हुई  है।

 जहां  तक  मोमेंट  का  सम्बन्ध  हैं,  सामान्यतया
 उत्तरी  बिहार  में  जिसमें  चम्पारन  जिला  भी  है,
 संचार  सुविचारों  की  कमी  के  कारण  इस  जिले
 में  पर्याप्त  सीमेट  नहीं  पहुँच  पाता  है।  इसका
 प्रमुख  कारण  गंगा  नदी.  पर  उत्तर  श्लोक  दक्षिण
 विहार  को  जोड़ने  वाले  रेल  संपर्क  का  प्रभाव  है।
 i972  में  दक्षिण  बिहार  का  जापला  सीमेंट

 कारखाना  अंद  रहा  व  इससे  बहार  की  प्राप़्ति
 समिति  और  बिगड़ी  v
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 (ग)  एस  क्षेत्र  में  प्रापृति  बनाने  के  समुचित
 प्रभ्यूपाय  किये  गये  हैं  जिसमें  सड़क  द्वारा  उत्तरी
 बिहार  के  लिये  बरौनी,  पटना  तथा  वाराणसी
 से  रेल  राह  सही  से  सीमेंट  ले  जाने  हेतु  खाते
 तथा  सीमांत  केन्द्र  बनाए  गये  हैं।  बिहार  सरकार
 ने  भी  जुलाई,  lo72  @  मोमेंट  नियंत्रण  रादेश
 लागू  किया  है  जिससे  राज्य  सरकार  स्टाकिस्टों
 की  नियुक्तियों  तथा  सीमेंट  की  बिक्री  पर  कब  नि-
 यंत्रण  रखती  है।  5  जुलाई,  i972  से  जापला
 सीमेंट  कारखाने  के  खुल  जाने  से  आपूर्ति  में  प्राग
 कौर  भी  सुधार  होने  की  आशा  है।

 श्रद्धंरात्रि  17  अगस्त  से  सीमेंट  श्रमिकों  ने
 हड़ताल  कर  दी  है  तथा  इससे  सीमेंट  की  आपूर्ति
 स्थिति  के  प्रभावित  हो  जाने  की  संभावना  है।
 Bill  on  Nationalisation  of  Foreign  owned

 Plantations  in  Kerala
 3225.  SHRIC.  JANARDHANAN  :  Will

 the  Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  slate:

 (a)  whether  the  State  Government  of
 Kerala  have  sent  to  the  Government  of  India
 for  approval  a  Rill  to  nationalise  Foreign
 owned  plantations  in  Kerala;  and

 (b)  if  so,  the  reasons  for  delay,  in  giving
 sanction  to  that  Bill  ?

 THE  DEPUTY
 ,

 ISTER  क्य  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 BS  He  MOHSIN)  :  (a)  and  (b)  A  draft
 Ordinance  has’  been  received  from  the
 Government  of  Kerala  for  instructions  of
 the  President  for  its  promulgation.  The
 draft  legislation  needs  careful  examination
 from  the  point  of  view  of  policy  and  is  under
 examination.

 Small  Scale  Industries  in  Rewa  Division
 3226.  SHRI  RANA  BAHADUR  SINGH:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  the  progress
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 made  during  the  year  97I-72  in  the  sphere  of
 small  scale  industries  in  Rewa  Division  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  Information  has  been  sought  from
 the  Government  of  Madhya  Pradesh  and
 will  be  laid  on  the  Table  of  the  House.

 Alleved  beating  of  I  NTUC  leader  of  D.E.S.U.
 by  some  persons

 3227.  SHRI  ISHWAR  CHAUDHRY  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Shri  R.  ट,  Bhaskar,  an
 INVUC  Union  Leader  of  DESU  was  seve-
 tely  beaten  by  some  persons  on  the  25th
 July,  972  while  on  duty;

 (b)  whether  any  report  has  been  registered
 hy  the  police  against  those  persons;  and

 (c)  if  so,  the  action  taken  by  DESU  or
 the  Police  aginst  the  guilly  persons  ‘and  if
 not,  the  reasons  therefor’

 THE  DEPUTY  MINISTER  IN  THI
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  त  Sir,  On  25-7-72
 Shri  R.  P.  Bhaskar,  Senior  Clerk  in  DESU
 and  an  office  bearer  of  DESU  Mazdoor
 Congress  had  a  scuffle,  with  Shri  Jagdish
 Singh  Junior  Lineman  DESU  in  the  Office
 of  Zonal  Superintendent  (Zone  I4)  Delhi
 Vectric  Supply  Undertaking.  In  course  of
 this  scuffle,  Shri  R.  P.  Bhaskar  —  sustaine
 simple  injuries  on  his  person.

 (b)  Yes  Sir.  In  his  report  to  the  police,
 Shri  R.  P.  Bhaskar  has  complained  that  his
 purse  containing  Rs.  2l0  was  stolen  by
 Shri  Jagdish  Singh.  A  case  FIR  No.  438
 dated  25.7.72  under  section  379  LP.C.
 (theft)  has  been  registered  at  Police  Station
 Punjabi  Bagh.

 (c)  The  criminal  case  of  theft  is  under
 investigation  by  the  police.  Departmental
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 investigations  are  being  made  by  DESU
 authorities  in  the  complaint  and  counter
 complaint  of  both  the  parties.

 सो साय तों  क्षेत्रों  में  जनसंख्या  सम्बन्धी  प्रसस्तुलन
 3228.  ी  शिव  कुमार  शास्त्रों:  क्या  गृह

 मंत्नी  यह  बताने  की  कृपा  करेंगे  कि  क्‍या  हाल  ही
 में  की  गई  जनगणना  से  प्राप्त  प्रां कड़ा  से  पता
 चलत।  हूँ  कि  सीमावतों  क्षेत्रों  मे  घरों  के  झा घार
 पर  जनसंख्या  में  भ्रसन्नुलन  ा  मुख्य  कारण  अवध
 घुसपैठ  है?

 गृह  मंत्रालय  में  उप-मंत्रो  (श्री  एफ०  एच०
 मोहसिन)  97  की  जनगणना  से  सीमा वती
 क्षेत्रों  की  जनसंख्या  की  संरचना  में  किसी  प्र संतुलन
 का  पता  महीं  लगता  है  जो  घुसपैठ  के  कारण  हुआ
 हो।
 Orders  and  Output  of  Engineering  Industrial

 Units
 3229,  SHRI  PURUSHOTTAM

 KAKODKAR  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  INDUSTRIAI.
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Engineering  Industrial
 Units  expect  more  orders  and  output  in
 future  according  to  the  survey  by  the  Indian
 Engineering  Association;  and

 (b)  if  so,  the  salient  features  of  the  survey
 and,  the  total  output  and  orders  expected  in
 the  current  year?

 THE  DEPUTY  MINISTER  IN  THI.
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  Yes,  Sir.

 (b)  The  Surv  cy  extended  to  111  companies
 representing  various  sectors  of  the  Engi-
 necring  Industry.  In  analysing  the  date,  the
 results  of  the  previous  two  six-monthly  Sur-
 veys  were  also  taken  into  account.  Accord-
 ing  to  them  there  is  greater  optimism  gene-
 rally  in  regard  to  industry  as  a  whole  and
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 particularly  engineering  industry.  They
 have  anticipated  (i)  greater  capital  availe
 ability;  (ii)  higher  capacity  utilisation;
 (iii)  more  employment  prospects;  (iv)  im-
 provement  in  orders  in  output  position;  and
 (v)  present  level  of  exports  is  likely  to  be
 maintained,  although  no  precise  figures  have
 been  mentioned  by  them.

 North-Eastern  Council

 3230.  SHRI  NIHAR  LASKAR :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  North-Eastern  Council
 has  come  into  being;  and

 (b)  if  so,  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  Yes,  Sir.

 (b)  The  Governor  of  the  north-castern
 States  of  Assam,  Manipur,  Meghalaya,
 Nagaland  and  Tripura  and  Chief  Ministers
 of  these  States,  the  Lt.  Governor  and  the
 Chief  Minister  of  Mizoram  and  the  Chief
 Commissioner  of  Arunachal  Pradesh  and
 one  of  his  Counsellors  are  members  of  the
 Council.  The  Governor  has  been  nomi-
 nated  to  be  the  Chairman.  The  Council
 is  an  advisory  and  recommendatory  body.
 Its  main  function  is  to  formulate  a  coordi-
 nated  regional  plan  with  a  view  to  securing
 the  balanced  development  of  the  region  as
 a  whole  and  to  discharge  functions  similar
 to  those  of  the  Zonal  Councils  constituted
 under  the  States  Reorganisation  Act,  1956.
 The  Council  will  also  review  from  time  to
 time  the  measures  taken  by  the  member-
 States  for  maintenance  of  security  and  pub-
 lic  order  and  recommend  further  measures.

 Studies  of  Companies  made  by  R.B.I.
 323l.  KUMARI  KAMLA  KUMARI  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:
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 (a)  the  outcome  of  the  recent  studies  of
 290  Companies  by  the  Reserve  Bank  of
 India;  and

 (0)  the  reaction  of  Government  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b)  It  is  understood  that  the
 outcome  of  the  study  of  290  non-Govern-
 ment,  non-financial  public  limited  com-
 panies  carried  out  by  the  R.B.I.  is  available
 in  the  R.B.I.  Bulletin  of  February  4972  and
 that  it  relates  primarily  to  the  Department
 of  Company  Affairs.
 Extension  in  Age  limit  upto  30  years  for

 entry  into  Government  Service
 3232.  KUMARI  KAMLA  KUMARI  :

 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  Central  Government  propose
 to  extend  the  age  limit  upto  30  years  for  entry
 into  Government  Service;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINSTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS_  MIRDHA)  :
 (a)  and  (b)  No  proposal  for  raising  the  upper
 age  limit  to  30  years  for  entry  into  Govern-
 ment  service  is  under  consideration.  Upper
 age  limits  for  various  posts  are  fixed  taking
 into  account  the  qualifications  and  expe-
 rience  required  for  them.  However,  as  a
 result  of  a  suggestion  made  by  the  Staff
 Side  of  the  Joint  Consultative  Machinery
 orders  have  been  issued  in  March,  972
 raising  the  upper  age  limit  for  direct  recruit-
 ment  to  Class  III  ministerial  non-gazetted
 posts  from  2]  to  25  years.  Further,  on  the
 r  dations  of  the  Ad  taive  Re-
 forms  Commission,  the  upper  age  limit  for
 Tecruitment  to  Class  |  and  Class  II  posts
 filled  through  the  I.A.S.  etc.  Competitive
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 examination  has  been  raised  in  April,  972
 from  24  to  26  years.  Also  in  order  to  pro-
 vide  employment  opportunities  to  the  Engi-
 neers  who  passed  engineering  cxaminations
 during  the  period  of  stagnation  in  economy,
 the  upper  age  limit  for  the  Engineering  Ser-
 vices  Examinations  for  the  years  972  and
 973  has  been  raised  to  30  years  and  simi-
 larly  for  the  Engineering  Services  (Electro-
 nics)  Examination  for  the  ycars  973  and
 !974.  In  regard  to  Engincering  Services
 and  Engineering  posts  recruitment  to  which
 is  made  otherwise  than  through  competitive
 examinations,  the  upper  age  limit  has  been
 rclaxed  by  five  years  subject  to  a  maximum
 upper  age  limit  of  35  years.

 “Tricks”  of  employers  to  realise  money  from
 Government

 3234.  SHRI  JYOTIRMOY  BOSU :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  picased  to  state:

 (a)  whether  his  attention  has  been  drawn
 toa  published  in  “J
 (  Hi  daily  published  from
 Calcutta)  on  the  50  July,  4972  under  the
 caption  “Tricks  of  the  employers  to  realise
 money  from  the  Government";  and

 pape!

 (b)  if  so,  Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  Government  are  aware  of  the
 Press  report.

 (b)  No  such  instance  has  come  to  the
 notice  of  this  Ministry.

 Fraod  ia  a  Nationalised  Bank  fn  Calcutta
 involving  about  60  lakhs  of  Repees
 3235.  SHRI.  JYOTIRMOY  BOSU

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:
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 (a)  the  names  and  full  particulars  of  the
 persons  arrested  in  connection  with  the
 fraud  in  a  Nationalised  Bank  in  Calcutta  in
 in  May,  972  involving  about  60  lakhs  of
 rupees;

 (b)  the  names  and  full  particulars  of
 arrested  persons  either  subsequently  releas-
 ed  or  bailed  out  alongwith  reasons  therefor ;

 (c)  whether  the  Police  has  prepared  and
 submitted  charge  sheets  against  the  persons
 involved  in  this  fraud,  if  not,  the  reasons
 therefor;  and

 (d)  whether  there  is  a  move  to  withdraw
 the  case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ्,  H.  MOHSIN)  :  (a)  The  following  persons
 were  arrested  in  connection  with  the  fraud  in
 the  United  Bank  of  India  Calcutta  :—

 ww  Fatick  Chandra
 Majumder (2)  Gurupada  Panja

 These  five  per- sons  are  not
 the  employces (3)  Naba  Kumar  Basak  }of  the  Bank.

 (4)  Matilal  Paul  They  were  ar-
 (5)  Pulak  Chandra  Tested  on

 Paul  26-4-72.
 (6)  Ratan  Kumar  not  an  employee  of

 Majumdar,  the  Bank,  arrested
 on  4-5-72.

 (7)  Nalini  Ranjan  Dutta,  Manager,
 Calcutta  Branch.  At  the  time  of  his  arrest
 on  27-4-1972  he  was  working  as  Regional
 Manager.

 (8)  Dhirendra  Chandra  Mukherjee,
 Manager  of  new  Manicktolla  Branch  was
 arrested  on  28-4-1972.,

 (9)  Baldev  Bhattacharjee,  Assistant  Ma-
 nager  and  in-charge  of  Loan  advanced
 under  Small  Scale  Industries  Scheme  of
 Head  Office,  arrested  on  29-4-72.

 (J0)  Krishan  Gopal  Ghatak,  Officer  of
 Advance  Control  Department,  S.S.I.  Scheme
 of  Head  Office  arrested  on  4-5-72.
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 CU)  Anil  Kumar  Sinha,  incharge  of  Secu-
 rity  Department  of  Hatibagan  Branch  of  the
 Bank  arrested  on  4-5-72.

 (12),  Subodh  Kumar  Mitra,  Manager  of
 Tollygunge  Branch  arrested  on  15-5-1972.

 a)  Chittaranjan§  Dutta  arrested
 29-5-1972.,  He  is  not  a  Bank  employee.

 on

 (I4)  Benoy  Bhusan  Sengupta,  Manager
 of  Behala  Branch  arrested  on  12-6-1972.

 (b)  All  the  accused  persons  were  in  police
 custody  and  thereafter  in  Jail  custody  for
 2)  months.  Accused  numbers  2,  5,  7,  8,  9,
 10,  ]  and  l2  were  granted  bail  by  Chief
 Presidency  Magistrate  on  !0-7-l972.  Accus-
 ed  numbers  J,  3,  4,  6,  3  &  4  were  granted
 bail  by  Chicf  Judge  City  Sessions  Court
 on  10-8-1972.

 (c)  A  large  number  of  documents  have
 been  seized.  These  are  being  scrutinised.
 A  large  number  of  persons  are  to  be  examin-
 ed.  It  will,  therefore,  take  sometime  to
 complete  investigation  of  this  case  and  to
 submit  charge-shect.

 (9)  There  is  no  move  to  withdraw  the
 case.  .

 वालो  शहर  (राजस्थान)  में  डाक-तार  कर्मचारियों
 के  लिये  रिहाइशों  ब्यावर,

 3230.  श्री  मूलचन्द  डागा:  क्‍या  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  पाली  शहर  (राजस्थान)  में
 कार्यरत  एक  तार  कर्मचारियों  के  हित  के  लिये
 क्वार्टरों  की  कोई  व्यवस्था  नहीं  की  गई  है  जिसके
 फलस्वरूप  परवर्ती  स्थानों  से  बाने  वाले  कर्मचारियों
 की  कार्य  कुशलता  पर  प्रतिकूल  प्रभाव  पड़ता  है
 और  उन्हें  भारी  किराया  देना  पड़ता  है;  कौर

 (ख)  क्‍या  सरकार  का  विचार  कर्मचारियों
 को  डाक-तार  कार्यालय  के  समीप  ही  आवास
 स्थान  प्रदान  करने  का  है  कौर  यदि  हां,  तो  इस
 संबंध  में  अंतिम  निर्णय  कब  तक  हो  जायेगा?
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 संचार  मंतो  (करो  हेम बतो नंदन  बहुगुणा):  (क)
 पाली  डाकघर  के  पोस्टमास्टर  के  लिए  एक  रिहायशी
 क्वार्टर  की  व्यवस्था  कर  दी  गई  है।

 (ख)  कर्मचारियों  के  लिए  डाक  व  तार परों
 के  पास  ही  रिहायशी  क्या टरों  की  व्यवस्था  करने
 का  विचार  है,  बचतें  कि  इसके  लिए  जमीन  उप
 लब्ध  हो।  यह  कार्य  कब  तक  पूरा  हो  जाएगा,
 इसका  फैसला  जमीन  प्राप्त  कर  लेने  के  बाद  ही
 किया  जाएगा।

 Scheme  for  promotion  of  Khadi  and
 village  Industries

 3237.  SHRI  C.  JANARDHANAN
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  the  Khadi  and  Village  Indus-
 tries  Commission  is  celebrating  the  Golden
 Jubilee  of  the  Khadi  movement  in  the
 current  year;

 (b)  whether  the  Commission  is  launching
 any  special  schcme  for  the  promotion  of
 Khadi  and  village  industries  in  the  golden
 jubilee  year;  and

 {c),  if  so,  the  main  features  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  Yes,  Sir.

 (c)  Commission’s  programme  comprises
 of

 (i)  enrolment  of  one  lakh  khadi  fami-
 lies  ;

 (ii)  ‘Peoples’  Education  Programme’
 through  publication  of  brochures,
 pamphlets,  radio  features,  seminars,
 study  circles,  display  of  film  strips
 etc.;  and

 (iii)  Organisation  of  exhibitions  with
 stress  on  improved  tools  and  the

 hi  of  the  Co
 sales  of  ready  made  garments
 (Khadi  kits)  and  village  industries
 products  packets,  as  part  thercof.

 acl
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 Location  of  cross-bar  switching  factory
 3238.  SHRI.  ron  JANARDHANAN:

 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  latest  position  regarding  the
 question  of  deciding  the  location  of  Cross
 Bar  Switching  Factory;

 (b)  whether  the  proposal  of  Kerala
 Government  and  recommendations  of  the
 Team  of  Experts  on  this  matter  have  since
 been  considered;  and

 (c)  if  So,  the  final  decision  taken  thereon?
 THE  MINISTER  OF  COMMUNICA-

 TIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  to  (c)  :  The  question  regarding  the  locat-
 ion  of  the  second  Switching  Factory  is  still
 under  consideration  of  Government.
 गत  फोन  वर्षों  में  दिल्ली  में  लड़कियों  के  भ्रपहरण

 को  घटनायें
 3240  श्री  ईश्वर  चोरों:

 को  दसोप  सिंह  :
 क्या  गृह  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि:
 (क)  गत  तीन  वर्षों  में  दिल्ली  में  लड़कियों

 के  श्रपहरण  की  क्रि तनी  घटनाओं  का  पता  चला  4
 और  तत्संबंधी  ब्यौरा  क्‍या  है;

 (ख)  उसमें  से  कितनी  लड़कियां  उनके  वारिसों
 को  पहुंचाई  गई  है;

 (ग)  शेष  लड़कियां  खोजने  में  पुलिस  सफल
 रहने  के  क्‍या  कारण  हैं  कौर  प्राय  लड़कियों  को
 बरामद  करने  के  लिए  क्‍या  कार्यवाह  की  गई  है;
 कौर

 (घ)  भविष्य  में  ऐसी  घटनाओं  को  रोकने
 के  लिए  क्या  प्रयास  किये  गए  हैँ  तथा  उसके  क्‍या
 परिणाम  निकले  है?

 गृह  बंत्रावय  में  उप-मंत्रों  श्व  एक०  एच०  मोह-
 सिम)  (क)  ti0  लड़कियां।  प्रपहरण  को  घट ताशों
 के  ब्यौरों  का  एक  विवरण  संकलित  किया  जा  रहा
 है  भोर  मदन  के  पटल  पर  रख  दिया  जायगा।
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 (4)  t:0  में  से  04  लड़कियां  बरामद
 कर  ली  गई  है  कौर  उनके  ग्रभिभावकों  को  सोप
 दी  गई  हैं।

 (ग)  स्थानीय  पुलिस  के  भरसक  प्रश्नों  के
 बावजूद  भी  न  तो  प्रपराधियों  का  कोई  सुराग  गिला
 पौर  न  शेष  6  लड़कियां  ही  मिल  सकीं ।  6
 मामलों  को,  3  सन्‌  970  के  भोर  3  सन्‌  L97L
 के  पता  न  लगे  मामलों  के  रूप  में  सह पलायन  के
 मामलों  के  रूप  में  प्रस्तुत  कर  दिया.  गया  है।

 (घ)  ऐसे  प्रपराधों  को  रोकने  के  लिए  लड़-
 कयों  के  सकूलों/कालेजों  के  समीप  शौर  व्यवसाय
 कयों  में  सादे  कपड़ों  में शोर  वर्दी  में  पुलिस
 वालों  के  गश्ती  दल  नियुक्त  किये  जाते  हैं।  बिन्त,
 सह पलायन  क॑  उन  मामलों  में,  जो  पुलिस  थानों  में
 प्रपहरण  के  रूप  में  दायर  किये  जाते  हैं,  पुलिस  को
 निरोधात्मक  कार्यवाही  के  लिए  कार्यक्षेत्र  सीमित  है।

 Difference  of  opinion  of  leading
 of  the  approach  to  Fifth  Plan

 3241,  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  the  leading  Economists  differ
 on  the  approach  to  the  Fifth  Plan  as  voiced
 in  a  symposium  held  in  Bombay;  und

 (b)  if  so,  the  reaction  of  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (6)..It  is  diffi-
 cult  to  locate  the  symposium  referred  to
 by  the  Hon.  Member  as  the  question  is  too
 vague.  It  is  true  that  various  economists
 have  been  expressing  varying  opinions  over
 the  Approach  Paper.  The  Approach  Paper
 is  a  tentative  document  and  is  before  the
 country  for  dialogue  and  for  understanding
 the  reactions  of  the  people.  All  such  re-
 actions  will  be  considered  at  the  time  of  the
 finalisation  of  the  Approach  to  the  Fifth
 Five  Year  Plan.
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 Working  of  Canteen  of  Bharat  Opthalmic
 Glass  Limited

 3242.  SHRI  KRISHNA  CHANDRA
 HALDAR  :  Will  the  Minister  of  INDUS-
 ‘TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state:

 (a)  the  number  of  persons  working  in  the
 Canteen  of  Bharat  Opthalmic  Glass  Ltd.,
 Durgapur  on  Muster  Roll  establishment;

 (b)  how  many  of  them  have  completed
 240  days  of  continuous  service;  and

 (c)  the  steps  being  taken  to  regularise
 them  after  completion  of  240  days  continu-
 ous  service?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b),  Eightecn.

 (c)  Canteen  workers  are  not  employees
 of  the  Company,  as  such.  They  are  engaged
 separately  by  the  Canteen  Managing  Com-
 mittee.  Accordingly,  the  question  of  regula-
 rising  their  services  as  comployces  of  the
 Company  does  not  arise.

 Manufacture  of  Bicycles  of  High  Speed
 3243.  SHRI  RAJDEO  SINGH  :  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 L.OGY  be  pleased  to  statc:

 (a)  whether  the  Regional  Research  Labo-
 ratory  at  Jorhat  has  invented  a  gear  device
 by  which  the  speed  of  bicycles  can  be  in-
 creased  without  much  additonal  pedal
 effort;

 (b)  whether  the  components  needed  can
 be  manufactured  indigenously  ;

 (c)  whether  the  device  will  double  the
 speed  of  the  bicycles;  and

 (d)  if  so,  whether  Government  consider
 it  advisable  to  start  its  manufacture  on
 commercial  basis?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  to  (0).  Yes,  Sir.

 (d)  The  process  has  been  assigned  to  the
 National  Research  Development  Corpora-
 tion  of  India,  who  are  exploring  the  possibi-
 lities  of  its  commercial  utilisation.

 पश्चिम  बंगाल  के  सुशिदावाद  को  बंगला  देश  में
 मिलाने  के  लिये  पाकिस्तान  समर्थक  रज़ाकारों  हारा
 पोस्टरों  का  निकाला  जाना

 3244.  श्री  एम०  एस०  पुश्तो  :  क्‍या  म्ह  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  पश्चिम  बंगाल  के  मुर्शिदाबाद  को
 बंगला  देश  में  प्रविलम्ब  मिलाने  के  लिए  कुछ
 पाकिस्तान  समर्थक  रज़ाकारों  ने  पोस्टर  निकाले
 थे;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है?

 गृह  मंत्रालय  में  उप-मंत्रो  (भी  एफ०  _ एच०.  मोह-
 सिन)  (क)  कौर  (ख).  तथ्य  मालूम  किये  जा
 रहे  हैं।

 बिहार  का  बिकास

 3245.  श्री  एम०  एस०  पूरी  :  कया  औद्योगिक
 विकास  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  जैसे  पिछड़े  क्षेत्रों  के  श्रोद्योगी-
 करण  की  गति  को  तीव्र  करने  संबंधों  नीति  में
 मूल  परिवर्तन  करने  के  लिये  केन्द्रीय  सरकार  पर
 जोर  दिया  गया  है;  कौर

 (ब)  कया  सरकार  ने  अपनी  नोति  में  कोई
 परिवर्तन  किया  है  भोर  यदि  हां,  तो  उनका  स्वरूप
 क्‍या  है?

 प्रौद्योगिक  विकास  मंत्रालय  में  उप-सूत्रो  (को
 सिद्धेश्वर  प्रसाद):  (क)  शौर  (ख).  बिजोय  संस्थानों
 द्वारा  970  में  घोषित  रियायतों  वित्त  योजना  तथा
 1971  में  इस  मंत्रालय  द्वारा  घोषित  को  मई  परि-

 बहन  सहायता  योजना  तथा  050.  झा धिक  सहायता
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 योजना  के  प्र लावा  पिछड़े  क्षेत्रों  में  उद्योग  स्थापित
 करने  के  लिये  प्रग्नेतर  रियायत  देने  के  संबंध  में
 इस  मंत्रालय  में  इस  समय  न  तो  कोई  नई  रोज-
 लाएँ  विचाराधीन  हैं  शौर  न  हो  इसके  बारे  में
 कोई  विशेष  प्रस्ताव  प्राप्त  हुए  हैं।  हाँ,  0%
 केन्द्रीय  सहायता  योजना  i97:  के  हकदार  जिलों
 की  संख्या  में  वृद्धि  करने  तथा  उन  पश्रौद्योगिक  एककों
 को  जिनकी  कुल  प्रबल  पूंजी  निवेश  so  लाख
 to  से  प्रतीक  नहीं  है;  0%  की  केन्द्रीय  सहायता
 की  पत्ता  बढ़ाने  का  हाल  हो  में  निश्चय  किया
 गया  है।

 Short  supply  of  Cement  in  Kerala
 3247.  SHRIMATI  BHARGAVI  THAN-

 KAPPAN  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state:

 (a)  whether  cement  is  in  short  supply  in
 Kerala  and  because  of  that  great  difficulties
 are  being  faced  in  the  constructions  of  many
 Government  and  private  buidings  in  Kerala.

 (b)  if  so,  whether  the  Kerala  Govern-
 ment  have  sent  any  request  in  this  regard;

 (c)  whether  shortage  of  cement  in  Kerala
 is  due  to  short  supply  of  wagons;  and

 (d)  if  so,  the  steps  Government  have  taken
 to  remove  the  shortage  of  cement  in
 Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b),  No  Sir.  The  average
 monthly  despatches  of  cement  to  Kerala
 State  during  972  is  $8490  tonnes  against
 49984  tonnes  in  497I.  But,  still,  due  to
 increased  demand  for  cement,  certain  com-
 plaints  regarding  inadequate  supplies  were
 received  from  Government/Quasi  Govern-
 ment  indentors.

 (c)  and  (d).  The  supply  position  suffered
 somewhat  due  to  movement  difficulties  and
 strike  in  Madukkarai  cement  factory,  one

 4ILSS,72—7.
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 of  the  factories  supplying  cement  to  the
 State  of  Kerala  and  general  dis-inclination
 of  the  Government  indentors  to  receive
 supplies  by  road.  Movement  of  cement  by
 railways  was  also  affected  due  to  the  higher
 priority  given  to  the  movement  of  food-
 grains  from  the  North  during  April-August,
 1972.  Rail  movement  on  the  Ghat  S*:tion
 was  also  temporarily  stopped  due  to  a  Jand
 slide  in  the  month  of  May.

 To  overcome  the  inadequate  supplly  of
 wagons  and  to  improve  supply  position,
 permission  has  been  granted  in  appropriate
 cases  to  factorics  situated  in  distant  arcas
 to  arrange  supplies  even  if  necessary  over
 dearer  routes  at  higher  freight.  Morc  liberal
 movement  by  road  has  also  been  permitted.
 Creation  of  dumps  at  Chonganachari  and
 Quilon  and  transport  of  cement  by  rail-
 cum-road  or  by  road  has  also  been  permit-
 ted.  It  has  also  been  decided  to  reimburse
 the  producers  upto  25%,  of  the  correspond-
 ing  rail  freight  for  transport  of  cement  to
 destinations  beyond  l00  kms.  The  Railways
 have  also  been  requested  to  improve  the
 availability  of  wagons  to  various  factories
 for  the  transport  of  cement.

 Seminzar  Organized  by  Indian  space
 Research  Oryanization

 3248.  SHRI  VEKARIA  :  Will  the  Minis-
 ter  of  SPACE  be  pleased  to  state:

 (a)  whether  a  Seminar  organized  by  the
 Indian  Space  Research  Organization  was
 held  in  the  first  week  of  August,  and

 (b)  if  so,  the  points  discussed  and  the
 conclusions  arrived  at?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTLR  OF  INFORMA
 TION  AND  BROADCASTING  AND
 MINISTi.R  OF  SPACE  (SHRIMATI
 NIDIRA  GANDHI)  :  (a)  Yes,  Sir.



 U3  Written  Answers

 (b)  The  points  discussed  covered  the
 following  six  areas  :

 (i)  Communication
 (ii)  Metereology

 (iii)  Earth  Resource  Survey
 (iv)  Geodesy
 (v)  Navigation

 (vi)  Space  Sciences
 Broadly  the  recommendations  which

 emerged  from  the  discussions  at  the  Semi-
 nar  were:

 (i)  Communications  ;  The  need  of  Sate-
 llite  Communications  for  reaching
 the  masses  of  the  country  secms
 appropriate.  Taking  into  account  the
 benefits  of  the  modern  medium  of
 television  for  development  purposes,
 several  alternative  configurations
 were  considered  for  a  Co  ica-
 tion  Satellite  for  the  adoption  of  a
 hybrid  integrated  arrangement  of
 terrestrial  broad  band  microwave
 links  and  TV  transmit  along  with
 satellite  coverage  facilities  for  na-
 tional  linkage  as  an  optimum  sys-
 tem.

 Gi)  Metereology  :  Weather  phenomena
 have  to  be  studied  and  monitored
 and  the  latest  data  collection  me-
 thods  studied  which  will  eventually
 improve  forecasting  capabilities.
 The  establishment  of  a  National
 Satellite  Meteorological  Data  Cen-
 tre  has  been  recommended.

 (iii)  Earth  Resource  Survey  :  The  new
 techniques  of  remote  sensing  have  to
 be  developed  and  passed  on  to  the
 users  so  that  economic  benefits  can
 be  derived.  Successful  implementa-
 tion  of  a  national  programme  of
 space  technology  including  remote
 sensing  techniques  can  help  provide
 the  necessary  information  leading  to

 b:  ial  economic  be
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 (iv)  Geodesy  :  To  meet  the  needs  of
 Geodesy,  the  new  techique  of  satel-
 lite  geodesy  should  be  employed.

 (v)  Navigation  :  Space  applications  for
 nevigation  are  likely  to  be  more  in
 the  nature  of  a  spin-off  from  the
 efforts  for  satellite  communications.

 (vi)  Space  Sciences  :  Several  recommen-
 dations  have  been  made  including
 the  use  of  satellites  for  conducting
 aeronomy  experiments  particularly
 aimed  at  understanding  the  equato-
 rial  anomaly  of  the  ionosphere  and
 the  electroject  and  for  carrying  out
 experiments  in  astronomy.

 The  detailed  recommendations  emerging
 from  the  Seminar  will  receive  detailed  and
 careful  scrutiny  of  the  Department  of  Space
 for  enabling  the  recommendations  to  be
 translated  into  concrete  proposals.

 Utilisation  of  Salt  Cess  Fund  for  Gujarat
 State

 3249.  SHRI  VEKARIA  :
 SHRI  0.  P.  JADEJA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Gujarat  contributes  about  60
 per  cent  of  the  total  salt  produced  in  the
 country  and  pays  quite  a  substantial  amount
 to  the  Central  Exchequer  every  year  by  way
 of  cess;

 (b)  whether  the  Government  of  Gujarat
 had  not  been  given  assistance  from  the  Salt
 Cess  Fund  and  if  so,  the  reasons  therefor;
 and

 (०)  the  purpose  for  which  the  cess  is  utilis-
 lised  and  the  criteria  observed  for  distribut-
 ing  the  cess  proceeds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  Yes,  Sir.
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 (b)  No  assistance  has  been  given  to  the
 Government  of  Gujarat  directly  out  of  salt
 cess  proceeds.  The  assistance  is  generally
 given  to  beneficiary  salt  licensees.

 (c)  In  terms  of  Section  4  of  the  Salt  Cess
 Act,  953,  the  proceeds  of  the  cess,  reduced
 by  the  cost  of  collection,  are,  if  Parliament
 by  law  in  this  behalf  so  provide,  utilised  on
 all  or  any  of  the  following  objects,  namely  :

 fa)  meeting  the  expenditure  incurred  in
 connection  with  the  salt  organisa-
 tion  maintained  by  the  Central  Go-
 vernment;

 db)  mecting  the  cost  of  measures  taken
 in  connection  with  the  manufacture,
 supply  and  distribution  of  salt  by
 Union  agencies  and  the  regulation  and
 control  of  the  manufacture,  supply
 and  distribution  of  salt  by  other  agen-
 cies;  and  in  particular,  measures  for—-

 (i)  the  blishi  and
 nance  of  research  stations  and
 model  salt  farms;

 (ii)  the  blishi
 and  expansion  of  salt  factories;

 (iii)  fixing  the  grades  of  salt;
 (iv)  promoting  and  encouraging  co-

 operative  effort  among  manufac-
 turers  of  salt;  and

 (v)  promoting  the  welfare  of  labour
 employed  in  the  salt  industry.

 In  order  to  impl  these  objectives,
 Government  have  constituted  a  Central
 Advisory  Board  for  Salt  and  six  Regional
 Advisory  Boards  for  Salt,  to  advise  the

 Government  on  the  administration  of  the
 proceeds  of  the  salt  cess.  Works  of  a
 developmenta!  naturc  and/or  of  iabour  wel-
 fare,  indicated  below  are  generally  considered
 for  assistance  from  the  proceeds  of  the

 cess  —
 (a)  Water  Supply  Schemes,
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 (b)  Building  of  roads,
 (c)  Provision  of  medical  facilities,

 (including (d)  Developmental  works
 tion  and for  mech

 research),  port  improvements  for
 export  of  salt  and  Railway  sidings;
 and

 (e)  Provision  or  augmentation  of  educa-
 tional  facilities  for  the  children  of
 workers  employed  in  the  sait  indus-
 try.

 Southern  Zonal  Council  Mecting
 3250.  SHRI  B.  ्,  NAIK  :  Will  the  Minis-

 ter  of  HOME  AFFAIRS  be  pleased  to  state:
 (a)  whether  major  items  like  river  water

 dispute  were  discussed  at  the  meeting  of  the
 Southern  Zonal  Council;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C.  PANT)  :  (a).  No  such  item  was  sug-
 gested  for  discussion  by  any  member-State
 at  the  last  meeting  of  the  Southern  Zonal
 Council.

 (b)  Does  not  arise.

 Incidents  of  Thefts  and  Robberies  in  Post
 Offices

 3251,  SHRI  P.  M.  MEHTA  :
 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  a  large  number  of  thieves  and
 robbers  have  started  attacking  the  Post
 Offices  in  the  country;

 (b)  if  80,  the  number  of  such  incidents
 and  loss  sustained  by  the  P&T  Departinent
 during  this  year  so  far;  and

 (c)  the  steps  being  taken  to  give  full
 protection  to  the  Post  Offices  throughout  the
 country?
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  Barring  petty  cases,  there  have  been  a  few
 cases  of  thefts  and  robberies  during  the
 current  year.

 (०)  10;
 Rs.  15,032.

 (c)  State  Police  authorities  provide  pro-
 tection  to  P&T  offices.

 Concentration  during  Fifth  Plan  on  increasing
 Production  of  Mass  C  ption  items

 and  Capital  Goods
 3252.  SHRI  P.  M.  MEHTA  :

 SHRI  P.  GANGADEB  :
 Will  the  Minister  of  PLANNING  be

 pleased  to  state:
 (a)  whether  the  Federation  of  Indian

 Chambers  of  Commerce  and  Industry  has
 demanded  that  the  Fifth  Plan  should  con-
 centrate  on  increasing  the  production  of
 mass  consumption  items  of  raw  materials
 and  capital  goods;  and

 (b)  if  so,  whether  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry  com-
 mittee  has  examined  the  Government's
 approach  to  the  Fifth  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (bd).  It  is
 learnt  from  the  Federation  of  Indian  Cham-
 bers  of  Commerce  and  Industry  that  the
 Planning  Commission's  document  on
 ‘Approach  to  the  Fifth  Plan*  was  considered
 by  a  committee  of  the  Federation  at  a  meet-
 ing  held  on  6th  June,  I972.  The  com-
 mittee’s  views,  inter  alia,  included  the  sug-
 gestion  of  a  new  frame  for  growth  where

 more  and  more  people  contribute  to  increas-
 ing  the  supplics  of  a  number  of  items  of
 mass  consumption,  raw  materials,  intermedi-
 ates  and  capital  goods.  The  matter  is  under-
 stood  to  be  under  study,  by  the  Plan  sub-
 committee  of  the  Federation,  who  has  not
 yet  crystalised  their  views  on  the  subject,
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 उत्तर  प्रदेश  के  चमोली  झोर  प्रल्मोड़ा  जिलों  में
 जासूसी  करते  के  प्लारोप  में  दो  प्रमरीक्षियों

 को  गिरफ्तारी
 3253.  श्री  हरी  सिह:  क्या  गृह  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  क्या  उत्तर  प्रदेश  के  चमोली  शौर  प्रल्मोड़ा
 के  प्रतिबन्धित  क्षेत्रों  में  जासूसी  करने  के  आरोप
 में  दो  भप्रमरीकियों  को  जून,  972  में  गिरफ्तार
 किया  गया  था;

 (ख)  यदि  हां,  तो  वे  कितने  दिनों  से  इन
 जिलों  में  जासूसी  कर  रहे  थे;  कौर

 (ग)  क्‍या  उनके  कब्जे  से  जासूसी  के  बारे  में
 कुछ  दस्तावेज  भी  बरामद  हुए  थे?

 गृह  संचालक  में  उप-मंत्रो  (को  एफ०  Two  मोह-
 सिन)  :(क)  से  (ग).  सूचना  एकत्रित  की  जा  रही
 है  कौर  सभा-पटल  पर  रख  दी  जायगी।

 Assistance  to  States  to  put  an  end
 to  Dacoities

 3254.  SHRI  HARI  SINGH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have  decided
 to  give  special  Central  aid  to  the  States  to
 put  an  end  to  dacoitics;  and

 (b)  if  so,  the  nature  and  extent  of  aid  to
 be  given  to  different  States  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.H.  MOHSIN)  :  (a).  With  a  view  to  era-
 dicate  the  crime  of  dacoity  from  the  Cham-
 bal  Valley  area  the  Central  Government
 in  co-operation  with  the  State  Governments
 concerned  is  preparing  a  comprehensive
 socio-economic  development  plan  of  the
 area.  The  question  of  any  special  Central
 aid  for  this  purpose  would  be  considered  in
 due  course.

 (b)  Does  not  arise.
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 ०  ity  to  Govern  ploy  to
 appear  in  the  I.A.S.  examination

 3255.  SHRI  K.  M.  MADHUKAR  :
 SHRI  D.  N.  SINGH  :

 Will  the  PRIME  MINISTER  be  plcased
 to  state:

 (a)  whether  Government  are  considering
 to  provide  opportunity  to  the  persons  who
 are  below  36  years  of  service  and  have  com-
 pleted  six  years  of  service  or  only  those  non-
 technical  class  816  and  class  ह116  services,
 where  the  promotional  avenues  are  bleak,
 to  sit  at  the  I.A.S.  Examination  instead  of
 every  Government  employee  (not  already
 in  class  I)  as  recommended  by  the  Admin’s-
 trative  Reforms  Commission;  and

 (b)  if  so,  whether  Government  have  un-
 der  consideration  the  case  of  non-technical
 persons  from  Science  and  Arts  Facultiss,
 who  are  engaged  in  teeching  science  and
 humanities  (non-technical  subjects)  in  tech-
 nical  institutes  under  the  Government-—
 Union  and  States  where  the  promotional
 avenues  are  extremely  bleak  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  —  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA)  :  (a)  and  (b).  The  Administrative
 Reforms  Commission  in  its  Report  on  Per-
 sonnel  Administration  has  recommended
 that  “in  order  to  provide  greater
 tunities  for  the  advancement  of  talented
 persons  who  are  not  already  in  Class  I—
 every  one  who  has  completed  6  years  of
 service  in  Government  and  is  less  than  35
 years  of  age  may  be  given  one  and  only
 one  chance  to  sit  for  the  open  competitive
 exam‘nation  for  Class  I  non-technical  ser-
 vices,  irrespective  of  the  chances  already
 taken’  provided  that  he  fulfils  conditions
 relating  to  cducational  qualifications.

 oppor-

 The  above  recommendation  is  under  con-
 sideration  of  the  Government.
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 Memorandum  submitted  by  Legislators  from
 Rayalaseema  to  P.M.  for  Financial  Assis-

 tance
 3256.  SHRI  P.  VENKATASUBBAIAH:

 Willthe  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  the  legislators  from  Rayal-
 scema  have  submitted  a  memorandum  to
 the  Prime  Minister  requesting  for  financial
 assistance  to  the  socio-economic  develop-
 ment  of  the  backward  area  of  Rayalaseema,
 during  her  visit  to  Hyderabad  in  connee-
 tion  with  the  meeting  of  the  Southern  Zonal
 Council;  and

 (b)  if  so,  whether  any  financial  assistance
 in  addition  to  the  regular  plan  provision
 will  be  made  available  for  the  development
 of  this  area?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MO-
 HAN  DHARIA)  :  (a)  Ye  some  M.Ps,
 M.L.As  and  others  submitted  3  Memoran-
 dum  to  the  Prime  Minister  on  the  subject
 of  the  development  of
 Rayalascema  region  of  Andhra  Pradesh  and
 requested  inter  alia  that  a  special  revolving
 fund  of  Rs.  100°  crores  may  be  sanctioned
 for  the  purpose.

 socio-economic

 (b)  The  Regional  Development  Plan  for
 Rayalascema,  in  the  context  of  which  the
 financial  assistance  mentioned  in  part  (a)
 of  the  question  has  been  suggested  envisages
 total  investments  of  Rs.  250  crores,  Rs.  350
 crores  and  Rs.  517  crores  in  the  Fourth,
 Fifth  and  Sixth  Plan  respectively.  The  ques
 tion  of  assistance  during  the  Fourth  Plan
 period  will  be  examined  in  relation  to  the
 ongoing  programmes  in  the  area,  after
 receiving  proposals  in  that  behalf  from  the
 Government  of  Andhra  Pradesh  specifying
 in  particular,  the  adjustments  that  are  pos-
 sible  in  the  current  Plan  so  as  to  provide  for
 a  larger  allocation  for  the  developmental
 needs  of  the  Rayalaseema  region.  —  In  formu-
 lating  the  Central  as  well  as  the  States’
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 Fifth  and  Sixth  Five-Year  Plan,  the  schemes
 and  programmes  drawn  up  in  the  Regional
 Development  Plan  for  Rayalaseema  will
 be  taken  into  account.

 बिहार  में  झ्ल्पसंदयकों  को  भाषायें

 3257.  क्रो  कमल  सीजन  मधुकर:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  भारत  में  भाषायी  प्रल्पसंख्यकों  के
 श्रायक्त  ने  बिहार  में  प्रल्पसंख्यकों  बी  भाषा झ्र ों  के
 बारे  में  केंद्र  हारा  जारी  किये  गये  निदेशों  की
 त्रियान्विति  के  सम्बन्ध  में  हाल  ही  में  पटना  में
 बिहार  सरकार  के  साथ  विचार-विमर्श  किया
 था;

 (ख)  यदि  हां,  तो  भाषायी  प्रल्पसंख्यकों  को
 भाषा  कौनसी[ है  जिनके  लिए  सुविधाओं  की  व्य-
 अवस्था  कर  ने  के  लिए  बिहार  के  मुख्य  मंत्री  ने  प्रा श्वा-
 सन  दिया  है  कौर  वे  सुविधायें  कौन-कौन  सी  हैं;

 (ग)  कया  बिहार  के  मुख्य  मंत्री  ने  कुछ  मामलों
 में  भाषायी  अल्पसंख्यको  के  भ्रायुक्त  के  साथ  सह-
 मति  व्यक्त  की  है;  श्र  यदि  हां,  तो  तत्संबंधी
 तथ्य  क्या  है;  पोर

 (४)  बिहार  में  भाषायी  भ्रल्पसंदयकों  की  भाषायें
 कोन-कौन  सी  हैं  कौर  उनके  बारे  में  क्या-क्या
 समस्यायें  देश  में  श्री  रही  हैं?

 गृह  मंत्रालय  में  उप-सूत्रो  श्री  एफ०  तक  सोह-
 सिन  )  :  (क)  कौर  (ख).  संरक्षण  की  स्वीकृत  योजना
 के  प्रनुसार  राज्य  में  भाषाई  अल्पसंख्यकों  को
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 (४)  बिहार  में  भाषाई  अल्प  संख् यकों  के  मुख्य
 वर्गों  में  बंगाली,  स़्थायी,  उड़िया  तथा  उर्दू  भाषी
 लोग  सम्मिलित  हैं।  उनकी  मुख्य  शिकायतें
 सैकण्डरी  शिक्षा  को  राजकीय  पाठशालाओं  में
 मातृभाषा  के  माध्यम  से  पढ़ाने  के  लिए  सुविधा
 प्रदान  करने  तथा  पाठ्य  पुस्तकों  के  उपलब्ध  न
 होने  से  संबंधित  हैं।  भाषाई  अल्प  संख् यकों  तथा
 उनकी  समस्याओं  के  बारे  में  पूर्ण  जानकारी  भाषाई
 प्रति  संख्यकों  के  श्रायक्त  की  बाघिन  रिपोर्टों  में
 दी  जाती  है  जो  संसद  में  रखी  जाती  है।

 T.V.  Stations  for  Adivasi  Areas  of  Rewa
 in  Madhya  Pradesh

 3258.  SHRI  RANABAHADUR
 SINGH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleas-
 ed  to  state  :

 (a)  whether  Government  propose  to  give
 prefe  for  establishi  T.V.  Stations
 in  the  Adivasi  Areas  of  Rewa  region  in
 Madhya  Pradesh;  and

 (b)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  and  (b).  Proposals  for  the
 expansion  of  T.V.  network  in  the  country
 during  the  Fifth  Plan  are  s.iil  being  formula-
 ted.

 Joint  Development  and  Planning  Board  for

 दी  जाने  वाली  सुविधाघरों  के  संबंध  में  27  प्रारंभ,
 I972  को  भाषाई  प्रल्पसंख्यकों  के  ग्रा युक्त  को
 बिहार  के  मुख्य  मंत्री  तथा  राज्य  के  कुछ  अन्य
 प्राधिकारियों  के  साथ  बातचीत  हुई  थी।  विभिन्न
 कक्षों  के  लिए  पाठ्य  पुस्तकों  के  उपलब्ध  न
 होने  टन्यादि  के  सम्बन्ध  में  बंगाली  व  उर्दू  बोलने
 बालों  से  प्राप्त  शिकायतों  पर  भी  विचार-विमर्श
 किया  गया।

 (ग)  जी  नहीं  श्रीमान  ।

 the  development  of  Backward  Areas  of  U.P.
 and  M.P.

 3259.  SHRI  RANABAHADUR
 SINGH  :  Will  the  Minister  of  PLANNING
 be  pleased  to  state  :

 (a)  whether  a  Joint  Development  and
 Planning  Board  is  going  to  be  set  up  for
 the  coordination  and  development  of  the
 backward  arcas  of  Bundelkhand  region  in
 Uttar  Pradesh  and  the  edjoining  areas  of
 Madhya  Pradesh;
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 (b)  whether  any  meeting  in  this  connec-
 tion  has  taken  place;  and

 (c)  ifso,  the  subjects  discussed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MO-
 HAN  DHARIA)  :  (a)  to  (०).  There  is  no
 proposal  before  the  Planning  Commission
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 Planning  Minister’s  statement  on  making efforts  for  ensuring  Minimum  needs  of  the
 People  and  on  Expansion  of  Employment

 326l.  SHRI  K.  BALADHANDAYU-
 THAM :  Will  the  Minister  of  PI  ANNING
 be  pleased  to  state  :

 (a)  whether  he  has  recently  stated  that
 he  would  concentrate  his  efforts  on  ensuring

 needs  of  the  people  on  the  one regarding  a  Joint  Devel  and  Planning
 Board  for  the  coordination  and  develop-
 ment  of  backward  areas  of  Bundelkhand
 region  in  Uttar  Pradesh  and  the  adjoining
 areas  of  Madhya  Pradesh.  However,  at
 the  meeting  of  the  Central  Zonal  Council
 held  on  the  l0th  July,  1972,  the  representa-
 tives  of  Uttar  Pradesh  and  Madhya  Pradesh
 agreed  that  there  should  be  a  Joint  Coordi-
 nation  Committce  of  the  two  States,  with
 the  concerned  Adviser  of  the  Planning  Com-
 mission  as  Chairman  to  coordinate  the  deve-
 lopment  of  the  Bundelkhand  region.

 Stoppage  of  Hire-Purchase  Scheme  due  to
 Lack  of  Funds

 3260.  SHRI  K.  BALADHANDA-
 UTHAM  :  Will  the  Minister  of  INDUS-

 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  National  Small  Indus-
 tries  Development  Corporation  has  stopped
 its  hire-purchase  scheme  due  to  lack  of  funds;
 and

 (b)  if  so,  the  steps  taken  to  provide  ade-
 quate  funds  to  the  Corporation  to  enable
 it  to  continue  the  hire-purchase  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (b)  The  position  of  finanaial  resources  of
 the  Corporation  has  improved  and  steps
 आए  being  taken  to  improve  it  further.

 hand  and  expanding  employment  on  the
 other;  and

 (b)  if  so,  what  concrete  steps  ate  being
 envisaged  for  achicving  these  aims?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  Yes,  Sir.

 (b)  Concrete  steps  envisaged  for  achiev-
 ing  these  aims  have  been  indicated  in  the
 note  entitled  ‘Towards  an  Approach  to
 the  Fifth  Five  Year  Plan"  placed  on  the
 Table  of  the  House  on  3Ist  May,  1972,
 These  steps  have  been  generally  approved
 by  the  National  Development  Council
 also.  Briefly,  these  steps  include  adequate
 provision  for  ensuring  minimum  needs  of
 the  people  in  the  form  of  free  and  compul-
 sory  education  for  children  upto  the  age
 of  34;  public  health  facilities  integrated
 with  family  planning  and  nutrition  of  child-
 ren;  rural  water  supply  ;  homesites  for  land-
 less  labour  ;  rural  roads,  rural  electrification;
 and  slum  impiovement  in  the  larger  towns.
 As  regards  the  problem  of  expanding  employ
 ment,  opportunities,  efforts  will  be  made
 to  step  up  investments  in  employment-
 intensive  heads  of  development  such
 as  small-scale  industries,  trade  and
 services  and  on  such  productive  sectors  in  the
 rural  areas  as  minor  irrigation,  soil  conser-
 vation,  dairying,  forestry,  fisheries  and  ani-
 mal  husbandry  and  area  development.
 Detailed  exercises  in  this  regard  are  now  be-
 ing  worked  out,  which  when  completed.
 are  proposed  to  be  incorporated  in  the  Draft
 Fifth  Plan.



 43  Written  Answers

 Lack  of  Co-ordination  between  Industrial
 Units  and  C.S.LR.  in  regard  to  Scientific

 Research

 3262.  SHRI  K.  BALADHANDAYU-
 THAM  :  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 stale  :

 (a)  whether,  at  present,  there  is  no  pro-
 per  coordination  between  the  industrial
 units  and  the  Council  of  Scientific  and  tn-
 dustrial  Research;  and

 (b)  if  so,  the  steps  Government  have  taken
 to  ensure  better  co-ordination  between  the
 industry  and  the  Council  of  Scientific  and
 Industrial  Research  in  the  sphere  of  research?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SU-
 BRAMANIAM)  :  (a)  and  (b).  C.S.I.R.  has
 built  up  an  effective  link  of  communication
 with  indusiry  through  the  Industrial  Liaison
 Units  in  the  Laboratories  and  the  Research
 Co-ordination  and  Industrial  Liaison  Divi-
 sion  at  the  Headquarters.  Representation
 of  industry  on  the  Governing  Body  of  the
 CSIR  and  the  Fxecutive  Councils  of  the
 Laboratories  provides  adequate  opportuni-
 ties  to  the  industry  to  participate  in  the
 functioning  and  research  programming  of
 the  Institutes.

 Steps  are  also  being  taken  to  arrange
 get-togethers  of  CSIR  Scientists  with  re-
 preseniatives  of  industries  and  to  reactivise
 the  Joint  Standing  Committee  for  Researches
 and  Indasiry  where  Scientists,  Industrialists
 and  Associations  of  manufacturers  and
 trade  are  represented.

 The  Director-General,  Scientific  and  In-
 dustrial  Research  is  holding  mectings  with
 the  industry  and  the  Government  officials
 in  different  States.
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 Collaboration  offered  by  C.S.IL.R.  to  the
 Chemica!  Industry  for  Research  and  Deve-

 lopment
 3263.  SHRI.  K.  BALADANDAYU-

 THAM  :  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  Council  of  Scientific
 and  Industrial  Rescarch  has  offered  to  the
 Chemical  industry  collaboration  for  research
 and  development  in  three  specific  areus,
 catalysts,  polymers  and  corrosion;

 (b)  if  so,  the  conditions  offered  for  colla-
 boration  with  the  Chemical  Industry;  and

 (c)  whether  the  industry  has  accepted
 the  offer?

 THE  MINISTER  OF
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  ८.  SUB-
 RAMANIAM)  :  (a)  The  subjects  of  cata-
 lysts,  polymers  and  corrosion  were  dis-
 cussed  as  possible  areas  of  cooperation  bet-
 ween  CSIR  Laboratories,  industrial  firms
 in  the  public  and  private  sector  and  other
 organisations  during  a  mecting  held  bet-
 ween  the  representatives  of  the  chemical
 industry  and  the  Director-General,  CSIR.
 in  Bombay  on  /Sth  July,  1972.

 INDUSTRIAL

 (b)  and  (०).  The  modus  operand:  for  the
 collaboration  is  under  consideration.

 Manufacture  of  Razor  Blades
 by  Forcign  Companies

 3265.  SHRI  G.Y.  KRISHNAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  allow  some  foreign  companies  to  manu-
 facture  razor  blades  in  India;

 (4)  if  so,  the  names  of  the  companies  and
 the  details  regarding  the  share  of  Indian
 companics  in  manufacturing  razor  blades
 in  the  country;  and
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 (c)  the  time  by  which  the  foreign  com-
 pany  is  expected  to  start  functioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (0)  and  (c).  Do  not  arise.

 Complaints  ayainst  Khadi  and
 Village  Industries  Commission

 3266.  SHRI.  6.  Y.  KRISHNAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVF-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  received
 complaints  regarding  unsatisfactory  work
 ing  of  the  Khadi  and  Village  Indusirics
 Commission;  and

 (b)  if  so.  the  reaction  of  Government
 thereto  and  the  persons  held  responsible
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHFESHWAR
 PRASAD)  :  (a)  and  (b).,  A  few  complaints

 have  been  received  against  the  working  of
 the  Khadi  and  Village  Industries  Commis-
 sion.  These  complaints  are  being  examin-
 ed.

 Allocation  of  Funds  to  States  for  Distribu-
 tion  by  Industrial  Development  Board  for

 Development  of  Industries
 3267.  SHRI  5.४.  KRISHNAN  :  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND_  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  the  total  amount  of  money  distributed
 by  the  Industrial  Development  Board  of
 India  during  1971-72,  to  cach  State  for  the
 development  of  industries;  and

 ‘b)  the  total  amount  of  money  granted
 to  the  private  sectors  in  each  State  in  the
 country?
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 THE  PD  EPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  This  Ministry  has  not  set
 up  any  Industrial  Development  Board  of
 India.

 (b)  Does  not  arise.
 Scheduled  Caste  and  Scheduled  Tribe  Class  [

 Officers  in  Government  of  India
 3268.  SHRIG.  ४.  KRISHNAN:  Will  the

 PRIME  MINISTER  be  pleased  to  state  :
 (a)  the  number  of  Scheduled  Caste  and

 Scheduled  Tribe  Class  I  Officers  in  the
 Government  in  India  in  965  ;

 (b)  whether  there  has  been  any  increase
 in  their  number  after  ‘1965:  and

 (c)  if  so.  the  details  thereof,  Ministry-
 wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)  :
 (a)  As  on  Ist  January  ‘1965,  there  were  38
 Officers  belonging  to  Scheduled  Castes
 and  S2  Officers  belonging  to  Scheduled
 Tribes  in  the  Class  |  services  under  the
 Government  of  India.

 (b)  and  (c).  Yes,  Sir.  There  has  been
 appreciable  increase  in  number  of  Class
 4  Officers  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  since  1965.  As  on
 Ist  January  !97!,  there  were  706  Officers
 belonging  to  Scheduled  Castes  and  I!3
 Officers  belonging  to  Scheduled  Tribes  in
 Class  I  services  under  the  Government  of
 India.  These  figures  are  exclusive  of  the
 civilian  officers  in  Class  |  in  the  Lower
 Formations  under  the  Ministry  of  Defence
 in  respect  of  which  information  as  on  Ist
 January  1971  is  not  available.  However,
 as  on  Ist  January  1970,  there  were  22  Offi-
 cers  belonging  to  Scheduled  Castes  and  2
 Officers  belonging  to  Scheduled  Tribes
 in  Class  |  in  the  Lower  Formations  of  that
 Ministry.  A  statement  showing  the  num-
 ber  of  Scheduled  Caste  and  Scheduled  Tribe
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 Officers  in  Class  I,  Ministry-wise,  as  on  Ist
 January,  ‘1965  and  Ist  January,  97]  is  laid
 on  the  Table  of  the  House.  [Placed  in  Li-
 baray  See  No.  LT-3487/72).

 Requirements  of  Trucks
 3269.  SHRI  BIRENDER  SINGH  RAO  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  the  annual  requirement  of  trucks  in
 the  country;

 (b)  the  existing  capacity  of  the  automo-
 bile  industry  in  the  country  to  meet  the
 demand;  and

 (c)  the  steps  taken  by  Government  to
 augument  the  production  of  trucks  in  thz
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  The  Planning  Group  for
 Machinery  Industries  has  estimated  that
 the  demand  for  commercial  vehicles  includ-
 ing  buses  by  1973-74,  would  be  85,000  num-

 -bers  per  annum.
 (b)  The  required  information  is  as  under  :

 Name  of  product  Capacity  Present
 target  produc-

 by  1973-74,  tion
 (Nos.  per  capacity

 annum)  (Nos.
 per

 annum)
 l.  Commercial  Vehi-

 cles  85,000  48,400
 2.  Passenger  Cars  85,000  47,400
 3.  Jeeps  15,000  10,000

 (०)  The  schemes  for  expansion  submitted
 by  some  of  the  existing  manufacturers  ha  ९
 either  been  approved  or  are  under  considera-
 tion  of  the  Government.  Letters  of  intent
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 have  also  been  issued  to  new  entrepreneurs for  setting  up  additional  capacity  for  the
 manufacture  of  commercial  vehicles.

 Meeting  of  Car  Manufacturers  with  Officers
 of  Ministry  of  Industrial  Development  _re-
 garding  Improvement  in  manufacture  of  Cars.

 3270.  SHRI  8.  S.  BHAURA  :
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE AND  TECHNOLOGY  be  pleased
 State  :

 to

 (a)  whether  the  representatives  of  the  car
 manufacturcrs  met  the  officers  of  his  Minis-
 try  and  discussed  ways  and  means  to  over-
 come  the  present  defects  in  car  manufactur-
 ing;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.

 (b)  The  discussions  with  the  car  manu-
 facturers  have  been  useful  in  as  much  as  it
 has  been  possible  to  identify  and  pin-point
 the  defects  and  to  decide  upon  the  remedial
 action  required.  Government  propose  to
 continuc  the  process  of  frequent  discussions
 with  the  manufacturers  and  also  initiate
 discussions  with  principal  ancillary  suppliers.
 Issue  of  Licence  for  Manufacture  of  Tin

 Containers
 3271,  SHRI  K.  SURYANARAYANA  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  the  names  of  Tin  container  plants
 which  have  been  issued  C.O.B.  Licences
 during  the  current  year  (uptil  30th  June,

 000  tons  for  the  manufacture  of  Tin  Con-
 tainers  for  captive  use;
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 (b)  whether  he  is  aware  that  thzse  units

 are  not  getting  the  tin  plates  with  the  results
 that  the  manufacturing  capacity  is  lying
 idle;

 (c)  whether  any  representations  have
 been  made  to  the  Development  Commis-
 sioner,  Small-Scale  Industries  and  D.G.
 Technical  Development  in  his  Ministry  for
 assisting  thesc  plants  to  get  the  tin  plates
 either  from  Hindustan  Stee!  Limited  or  the
 Tin-plate  Producers  Consultative  Committee;
 and

 (d)  if  so,  the  outcome  thereof  and  the
 steps  being  taken  to  ensure  the  sanctioned
 capacity  being  utilised  by  these  plants  fully
 by  the  regular  supply  of  quotas  of  tin-plates
 by  the  tin-plate  producers  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  (i)  Messrs  Premicr  Vege-
 table  Products  Limited,  Jaipur;  and

 (ii)  Messrs  Bhavnagar  Vegetable  Products
 Limited,  Bhavnagar  (Gujarat).

 (b)  and  (०).  No,  Sir.

 (d)  Does  not  arise.

 Preparation  of  Radio-Pharmaceuticals  by
 Isotope  Division,  Bhabha  Atomic  Researco

 Centre
 3272.  SHRIM.  KATHAMUTHLU  Ld  Will

 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state  :

 (a)  the  progress  made  in  regard  to  the
 Preparation  of  radio-pharmaceuticals  by
 the  Isotope  Division  of  the  Bhabha  Atomic
 Research  Centre,  and

 (b)  the  expenditure  so  far  incurred  by
 the  Centre  in  this  respect?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF

 ELECTRONICS,  MINISTER  OF  HOME
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 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI  IN-
 DIRA  GANDHI)  :  (a)  and  (b).  The  Isotope
 Division  of  the  Bhabha  Atomic  Research
 Centre  has  developed  more  than  50  radio-
 pharmaceutical  products.  Of  these,  35
 are  in  regular  production  and  are  being
 regularly  supplied  to  over  109  medical
 institutions  in  the  country.  As  the  work
 forms  part  of  the  ovcrall  development  acti-
 vities  of  the  Isotope  Division,  details  of  the
 expenditure  incurred  on  the  development
 and  production  of  radio-pharmaceuticals
 are  not  separately  available.
 Cost  of  Watches  made  by  H.M.T.,  Sri-

 nagar
 3273.  SHRI  =M.  KATHAMUTHU  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  watches  produced  at
 the  Hindustan  Machine  Tools’  watch  manu-
 facturing  unit  at  Srinagar  will  cost  25  to
 30  per  cent  more  than  those  produced  at
 Bangalore;  and

 (b)  if  so,  the  results  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHFSHWAR
 PRASAD)  :  (a)  and  (b).  It  is  anticipated
 that  the  manufacturing  cost  of  the  watches
 to  be  produced  at  the  Srinagar  Unit  of
 Hindustan  Machine  Tools  would  be  some-
 what  higher  than  that  of  the  Bangalore
 Unit  duc  to  the  following  reasons

 (i)  Higher  construction  cost;
 (ii)  Provision  of  Central  heating  facili-

 ties  in  the  factory  as  well  as  the  re-
 sidential  buildings  for  the  staff  of
 the  factory;

 (iii)  Higher  transportation  charges  for
 movement  of  machinery,  material
 and  finished  product;
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 (iv)  Additional  depreciation  charges  due
 to  higher  capital  expenditure  in  the
 initial  stages;

 (v)  Increased  operating  expenses  owing
 to  higher  cost  of  almost  all  consti-
 tuent  elements  like  material,  labour,
 power,  transport,  water  and  non-cxis-
 tence  of  supporting  industries  in  the
 vicinity.

 Letter  of  Intent  for  Setting  up  of  Ce  men
 Plant  in  Mysore

 3274.  SHRI  MUKHTIAR  SINGH  MA-
 LIK  ;  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  a  letter  of  intent  to  start  a
 cement  plant  has  been  issued  to  a  private
 party  in  Mysore  State;  and

 (b)  if  so,  the  basis  for  issuing  the  letter
 of  intent  to  the  party?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.

 (b)  The  party  fulfilled  necessary  condi-
 tions  for  the  grant  of  letter  of  intent.  The
 Government  of  Mysore  and  the  concerned
 technical  authorities  also  r  ded  their
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 A  proposal  broadly  on  these  lines  is  being
 taken  up  for  examination.

 (b)  A  scheme  called  ‘the  Panchayat  Pos-
 tal  Scheme’  was  earlier  launched  on  2-10-63,
 in  the  area  of  Supa  in  Poona  District  of
 Maharashtra  State  and  was  later  extended
 to  some  more  places  in  that  state.

 (c)  The  working  cf  the  Panchayati  Scheme
 presented  the  following  drawbacks  and
 practical  difficulties  :—

 (i)  At  times,  difficulty  was  experienced
 in  securing  reliable  men  to  work  as
 Panchayati  Postal  Agents/Village
 Agents.

 (ii)  Objections  were  voiced  as  the  ad-
 dressees  had  to  call  on  the  Pan-
 chayati  Postal  Agents  instead  of  the
 existing  facility  of  door  to  door
 delivery.

 (iii)  The  system  of  delivering  the  inti-
 mations  first  and  the  accountable
 articles  later  at  the  Panchayati
 Postal  Centres  was  found  to  cause
 hardship  to  the  aged  and  women
 addressees.

 request.

 Handing  over  of  Branch  Post  Offices  to
 Panchayats  on  experimental  basis

 3275.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  the  P&T  Department  is  plan-
 ning  to  hand  over  the  Branch  Post  Offices
 to  the  Panchayats  on  an  experimental  basis;

 (b)  whether  such  an  experiment  has  been
 tried  earlier  in  any  part  of  the  country;
 and

 (c)  if  so,  the  result  thereof?

 C  'y  Hill  Allo  ¢  to  employees  in
 R  Bu  in  Hi pu:  hal  Pradesh

 3276.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  the  P&T  employees  of  Ram-
 pur  Bushahar  in  Himachal  Pradesh  have
 been  demanding  the  payment  of  Compen-
 satory  Hill  Allowance  given  tothe  employces
 at  hill  stations  generally;  and

 (b)  if  so,  the  reaction  of  Government  to
 this  demand?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes  Sir



 353  Written  Answers

 (b)  According  to  the  instructions  issued
 by  the  Ministry  of  Finance  which  arc  ap-
 plicable  to  all  Central  Government  employe-
 es  including  P&T  employees,  Compen-
 satory  Hill  Allowance  is  admissible  at  Hill
 Stations  situated  at  a  height  of  1,000  meters
 or  more  above  sea  level.  The  height  of
 Rampur  Bushahar  is  Jess  than  000  meters.
 The  allowance  is,  therefore,  not  admissible.

 Issue  of  Commemoration  Stamps  during
 1972-73

 3277.  PROF.  NARAIN  CHAND  PA-
 RASHAR  :  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  the  Commemoration  Stamps
 are  proposed  to  be  issued  during  the  year
 1972-73;  and

 (b)  if  so,  the  main  proposals  thercof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.

 (b)  The  programme  for  the  years  1972,  and
 973  as  drawn  out  till  date  is  placed  on
 the  table  of  the  House.  [Placed  in  Librar)',
 See  No.  LT—3488/72}.

 25th  year  of  India’s  Independence  celebrations
 by  P&T  Department

 3278.  PROF.  NARAIN  CHAND  PA-
 RASHAR :  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  the  P&T  Department  has
 drawn  up  any  special  plan  to  mark  the
 25th  year  of  Indian  Independence;  and

 (b)  if  so,  the  salient  features  of  the
 plan?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.

 (b)  The  salient  features  of  the  programme
 of  celebrations  in  the  P&T  are  :—
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 (i)  Issue  of  three  special  postage  stamps
 on  the  occasion,  one  of  them  the  I5th
 August,  1972,

 (ii)  Issue  of  a  newly  designed  aerogramme
 on  Independence  day.

 (iii)  Introduction  of  PIN-Code-—a  scheme
 for  streamlining  and  bringing  effi
 ciency  in  the  sorting  and  despatch
 of  postal  articles  from  the  I5Sth
 August,  +1972.

 (iv)  Providing  a  Community  Hall  in
 R.K.  Puram,  New  Delhi  for  P&T
 employees.

 (v)  Introduction  of  new  Pass  Book
 Covers  amongst  Post  Office  Savings
 Bank  depositors.

 (vi)  Provisions  of  newly  designed  let-
 ter  boxes  at  a  few  places  for  better
 Presentability  and  convenience.

 (vii)  Commissioning  of  the  Poona-
 Secunderabad  microwave  link  during
 the  anniversary  year.

 (viii)  Opening  of  300  teleph  hang
 to  provide  1,20,000.  additional  lines.

 (ix)  Participation  in  the  Asia  Fair  Exhi-
 bition  during  the  year.

 (x)  Non-closure  of  experimental  Post
 Offices  during  the  Independence  an-
 niversary  year.

 Problem  of  Monsoon  conditions  in  India
 on  Communication  via  Satellites

 3279.  SHRI.  =VISHWANATH  _  PRA-
 TAP  SINGH  :  Will  the  Minister  of  SPACE
 be  pleased  to  state  :

 (a)  whether  the  monsoon  conditions  in
 India  pose  special  problems  in  communi-
 cation  via  satellites:  and

 (b)  if  so,  whether  India  has  been  able  to
 solve  these  problems  so  far  as  our  satellite
 programme  is  concerned?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  and  (b).  The
 particular  configurations  which  will  be  em-
 ployed  in  conducting  the  country’s  satellite
 programme  will  ensure  that  the  monsoon
 conditions  will  not  pose  special  problems
 so  far  as  the  programme  is  concerned.

 ed-Bed  Type  R
 3280.  SHRI  VISHWANATH  PRATAP

 SINGH  :  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state  :

 of  ग

 (a)  whether,  in  view  of  many  desirable
 characteristics  of  the  fluidized-bed  reactor,
 the  Government  have  under  consideration
 the  development  of  this  type  of  reactor;
 and

 (b)  if  not,  the  reasons  therefor?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTRER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI  IN-
 DIRA  GANDHIH)  :  (a)  and  (b).  The  flui-
 dized-bed  type  reactor  is  an  advanced  high
 temperature  helium  gas  cooled  reactor
 envisaging  the  use  of  thorium.  This  reactor
 concept  involves  the  development  of  com-
 plex  fucl  fabrication  and  reprocessing  tech-
 niques,  and  also  of  high  temperature  gas
 turbine  technology.  These  areas  require
 considerable  development  effort  in  terms  of
 both  money  and  manpower,  but  are  appli-
 cable  mainly  to  this  reactor  concept  only.
 Government  is  therefore  not  considering  the
 development  of  the  fluidized-bed  type  reac-
 tor  at  present.  However,  the  molten  salt

 eactor,  which  involves  a  reactor  concept r
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 making  more  efficient  use  of  thorium  than
 the  fluidized-bed  reactor,  is  being  studied
 as  an  adjunct  of  the  fast  breeder  reactor
 Programme.

 Hind I  Paper  Corpo!  Ltd.
 3281.  SHRI  _C.  CHITTABABU  :

 SHRI  K.  MALLANNA  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  the
 progress  of  work  done  by  the  Hindustan
 Paper  Corporation  Limited  since  its  regis-
 tration  on  29th  May,  1970?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  The  Hindustan  Paper  Corpora-
 tion  has  made  the  following  progress  in
 Tespect  of  the  three  projects  it  has  in  hand:
 Nagaland  Pulp  &  Paper  Project  :

 A  subsidiary  company  was  registered  on
 the  l4th  September,  97I.  Land  for  the
 project  has  been  acquired.  Some  engineer-
 ing  staff  etc.  is  already  in  position  and  some
 staff  quarters  have  also  been  constructed.
 The  detailed  project  Report  has  been  sub-
 mitted  and  is  in  the  final  stage  of  clearance
 by  the  Government.  Arrangements  for
 procurement  of  plant  and  machinery  re-
 quired,  have  been  taken  in  hand.  The  Na-
 tional  Development  Corporation,  a  public
 sector  project,  is  being  associated  with  the
 whole  project  as  consultants  and  detailed
 design  work  ete.  has  been  taken  up.  Train-
 ing  of  some  prospective  workers  has  also
 been  arranged  at  the  Institute  of  Paper  Tech-
 nology  at  Saharanpur.  Raw  material  sour-
 ces  have  been  ensured  and  their  suitability
 has  been  established.
 Assam  Nowgong  Project  :

 The  site  for  this  project  has  been  selected
 and  a  project  ९९]  has  becn  set  up  in  Assam,
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 The  detailed  project  report  has  been  sub-
 mitted  to  Government  and  is  under  exami-
 nation.  Meanwhile,  the  specifications  for
 plant  and  machinery  are  being  drawn  up
 by  the  Corporation.  Deep  soil  boring
 tests  for  load  bearing  factor  of  the  area  are
 being  taken  up  through  experts.  Suitability
 of  raw  matcrial  available  has  been  establish-
 ed  and  a  long-term  arrangement  with  the
 State  Government  is  being  negotiated.
 Other  infra-structural  requirements  fer  the
 project  are  also  being  arranged.

 Kerala  Newsprint  Project  :
 The  site  has  been  selected  and  land  ac-

 quisition  proceedings  are  being  finalised.
 Th:  detailed  project  Report  has  been  pre-
 pared  and  is  under  scrutiny  by  Government
 and  is  expected  to  becleared  shortly.  Deep
 boring  tests  for  load  bearing  factors  of  the
 soil  are  being  arranged.  Raw  material
 suitability  has  been  established  both  in
 laboratory  scale  and  in  mill  trial  runs.
 Long-term  lease  for  raw  material  and  for
 other  infra-structural  requirements  are
 being  negotiated  with  the  State  Govern-
 ment.  Training  at  the  Saharanpur  Ins-
 titute  of  future  workers  has  been  taken  up.
 A  Project  Administrator  is  also  being  ap-
 pointed  shortly.

 Manufacture  of  Gas  Cylinders  by  Bharat
 Pumps  and  Compressors  Limited,  Naini

 3282.  SHRI  C.  CHITTIBABU  :  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND_  SCIENCE  AND
 ‘TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Bharat  Pumps  and  Compres-
 sors  Limited,  Naini  has  finalised  the  colla-
 boration  arr  for  the  fi
 of  gas  cylinders;

 ture

 (b)  if  so,  the  broad  outlines  of  colla-
 oration  arrangements  arrived  at;  and

 Ac)  if  not,  the  reasons  for  delay?
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 THE  DEPUTY  MINISTER
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  Yes,  Sir.  The
 Company  have  entered  into  a  collaboration
 agreement  with  Messrs  Showa  Koatsu  Kog-
 yo  Company  of  Japan  for  the  manufacture
 of  High  Pressure  and  Welded  Gas  Cylin-
 ders  and  Axle  Tubes.  The  terms  of  the
 collaboration  being  in  the  nature  of  commer-
 cial  transaction  cannot  be  disclosed.

 IN  THE

 (c)  Does  not  arise.

 Tannery  and  Footwear  Corporation  of  India
 3283.  SHRI  C.  CHITTIBABU  :  Will

 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  raw  material  in  sufficient
 quantities  has  been  made  available  to  the
 Tannery  and  Footwear  Corporation  of  In-
 dia  Limited  Kanpur,  so  that  the  extract
 plant  can  contribute  a  sizable  value  of  pro-
 duction  and  sales;

 (b)  whether  sufficient  quantities  of  sole
 leather  cutting  have  been  made  available
 to  the  plant  so  that  the  production  of  leather
 board  can  reach  its  optimum  level;  and

 (c)  if  not,  the  steps  being  taken  by  Go-
 vernment  in  this  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Tannery  and  Footwear  Co-
 rporation  of  India  Ltd.  is  not  experiencing
 any  difficulty  in  procurement  of  Myrabolan
 Nuts  for  the  manufacture  of  Extract  Pow-
 der.  The  production  capacity  of  the  Cor-
 poration  is  approximately  80  M.  Tonnes
 per  month  on  three  shifts  basis.  However,
 the  main  difficulty  in  running  three  shifts
 in  shortage  of  Coal  owing  to  insufficient
 allotment  of  Coal  wagons.  Thcir  normal
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 requirement  is  25  wagons  per  month.  Be-
 sides,  power  cut  of  the  (25%  recently  imposed
 all  over  U.P.  State,  has  also  affects  adversely
 full  utilisation  of  their  plant  capaci-
 ty.

 (b)  and  (c),  The  Leather  Board  Plant  is
 running  two  shifts  at  present.  The  Cor-
 poration  is  facing  difficulty  in  procuring
 adequate  quantity  of  Sole  Leather  cuttings
 which  are  in  short  supply.  The  shortage  is
 due  to  decline  in  demand  of  leather  sole
 shoes  and  the  shift  in  consumers  preference
 to  rubber  and  synthetic  sole  footwear.

 Press  Information  Bureau's  role  In
 the  Development  of  Indian  Press

 3284.  SHRI  com  CHITTIBABU  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  how  the  Press  Information  Bureau
 achieves  its  objective  of  assisting  the  growth
 and  development  of  the  Indian  Press  as
 a  free  and  independent  forum;  and

 (b)  in  what  manner  the  Bureau  serves
 the  small  and  medium  news-papers  barring
 the  items  of  service  mentioned  in  the  Minis-
 try’s  Annual  Report,  1971-72  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :(a)  The  growth  and  develop-
 ment  of  Indian  Press  as  a  free  and  inde-
 pendent  forum  is  sought  to  be  assisted
 mainly  in  the  following  ways  :—

 (l)  by  providing  facilities  to  newspapers
 and  correspondents  to  receive  official  in-
 formation  without  discrimination  of  any
 kind  ;

 (2)  wherever  poss:ibl.  by  giving  the
 Press  direct  access  to  sources  of  infor
 nition,  acting  as  a  link  between  the  Press
 and  the  Government  ;

 (3)  by  ensuring  that  the  views,  reac-
 tions  and  opinions  expressed  in  the  Press,
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 all  over  the  country,  are  conveyed  to  the
 Ministries  and  Departments  concerned,
 Tecognising  the  role  of  the  Press  in  reflect-
 ing  public  opinion  ;

 (4)  by  providing  facilitics  to  accredited
 correspondents  and  cameramen  to  cover
 governmental  activities  as  adequately  and
 satisfactorily  as  possible  ;

 (b)  &  statement  giving  the  requisite
 information  is  attached.

 STATEMENT
 Press  Information  Bureau's  services  to

 small  and  medium  Newspapers
 The  Press  Information  Bureau  supp-

 lies  Press  releases,  feature  articles  and
 background  notes  to  medium  and  small
 News-papers,  particularly  those  published
 in  the  Indian  language,  day  after  day,
 in  their  own  languages  through  its  regional
 and  branch  offices  at  the  following  27
 centres,  apart  from  its  Headquarters  at
 New  Delhi  :

 Calcutta,,  Madras,  Bombay,  Gauhati,
 Cuttack,  Patna,  Imphal,  Agartala,
 Ahmedabad,  Nagpur,  Poona,  Panji,
 Srinagar,  Jammu,  Jullundur,  Lucknow,
 Varanasi,  Bhopal,  Jaipur,  Cochin,  Er-
 nakuam,  Hyderabad,  Bangalore,
 Trivandrum,  Rajkot,  Indore,  Vijaya-
 wada  and  Shillong.

 The  output  of  feature  articles  and  photo
 features  has  been  stepped  up  for  the  sake
 of  the  medium  and  small  newspapers
 which  cannot  afford  to  engage  qualified
 writers  or  to  pay  to  other  organisations
 for  securing  such  material.  A  weekly
 digest  of  news  is  specially  prepared  for
 them  and  a  special  newsletter  on  develop-
 ment  in  science  and  technology  is  made  avail-
 able  to  them  in  their  languages.

 Representatives  of  small  and  mediun.
 newspapers  are  given  facilities  to  visit
 development  projects  as  menbers  of  con-
 ducted  Press  parties  organised  by  the
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 Bureau.  Correspondents/Editors  of  these
 papers  and  of  the  smallicr  news  agencies
 are  invariably  included  in  Press  parties
 selected  to  accompany  the  President  and
 the  Prime  Minister  on  their  foreign  tours.
 The  expenditure  on  travel  and  stay  abroad
 of  these  representatives  is  wholly,  or  largely
 borne  by  Government.

 Accreditation  rules  have  been  relaxed
 so  that  smaller  newspapers  are  enabled
 to  be  represented  by  their  correspondents
 at  Government  of  India’s  headquarters.
 The  rule  regarding  minimum  circulation
 has  been  relaxed  and  in  some  cases  the
 combined  circulation  of  two  or  more  small
 Newspapers  is  taken  into  account  if  they
 ask  for  accreditation  of  a  common  represen-
 tative.  Twenty-five  newspapers  from  diff-
 erent  parts  of  the  country,  have  availed
 of  these  relaxations  so  far.

 Loans  To  Cotton  Textile  Industry  by
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 (a)  the  number  of  unemployed  in  the
 country  ;

 (b)  the  steps  being  taken  to  reduce
 unemployment  in  the  country  ;  and

 (c)  the  proposed  per  capita  investment
 for  achieving  that  aim  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  to  (c),  A  state-
 ment  is  laid  onthe  Table  of  the  House.
 (Placed  in  Library,  See  No,  LT—3490/72]}

 Industrics  in  backward  area  by  larger
 Industrial  Houses

 3287.  SHRI  0.  K.  PANDA  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 RENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  total  number  of  industries,  large-
 scale,  medium  and  small-scale  in  the  indus-
 trially  backward  arcas  of  the  country, Industrial  De  Corporati

 Limited
 3285.  SHRI.  C.  CHITTIBABU  :  Will

 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleaseed  to  state  the  region-
 wise  break-up  of  the  67  loans  to  the  tune
 of  Rs.  926.7  lakhs  sanctioned  by  the
 National  Industrial  Development  Corpo-
 ration  Limited  to  the  Cotton  Textile  In-
 dustry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PikA-
 SAD)  :  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No.  Lt.—3489/72]

 Per  Capita  Investment  for  reducing
 Unemployment  in  the  Country

 3286.  SHRI  VIKRAM  MAHAJAN
 Will  the  Minister  of  PLANNING  be
 Pleased  to  state

 Lis,i2—7

 licensed  for  being  set  up  by  Large  Industrial
 Houses  as  listed  by  the  monopolies  Com-
 mission;

 (b)  the  total  number  of  such  industries
 licensed  so  far  for  backward  areas  and  what
 percentage  of  them  has  been  allocated  to
 the  Large  Industrial  Houses  and  how  many
 of  them  have  actually  been  set  up  and  the
 sector-wise  and  product-wise,  break-up  of
 these  industries  since  the  inception  of  the
 backward  arcas  industrialisation  scheme;
 and

 (c)  the  capital  investment  in  cach  type  of
 industry  classified  product-wise  and  the
 assistance  given  for  the  purpose  by  public
 sector  financing  institutions  and  the  per-
 centage  of  this  aid  which  went  to  large
 Industrial  Houses?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA:
 SAD)  :  (a)  Twelve  licences  have  been  issued
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 under  the  Industries  (Development  and
 Regulation  Act),  1951,  during  the  period Ist  August,  970  to  30th  June,  1972,  to  the
 Larger  Houses.

 (०)  During  the  period  ist  August,  970
 to  30th  June,  972  a  total  of  75  industrial
 licences  were  issued  for  location  of  indus-
 tries  in  backward  areas,  6°%  of  which  were
 in  respect  of  the  large  industrial  houses.
 Reports  in  respect  of  four  of  these  units
 have  been  reccived  to  the  effect  that  they have  been  set  up.  Details  of  all  industrial
 licences  issued  by  Government  are  regularly published  in  the  “Weekly  list  of  Industrial
 Licences,  Import  Licences  and  Export
 licences",  the  Weekly  “Indian  Trade  Jour-
 nal”  and  the  monthly  “Journal  of  Industry and  Trade”,  copies  of  which  are  supplied
 to  the  Parliament  Library.

 ©  A  statement  is  giving,  industry-wise,
 the  investment  involved  in  respect  of  the
 aforementioned  75  licences  is  laid  on  the
 Table  of  the  House  [Pluced  in  Library.
 See  No.  LT—349!/72].  Government  assis-
 tance  to  private  sector  industries  is  generally
 given  through  the  public  financial  Insti-
 tutions.  No  central  record  of  assistance
 given  company-wise  to  the  holders  of  In-
 dustrial  li  is  being  intained.

 Uranium  Reserves  in  Orissa
 3288.  SHRI  0.  K.  PANDA  :  Will  the

 Minister  of  ATOMIC  ENERGY  be  pleased
 to  state:

 (a)  the  uranium  reserves  in  Orissa;  and
 (0)  other  nuclear  raw  material  reserves

 available  in  that  State?
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS,  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  No  deposits  of
 uranium  have  en  found  in  Orissa.
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 (b)  Significant  concentrations  of  mona-
 zite,  alongwith  other  constituent  minerals
 of  beach  sands  have  been  located  in  certain
 parts  of  the  coastal  and  deposits.  A
 number  of  beryl  bearing  pegmatites  have
 also  been  found  in  Orissa.

 Statement  made  by  Dr.  K.  N.  Raj  oa
 Fifth  Plan  targets

 3289.  SHRI  H.M.  PATEL  :  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  whether  attention  of  the  Government
 has  been  invited  to  a  statement  made  in
 Bombay  by  a  well-known  Economist,  Dr.
 K.N.  Raj,  Chairman  of  the  Committee  on

 Agricultural  Taxation  that  the  Sth  Plan
 targets  are  unrealistic;

 (b)  whether  Government  have  studied
 the  ext  of  Dr.  Raj’s  statement;  and

 (c)  if  so,  Government’s  reaction  thereto?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  to  (c).  The  state-
 ment  in  question  presumably  refers  to  the
 Thirteenth  Walchand  Memorial  lecture  deli-
 vered  by  Dr.  K.  N.  Raj  before  the  Maha-
 rashtra  Chamber  of  Commerce,  Bombay
 on  Monday,  the  24th  July,  ‘1972.  As
 tegard  Dr.  Raj’s  personal  views  contained
 therein,  it  may  be  pointed  out  that  the  pre-
 paratory  work  relating  to  the  formulation
 of  the  Fifth  Five  Year  Plan  is  in  its  initial
 stages  and  some  clear  picture  about  the
 Fifth  Plan  is  likely  to  emerge  only  by  the
 end  of  1973.  In  the  meantime,  it  would
 rather  be  premature  to  have  any  conclusive
 judgments  on  the  issue’  under  reference.

 Utilisation  of  letter  of  Intents
 3290.  SHRI  RAMSHEKHAR  PRASAD

 SINGH  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state:

 (a)  whether  out  of  42  Letters  of  Intent
 issued  during  1967-70,  only  six  have  made
 some  progross;
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 (b)  if  so,  the  reasons  for  slow  Progress;
 (c)  the  total  number  of  letters  of  intent

 issued  in  97l;  and
 (d)  the  steps  being  taken  to  accelerate  the

 Progress  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  to  (०).  A  statement  showing
 the  number  of  Letters  of  Intent  and  In-
 dustrial  Licences  issued  during  ‘1967,  1968,
 1969,  970  and  1971  separately  is  enclosed.
 It  is  not  clear  from  the  question  as  to  which
 set  of  42  Letters  of  Intent  it  relates.

 (d)  Government  are  taking  steps  to
 constitute  an  “Implementation  Committee”
 to  review  the  position  of  implementation  of
 letters  of  intent  and  licences  issued  under
 the  Industries  (Development  and  Regula-
 tion)  Act;  examine  delays  with  the  holders
 of  such  Ictters  of  intent  and  licences;  iden-
 tify  specific  problems  faced  generally  on
 particular  industries  which  delay  imple-
 mentation  and  evolve  solutions  for  them;
 and  take  steps  generally  to  expedite,  matter
 relating  to  registration  of  units,  allocation
 of  raw  matcrials,  release  of  other  scarce
 Tesources,  etc.  A  system  of  comprehen-
 sive  centralised  record  of  the  progress
 of  each  application  is  also  being  worked
 out.
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 C.B.L  Enquiry  into  Working  of  H.M.T.,

 Pinjore
 3291.  SHRI  Y.  ESWARA  REDDY  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  any  enquiry  was  made  into
 the  functioning  of  Hindustan  Machine
 Tools,  Pinjore  (Haryana)  by  C.B.I.  and
 the  report  was  submitted  to  Govornment
 in  1971;

 (b)  if  so,  the  main  features  thercof;  and
 (c)  the  action

 thereon?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.

 taken  by  Government

 Tyre  Factory  in  Public  Sector

 3292.  SHRI  K.  MALLANNA  :
 SHRI  DHAN  SHAH  PRADHAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  $CIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  proposal  for  setting  up
 a  tyre  factory  in  public  sector  has  since
 been  finalised  by  Government,

 (b)  if  so,  the  main  features  thereof;  and
 (c)  the  funds  earmarked  for  the  purpose?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 (SHRI  SIDDHESHWAR

 PRASAD)  :  (a)  to  (c),  Government  are  con-
 sidering  whether  a  Joint  Venture  by  both  the
 Central  Government  and  the  State  Govern-
 ments  could  be  set  up  for  the  manufacture
 of  automobile  tyres  ang  tubes  and  also
 whether  the  technical  know-how  could  be

 ped  in  a  centralised  agency.  These

 STATEMENT

 No.  of  No.  of
 x  vay

 of
 ease car  intent  iss

 issued  LOPMENT

 967  246  293
 968  डे  54  #7»4  | 969  334  £»4|
 3970  डे  438  363
 97]  035  625  devel

 Total  287  723  proposal,  however,  are  in  very  preliminary
 stages  of  consideratio  n.
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 in  Industries
 3293.  SHRI  K.  MALLANNA  :  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  Government  propose  to  raise
 allocation  for  research  and  development  in
 industries  in  the  Fourth  Five  Year  Plan;
 and

 (b)  if  so,  by  how  much?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and(b).  The  gaps  in  research
 and  development  in  industries  are  being
 examined  and  the  question  of  raising  allo-
 cations  for  R  &  D  wherever  necessary  will
 be  considered.  A  number  of  incentives
 have  also  been  provided  to  intustrial  firms
 in  the  private  sector  for  R  &  D  expenditure.
 Suitabl  for  ing  support
 for  R  &  D  in  the  private  sector  are  also
 being  considered.
 अन्य  प्रदेश  के  मन्द सोर  शहर  स्थित  टेलीफोन  एक्स-

 चेंज  को  क्षमता  में  विधि  करना
 3294.  Sto  ध्लक्मीनारायण  पांडेय:  क्‍या  संचार

 मली  यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्‍या  मध्य  प्रदेश  के  मन्द सोर  शहर  स्थित

 टेलीफोन  एक्सचेंज  की  क्षमता  में  वृद्धि  करने  का
 सरकार  का  विचार  है;

 (ख)  कया  नये  कनेक्शनों  की  मांग  पूरी  करने
 में वर्तमान  टेलीफोन  एक्सचेंज  असमर्थ  हैं;  शौर

 (ग)  यदि  हां,  तो  उक्त  एक्सचेंज  की  क्षमता  में  वृद्धि
 करने  के  लिए  सरकार  ने  क्‍या  कार्यवाही  की  है?

 संचार  मंत्री  (को  हेमवतोनंदन  बहुगुणा):  (क)
 जी  हां।

 (ख)  जी  हां।
 (ग)  300  लाइनों  के  मौजूदा  मैनुअल  एक्सचेंज

 की  जगह  400  लवनों  क।  एक  ्तो  एक्सचेंज
 लगाने  की  योजना  बनाई  गई  है।  इस  योजना  के
 अनुसार  यह  एक्सचेंज  197H74  में  चालू  कर
 दिया  जाएगा।

 Scheduled  Caste  and
 Section  Officers

 Scheduled  Tribe
 in  CS.LR.

 3295.  SHRI  DHARAMRAO  AFZAL-
 PURKAR :  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state  :

 (a)  the  total  number  of  Section  Officers
 in  Council  of  Scientific  and  Industriat
 Research  upto  June,  1972;

 (b)  the  number  of  Scheduled  Caste  and
 Scheduled  Tribe  Section  Officers,  separately;

 (c)  whether  Governmet  propose  to  fill  up
 the  reserved  quota  by  direct  recruitment;
 and

 (d)  if  not,  the  reasons  for  not  providing
 adequate  rept  ion  to  the  Scheduled
 Castes  and  Scheduted  Tribes  in  the  above-
 mentioned  cadre’?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  66  inclusive  of  2  on  deputation
 to  other  Organisations.

 (b)  5  Scheduled  Castes.  There  is  no
 Officer  belonging  to  Scheduled  Tribes.

 (०)  Yes,  Sir.
 (9)  Does  not  arise.

 Supply  of  Drinking  Water  in  Villages  of
 Rajasthan

 3296.  SHRI  N.  K.  SANGHI  :  Will  the
 Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  whether  by  the  end  of  the  Fourth
 Five  Year  Plan,  Rajasthan  will  stilt  have
 20,898  villages  with  disease  infected  drink-
 ing  water  or  no  water  at  all;

 (b)  whether  the  State  Government  has
 asked  the  Central  Government  for  adequate
 financial  assistance  to  initiate  schemes  for
 supply  of  drinking  water  to  these  villages;
 and

 (c)  whether  any  scheme  has  been  worked
 out;  if  so,  the  total  outlay  and  the  Centra:
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 help  sought  for  and  the  Government's
 reaction  thereto?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  to  (c).  The  rele-
 vant  information  is  being  obtained  from  the
 Rajasthan  Government  and  will  be  placed
 on  the  Table  of  the  House  on  receipt.

 Quality  and  Production  of  Cars
 3297.  SHRI.  N.  K.  SANGHI  :

 SHRI  N.  K.  P.  SALVE  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  considering
 a  proposal  to  permit  the  existing  car  manu-
 facturers  to  increase  their  production:

 (b)  whether  Government's  attention  has
 been  drawn  to  the  N.C.A.E.R.  estimate
 according  to  which  each  commercial  vehicle
 provides  employment  for  an  average  12.63
 persons;  and

 (c)  if  so,  the  main  features  of  the  decision
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  An  application  for  grant  of
 industrial  licence  for  effecting  expansion  of
 production  capacity  has  recently  been
 received  from  one  of  the  car  manufacturers.
 Jt  is  under  examination.

 (b)  Yes,  Sir.
 (c)  No  decision  as  such  was  called  for.

 The  employment  potential  of  commercial
 vehicles  has  been  kept  in  vicw  while  planning
 production  of  such  vehicles.

 To  C.RP.
 from  Kerala

 Recruitment  and  C.LS.F.

 3298.  SHRIMATI  BHARGAVI
 THANKAPPAN  :

 SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  the  strength  of  Central

 Police  and  Central  Industrial
 Force  in  the  country;  and

 Reserve
 Security
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 (०)  the  proportion  of  recruitment  made

 from  Kerala  out  of  the  total  strength  to
 these  Forces?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN)  :  (a)  The  strength
 of  the  Central  Reserve  Police  Force  is
 60  duty  battalions  and  3  Signal  battalions
 and  the  Central  Industrial  Security  Force
 has  !7  battalions.

 (b)  The  proportion  of  recruitment  from
 Kerala  in  the  Central  Industrial  Security
 Force  is  approximately  0  per  cent.  Infor-
 mation  in  respect  of  the  Central  Reserve
 Police  Force  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 However  the  recruitment  to  these  forces
 is  not  made  State-wise.

 R  i  Amendmen trospecti  of  Temporary
 Service  Rule-Objected  to  By  J.C.M.

 3299.  SHRI  _S.M.  BANERJEE  :  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  after  the  Supreme  Cou
 judgment  on  Rule  5  in  the  case  of  K.V.
 Gopinath  Versus  Union  of  India,  Govern
 ment  have  issued  a  Notification  amending
 Temporary  Service  Rule  5,  retrospectively,
 from  1965;

 (b)  whether  this  has  been  objected  to
 by  the  staff  side  of  the  J.C.M.;  and

 (c)  whether  Government  are  likely  to
 withdraw  the  same  in  view  of  the  growing
 discontent  among  the  Central  Govern-
 ment  cmployces  throughout  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  IN
 THE  DEPARTMENT  OF  PI-RSONNFL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.
 (c)  The  general  issues  arising  out  of  the

 Supreme  Court  judgment  on  the  Central
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 Civil  Services  (Temporary  Service)  Rules,
 1965,  in  the  case  of  Senior  Superintendent
 R.M.S.  Cochin  and  another  versus  K.V.
 Gopinath  Sorter  (AIR  972  S.C.  487)
 decided  on  I8th  February,  972  were
 examined  in  all  its  aspects.  The  intention
 of  the  rule  had  been  that  a  temporary
 employce  whose  services  are  terminated
 forthwith  should  not  be  deprived  of  his
 pay  and  allowances  for  the  period  of  notice
 of  one  month  or  for  the  period  for  which
 the  notice  fell  short  of  one  month.  This
 view  was  also  confirmed  by  an  carlier
 judgment  of  the  Supreme  Court  in  the  case
 of  State  of  Uttar  Pradesh  versus  Dina
 Nath  Rai  (I969  Serv.  L.R.  647).  It  has,
 therefore,  been  considered  necessary,  in
 view  of  the  judgment  of  the  Supreme
 Court  in  Gopinath’s  case,  to  make  this
 intention  clear  in  unambigous  terms.  This
 has  been  done  by  amending  the  proviso  to
 sub-rule(l)  of  Rule  5  of  the  Central  Civil
 Services  (Temporary  Service)  Rules,  1965,
 through  Notification  Number  4/2/72-Ests
 (C)  dated  the  23rd  June,  1972.  Under  this
 amendment  while  a  Government  servant
 whose  services  are  terminated  under  the
 Temporary  Service  Rules  would  get  his
 pay  and  allowances  for  the  period  of  notice
 or  for  the  period  for  which  the  notice  falls
 short  of  one  month,  it  is  not  obligatory
 on  the  part  of  the  competent  authority  to
 make  this  payment  simultancously  with  the
 service  of  the  notice  of  termination.  In
 view  o  the  position  explained  above,  the
 question  of  withdrawing  the  amendmen  t
 does  not  arise.
 Inability  Expressed  by  Members  of  National

 Council  of  J.C.M.  to  Continue  further
 in  view  of  Government’s  Indifference

 3300.  SHRI  S.M.  BANERJEE  :  Will
 the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  whether  the  Staff  side  members  of  the
 National  Council  of  J.C.M.  had  =  ex-
 pressed  their  inability  to  continue  further
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 o)  whether  this  decision  was  taken  at
 the  meeting  of  the  J.C.M.  of  the  National
 Council  held  on  28th  and  29th  July,  972
 and  if  so,  the  reaction  of  the  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)  :
 (a)  and  (b).  At  the  mecting  of  the  National
 Council  (JCM)  held  on  the  28th  July,  ‘1972,
 the  Staff  Side  raised  certain  issues  on  which
 they  wanted  definitive  replies  from  the
 Official  Side.  The  Official  side  explained
 the  position  of  the  Government  on  all  the
 issues.  The  Staff  Side,  however,  stated
 that  they  were  not  satisfied  with  the  replies
 given  by  the  Official  Side,  and  urged  the
 Official  Side  to  make  a  further  statement  in
 the  Council  on  the  next  day,  i.e.,  the  29th
 July,  +1972,  explaining  definitively  Govern-
 ment’s  position  on  each  of  the  issues.
 Accordingly,  these  points  were  discussed
 again  at  length  in  the  Council  on  the  29th
 July,  1972,  when  the  Official  position  was
 further  clarified.  The  Staff  Side  still  ex-
 pressed  dissatisfaction,  and  stated  that
 unless  Government  gave  clear  cut  decisions
 on  the  issues  in  question,  the  Staff  Side
 would  not  continue  further  discussions,
 under  the  J.C.M.  The  Chairman  of  the
 Council,  viz.,  the  Cabinet  Secretary,  em-
 phasised  the  importance  which  Government
 attach  to  the  smooth  functioning  of  the
 J.C.M.,  because  of  which  decisions  had  been
 taken  in  the  past  on  various  issued  affecting
 the  conditions  of  service  and  welfare  of  the
 employees,  and  explained  that  even  in
 regard  to  the  issucs  which  the  Staff  Side
 raised  at  the  meeting,  the  most  feasible
 replies  in  the  circumstances  of  the  country
 had  been  given  by  the  concerned  Ministries/
 Departments.  There  was  no  mala  fide
 on  the  Official  Side.  It  was  unfortunate
 that  the  Staff  Side  found  the  replies  un-
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 satisfactory.  Government  had  to  take  an
 overall  view  of  various  matters,  and  while
 taking  that  view  the  wishes  of  the  Staff
 Side  on  doubt  play  a  part.  Government
 could  not,  however,  act  on  that  considera-
 tion  alone.  The  Official  Side  had  to  take
 into  account  the  circumstances  prevailing
 in  the  country.  The  matter  could  be
 examined  further  in  due  course.  The
 Staff  Side  thereupon  state  that  unless
 Government  came  up  with  quick  and  clear-
 cut  decisions  on  the  issues  raised  by  them,
 no  useful  purpose  would  be  served  by  con-
 tinuing  discussions  on  other  matters  in
 the  fri  k  of  the  N  }  Council
 of  the  Joint  Consultative  Machinery,
 though  the  various  Committees  set  up
 by  the  Council  to  consider  various  items
 would  continue  to  function  as  before.

 It  is  hoped  that  in  the  light  of  the  ex-
 planations  given  and  on  further  reflection
 on  the  utility  and  bencfitsof  a  joint  con-
 sultative  mechanism,  the  Staff  Side  would
 continuc  to  participate  in  the  deliberations
 of  the  Council  apart  from  partici  in
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 Ballia  district  of  Uttar  Pradesh  and  Saran and  Shahabad  districts  of  Bihar.  This boundary  has  been  demarcated  under  the Bihar  and  Uitar  Pradesh  (Alteration  of
 Boundaries)  Act,  968  and  there  is  no  dis-
 pute  regarding  this  matter.  However,  there had  been  complaints  from  some  cultivators in  the  areas  transferred  under  that  Act
 from  one  State  to  the  other  that  their  rights over  the  lands  are  not  receiving  proper
 Tecognition  by  the  authorities  of  the  State to  which  the  areas  were  transferred.  The State  Governments  have  been  advised  to
 take  sary  re  edial

 Eastern  Zonal  Council  Meeting
 3302.  SHRI  P.  GANGADEB  :

 «  SHRI  K.  LAKKAPPA  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  a  meeting  of  the  Eastern

 Zonal  Council  presided  over  by  the  Prime
 Minister  was  held  in  July,  1972;

 its  Committees  which  they  are  already
 doing.

 U.P.  Bihar  Boundary  Dispute
 3301.  SHRI  S.  M.  BANERJEE  :

 SHRI  P.  K.  DEO:
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  Centre  is  likely  to  intervene

 in  the  matter  of  Uttar  Pradesh-Bihar  boun-
 dary  dispute;

 (b)  if  so,  the  reason  for  the  same;
 (c)  whether  there  is  disagreement  in  the

 stand  of  State  Governments;  and
 (d)  whether  both  the  State  Governments

 have  accepted  for  Central  intervention?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  to  (d).  Perhaps  the
 member  has  in  view  the  boundary  between

 (b)  whether  three  Chief  Ministers  com-
 plained  of  tardy  bank  credit  flow  to  their
 States,  if  so,  the  action  taken  in  the  matters;
 and

 (c)  the  other  points  discussed  and  deci-
 sions  arrived  at?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  Yes  Sir.

 (b)  During  the  discussions  on  the  scheme
 of  small/marginal  farmers  and  agricultural
 labourers,  the  Chief  Ministers  of  West
 Bengal  and  Bihar  referred  to  the  difficul-
 ties  in  regard  to  the  flow  of  bank  credit  to
 share  croppers/tenants.  As  stated  in  reply
 to  Unstarred  Question  No.  2760  on  I8th
 August,  ‘1972,  steps  are  being  taken  by  the
 Ministry  of  Finance  to  ensure  adequate
 organisational  machinery  to  simplify  lend-
 ing  policies  and  proced  and  to
 greater  rapport  with  the  State  Governments
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 by  active  association  of  the  banks  with  the
 various  Co-ordination  Committees.

 (c)  A  Statement  containing  the  list  of  the
 subjects  discussed  at  the  meeting  of  the
 Council  is  attached.  Copies  of  the  pro-
 ceedings  of  the  meeting  embodying  the
 recommendations  of  the  Council  will  be
 placed  in  the  Library  of  Parliament,  after
 the  same  has  been  finalised  in  consultation
 with  the  members  of  the  Council.

 STATEMENT
 List  of  Subjects  Discussed  at  the  Last

 Meeting  of  the  Eastern  Zonal  Council
 Item
 No.

 i  2

 500००

 Settlement  of  the  pre-merger  cO-
 operative  dues  consequent  upon  the
 transfer  of  territories  from  Bihar  to
 West  Bengal  (Transfer  of  Territories
 Act,  1988).

 2.  Ban  on  movement  of  foodgrains  and
 enforcement  of  anti-smucgling  measures
 with  the  cooperation  of  the  neighbouring
 States,

 3.  उड़ीसा  राज्य  के  मम्रभंज  जिले  से  प्रिवी-
 वासियों  का  निकाला  एवं  उड़ीसा  राज्य  में  उनके
 पुनर्वास  के  प्रश्न  पर  विचार!

 4.  Lmprovement  of  Baripada-Rairangpur
 Tiring  Haldipukhar  Road  and  improve-
 ment  of  Bahalda-Chaibasa  Road.

 5.  Growing  of  Jute  in  the  neighbouring
 States.

 6.  Identification  and  accelerated  develop-
 ment  of  backward  areas.

 7.  Power.
 8.  Scheme  for  small/marginal  farmers  and

 Agricultural  Labourers.
 9.  Primary  Health  Centres.

 10.  National  Malaria  Eradication  Pro-
 gramme.
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 Removal  of  domiciliary  restriction  on
 admission  to  educational  _  institutions.

 12.  Review  of  progress  of  implementation
 of  the  sch  of  safeguards  for  lingui
 tic  minorities  in  the  States  of  Eestern
 Zone.

 13.  Measures  for  Plant  Protection.
 Control  of  cattle-pox  epidemic.

 15.  Facility  for  practical  training  for  engi-
 neering  degree  and  diploma  holders.

 I6.  Review  of  action  taken  on  the  previous
 decisions  of  the  Eastern  Zonal  Council.
 Date  and  place  of  the  next  meeting
 of  the  Eastern  Zonal  Council.

 18.  Prevention  of  thefts  and  smuggling  of
 sculptures  and  other  cultural  treasurers.

 Robbery  At  Jabalpur  Gun  Factory
 3303.  SHRI  P.  GANGADEB :  Will  the

 Minister  of  COMMUNICATIONS  ७८
 pleased  to  state  whether  a  gang  of  robbers
 entered  the  Post  Office  at  Jabalpur  Gun
 Carriage  Factory  on  the  9th  July,  972  and
 took  away  all  the  cash?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA)
 There  was  no  incident  on  9th  July,  1972.
 However,  on  the  6th  July,  972  three  out-
 siders  entered  the  Jabalpur  Gun  Carriage
 Factory  Post  Office,  assaulied  and  mur-
 dered  the  sub-postmaster  and  two  clerks.
 No  cash  was  looted.

 Production  of  Watches  in  HM-T., Srinagar
 3305.  SHRI  P.  GANGADEB  :

 SHRI  K.  LAKKAPPA  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  new  watch  factory  of
 Hindustan  Machine  Tools  in  Srinagar  has
 started  producing  watches;
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 (b)  how  far  these  watches  are  better

 than  the  watches  produced  elsewhere  by
 H.M.T.;  and

 9 (c)  What  will  be  the  annual  production
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (b)  The  quality  of  watches  to  be  produced
 by  the  Srinagar  watch  factory  would  he  on
 par  with  the  quality  of  watches  produced
 in  the  company’s  watch  factory  at  Banga-
 lore.

 (c)  The  Annual  production  of  the  Sri-
 nagar  watch  factory  by  1978-79  would  be
 3,00,000  watches.

 Production  in  Machine  Tools
 Corporation  of  India

 3306.  SHRI  P.  GANGADEB  :
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  Machine  Tools  Corpo-
 ration  of  India,  a  public  sector  undertaking,
 has  achieved  a  fourfold  increase  in  output
 in  97I-72;

 (b)  if  so,  the  total  production  of  grinders
 and  other  equipments  in  1970-71,  and  97I-
 72  produced  by  the  Corporation;  and

 (c)  whether  the  plant  was  set  up  in  colla-
 boration  with  Czechoslovakia  and  if  so,
 the  assistance  being  provided  by  Czecho-
 slovakia  to  the  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  Yes,  Sir.  The  increase  was
 about  4  3  times.

 (b)  The  production  of  Grinding  Machines
 went  up  from  8  Nos.  in  1970-71.  to  65
 Nos.  in  1971-72.  The  other  items  produced
 are  special  accessories,  Jigs,  Tools  and
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 Fixtures  etc.,  which  are  supplied  to  cus-
 tomers  at  their  request  at  extra  cost  and  are
 normally  computed  in  terms  of  value.  The
 value  of  production  for  these  accessories
 etc.  rose  from  Rs.  8.89  lakhs  in  1970-71  to
 Rs.  23.33  lakhs  in  ‘1971-72.

 (०)  The  Plant  has  been  set  up  with  the
 collaboration  of  Czechoslovakia  who  have
 rendered  assistance  as  under  :—

 (i)  Preparation  of  Detailed  Project  Re-
 port;

 (ii)  Initial  supply  of  Plant  and  Equip-
 ment;

 (iii)  Furnishing  of  Technological  Docu-
 mentation  in  respect  of  certain
 grinders;

 (iv)  Deputation  of  Czech  experts  for
 erection,  commissioning  of  plant
 and  start-up  of  production

 मध्य  प्रदेश  के  रायपुर  जिले  में  प्रमाण  क्षेत्रों
 में.  प्रोटो मे टिक  टेलीफोन  एक्सचेंज  की  सुविधा

 उपलब्ध  कराना
 3307.  भरी  भ्रोकृष्ण  श्रीयाल  :  क्‍या  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्‍या  मध्य  प्रदेश  के  रायपुर  जिसे  के

 ग्रामीण  क्षेत्रों  में  आटोमेटिक  टेलीफोन  एक्सेज
 की  सुविधा  उपलब्ध  कराई  गई  है;

 (स्वर)  क्‍या  ग्राहकों  प्रयास  चुने  हुए  प्रतिनिधियों
 से  इनकी  महीनों  में  ख़राबों  के  विषय  में  शिकायतें
 प्राप्त  हुई  हैं;  प्रो  यदि  हां,  तो  इस  सम्बन्ध  में
 कया  कार्यवाही  की  गई  है:  कौर

 (ग)  इसकी  का यं प्रणाली  में  सुधार  करने  के
 लिए  सरकार  का  क्‍या  उपाय  करने  का  विचार  है?

 संचार  संजो  (भी  हेसबतोमंदन  अरुणा):  (१)
 जी  हां,  जिले  में  2  स्थानों  पर।

 (खा)  पोर  (ग).  जो  हां,  किन्तु  जिन  खराबियों
 के  बारे  में  शिकायतें  की  गई  हैं,  वे  उपरली  वाहनों
 से  तांबे  के  तारों  के कारण  हैं।  ताबे  के  तारों  की  जगह
 एल्यूमिनियम  संवाहक  इस्पात  में  प्रचलित  (एसयू-
 मिलियन  कहकर  स्टील  रि-हुफोस्ड  )  तार  लागत
 जा  रहे  हैं।
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 Irregularities  in  expenditure  on

 Bangladesh  Refugees
 33i0.  SHRI  SAMAR  GUHA  :  Will  the

 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  many  irregularities  and  mal-
 practices  have  come  to  the  notice  of  Govern-
 ment  regarding  expenditure  on  Bangladesh
 refugees;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  enquire  into  the  matter  and  steps  taken
 or  proposed  to  be  taken  against  persons
 responsible  for  such  irregularities  and  mal-
 practices  in  expenditure  on  Bangladesh
 refugees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F,  H.  MOHSIN):  (a)  and  (b).  The  requisite
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha  by  the
 Ministry  of  Labour  and  Rchabilitation
 due  course,
 Successful  I.A.S.  and  I.P.S.  Candidates

 during  the  last  three  years
 33t.  SHRI  SAMAR  GUHA  :  Will  the

 PRIME  MINISTER  be  pleased  to  state  :
 (a)  the  number  of  successful  I.A.S.

 and  L.P.S.  candidates  for  last  three  ycars;
 (b)  their  break-up,  State-wise;
 (c)  employment,  State-wise;  and
 (9)  the  number  of  I.A.S.  Officers  employed

 in  public  sector  undertakings?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-

 Year  Number  of  success-
 ful  candidates  appoin-

 ted  to
 LAS.  LP.S.

 165 ~0~CO~*:*~C~S*~*Y  100  65
 970  96  53
 1971,  111  58
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 (b)  and  (c).  Two  statements  giving  the

 information  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT—
 3492/72),

 (d)  26.
 Proposal  for  Change  in  Existing

 system  of  Film  Censors
 33i2.  SHRI  C.  K.  JAFFAR  SHARIEF  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  whether  there  is  any  proposal  under
 Government's  consideration  to  make
 changes  in  the  present  system  of  film  censor;
 and

 (b)  if  so,  the  main  features  thercof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INFORMATION  AND
 PO  ADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  and  (b).  The  entire  question  of
 censorship  of  films  has  been  examined  by
 the  Enquiry  Committee  on  Film  Censor-
 ship.  The  recommendations  of  the  Com-
 mittee  have  been  examined  in  consultation
 with  the  organisations  and  interests  con-
 cerned.  Decisions  on  the  recommendations
 are  likely  to  be  taken  shortly.

 Subscriber  Trunk  Dialling  System  for
 Southern  States

 33I3.  SHRI  C.  K.  JAFFER  SHARIEF  :
 SHRI  K.  SUBRAVELU  :

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 introduce  Subscriber’s  Trunk  Dialling  Sys-
 tem  in  Southern  States;  and

 (b)  if  so,  the  salient  features  thercof?
 THE  MINISTER  OF  COMMUNICA-

 TIONS  (SHRI  प्र.  N.  BAHUGUNA)
 (a)  Subscriber  Trunk  Dialling  facility  already
 exists  on  8  routes  in  the  Southern  Dialling
 States.  This  facility  will  be  extended  to
 other  routes  in  a  phased  manner.
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 (b)  The  existing  facilities  permit  inter-

 dialliag  bztween  th:  subscribers  of  Madras,
 Bangalore  and  Coimbatore  exchanges
 through  a  trunk  automatic  exchange.
 Trunk  automatic  exchanges  have  been
 planned  for  6  other  centres  in  Southern
 States.  In  addition,  point  to  point  sub-
 scriber  dialling  is  available  on  Madras-
 Trichy,  Madras-Chinglepet,  Madurai-Trichy,
 Madras-Madurai  and  Ooty-Coimbatore
 routes.  Point  to  point  STD  has  been
 planned  for  20  additional  routes  in  the
 Southern  States.

 Selection  of  Additional!  Districts  for  Promo-
 tion  of  Industries  in  Backward  Areas

 3314,  SHRI  C.  K.  JAFFER  SHARIEF  :
 Will  the  Minister  of  PLANNING  bc
 pleased  to  state  :

 (a)  whether  the  coverage  of  the  Central
 Subsidy  Scheme  for  promotion  of  industries
 in  the  backward  areas  has  been  extended
 and  Centre  has  asked  the  State  Governments
 to  forward  their  proposals  to  Planning
 Commission  for  the  selection  of  additional
 districts  in  addition  to  those  already

 approved  for  the  purpose  of  concessional
 future;  and

 (b)  if  so,  the  main  features  of  the  pro-
 posals?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (b).  Yes,
 Sir.  It  has  recently  been  agreed  that  within
 the  framework  of  the  criteria  adopted  for
 the  sclection  of  the  districts/  arcas  to  qualify
 for  the  Central  scheme  of  0%  subsidy  for
 promotion  of  industries  in  these  districts/
 arcas,  the  coverage  of  the  scheme  may  be
 extended  from  2  to  6  districts/areas  in  the
 case  of  the  States  identified  as  industrially
 backward,  and  from  !  to  3  districts/arcas
 in  the  case  of  the  other  States.  A  letter
 in  this  regard  has  been  addressed  to  the
 Chicf  Ministers  of  all  the  States,  requesting

 them  for  their  proposals  for  selection  of
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 additional  districts/areas.  Proposals  re-
 ceived  from  some  of  the  State  Governments
 are  being  considered.

 Creation  of  a  New  Postal  Division  for
 Madhubani,  Bihar

 3315.  SHRI  BHOGENDRA  JHA  :Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  keeping  in  view  the  popula-
 tion,  border  with  Nepal  and  lack  of  proper communication  system  duc  to  floods  it  is
 Proposed  to  turn  Madhubani  in  Bihar  as
 a  new  separate  Postal  Division;  and

 (b)  SO,  main  features  thereof?

 THE  MINISTER  OF  COMMUNICA
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 For  the  present  it  has  been  decided  for
 administrative  reasons  not  to  bifurcate
 Darbhanga  Division  which  includes  Madhu
 bani  Revenue  Sub-Division  also.

 (b)  The  question  does  not  arise.

 दूरदर्शन  कार्यक्रम  के  विस्तार  सम्बन्धों  योजना
 “3316.  मी  शिव  कुमार  शास्त्री:  क्या  सूचना

 कौर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  दूरदर्शन  कार्यक्रम  के  विस्तार  की
 योजना  को  प्रति  रूप  दे  दिया  गया  है;

 (ब)  यदि  हां,  तो  उसकी  परेल  क्‍या  है;
 कौर

 (ग)  यदि  नहीं,  तो  उस  पर  कब  तक  प्रतिम
 निर्णय  हो  जायेगा?

 सूचना  शीर  प्रसारण  मंत्रालय  में  उप-सज्जी
 (भी  धर्मवीर  सिह):  (क)  कौर  (ख).  जी,  नहीं।
 पांचवीं  योजना  के  दौरान  टेलीविजन  सेवा  के  विस्तार
 के  प्रस्ताव  विचाराधीन  हैं।

 (ग)  क्योंकि  ये  प्रस्ताव  पांचवी  योजना  के
 एक  रंग  होंगे,  मत:.  प्रस्ताव  निर्णय  योजना  के:
 साथ  लिया  जायेगा।
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 एक  गम्य  राज्य  पुनर्गठन  आयोग  स्थापित  करने
 सम्बन्धी  प्रस्ताव

 3317.  श्रो  शिव  कुमार  शास्त्रों  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  राज्यों  के  विकास  कौर  उनकी  प्रशा-
 सैनिक  कुशलता  में  उसका  बहुत  बहा  झा कार  बाधक
 बन  रहा  है;  बौर

 (ख)  यदि  हां.  तो  क्‍या  एक  प्रिय  राज्य  पुनर्गठन
 आयोग  स्थापित  करने  का  सरकार  का  विचार
 है?

 गृह  मंत्रालय  में  उप-मंत्रो  (भो  एफ0  एच0  मोह-
 सीना:.  (क)  सरकार  के  लिये  यह  समझने  का
 कोई  कारण  नहीं  है  कि  वर्तमान  बड़े  राज्यों  के
 साकार  का  उनके  विकास  अथवा  प्रशासनिक  कुशलता
 पर  प्रतिकूल  प्रभाव  पहता  है।

 (@)  प्रश्न  नहीं  उठता।

 Setting  up  of  A  Technology  Service
 Centre  by  National  Committee  on

 Science  and  Technology
 3318.  SHRI  SUKHDEO  PRASAD

 VERMA  :  Will  the  Minister  of  SCIENCE
 and  TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  National  Committee
 on  Science  and  Technology  has  any  plan
 for  setting  up  a  Technology  Service  Centre;
 and

 (b)  if  so,  the  main  features  of  the  plan
 and  its  effect  on  the  growth  of  industries  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  and  (b).  The  question  of
 setting  up  a  Technical  Services  Centre
 which  would  conduct  —techno-economic
 review  of  patent  literature  and  feed  pro-
 mising  new  ideas  and  know-how  to  Research
 and  deveolpment  Institutions,  industries
 and  enterprencurs  sceking  new  products
 is  under  consideration  of  the  National
 Committee  on  Science  and  Technology.
 Such  a  measure  is  expected  to  result  in
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 numerous  direct  and  indirect  benefits
 such  as  avoidance  of  foreign  know-how
 and  collaboration  in  some  cases,  saving
 in  cost  of  duplication  of  research,  etc.

 Statement  by  Tamil  Nadu  Industries
 Minister  Re:  Industrial  Policy

 33I9.  SHRI.  =  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state

 (a)  whether  his  attention  has  been  drawn
 to  the  remarks  made  by  the  Tamil  Nadu
 Industries  Minister  published  in  the  Indian
 Express  dated  the  29th  July,  972  under
 the  caption  “Industrial  Policy  Vague’’;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  Government  are  aware
 of  the  news  item  referred  to  by  the  Honour-
 able  Member.  Government's  industrial  po-
 licy  is  not  vague;  it  lays  down  clear  guide-
 lines  calculated  to  promote  rapid  indus-
 trial  growth  consistent  with  our  socio-
 economic  objectives.

 Incentive  for  qualifying  in  Devanagri
 Telegraphy

 3320.  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  Government  are  giving  any
 incentive  to  the  officials  who  qualify  in
 Devanagri  telegraphy;  and

 (b)  if  so,  the  number  of  such  officials
 who  are  getting  the  benefits  and  the  total
 amount  thus  granted  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Yes,  Sir.  The  telegraphists  and  Postal



 185,  Written  Answers

 Signallers  are  eligible  for  one  advance
 increment  when  they  qualify  in  Hindi  Morse
 and  another  advance  increment  when  they
 qualify  in  Hindi  Teleprinter.  This  is
 made  effective  from  -I-!970.

 (b)  The  particulars  are  being  collected
 from  the  Subordinate  units  concerned  and
 will  be  placed  on  the  Table  of  the  House.

 Protest  Day  Observed  by  Muslim  League
 and  other  muslim  organisations  against

 Passage  of  Aligarh  Muslim
 University  Bill

 3321.  SHRI  BAKSI  NAYAK  :  Will  the
 Minister  of  HOME  AFFAIRS  be:  pleased
 to  state  :

 (a)  whether  the  Muslim  League  and
 other  Muslim  Organisations  observed  l6th
 June,  ‘1972,  as  a  protest  day  against  the
 passage  of  the  Aligarh  Muslim  University
 Bill  throughout  the  country;  and

 (b)  if  so,  the  reaction  of  the  Government
 of  India  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ्,  H.  MOHSIN):  (a)  In  response  to  a
 call  given  by  the  Aligarh  Muslim  University
 Old  Boys’  Convention  Council,  the  Muslim
 League  and  the  Muslim  Majlis,  l6th  June,
 3972  was  observed  a3  a  protest  day  against
 the  Aligarh  Muslim  University  (Amend-
 ment)  Act,  972  in  several  parts  of  the
 country.

 (b)  Government  feel  that  the  agitation
 is  based  on  a  misconception  of  the  Act  and
 is  completely  uncalled  for.

 Joint  Sector  for  participation  by  Finan-
 cial  Institutions  in  Major  Projects

 3322.  SHRI  BAKSI  NAYAK  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  picased  to  state  :

 (a)  whether  the  joint  sector  envisaged
 earlier  for  a  greater  degree  of  managerial
 Participation  by  financial  institutions  in
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 case  of  major  projects  has  been  described
 in  official  and  non-official  circles  as  a  virtual
 Non-starter;

 (b)  whether  the  attention  of  Govern-
 ment  has  becn  drawn  to  a  report  published
 in  the  ‘Economic  Times’  dated  !th  June,
 972  in  this  connection;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  to  (०),  Government  are  aware
 of  the  news  item  referred  to  by  the  Honour-
 able  Member.  The  ‘joint  sector’  concept
 envisaged  by  the  Government  has  not
 failed.

 Industrial  Survey  of  Districts
 3323.  SHRI  BAKSI  NAYAK  :  Will  the

 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 lo  survey  every  District  of  India  to  deter-
 mine  its  industrial  potential;

 (b)  if  so,  the  time  by  which  the  survey
 work  is  likely  to  be  started;  and

 (०)  the  extent  to  which  such  a  survey
 would  help  boost  industrial  activities  in
 the  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  to  ©.  As  part  of  the  general
 strategy  of  development,  surveys  of  dis-
 tricts  have  been  undertaken  by  the  Small
 Scale  Industries  Devclopment  Organisation
 and  other  bodies.  Reports  of  surveys
 conducted  by  the  Small  Scale  Industries
 Development  Organisation  are  forwarded
 to  the  State  Governments  who  take  further
 action  to  promote  new  small  enterprises
 having  scope  for  development.  These
 small  scale  units  are  also  assisted  in  expan-
 ding,  diversifying  and  modernising  their
 production.
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 Assistance  to  Small  Scale  Sector

 3324.  SHRI  BAKSI  NAYAK  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  Government  have  effected
 some  changes  in  the  pattern  of  assistance
 to  the  small  scale  sector;

 (b)  if  so,  the  main  features  thereof;  and

 (c)  the  extent  to  which  the  small  scale
 ‘sector  is  likely  to  be  benefited  consequently  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Recommendations  of  British  Forensic
 Expert  Re  :  Development  of  Forensic

 Medicine  For  Criminological
 Research in  India

 33  25.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  British  Forensic  expert
 was  invited  to  India  in  early  972  to  advise
 Government  of  India  regarding  the  deve-
 lopment  of  Forensic  Medicine  for  crimi-
 nological  research;

 (b)  if  so,  the  nature  of  this  main  recom-
 mendations  and  action  taken  thereon;  and

 (c)  whether  Government  propose  to
 include  members  of  different  branches  of
 Forensic  Science  in  the  Central  Advisory
 Committee  of  Forensic  Science  and  the
 Institute  of  Criminology  and  Forensic
 Science,  which  are  at  present  mainly  police-
 oriented  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  :
 {SHRI  F.H.  MOHSIN  :  (a)  Yes,  Sir.
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 (०)  The  main  tecommendations  made  by
 the  expert  aro—

 (i)  All  the  forensic  laboratories  in
 India  should  be  taken  over  from
 State  control  and  put  under  the
 Central  administration.

 (ii)  The  pay  scales  of  the  Scientists
 working  in  these  laboratories  should
 be  improved.

 (iii)  The  structure  of  these  labora’
 tories  should  be  reorganised  to  pro-
 vide  better  incentive  for  work.

 (iv)  The  Chemical  Analysers’  Labora.
 tories  should  be  amalgamated  with
 the  Forensic  Science  Laboratories.

 (c)  The  Central  Advisory  Committee  on
 Forensic  Science  is  being  replaced  by  a
 Standing  Committee  on  Forensic  Science
 to  be  set  up  under  the  Police  Research  and
 Development  Advisory  Council.

 This  Committee  will  consist  mainly  of
 Forensic  Experts.  There  are  only  two  po-
 lice  officers  in  the  Institute  of  Criminology
 and  Forensic  Science,  the  remaining  staff
 consisting  of  academicians  and  Forensic
 Experts.

 Promotion  of  Class  IV  Employees  to  the
 Grade  of  Lower  Division  Clerks

 3326.  SHRI  PAMPAN  60974  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 the  consideration  of  Government  to  promote
 Class  IV  Employees  after  rendering  a  cer-
 tain  period  of  service  and  considering
 qualifications  to  the  grade  of  Lower  Divi-
 sion  Clerks  ;

 (b)  whether  Government  have  received
 any  memorandum  for  promotion  of  Class
 IV  Employees  as  Lower  Division  Clerks  ;
 and

 (c)  if  so,  the  action  taken  by  Government
 thereon  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  No
 Sir.

 (b)  and  (c).  Memoranda  are  being  re-
 ceived  occasionally  from  Class  IV  employces
 for  their  promotion  as  Lower  Division
 Clerks.  The  position  in  this  regard  is  that
 Class  III  is  not  a  promotion  post  for  Class
 IV  employees  as  the  nature  of  duties  of  the
 two  posts  are  altogether  different  and  as  the
 experience  in  the  Class  IV  posts  would  not
 be  of  any  value  in  the  LDCs  post.  How-
 ever,  with  a  view  to  giving  an  opportunity
 to  educationally  qualified  Class  !V  emplo-
 yees  for  entry  into  Class  III  posts,  a  number
 of  concessions  have  been  provided  under
 which  such  Class  IV  employees  can  regis-
 ter  their  names  with  the  Employment  Ex-
 change  for  Class  III  posts  and  on  nomi-
 nation  by  the  Employment  Exchange,  they
 can  be  considered  for  appointment  to  such
 posts  after  giving  weightage  of  age  rclaxa-
 tion  to  the  extent  of  their  service  in  Class
 TV,  they  can  also  be  considered  for  appoint-
 ment  in  Class  III  in  the  offices  in  which  they
 are  working  even  though  their  names  may
 not  be  amongst  those  sponsored  by  Employ-
 ment  Exchange.  In  addition,  reservations
 have  also  been  provided  for  Class  IV  em-
 ployees  to  the  extent  of  10%  of  the  vacan-
 cies  in  the  posts  of  Lower  Division  Clerks
 to  be  filled  on  the  basis  of  a  test  confined
 to  Class  IV  employees  who  have  put  in  at
 least  five  years  of  service  in  a  Class  IV
 post  possess  matriculation  or  equivalent
 qualification  and  who  are  45  years  of  age
 (50  years  for  Scheduled  Castes  and  Sche-
 duled  Tribes).  This  scheme  is  not  appli-
 cable  to  Railways,  P&T  and  the  Indian
 Audit  &  Accounts  Department  who  have

 their  own  schemes  for  appointment  of  their
 Class  IV  employees  to  Class  aie  posts.

 «the  light  of  the  facts  stated  above,
 it  is  not  proposed  to  take  any  further  action
 io  this  matter.
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 Disturbed  Area  earmarked  in  Tripura
 3327.  SHRI  BIREN  DUTTA:  Will  the

 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  any  area  has  been  declared
 as  disturbed  area  in  Tripura  ;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  for  what  period  this  will  remain  as

 disturbed  arca  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.H.  MOHSIN)  :  (a)  to  (c).  Facts
 are  being  ascertained  from  the  Goverrn.ent

 of  Tripura.

 हिन्दुस्तान  सोनी  टूल्स  को  बली  ड़ियों  की  कमी

 3328.  भी  रामावतार  शास्त्री:  क्या  प्रौद्योगिक
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  बया  हिन्दुस्तान  मशीन  टूल्स  की  बनी  घड़ियों
 जवाहर,  'पायलट',  'सोना',  'जनता'  तरण,  'सुजाता'
 शौर  नूतन'  पिछले  कुछ  महीनों  से  उपभोक् ताशों
 को  भासानी  के  साथ  नहों  मिल  रही  है;

 (ख)  यदि  हां,  तो  इन  घड़ियों  की  कमी  के
 क्या  कारण  हैं;  कौर

 (ग)  घड़ियों  की  कमी  को  पूरा  करने  के  लिए
 सरकार  ने  कौन  सी  कार्यवाही  की  है  या  करने  का
 विचार  है?

 प्रौद्योगिक  विकास  बंता लय  में  उप-मंत्रो  (ली
 सिद्धेश्वर  ब्यावर:.  (क)  पौर  (सव).  बंगलौर  में
 एच०  एम०.  टी०  घड़ी  कारखाना  पूरी  क्षमता  में
 कार्य  कर  रहा  है  किन्तु  मांग  इतनी  भ्र धिक  है  कि
 एच०  एम०  टी०  सम्पूर्ण  मांग  पूरी  करने  में  असमर्थ
 है।

 (ग)  एच०  एम०  टी०  प्रतिशत  2,00,000  प्रति-
 रिक्त  स्वचलित  दिन-तारीख  वाली  बताई  बड़ियों
 का  निर्माण  करने  के  लिये  झपने  विद्यमान  बंगलौर
 घड़ी  कारखाने  का  विस्तार  कर  रहा  है।  इसके
 अलावा,  कम्पनी  प्रतिवर्ष  हाथ  से  चाबी  देने  बाली
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 3,006,000  कलाई  चूड़ियाँ  बनाने  के  लिये  श्रीनगर
 के  समीप  जैना कोट  में  एक  घड़ी  का  कारखाना
 भी  स्थापित  कर  रही  है।

 मोमेंट  को  कमो

 3329.  श्री  रामावतार  शास्त्रों  :
 श्री  सो०  Ko  जाफर  शरीफ:

 क्या  औद्योगिक  विकास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्या  देश  में  उपभोक्ताप्नों  को  गत  कुछ
 महीनों  से  सीमेंट  की  कमी  के  कारण  बड़ी  कमी-
 नाई  का  सामना  करना  पह.  रहा  है;

 (ख)  वे  राज्य  क्षेत्र  कौन-कौन  से  हैं  जहां  सोमेंट
 की  प्रत् यधिक  कमी  है;  शौर

 (ग)  उसके  क्या  कारण  हैं  तथा  सरकार  द्वारा
 हस  कमी  को  दूर  करने  श्लोक  चोर-बाजारी  को
 रोकने  के  लिए  क्‍या  कायंबाही  को  गई  है?

 प्रौद्योगिक  विकास  मंत्रालय  में  उप-मंत्रो  (को
 सिद्धेश्वर  प्रसाद)  :  (क)  शौर  (ग).  देश  के  उत्तरीय
 तथा  पूर्वी  क्षेत्र  सीमेन्ट  उत्पादन  में  पिछड़े  हुए
 क्षेत्र  हैं  प्रौढ़  इन  क्षेत्रों  की  मोमेंट  की  प्रा वश्य कता
 की  पूति  के  लिये  पश्चिमी  प्लौर  दक्षिणी  क्षेत्र  से
 सीमेन्ट  की  व्यवस्था  करनी  पड़ती  है।  आमतौर
 पर  प्रतिवर्ष  यहां  से  सितम्बर  के  महीनों  में  रेल
 वैगनों  को  खाद्यान्न  पहुँचाने  के  लिये  ले  लिये  जाने
 के  फलस्वरूप  स्थानीय  कमी  हो  जाती  है।  रात
 i97.  में  बिहार  की  एक  सीमेन्ट  फैक्टरी  बन्द

 हो  जाने  तथा  बिजली  प्रतिबन्ध  होने  शौर  कोयले
 के  भ्र पर्याप्त  सम्भरण  के  कारण  भी  पूर्वी  क्षेत्र  में
 सीमेन्ट  के  उत्पादन  पर  प्रतिकूल  प्रभाव  पड़ा  है।
 बैग सों  की  कमी  दूर  करमे  और  सम्भरण  स्थिति
 में  सुधार  लाने  के  लिये  उपयुक्त  मामलों  में  सुदूर-
 बर्ती  क्षेत्रों  में  स्थित  कारखानों  को  प्रावश्यकता
 होने  पर  ,महंगे  रास्ते  से  प्रतीक  भाटे  के  बावजूद
 भी  सम्भरण  करने  की  प्रयुक्ति  प्रदान  की  गई  है।
 सड़क  द्वारा  प्लोर  सीमेन्ट  की  प्रतीक  सम्भरण  करने
 की  भी  स्वीकृति  दी  गई  है।  सीमेन्ट  स्टोर  करने
 के  लिये  खाते  (डम्प)  तैयार  करने  तथा  सीमेन्ट
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 का  रेल  सह  सड़क  तथा  सड़क  द्वारा  संभरण  करने
 की  स्वीकृति  दे  दो  गई  हैं।  उत्पादकों  को  00
 कि०  मी०  से  भ्र धिक  दूरी  के  लिये  दिये  जाने  वाले
 रेल  भाढ़े  की  25  vo  श०  तक  प्रतिपूर्ति  करने  का
 निश्चय  किया  गया  है।  रेल  विभाग  से  भी  विभिन्न
 कारखानों  को  सीमेन्ट  की  सप्लाई  के  लिये  मिलने
 वाले  वैगनों  की  उपलब्धता  में  सुधार  करने  को
 कहा  गया  है।  सीमेन्ट  को  समुद्री  मार्ग  से  भ्रधिक
 भाड़े  के  साथ  प्राप़्ति  करने  को  भी  स्वीकृति  दी
 गई  है।

 सीमेन्ट  उत्पादन  हेतु  प्रति रिक्त  क्षमता  बढ़ाने
 को  भी  प्रोत्साहित  किया  गया  है।  सीमेन्ट  उद्योग
 में  श्रमिकों  की  हाल  की  हड़ताल  से  उपलब्धि  की
 स्थिति  और  भो  बिगड़ेगी।

 (ख)  नहीं  है।

 Japla  Cement  Factory,  Bihar
 3330.  SHRI  RAMAVATAR  SHASTRI  :

 SHRI  C.K.  JAFFFR  SHARIFF  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  some  closed  factories  of
 cement  in  Japla  (Bihar)  have  started  func-
 tioning  recenUly  ;  and

 (b)  if  so,  the  total  daily  production  of
 those  factories  in  tonnes  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Yes,  Sir.  Sone  Valley  Port-
 land  Cement  Company  at  Japla  (Bi)
 which  stopped  production  on  the  Ist  May,
 I97!,  restarted  its  pioduction  from  the
 Sth  July,  1972,

 (b)  The  daily  average  production  of  cement
 at  this  factory  for  the  period  from  Sth  July,
 972  to  3th  August,  972  is  about  298
 tonnes.
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 बंगला  वेश  के  नागरिकों  को  भारतीय  भू-भाग
 में  घुसपैठ

 333i.  श्यो  रामावतार  शास्त्री: क्या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  पिछले
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 महीनों  में  बंगला  देश  के  कुछ  नागरिक
 अनाधिकृत  रूप  में  भारत  की  सीमा  में
 घुस  प्रिये  थे;

 (खा)  यदि  हां,  तो  उनकी  संख्या  कितनी  थी;
 (ग)  उनके  भारत  प्रवेश  के  क्‍या  कारण  थे;

 कौर
 (घ)  क्या  सरकार  ने  भविष्य  में  ऐसी  घुस-

 पैठ  को  रोकने  के  लिए  कोई  कार्यवाही  की  है?
 गृह  संता लय  में  उप-मंत्री  (भो  एफ०  एच०  मोह-

 बिना:  (क)  से  (ग),  हाल  में  बंगला  देश  से
 कोई  शरणार्थी  नहीं  जाएं  हैं।  उन  व्यक्तियों  की
 संग  जो  पिछले  तीन  महीनों  में  बिना  उपयुक्त
 पार  पत्रों  के  भारत  में  प्रवेश  कर  गये  हों  सीमावर्ती
 राज्यों  से  मालूम  की  जा  रही  है।  राज्य  सरकारों
 से  अनुरोध  किया  गया  है  कि  उन  कारणों  की
 मी  रिपोर्ट  दें  जिससे  बिता  उपयुक्त  पार  पत्रों
 के  भारत  में  ऐसा  प्रवेश  किया  गया  है।

 (घ)  सोमा  पर  हमारे  सभी  संबंधित  प्राधिकारी
 पूर्ण छप  से  सतर्क  हैं  तथा  उन्हें  आदेश  दिए  गये
 हैं  कि  सीमा  पार  से  किसी  भी  व्यक्ति  के  मनाधिक्त
 प्रवेश  को  रोकें ।

 Inflated  Telephone  Bills
 3332.  SHRI  RAMAVATAR  SHASTRI  :

 DR.  KARNI  SINGH
 Will  the  Minister  of  ©  COMMUNI-

 CATIONS  be  pleased  to  state:
 (a)  whether  Government  are  aware  of  the

 fact  that  the  problem  of  in‘lated  telephone
 bills  still  continues,  even  after  the  maiter
 was  discusseil  several  times  in  Parliament  ;
 and

 (b)  if  so,  the  steps  Government  propose
 to  take  to  put  an  end  to  this  scandal  ?
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 THE  MINISTER  OF  COMMUNICA-

 TIONS  (SHRI  H.N.  BAHUGUNA)  :
 (a)  Yes,  Sir.  The  allegation  continues
 to  be  made  by  a  very  small  percentage  of
 the  subscribers  specially  in  the  Capital.

 (0)  The  Committee  of  Petitions  while
 examining  a  petition  from  some  of  the
 Delhi  subscribers  have  recommended  that
 an  expert  commiltee  consisting  of,  among
 others,  independent,  technical  accounts
 experts  should  be  appointed  by  the  Govern-
 ment  to  examine  the  working  of  Dethi
 Telephones  with  particular  reference  to  its
 billing  system,  working  of  the  STD  system,
 procedure  for  investigation  into  com.
 plaints  of  over-billing  and  suggest  effective
 measures  to  strcamline  the  working  of
 Delhi  Telephones  and  to  remove  the  causes
 of  excessive  billing  at  earliest.  The  appoint-
 ment  of  the  committee  is  pending  clearance
 from  the  Estimates  Committee,  which  also
 Proposes  to  look  into  the  estimates  of  the
 Ministry  cf  Communications.

 Sabotage  Activities  by  certain  Anti-So-
 cial  and  Anti-National  Elements  In  .tammu

 and  Kashmir
 3333.  SHRI  PILOO  MODY  :  Will  the

 Minister  of  HOME  AFFAIRS  be  pleased
 fo  state  :

 (a)  whether  there  have  been  cases  of
 sabotage  aclivities  on  the  part  of  certain
 anti-social  and  anti-national  clen-ents  in
 various  parts  of  Jammu  and  Kashmir  dur-
 ing  the  Jast  three  months  ;

 (b)  if  so,  the  nature  thereof  ;  and
 (c)  whether  any  watch  is  being  kept  on

 such  activities  and  if  su.  the  result  thereof  ?
 THE  PRIMF  MINISTER  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOM!
 AFFAIRS,  MINISTER  OF  INFORM4A-
 TION  AND  BROADCASTING  AND
 MINISTER  OF  SPACE  (SHRIMATI
 INDIRA  GANDHI):  (a)  anc  —  (b).
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 The  State  Government  have  reported
 that  in  June,  1972  an  —  underground
 Subversive  cell  came  to  notice  whose
 intension  was  to  attack  lone  Army  and
 Police  guards  as  well  as  vital  installations.
 The  concerned  persons  have  been  appre-
 hended  and  detained.

 (c)  The  security  agencies  of  the  Central
 and  State  Governments  are  vigilant  in  this
 regard.

 Development  of  Ladakh

 3334.  SHRI  KUSHOK  BAKULA  :
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Ladakh  region  in  Jammu
 and  Kashmir  is  the  most  backward  arca
 economically,  educationally  and  indus-
 trially;

 (b)  whether  any  proposal  to  declare  this
 tegion  as  scheduled  area  under  the  pro-
 visions  of  the  Constituation  and  to  extend
 all  possible  help,  financial  or  otherwise,
 to  develop  the  region;  and

 (c)  if  so,  when  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT)  (a)  The
 Ladakh  region  in  Jammu  and  Kashmir
 is  backward  c-onomically,  industrially
 and  educationally,

 (b)  and  (c).  The  constitutional  pro-
 visions  relating  to  scheduled  areas  do  not,
 at  present,  apply  to  Jammu  and  Kashmir.
 However,  the  real  problem  is  to  accelerate
 the  economic  development  of  this  region
 and  Government  are  making  all  possible
 efforts  towards  this  end.  Investments  for
 the  Ladakh  region  during  various  plan
 periods  have  steadily  been  increased.  A
 statement  is  attached.
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 STATEMENT
 Programmes  in  Ladakh  on  which  special!

 attention  is  being  given  include  construction
 of  roads,  rural  electrification,  development
 of  wool  and  sheep,  improvement  of  cdu-
 cational  and  health  centres,  construction
 of  Stakna  Hydel  project  and  development
 of  horticulture.  Investments  made  in
 Ladakh  since  the  beginning  of  the  First
 Plan  are  as  under  es

 (Rs.  in
 Lakhs)

 First  Five  Year  Plan  241
 Second  Five  Year  Plan  8.54
 Third  Five  Year  Plan  43.80
 1966-67  56,72
 1967-68.  3॥  .42
 1968-69.  44.33

 Rs.  6  crores  has  been  approved  for  Ladakh
 region.  During  the  first  three  ycars  a  sum
 of  Rs.  2.48  crores  would  have  been  spent.
 Progress  has  been  particularly  good  under
 minor  irrigation  and  power  scctors.
 Request  made  by  Government  of  Gujarat

 or  a  Licence  to  set  up  a  Project  for  the
 Manufacture  of  T.V.  sets

 3335.  SHRI  FATESINGHRAO  GAEK-
 WAD:  Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  the  Union  Government  have
 received  any  application  from  the  Govern-
 ment  of  Gujarat  for  a  licence  to  set  up  a  pro-
 ject  for  the  manufacture  of  television  scts,
 if  so,  the  outlines  of  the  scheme  ;  and

 (b)  whether  the  Central  Government
 have  since  examined  the  application  ;  and
 if  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  K.  C.  PANT)  :  (a)  No.  Sir.
 (b)  Does  not  arise.
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 Setting  up  of  a  T.V.  Station  At  Baroda
 3336.  SHRI  FATE  SINGH  RAO  GAEK-

 WAD:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state  whether  Government  pro-
 pose  to  set  up  aT.V.  Station  at  Baroda
 during  the  current  ycar  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  No,  Sir.

 Utilisation  of  letters  of  intent  issued  to
 State  Industria!  Development  Corporations

 3337.  DR.  RANEN  SEN  :
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  SCIENCE  AND  TE-
 CHNOLOGY  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 been  drawn  to  the  news  item  appearing  in
 the  ‘Hindustan  Standard’,  Calcutta  dated
 the  26th  July,  972  that  a  large  number  of
 letters  of  Intent  remain  unutilised  by  some
 State  Industrial  Development  Corporations;

 (b)  if  so,  the  names  of  such  States  and  the
 reasons  for  non-utilisation  ;  and

 (c)  the  steps  taken  to  remedy  the  situa-
 tion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHW  AR
 PRASAD)  :  (७)  to  (c)  Yes,  Sir.
 Government  are  aware  that  progress
 in  the  implementation  of  letters  of
 intent  issued  in  favour  of  the  State
 Industrial  Development  Corporations
 needs  to  be  accelerated,  particularly  in
 view  of  the  important  role  expected  to  be
 played  by  these  Corporations  in  the  setting
 up  of  new  industries.  The  matter  has  been
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 taken  up  with  all  the  State  Chief  Ministers.
 They  have  been  requested  to  review  the  pro-
 gress  personnaly  and  inform  this  Ministry of  the  reasons  for  delay,  if  any,  and  to
 bestow  close  and  continuous  attention  tc
 the  implementation  of  these  projects  ane
 removal  of  local  bottlenecks.  The  replies of  the  Chief  Ministers  are  being  received,
 whereafter  the  progress  of  individual  pro-
 jects  will  be  assessed,  reasons  for  delay  and
 bottlenecks  identified  and  remedial  steps,
 if  required,  taken.

 Revision  of  Telephone  Tariff  policy  Regard-
 ing  Distance  for  Local  Calls  in  Rural  Areas

 3338.  SHRI  P.  NARASIMHA  REDDY  :
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  plased  to  state  :

 (a)  whether  Government  are  considering
 revision  of  Telephone  Tariff  Policy  to  classi-
 fy  areas  up  to  20  KMs.  radious  from  the
 District  Headquarters  or  Taluq  Head-
 quarters  Exchanges  as  local  areas  within
 which  all  calls  would  be  charged  for  as
 local  calls  ;  and

 (b)  if  not,  whether  Government  propose
 to  consider  such  a  revision  in  rural  interests?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  No,  Sir.

 (b)  No,  Sir,  not  for  the  present.

 Setting  up  of  a  Censor  Board  ‘for  Films
 at  Hyderabad

 3339.  SHRI  P.  NARASIMHA  REDDY  ;
 Will  the  Minister  of  INFORMATION)
 AND  BROADCASTING  be  pleased  to
 State  :

 (a)  whether  Government  of  Andhrod
 Pradesh  has  renewed  its  plea  to  Centra
 Government  to  reconsider  its  decision  in
 regard  to  selting  up  of  a  Censor  Board  for
 Films  at  Hyderabad  ;  and
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 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  :  (a)  No  further  communi-
 cation  on  this  subject  has  been  received
 from  the  State  Government  since
 December  970.

 (b)  Attention  is  invited  to  the  replies
 given  in  this  House  to  the  Unstarred  ques-
 tions  Nos.  252t  dated  I-2-7!  and  6543
 dated  ‘17-5-72,  that  the  number  of  films
 produced  in  the  region  does  not  justify
 opening  of  a  regional  office  of  the  Central
 Board  of  Film  Censors  at  Hydcrabad.
 This  position  remains  unchanged.

 Rehabilitation  Official
 in  Tripura

 3340.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 Charges  against

 (a)  whether  Central  Vigilance  Commis-
 sion  have  started  enquiry  into  alleged  cor-
 ruption  by  Rehabilitation  Department.  offi-
 cial  in  Tripura  ;  and

 (b)  if  so,  what  are  their  findings  ?

 DEPUTY  MINISTER  वार  THE
 OF  HOME  AFFAIRS

 MOHSIN)  (a)  and
 (b).  According  to  the  —  information
 recsived  from  the  Department  of
 Rehabilitation,  the  Central  Vigilance  Com-
 mission  is  not  making  any  enquiry  into  the
 alleged  corruption  by  Rehabilitation  Depart-
 ment  officials  in  Tripura.  However  the
 Central  Bureau  of  Investigation  —  is
 making  an  enquiry  into  the  allegations  rc-
 lating  to  malpractices  in  the  construction
 of  refugee  huts  in  North  Tripura,  In  view
 of  the  complex  nature  of  the  case,  investi-
 gation  is  likely  to  take  about  six  months.

 THE
 MINISTRY
 (SHRI  F.  H.
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 “Yojana”  in  Telugu  or
 Kannada.

 3341.  SHRI  P.  NARASIMHA  REDDY  :
 Will  the  Minister  of  PLANNING  be
 pleased  to  state  :

 (a)  the  reasons  why  the  Planning  Com-
 mission’s  journal  “Yojana”  is  not  being
 published  in  Telugu  and  Kannada;  and

 would  under-

 Publishing  of

 (b)  whether  Government
 take  to  do  so  expeditiously?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI  MO-
 HAN  DHARIA)  :  (a)  Government  has  em-
 barked  on  a  programme  of  bringing  out  the
 editions  of  Yojana  in  our  major  languages
 in  a  phased  manner.  This  is  because  of  the
 obvious  difficulties  of  bringing  out  all  the
 editions  at  once.

 (b)  As  part  of  this  programme,  it  is  pro-
 posed  to  bring  out  the  Telugu  edition  during
 1972-73.  Preliminary  arrangements  _re-
 garding  financial  allocation,  office  accommo-
 dation,  editorial  and  service  staff,  and  other
 requirements  of  the  Kannada  edition  will
 be  taken  in  hand  during  ‘1973-74.

 Range  of  Delhi  T.V.  Station
 3342.  Dr.  KARNI  SINGH  :  Will  the

 Ministcr  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  the  present  range  of  the  Delhi  T.V.
 Station;

 (b)  whether  Government  propose  to  in-
 crease  its  range  so  that  people  living  in
 distant  areas  may  also  benefit;  and

 (c)  if  so,  when  and  to  what  extent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  :  (a)  60  Kilometres.

 (b)  and  ©.  The  present  range  of  Delhi
 TV  Centre  is  proposed  to  be  increased  to
 about  90  kms  around  Delhi  by  raising  the
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 power  of  the  existing  transmitter  und  the
 height  of  the  antenna.  A  relay  transmitter
 is  also  proposed  to  be  installed  at  Mus-
 soorie  for  relaying  Delhi  programmes.  This
 will  have  an  independent  range  of  165,  kms,
 The  entire  project  is  expected  to  be  complet-
 ed  by  the  middle  of  1975,

 Erratic  readings  by  Telephone  =  Cull
 Recording  Machines

 3343.  DR.  KARNI  SINGH  :  Will  —  the
 Minister,  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  the  telephone  calls  recording
 machines  particularly  of  trunk  calls  have  of
 fate  been  giving  erratic  readings;

 (b)  if  so,  the  quantum  of  loss  occasioned
 to  the  subscribers;  and

 (c)  the  steps  Government  propose  to  take
 to  compensate  the  telephone  subscribers
 on  this  account?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 No,  Sir.

 (b)  and  (०),  Question  dacs  not  arise.
 LP.S.  Officers  on  Deputation

 to  Ministries.
 ‘Tenure  of

 3344.  SHRI  VIJAY  PAL  SINGH  :  Will
 the  Minister  of  HOME  APEAIRS  be  pleased
 to  state  :

 (a)  the  names  of  Ministries;  Depratments
 in  which  officers  of  the  Indian  Police  Ser-
 vice  have  been  brought  on  deputation  for
 appuintment  as  Deputy  Directors/Directors/
 OS.Ds..  Vigilance  —  Divisions  ‘Sections;

 (b)  whether  any  tenure  has  been  fixed
 for  appointment  of  such  deputationist  [.P.S.
 Officers  against  the  above  posts,  if  so,  what;

 (०)  whether  some  of  these  deputationists
 have  stayed  in  one  Ministry  for  more  than
 5-6  years  if  so,  the  reasons  for  their  con-
 tinued  stay;  and
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 (d)  the  steps  Government  propose  to  take
 to  fix  the  tenure  of  deputation  and  appoint-
 ment  of  such  officers  in  one  Ministry  /De-
 partment  to  ensure  healthy  administration

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME.  AFFAIRS  (SHRI
 FP.  H.  MOHSIN):  (a)  to  (७).  The  informa.
 tion  is  being  collected.
 Select  list  of  Central  Secretariat  Service
 Selection  Grade  Officers  for  appointment
 as  Joint  Sceretaries  —  submitted  to

 P.M.  Scerctariat
 -  3345.  SHRI  VIJAY  PAL  SINGH  :  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  a  select  list  of  Central  Secre-
 tariat  Service  Selection  Grade  Officers  for
 appointment  ay  Joint  Sceretarics  was  sub-
 mitted  by  the  Establishment  Board  to  the
 Prime  Minister's  Seeretariat  for  approval
 in  February,  1972,

 (b)  whether  the  select  fist  has  not  yct
 been  approved:  and

 (c)  if  so,  the  reasons  for  the  delay  and
 when  it  iy  expected  to  be  released?

 THE.  MINISTER  OF  STATE  IN  THI.
 MINISTRY  OF  HOME  AFLAIRS
 AND  IN  THE  DEPARTMENT  0
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA)  (a)  A  suitability  list:  was)  pre-
 pared  by  the  Senior  Selection  Board  in
 February,  972  and  was  submitted  for  the
 approval  of  the  Prime  Minister  in:  middle
 of  March,  1972.

 (0)  and  fc),  The  matter  is  under  consi-
 deration.

 Scooter  Plant  at  Lucknow.
 3346.  SHRI  JHARKHANDE  =  RAT:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCILNCL  AND
 TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  the  primary  purpose  of  setting
 up  the  proposed  giant  Scooter  Plant  at  Luck:
 now  with  forcign  equnty  participation  by
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 Innocenti  of  Italy  is  to  supply  the  domestic
 market;  and

 (b)  if  so,  the  reasons  why  Government
 have  gone  for  foreign  collaboration  with
 equily  participation,  when  there  was  enough
 scope  for  expanding  production  in  the  exis-
 ting  scooter  plants  in  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).,  The  proposals  to
 sct  up  a  joint  sector  project  and  to  granb
 expansion  (0  the  existing  manufacturers
 are  not  mutually  exclusive.  The  existing
 gap  between  demand  and  supply  for  scooters,
 the  growth  of  demand  in  future  and  the
 Prospects  of  export  of  scooters  will  provide
 sufficient  scope  for  expansion  of  the  exist-
 ing  units  and  the  setting  of  a  new  project  in
 the  joint  sector.  The  Government  have,
 therefore,  decided  to  sect  up  a  Scooter  Pro-
 ject  in  the  Joint  Sector  by  acquiring  the  en-
 lire  scooter  manufacturing  plant  of  M/s.
 Innocenti  at  Milano,  Italy,  on  “as  is  where
 is”  condition,  together  with  the  drawings,
 designs  and  technical  data  for  the  manu-
 facture  of  the  latest  models  of  Lambretta
 scooters.  The  project  envisages  export  of  a
 part  of  its  production.

 Participation  by  the  Indian  firm  and  the
 Italian  firm  will  bring  to  the  project  the
 benefit  of  the  experience  of  both  of  them  in
 management  and  production  techniques  and
 result  in  the  speedy  implementation  for
 the  project.

 प्रतापगढ़  '  (उत्तर  प्रदेश)  में  केद्रीय  श्रौशोगिक
 संस्थान

 3347.  श्री  हुकम  स्ब  कछवाय  :  क्‍या  पह्रौद्योगिक
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  उत्तर  प्रदेश  के  प्रतापगढ़  जिले  में
 काफी  समय  से  केन्द्रीय  औद्योगिक  संस्थान  की  मांग
 की  जा  रही  है;  पौर
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 (ख)  यदि  हां,  तो  इस  पर  सरकार  को  क्‍या
 प्रतिक्रिया  है?

 प्रौद्योगिक  विकास  मंत्रालय  में  उष-मंत्रो  पुरी
 सिद्धेश्वर  प्रसाद):  (क)  उत्तर  प्रदेश  के  प्रताप-
 गढ़  जिले  में  केन्द्रीय  प्रौद्योगिक  उपक्रम  स्थापित
 करने  के  लिये  राज्य  सरकार  ने  कोई  मांग  नहीं
 की  है।

 (ख)  प्रश्न  ही  नहीं  उठता।

 लाइसेंस  शुदा  रेडियो  शौर  टेलीविजन  सेटों  को
 संख्या  तथा  उनसे  जीत  राजस्व

 3348.  श्री  हुकम  चन्  कछवाय:  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  इस  समय  देश  में  कितने  रेडियो,  टेली-
 विजन  कौर  ट्रांजिस्टर  सेट  लाइसेंस  शुदा  हैं;

 (ख)  1970-71,  कौर  1971-72  के  वित्तीय
 वर्षों  में  इस  मंद  में  सरकार  को  कितना  राजस्व
 प्राप्त  हुआ;  शौर

 (ग)  इस  समय  इस  मद  में  प्रनुमानत:  कितना
 राजस्व  वसूल  किया  जाना  बाकी  है?

 संचार  मंत्री  (श्री  हेम बतो नंदन  बहुगुणा)  :  (क)
 SL  मार्च  972  तक  डाक  तार  विभाग  से  लाल-
 सेंस  प्राप्त  रेडियो  प्लोर  ट्रांजिस्टर  सेटों  की  संख्या
 9417363,  थी।  लाइसेंस  शुदा  टेलीविजन  सेटों
 की  संख्या  53,848  है।

 (ख)  वर्ष  970-71  में  इस  मद  में  सरकार
 को  6,88,8i,040  रपये  और  .97I-72  में
 16,98,77, 317  रुपये  50  पैसे  का  राजस्व  प्राप्त
 हुमा।

 (7)  इस  समय  इस  मद  में  कितना  राजस्व
 वसूल  किया  जाना  बाकी  है,  इसका  अनुमान  लगा
 सकना  कटिन  है  क्‍योंकि  बिना  लाइसेंस  के  सेटों
 की  संख्या  निश्चित  रूप  से  बता  सकना  संभव

 नहीं  है।

 बिना  लाइसेंस  रेडियो  तथा  ट्रांजिस्टर
 3349.  करो  हुकम  चंद  कछवाय:  क्‍या  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:
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 (क)  क्या  सरकार  के  पास  यह  बताने  वाले
 आंकड़े  हैं  कि  इस  समय  देश  में  कितने  रेडियो
 तथा  ट्रांजिस्टर  बिना  लाइसेंस  के  उपयोग  में  लाए
 जा  रहे  हैं;  बौर,

 (ख)  लाइसेंस  प्रथा  को  तेज  करने  शौर  बिना
 लाइसेंस  रेडियो  धारों  के  विरुद्ध  कार्यवाही  करने
 तु  सरकार  भविष्य  में  क्या  कदम  उठाने  जा  रही
 a7 हे!

 संचार  मंत्री  (को  हेम बतो नंदन  बहुगुणा):  (क)
 बिना  लाइसेंस  के  प्रमाण  में  लाए  जा  रहे  रेडियो
 प्रौढ़  ट्रांजिस्टर  सेटों  के  ब्रांच  रखे  सकना  संभव
 नहीं  है।

 (4)  बिता  लाइसेंस  के  सेट  पकड़ने  के  लिए
 सर्कल  प्रतिमान  चलाते  हैं  कौर  सीमा  शुल्क  afin
 कारी.  विदेशों  से  _प्रख्यात  किये  जाने  वाले  सेटों
 की  जांच  भो  करते  हैं।  यदि  कोई  व्यक्ति  इस  संबंध
 में  नियमों  प्लोर  शर्तों  का  उल्लंघन  करता  पाया
 जाए  तो  उसे  दंड  देकर  उससे  शुल्क  शौर  सरताज
 वसूल  किया  जाता  है  कौर  इसे  सदा  करने  से
 इंकार  करने  पर  अदालत  में  मुकदमा  भो  चलाया
 जा  सकता  है  1

 राज्य  सरकारों  हारा  देव  वैरभाव  को  अकाया  राशि

 3350.  9  हुकम  अहद  कछवाय:  क्या  संचार
 मंत्री  यह  बताने  को  कृपा  करेगे  कि:

 (क)  इस  समय  विभिन्न  राज्यों  द्वारा  केन्द्रीय
 सरकार  को  देय  दूरभाष  (टेलीफोन)  की  बकाया
 राशि  का  व्यौरा  क्‍या  है;  थ्रोट

 (ख)  बकाया  राशि  की  बसूली  के  लिये  सर-
 कार  क्या  कदम  उठाने  जा  रही  है  ?

 संचार  मंत्री  श्र  हेमबतोनंदस  बहुगुणा):  (क)
 राज्य  सरकारों  के  नाम  3  i-42-7  सके  जो  बिल
 जारी  किए  गए  थे,  उनमें  Wed 172,  को  टेली-
 फोन  राजस्व  की  बकाया  राशि  78  लाख  ih
 हजार  रुपये  थो।

 (खि)  बिल  प्रदा  ने  करने  वाले  उपभोक्ताओं
 के  टेलीफोन  (छुट-प्राप्त  वर्ग  के  टेलीफोनों  को  छोड़ जा
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 कर  )  काट  दिए  जाते  हैं।  पत्र  व्यवहार  पौर  व्यक्ति-
 गत  सम्पर्क  के  जरिये  बिलों  की  बकाया  राशि  बसूल
 करने  की  कोशिशें  की  जाती  हैं।  हाल  ही  में,
 राज्य  सरकारों  के  मुख्य  सचिव  शौर  संघीय  क्षेत्रों
 के  उप  राज्यपालों  को  विभाग  की  शोर  से  पत्र
 लिखे  गए  हैं  कौर  उनमे  यह  निवेदन  किया  गया
 कि  वे  राज्य  सरकार  के  सभी  प्राधिकारियों  को  ऐसी
 रिदा यने  जारी  करें  जिसमें  टेलीफोन  की  देय  राशि
 का  दुरस्त  भुगतान  करने  पर  जोर  दिया  गया  हो।
 विभाग  ने  भी  टेलीफोन  राजस्व  को  बकाया  रकम
 तुरन्त  वसूल  करने  के  लिए  एक  विशेष  मुहिम  चलाई  है
 wet  सरकार  के  इंद्रियों  हारा  दूरभाष  पर  किया

 गया  व्यय
 3351  हो  हुकम  चंद  कछवाय:  क्या  संचार

 मंत्री  यह  चलाने  को  कृपा  करेगे  कि

 (क)  प्रथम  बर्रै,  i972  से  अब  तक  केन्द्रीय
 सरकार  के  मंत्रियों  द्वारा  उपयोग  किये  गये  दूर-
 भाष  (टेलीफोन)  पर  हुए  व्यय  का  ब्यौरा  व  है;
 कौर

 (ख)  प्रत्येक  ने  धम  प्रविधि  में  कितने  रुपयों
 की  ढंका ले  तथा  लोकन  काले  की?

 संचार  मंगी.  (भो  हेसबतोमंदन  बहुगुणा):  (क)
 कौर  (खा).  मंचन।  इकट्ठी  की  जा  रहीं  है  प्रौढ़
 सभा-पटल  पर  रख  दी  जाएगी।
 Reorgunisation  of  Engineering  Division  in

 Orissa  Circle
 3352.  SHRI  ARJUN  SETHI:  Will)  the

 Minister  of  COMMUNICATIONS  be  pleas-
 ed  to  stale  :

 (a)  whether  re-organisation  of  Engin-
 ecring  Divisions  and  Sub-Divisions  —  in
 Orissa  Circle  have  since  been  completed;

 (b)  if  not,  when  the  re-organisation  is
 likely  to  be  completed;  and

 (c)  whether  a  new  Engincering  Division
 for  Balasore  is  proposed  to  be  sanctioned?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  Yes,  Sir.
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 (b)  Does  not  arise.
 (c)  No,  Sir.  Balasore  will  continuc  to

 be  Sub-Divisional  Headquarters.  A  new
 Telegraph  Engincering  Division  at  Bhub-
 neshwar  and  four  new  Telegraph  Sub-Divi-
 sions  at  Keonjhar,  Jeypore,  Titlagarh  and
 Jhasuguda  are  being  created  in  Orissa  Cir-
 cle.

 Extension  of  Head  Post  Office  Bullding  at
 Bhadrak,  Balasore,  Orissa

 3353.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  COMMUNICATIONS  _  be
 pleased  to  state  :

 (a)  whether  the  proposed  extension  to  the
 existing  Head  Post  Office  building  at  Bhad-
 rak,  Balasore,  Orissa  has  been  completed;

 (b)  if  not,  the  bottlenecks  that  are  hold-
 ing  up  the  speedy  completion,  and

 (c)  whether  the  amount  sanctioned  for
 the  project  has  since  been  released?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA)  :
 (a)  Administrative  approval  and  expendi-
 ture  sanctioned  for  the  work  for  a  sum  of
 Rs.  2,54,250/-  has  since  been  issued.  The
 work  is  budgted  for  the  year  1973-74,

 (b)  and  (c)  The  case  is  being  processed
 to  ensure  that  the  work  is  taken  up  in  early
 ‘1973-74,

 Expansion  of  Air  Station  at  Cuttack,  Orissa
 3354.  SHRI  ARJUN  SETHI  :  Will  the

 Minister  of  INFORMATION  AND
 BROADCASTING  _  be  pleased  to  state  :

 (a)  whether  proposed  expansion  of  A.LR.
 Cuttack,  Orissa  has  been  taken  up  now;
 and

 (b)  if  so,  the  time  by  which  the  expansion
 work  is  likely  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
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 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  :  (a)  Yes,  Sir.

 (b)  The  target  dates  for  the  completion
 of  the  installations  at  Cuttack  are  as  follows  :

 (i)  High
 1974,

 (ii)  Permanent  Studios—June,

 Power  Transmitter---  March,

 +1975,
 Idle  capacity  in  Tractor  Industry

 3355.  SHRI  RAM  PRAKASH  :  Will  the
 Minister  of  INDUSTRIAL  =  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  tractor  industry  in  the  coun-
 try  is  under  the  grip  of  recession,  having  low
 capacity  utilisation  and  sharp  fall  in’  pro-
 fits  and  profitability;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  =  SIDDHFSHWAR
 PRASAD)  :  (a)  At  present  there  is  a  sct-
 back  in  demand  for  tractors  and  some  of  the
 factories  are  working  below  capacity.

 (b)  Government  feel  that  this  is  a  tem-
 porary  phenomenon  and  that  the  demand
 for  tractors  will  pick  up  in  the  coming  years.

 Production  in  Khadi  and  Village
 Industries

 3356.  SHRI  RAM  PRAKASH  :  Will  the
 Minister  of  INDUSTRIAL  =  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  there  has  recently  been  de-
 cline  in  the  production  in  Khadi  and  Village
 Industries;  and

 (b)  if  so,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  Nor,  Sir.

 (b)  Docs  not  arise.
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 HLM.T.  Automatic  Watches.
 3357.  SHRI  B.K.  PASCHOWDHURY

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  H.M.T.  lias:  started)  manu-
 facturing  automatic  watches;  and

 (b)  if  so,  the  expected  annual  production
 thereof  and  the  time  by  which  they  are  like-
 ly  to  be  made  available  to  public  and  at
 what  cost?

 DEPUTY  MINISTER  IN  THI
 INDUSTRIAL  DEVI

 SIDDHESHWAR
 just

 THE
 MINISTRY  OF
 LOPMENT  (SHRI
 PRASAD)  :  (a)  HM.T.
 assembly  of  automatic  day  and  date  wrist

 has  started

 watches  and  the  first:  phase  of  manufacture
 of  components  will  be  started  shortly.

 (b)  The  annual  production  of  automatic
 day  and  date  wrist  watches  by  the  watch
 factory  (Factory  No.  ID  at  Bangalore  would
 be  -2,00,000_  wrist)  watches  by  1977-78,
 During  the  year  1972-73.  the  company’s
 watch  factory  No.  Hat)  Bangalore  will
 assemble  20,000  automatic  day  and  date  wrist
 watches  out  of  imported  components.
 These  watches  are  expected  to  be  released
 for  sale  at  a  price  of  Rs.  300°-  per  watch
 exclusive  of  taxes  during  October,  £972.

 Reorganization  of  the  Directcrute  of
 Technical  Development.

 3358.  SHRI  BK  DASCHOWDHURY  :
 Will  the  Minister  of  INDUSTRIAL  DEVE
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 chalked
 out  any  programme  to  reerganise  the  Diree-
 torale  of  Technical  Development,  if  so,  the
 reasons  therefor;  and

 (a)  whether  Government  have

 (b)  the  steps  taken  by  Government  in
 this  regard  and  the  progress  achieved?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DIVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  No,  Sir.

 (b)  Does  not  arise.
 Request  made  by  Electronic  Division  of
 Hindustan  Aeronautics  Limited  for  a  Licence
 to  produce  Television  Receivers  rejected  by

 Electronics  Commission
 3359.  SHRI  SARJOO  PANDEY  :  Will

 the  PRIME  MINISTER  be  pleased  to  state
 (a)  whether  the  request  made  by  the  Plee-

 tronics  Division  of  the  Hindustan  Aeronau-
 tics  Limited,  for  a  licence  to  produce  tele-
 vision  receivers  was  reiccted  by  the  |  lectro-
 nics  Commission:

 (b)  if  so,  the  grounds  on  which  the  request
 was  rejected;

 (c)  whether  the  Hindustan)  Aeronautics
 Limited  has  renewed  its  request  for  the  de
 cence,  and

 (d)  if  so,  whether  the  Flectronics  Come
 mission  is  likely  to  reconsider  its  carlict
 decision  in  this  regard?

 THE  MINISTER  Ob  STATE  IN  THI
 MINISTRY  OF  HOME  AEEAIRS  (SHRI
 K.C.  PANT)  :  (a)  and  (b),  In  response  to  a
 Press  Note  issued  by  the  Department  invit-
 ing  applications  from
 preneurs  to  set  up  a  total  capacity  of  over
 -2,00,000  TV  sets  per  sear  Hindustan  Acro-
 nautics  Ltd.,  Hyderabad  (HAT).  a  wholly
 Central  Government  owned  Public  Sector
 Undertaking,  had  also  applied  along  with
 others  for  manufacture  of  television  sets
 and  TV  components.  The
 Commission  after  taking  into  account  all
 aspects  of  the  case  recommended
 Licensing  Commitice  rejection  of  the  appli.
 cation  of  HAL  for  the  manufacture  of  TV
 sets  for  the  following  main  reasons  :--

 G)  Electronics  Corporation  of
 Ltd.,  Hyderabad  116  CIL).
 wholly  Central  Government  owned

 prospective  enlrgs

 Electronics

 to  the

 India
 abo  4
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 Public  Sector  Undertaking,  has  been
 licensed  for  a  capacity  of  20,000
 TV  sets  per  annum;  this  was  mainly
 because  ECIL  had  earlicr  been  li-
 censed  for  manufacture  of  Closed
 Circuit  TV  systems,  (CCTV)  and
 TV  sets  for  the  Satellite  Instructional
 and  Television  Experiment  (SITE)
 programme.  ECIL  produces  clec-
 tronic  items  of  a  general  nature  and
 has  a  marketing/sales  organisation
 being  developed  for  this.

 (ii)  Andhra  Pradesh  Small  Scale  Indus-
 tries  Devclopment  Corporation,  a
 wholly  owned  State  Government
 Undertaking,  has  been  accorded
 approval  for  manufacture  of  5,000
 T.V.  sets  per  annum.  This  was  to
 support  the  Small  Scale  Sector  in
 Andhra  _  Pradesh.
 No  TV  Station  is  planned  to  be  set
 up  in  Andhra  Pradesh  in  the  Fourth
 Plan  Period.  A  capacity  of  25,000
 sets  has  been  sanctioned  for  produc-
 tion  in  Andhra  Pradesh  out  of  a  total
 capacity  of  2,28,000  sets  sanctioned
 for  the  whole  of  India.

 (iii)

 HAL  Hyderabad  manufacture  highly
 sophisticated  electronics  equipments  at
 present  entirely  for  defence  purposes.  A
 letter  of  intent  has  been  given  to  them  for
 manufacture  of  special  TV  components  which
 involve  sophisticated  technology.

 (c)  and  (d).  HAL's  renewed  request  for
 the  licence  for  manufacture  of  TV  sets  is
 under  the  consideration  of  the  Electro-
 nics  Commission.

 Committce  to  examine  Government  Policy
 on  Advertisements

 3360,  SHRI  SARJOO  PANDEY :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  there  have  been  frequent
 laints  from  regarding Papers
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 Government’s  policy  on  advertisements*
 and

 (b)  if  so,  whether  Government  intend  to
 appoint  a  Committee  to  examine  the  present
 policy  on  advertisements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  :  (a)  No,  Sir.

 (b)  Docs  not  arise.
 SNortage  of  Raw  Materials  in  Small  Scale

 Industries.
 3361.  SHRIS.  A.  MURUGANATNHAM:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  stoppage  of  production  or
 under-ulilisalion  of  capacity  in  several
 large  units  is  posing  a  problem  to  thousands
 of  ancillary  units  in  the  small  scale  sector;

 (b)  whether  shortage  of  vital  raw  materials
 is  also  affecting  production  in  the  small
 scale  sector;  and

 (c)  if  so,  the  steps  being  taken  to  solve
 these  problems?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  The  problem,  so  far,  has
 not  caused  any  great  concern  to  the  small
 scale  sector.

 (b)  and  (०),  The  supply  of  raw  material,
 imported  as  well  as  indigenous,  has  cons-
 tantly  been  on  the  increase.  Steps  are  being
 taken  to  further  enhance  the  allocation  of
 raw-material  to  the  small  scale  sector  to
 ensure  larger  utilisation  of  capacity  in  this
 sector.

 Setting  up  of  a  Technology  and  Patent  Data
 Bank

 3362.  SHRI  S.A.  MURUGANA-
 NTHAM :  Will  the  Minister  of  CLIENCE
 AND  TECHNOLOGY  be  pleased  to  state  :
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 (a)  whether  there  is  a  proposal  to  set  up
 a  technology  and  patent  data  bank  to  collect,
 collate  and  disseminate  information  about
 science  and  technology;  and  on  most  mo-
 dern  lines;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM)  :  (a)  and  (b).  Yes.  A  Commitiec
 has  been  constituted  to  work  out  the
 details.

 Applications  for  setting  up  of  Industries  in
 Backward  Areas  of  Bihar

 3364.  SHRI  AMUNA  PRASAD  MAN-
 DAL  :  Will  he  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  received
 any  applications  for  setting  up  industries  in
 the  backward  Districts  of  Bihar  during  the
 current  year;

 (b)  if  so,  the  number  of  applications
 received  and  the  type  of  industries  proposed
 to  be  set  up  there;

 (c)  whether  licences  and  Ietters  of  in-
 tent  have  been  issued  to  the  applicants  and
 if  so,  the  names  thereof;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (ay  Yes,  Sir.

 (b)  Seven  (upto  31-7-72)  for  items  such  as
 wheat  products,  iron  &  steel  pipes,  high
 tensile  steel  wires  and  woollen  tufted  car-
 pets.

 (c)  and  (9).  Out  of  the  seven  applications,
 onc  has  been  rejected  and  the  remaining
 six  are  under  consideration.
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 A.LR.  Trails  behind  Radio  Pakistan
 3365.  SHRI  P.  K.  DFO  :  Will  the  Minis-

 ter  of  INFORMATION  AND  BROAD-
 CASTING  _  be  pleased  to  state  :

 (a)  whether  attention  of  Government
 has  been  invited  to  a  report  in  the  Mother-
 land  dated  the  20th  June,  972  under  the
 caption  ‘AIR  Trails  behind  Radio  Pakis-
 tan,  ;  and

 (b)  if  so,  the  reaction  of  Government  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  :  (a)  Yes,  Sir.

 (b)  Government  have  notcd  a  gencial
 toning  down  of  hostile  broadcasts  fiom
 Radio  Pakistan.  However,  some  instances
 of  violation  of  the  agreement  on  cessation
 of  hostile  propaganda  have  been  brought
 to  the  notice  of  the  Pakistan  Govern-
 ment,

 Utilisation  of  Idle  Capacity  In  54
 Industries

 3366.  SHRI  P.  K.  DEO  :  Will  the  Minis-
 ter  of  INDUSTRIAL  DEVELOPMENT
 AND  SCIENCE  AND  TECHNOLOGY
 be  pleased  to  state  :

 (a)  the  total  idle  capacity  in  54  selected
 industries  in  the  country;

 (b)  the  percentage  of  utilisation  of  the
 industrial  capacity  in  the  entire  Private
 Sector;  and

 (c)  the  steps,  if  any.  proposed  to  be
 taken  by  Government  for  full  utilisation
 of  industrial  capacity  in  the  countty  in
 both  public  and  private  sectors?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  A  statement  based
 on  tecords  maintained  by  the  Directorate



 215  Written  Answers

 Gencral  of  Technical  Development,  is  laid
 on  the  Table  of  the  House.  [Placed  in  Li-
 brary.  See  No.  LT-3493/72}.

 (c)  Steps  for  fuller  utilisation  of  the  ins-
 talled  capacity  in  various  industries  initiated
 by  the  Government  are  :—

 (i)  Permission  for  doubling  of  capacity!
 multishift  working  in  54  selected
 industries.  Undertakings  —  which
 had  been  licensed  on  single  On  double
 shift  basis  in  the  specified  industries
 have  been  permitted  to  maximise
 utilisation  of  their  capacity.  In
 other  cases,  they  have  been  permitted
 to  increase  their  production  upto
 !00°%  of  the  licensed  capacity  sub-

 ject  to  certain  conditions.  This
 facility  is  freely  granted  to  all  except
 the  larger  houses  and  foreign  firms
 who  have  to  apply  for  such  facility
 to  a  specially  constituted  Task  Force
 in  the  Ministiy  of  Industrial  Develop-
 ment  for  consideration  of  their  cases
 on  merit.
 Industrial  undertakings  have  been
 permitted  ‘o  diversify  their  produc-
 tion  for  the  manufacture  of  new  ar-
 ticles  to  the  extent  of  25%,  of  the
 licensed  capacity  without  the  for-
 mality  of  obtaining  an  industrial
 licence,  subject  to  certain  conditions.

 (ii)

 Increased  licensing  of  imported  stcel
 and  other  raw  materials  for  increas-
 ing  capacity  utilisation  by  industry.

 ii)

 Increased  investment  outlay  on  Plan
 projects.

 (iv)

 (v)  ॥  respect)  of  the  public  sector,
 additional  measures  include  diversi-
 ficaiion,  export-orientation,  cficient.

 int  we  and  ot  ent,  im-
 port  of  essential  components  and
 material  not  indigenously  available
 and  better  training  and  facilities  for
 labour.
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 Dispersal  of  Industries
 3367.  SHRI  K.  KODANDA  RAMI  RED-

 DY  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 concentration  of  industries  in  a  few  places
 has  created  more  problems  than  solving
 any;  and

 (b)  whether  Government  are  thinking  of
 any  far  reaching  modifications  while  sanc-
 tioning  new  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVF-

 LOPMENT  (SHRI  =  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b)  Government  fully
 recognises  the  need  fot  avoiding  concentra-
 tion  of  industries  in  a  few  places.  Pata-
 graph  1S  of  the  Industrial  Policy  Resolution
 of  the  30th  April,  ‘1986,  reiterates  Govern-
 ments  intention  that  industrialisation  should
 benefit  the  economy  of  the  country  as  a
 whole,  and  that  disparities  in  the  levels  of
 devclopment  between  different  areas  and
 regions  in  the  country  should  be  progres-
 sively  reduced  as  far  as  possible.  It  has
 been  the  constant  endeavour  of  the  Govern-
 ment  to  translate  this  policy  into  action.
 In  licensing  new  capacities,  areas  which
 are  deficient  in  certain  lines  of  manufacture
 are  given  special  preference  in  the  establish-
 ment  of  new  capacities  in  those  lines.  As
 far  as  is  possible  and  feasible,  weightage  is
 always  given  to  applications  from  backward
 regions.  Schemes  of  outright  subsidy  and
 concessional  finance  from  public  financial
 institutions  have  been  initiated  for  selected
 backward  districts.

 Relaxation  in  enforcement  of  Law  in  cases
 of  Triuls  of  the  Surrendered  Dacoits

 3368.  SHRI  S.C.  SAMANTA  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 fo  state  :

 (a)  whether  any  approach  has  been  made
 by  the  State  Government  of  Madhya  Pra-



 217  Written  Answers

 desh  for  the  relaxation  in  the  enforcement
 of  law  in  the  cases  of  dacoits  who  have  sur-
 rendcred  voluntarily  and  are  now  facing
 trials  of  various  offences  committed  by  them;
 and

 (b)  if  so,  in  what  manner  would  such  re-
 laxation  be  possible?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN)  :  (a)  No.  Sir.

 (b)  Does  not  arise.

 Sufficiency  of  Telephone  and  Telegraph  equip-
 ment  and  losses  suffered  duc  to  Its  _pilferage

 3369.  SHRI  S.C.  SAMANTA  :  Will  the
 Minister  of  COMMUNICATIONS  _  be
 pleased  to  state  :

 (a)  how  long  Government  will  take  to
 mect  the  demands  fully  of  Telephone  and
 Telegraph  wires  and  other  equipments;  and

 (b)  the  losses  suffered  by  Government
 on  account  of  pilferages  in  ‘1970-71,  1971-
 72  and  upto  the  30th  June,  19722,

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  र्व,  N.  BAHUGUNA)  :  (a)
 The  two  major  sources  of  supply  of  Tele-
 communications  stores  and  equipment  viz,
 ITI  and  HCL  are  in  the  process  of  conti-
 nuous  expansion.  Under  the  HCI,  a
 2nd  cable  factory  is  being  opened  at  Hy-
 derabad  and  the  existing  cable  factory  at
 Rupnarainpur  is  being  expanded.  Under
 the  ITI  a  2nd  transmission  factory  has  been
 set  up  at  Naini,  a  2nd  instruments  factory
 is  being  set  up  at  Naini  and  a  2nd  switch-
 ing  factory  is  under  active  consideration.
 There  are,  however,  shortages  in  raw  miter-
 jals  including  steci,  aluminium,  zine  etc.
 and  of  electronic  and  other  components
 etc  and  it  may  take  a  considerably  time  be-
 fore  Government  is  able  to  fully  meet  the
 demand  for  telecommunication  stores  and
 equipment  indigenously.  The  =  Govern-
 ment  has  appointed  a  high-power  Commit-
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 tee  under  the  Chairmanship  of  Shri  M.  S.
 Pathak  Member,  Pl:  Commnissi
 to  make  a  long-term  study  of  the  needs  of
 telecommunication  Stores  and  equipment
 and  draw  up  recommendations  for  increas-
 ing  the  indigenous  production  capacities.
 On  receipt  of  the  recommendations  of  this
 Committce  suitable  actions  would  be  initiat-
 ed.

 (0)  Losses  during  1970-71  :
 Rs.  2,97,09,2I
 Losses  suffered  in  V97\-72  (upto  30th)  June
 I972)  :
 Rs.  1,85,60,535.

 Import  of  used  Plants  for  West  Germany
 and  Japan

 3370.  SHRI  HARI  KISHORE.  SINGH  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  ;

 (a)  whether  Government  have  any  pro-
 posal  to  import  and  instal  used  plants  from
 West  Germany  and  Japan  to  manufacture
 Jabour  intensive  products;

 (b)  if  so,  the  main  features  thereof;  and
 (c)  whether  Government  have  (aken  any

 decision  authorising  private  sector  indus-
 tries  to  enter  info  negotiations  on  these
 Proposals?

 DEPUTY  MINISTER  IN  THE
 INDUSTRIAL  DEVE-

 SIDDHESHWAR

 THE
 MINISTRY  OF
 LOPMENT  (SHRI
 PRASAD)  :  (a)  No.  Sir.

 (b)  The  question  does  not  arivc.
 cy  As  and  when  applications  from  pri-

 vate  partics  for  import  of  used  plants  are
 received,  they  are  considered  on  merits.

 Control  on  Cement
 3371,  SHRI  HARI  KISHORE  SINGH  :

 Will  the  Minister  of  INDUSTRIAL  DI.VE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  statc:
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 (a)  whether  Government  have  any  pro-
 posal  under  consideration  to  recontrol  the
 price  and  distribution  of  cement  in  the  coun-
 try  in  view  of  its  shortage;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  The  price  and  dis-
 tribution  of  cement  in  the  country  is  already
 under  formal  control  with  effect  from  the  Ist
 January,  968  in  terms  of  the  Cement  Con-
 trol  Order,  +1967,  as  amended  from  time  to
 time.

 Shortage  of  Automobile,  Batteries,  Tyres  and
 Tubes

 3372.  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  there  is  a  shortage  of  automo-
 bile  batteries  and  automobil:  tyres  and  tubes
 in  the  country;

 (b)  whether  any  attempt  has  been  made
 by  Government  to  increase  the  production
 of  automobile  tyres  and  tubes  in  the  public
 sector;  and

 (c)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  There  is  no  shortage  of
 automobile  batteries.  Some  shortage  in
 the  case  of  truck  and  bus  tyres  was  felt
 particularly  during  the  emergency.  The
 Tyre  Companies  were  asked  to  step  up  the
 production  by  working  on  Sundays  and
 holidays,  as  a  result  of  which,  the  produc-
 tion  was  stepped  up.  Balanci
 such  as  moulds  and  presses  for  the  manu-
 facture  of  Truck  tyres  were  also  allowed  to
 be  imported  to  further  increase  the  produc-
 tion  in  this  category.  Still  there  have  been
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 complaints  regarding  the  non-availability
 of  Truck  Tyres  from  certain  quarters.
 There  is  no  shortage  in  other  types  of  Tyres.
 Setting  up  of  additional  capacity  for  the
 manufacture  of  tyres  (including  truck  and
 bus  tyres)  has  also  been  approved  by  Go-
 vernment  to  meet  future  demands.

 (0)  and  (c).  Government  are  considering
 whether  a  Joint  Venture  by  both  the  Central
 Government  and  the  State  Governments
 could  be  set  up  for  the  manufacture  of  auto-
 mobile  Tyres  and  Tubes  and  also  whether
 the  Technical  know-how  could  be  develop-
 ed  in  a  Centralised  agency.  These  proposals
 are,  however,  in  a  very  preliminary  stage  of
 consideration.

 Reduction  in  Income  Disparities
 3373.  SHRI  PRAVINSINH  SOLANKI  :

 Will  the  Minister  of  PLANNING  be  pleased
 to  state;

 (a)  whether  there  has  been  any  reduction
 in  income  disparities  as  a  result  of  different
 measures  adopted  by  Government;  and

 (b)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  The  Report  of
 Mahalanobis  Committee  which  is  the  latest
 official  study  on  the  changes  in  income
 distribution  states  as  follows  :—

 “It  has  not  been  possible  for  the  Commit-
 tee  to  pronounce  a  definite  judge-
 ment,  even  of  a  broad  nature,  on  the
 changes  in  income  distribution.
 However,  it  can  be  stated  that  there
 is  no  clear  indication  of  a  significant
 change  in  income  distribution  over  the
 Plan  decade’.  (J950-5]  to  1960
 61).

 (b)  Several  measures  including  certain
 institutional  reforms,  the  development  of
 agriculture  and  small  and  village  industrics
 and  special  programmes  for  the  weaker
 sections  were  taken  in  the  earlier  plans  to
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 reduce  income  disparities.  But  no  marked
 improvement  in  income  distribution  could
 occur  because  of  ercater  emphasis  on  in-
 crease  in  G.N.P..  heavy  investments  and
 quicker  industrialisation.  The  slow  rate  of
 growth  of  the  economy,  the  Limited  impact
 of  fiscal  policies  in  redistributing  incomes
 and  wealth  and  the  rise  in  prices  have  been
 other  contributory  factors.

 Complaint  against  Assistant  Director,  Small
 ndustries  Service  Institute,  New  Del

 3374.  SHRI  CHANDRIKA  PRASAD  :
 Ws  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3247  on
 I9th  April,  972  regarding  the  complaints

 against  Assistant  Director  in  the  Small
 Industries  Service  Institute  and  state  what
 further  progress  has  been  made  in  the  matter
 so  far?

 DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  =  SIDDHFSHWAR
 PRASAD)  :  The  explanation  of  the  officer
 has  been  referred  to  the  Central  Vigilance
 Commission  for  advce  and  fur  her  az  ion
 will  be  taken  on  the  basis  of  their  ad-
 vice.

 THE

 Release  of  Prisoners  to  mark  the  Independence
 Silver  Jubilee  Celebrations

 3375.  SHRI  K.  KODANDA  RAMI
 REDDY  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  Government  had  taken  any
 decision  regarding  the  grant  of  remission
 to  prisoners  to  mark  the  Independence  Sil-
 ver  Jubilee  celebrations;  and

 (b)  if  so,  the  main  features  thereof  and
 categories  of  prisoners  concerned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI

 BHADRA  A  I894  (SAKA)  Written  ram  vers

 F.H.  MOHSIN)  :  (a)  Yes,  Sir.  Nece  ५४४४
 orders  for  the  grant  of  remission  to  prisoners
 on  the  occasion  of  Twentyfifth  Independence
 Jayanti  were  issued  on  27th  July,  ‘1972,

 (b)  The  main  features  of  these  orders
 are

 (I)  Vhe  remission  is  allowed  on  a  sliding
 scale;

 (2)  The  following  categories  of  prisoners
 are  cligible  for  remission  in

 (i)  prisoners  undergoing  sentence  in
 jails  in  Union  territories.

 (ii)  prisoners  undergoing  sentence  in
 State  jails  who  were  convicted  for
 offences  against  the  law  relating  to
 matters  to  which  executive  powers
 of  the  Union  extends.

 (iii)  As  regards  prisoners  undergoing
 sentence  in  State  jails,  who  were
 convicted  for  offences  ogainst  the
 State  Law,  the  State  Governments
 were  requested  that  if  there  be  no
 objection,  they  may  consider  the  de-
 sirability  of  granting  remission  to
 them  on  the  same  scale.

 (3)  The  following  categories  of  prisoners
 are  not  eligible  for  remission  under  those
 orders  :—-

 (i)  Detenus  of  any  class;
 (ii)  Prisoners  convicted  by  court  mar-

 tial;
 (iti)  Prisoners  convicted  for  offences  un-

 der  the  Official  Secret  Act,  sections
 2  &  3  of  the  Criminal  Law  Amend-
 ment  Act,  various  sections  of  the
 Indian  Penal  Code,  Forcigners  Act
 and  Pass  Port  Act.

 and  [  from  Ni
 Union  of  Calcutta  Telephones

 3376.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state  :
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 (a)  whether  the  Ministry  has  received  a
 memorandum  and  a  deputation  from  the
 National  Union  of  Calcutta  Telephones;
 and

 (b)  if  so,  the  nature  of  the  memorandum
 and  action  taken  by  the  Ministry  in  this  re-
 gard?

 THE  MINISTFR  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Only  memorandum  was  received  from
 the  National  Union  of  Telegraph  Engincer-
 ing  Employces  Class  I,  Calcutta  (Tele-
 phones)  Branch.

 (0)  The  memorandum  contained  de-
 mands  relating  to  the  service  conditions
 such  as  fixation  of  pay  scale  for  wiremen,
 overtime  to  staff  and  rotational  transfers
 etc.  In  accordance  with  the  prescribed  chan-
 nel  of  communication  between  the  Adminis-
 tration  and  the  staff,  memoranda/representa-
 tions  received  from  the  recognized  Central
 Unions/Associations  only  are  required  to
 be  examined  at  the  P&T  Board  level  for
 taking  necessary  action.  Memoranda’re-
 Presentations  from  Branch  Unions/Associa-
 lions  are  required  to  be  examined  at  the
 appropriate  lower  Icvel.  As  such  the  me-
 morandum  in  question  was  forwarded  to
 the  G.M.T.  Calcutta  for  necessary  action
 and  sending  reply  to  the  Union.

 Public  Sector  Factories  in  Punjab
 3377,  SHRI  PRABODH  CHANDRA  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIUNCE  AND  TECII-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  Government  have  any  plans
 to  build-up  som:  factories  in  Public  Sector
 in  Punjab;  and

 (b)  if  so,  the  nature  thereof?

 THE.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (b).  There  is  so  far  no

 AUGUST  23,  972  Written  Answers  224

 decision  to  set  up  any  new  industrial  pro-
 ject  in  the  Central  Public  sector  in  Punjab.
 However,  a  proposal  for  the  expansion  of
 Nangal  Fertiliser  Factory  is  under  considera-
 tion.

 Public  Telephone  booths  in  Delhi
 3378.  DR.  SANKATA  PRASAD :  Will

 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  Government  have  not  been
 able  to  make  public  Telephone  booths  avail-
 able  in  all  areas  of  Delhi  so  far;  and

 (b)  if  so,  the  reasons  therefor  and  the  time
 by  which  it  would  be  done?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :
 (a)  Government  have  been  able  to  provide
 PCO  booths  in  areas  of  Delhi  wherever  these
 have  been  found  justified  and  feasible.

 (b),  Does  not  arise.

 Ceiling  on  Monopolies  and  Big  Business
 Houses

 3379.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMFNT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  the  desirability  of  placing  a
 ceiling  on  monopolies  and  big  business  houses
 with  a  view  to  increase  production  has  been
 considered  ;

 (b)  if  so,  with  what  results;  and
 (c)  the  steps  proposed  to  be  taken  in  this

 direction?

 THE  DEPUTY  MINISTER  जाच  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a  to  (¢).  Government  have
 already  adopted  the  policy  of  preventing
 growth  of  monopolies  and  concentration
 of  wealth  in  a  few  hands.  The  Govern-
 ment’s  revised  industrial  licensing  policy
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 announced  in  February,  1970,  and  the  intro-
 duction  of  the  Monopolies  and  Restrictive
 Trade  Practices  Act  are  steps  taken  in  that
 direction.

 13.35  brs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  RE.  DACOITY  IN  BUXAR-DELHI
 Express  TRAIN

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  I  beg  to  lay  on  the  Table
 a  statement  regarding  dacoily  in  train  No.
 55  up  Buxar  Delhi  Express  between  pil-
 khua  and  Dasna  Railway  Stations  of  Nor-
 thern  Railway  on  the  20th  August,  1972,
 (Placed  in  Library.  See  No.  LT-3475/72).

 NOTIFICATIONS  UNDER  INDIAN  —  TELE-
 GRAPH  ACT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  iH

 PAHADIA[  On
 (SHRI  JAGANNATH  PAHADIA/S:  On

 B&B  tO behalf  of  Shri  H.  N.  Bahuguna,  |
 lay  on  the  Table  a  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English  ver-
 sions)  unde:  sub-section  (5)  of  section  ,7  of
 the  Indian  Telegraph  Act,  885  i

 (l)  The  Indian  Telegraph  (Sixth  Amend-
 ment)  Rules,  1972,  published  in  Noti-
 fication  No.  G.S.R.  329  (E)  in
 Gazette  of  India  dated  the  4th  July,
 972

 (2)  The  Indian  Telegraph  (Second  Amend-
 ment)  Rules,  1972.,  published  in
 Notification  No.  G.S.R.  8I]  in
 Gazette  of  India  dated  the  Ist  July,
 1972.

 [Placed  in  Library.  See  No.  LT-3476/72].
 NOTIFICATION  UNDER  PeRSONAL  INJURIES

 (Comp.  Ins.)  Act
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION(SHRI  BALGOVINDVERM
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 I  beg  to  lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindi  and  English
 versions)  under  section  24  of  the  Personal
 Injurics  (Compensation  Insurance)  Act,
 963  a

 (l)  Personal  Injuries  (Compensation
 Insurance)  Rules,  1972,  published
 in  Notification  No.  S.O.  377  (E)  in
 Gazette  of  India  dated  the  25th  May,
 ‘1972.

 (2)  The  Personal  Injuries  (Compensation
 Insurance  )  Scheme,  1972,  published
 in  Notification  No.  S.O.  378  (  79

 Gazette  India  dated  the  5th  May,
 ‘1972,

 (3)  The  personal  Injuries  (Compensation
 Insurance)  Amendmen!  Scheme,
 1972,  published  in  Notification
 No.  S.  0.  500  (E)  in  Gazette,

 |  of  India  dated  the  22nd  July,  1972.

 (4)  The  Personal  Injuries  (Compensation
 Insurance)  Amendment  Rules,  1972,
 published  in  Notification  No.  S.O.
 $01  (FE)  in  Gazette  of  India  dated  tho
 22nd  July,  ‘1972.

 (Placed  in  Library.  See.  No.  LT-3477/72]
 ANNUAL  REPORT  OF  THE  DEVELOPMENT

 CouctL  FOR  AUTOMOBILES  ETC.  UNDER  IN-
 DUSTRIES  (DEVELOPMENT  AND  REGULATION)

 Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESWAR
 PRASAD):  I  beg  to  lay  on  the  Table  a  copy
 of  the  Annual  Report  (Hindi  and  English
 versions)  of  the  Development  Council
 for  Automobiles,  Automobiles  Ancillary  In-
 dustries,  Transport  Vehicle  Industries,
 Tractors,  Earthmoving  Equipment  and  In-
 ternal  Combustion  Engines  for  the  year
 1970-71  under  sub-section  (4)  of  section

 On  behalf  of  Shri  R.  K.  Khadilkar).  7  of  the  Industries  (Development  and  Regu-
 4  LS3  (n>  !
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 lation)  Act,  1951.  [Placed  in  Library.  See
 No.  LT-3478/72.}

 ANNUAL  REPORT  OF  THE  E.S.I.C.
 SHRI  BALGOVIND  VERMA:  beg  to  lay on  the  Table  a  copy  of  the  Annual  Report

 (Hindi  and  English  versions)  of  the  Emplo-
 yees’  State  Insurance  Corporation  for  the
 year  1970-71,  undet  section  36  of  the  Em-
 Ployees’  State  Insurance  Act,  1948,  [placed
 in  Library.  See  No.  LT  3479/72.)

 13.36  hrs,
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  message  received  from  the  Se-
 crecary  of  Rajya  Sabha  :-

 ‘I  am  directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  Monday,  the  2Ist  August,
 1972,  passed  the  enclosed  motion
 concurring  in  the  recommendation
 of  the  Lok  Sabha  that  the  Rajya
 Sabha  do  join  in  the  Joint  Com-
 Mittee  ot  the  Houses  on  the
 Disturbed  Areas  (Special  Courts)
 Bill,  1972,  The  names  of  the
 members  nominated  by  the  Rajya
 Sabha  to  serve  on  the  said  Joint
 Committee  are  set  out  in  the
 motion.

 MOTION
 “That  this  House  concurs  in  the  recom-

 mendation  of  the  Lok  Sabha  that  the  Rajya
 Sabha  do  join  in  the  Joint  Committee  of  the
 Houses  on  the  Bill  to  provide  for  the  Speedy
 trial  of  certain  offences  in  certain  areas  and
 for  matters  connected  therewith,  and  resol-
 ves  that  the  following  members  of  the
 Rajya  Sabha  be  nominated  to  serve  on  the
 said  Joint  Committee  :

 l.  Shri  Yogendra  Shaima
 2.  Shi  M.S.  Abdul  Khader
 3.  Shii  Veerendra  Patil

 4.  Dr.  Bhai  Mahavir
 5.  Shri  Ibrahimbahai  Kasambhai

 Kalania
 6.  Shri  S.  B.  Bobdey
 7.  Shri  Nabin  Chandra  Buragohain
 8.  Shri  Bhola  Paswan  Shastri
 9.  Shri  Ranbir  Singh

 10.  Shri  Sikandar  Ali  Wajd
 Shri  Sitaram  Singh

 12,  Shri  Hamid  Ali  Schamanad
 3,  Shti  Mahendra  Mohan  Choudhury
 14,  Shri  Todak  Basar
 1S.  Shrimati  Sita  Devi"

 3.38  hrs.
 COMMITTEE  0४०  PRIVATE  MEM-

 BERS’  BILLS  AND  RESOLUTIONS
 SEVENTEENTH  REPORT

 SHRI  G.  G.  SWELL  (Autonomous
 Districts)  :  I  beg  to  present  the  Seventcenth
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolution.

 COMPANIES  (AMENDMENT)
 BILL

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  I  beg  to  move  :

 “That  the  Bill  further  to  amend  the  Com-
 panies  Act,  +1956,  the  Securities  Contracts
 (Regulation)  Act,  956  and  the  Monopo-
 lies  and  Restrictive  Trade  Practices  Act,
 1969,  be  referred  to  a  Joint  Committee  of
 the  Houses  consisting  of  45  members,  30
 from  this  House,  namely  :—

 a)  Shri  Syed  Ahmed  Aga
 (2)  Shri  Bedabrata  Barua
 (3)  Shri  H.K.L.  Bhagat
 (4)  Shri  Somnath  Chatterjce
 (5)  Shri  Tridib  Chaudhuri
 (6)  Shri  Khemchandbhai  Chavda
 (7)  Shri  C.  Chittibabu
 (8)  Shri  S.R.  Damani
 (9)  Shri  C.C.  Desai

 (10),  Shri  G.C.  Dixit
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 Shrimati  Vijeyalakshmi
 Shri  Popatlal  M.  Joshi
 Shri  Ramachandran  Kadannapalli
 Shri  Baburao  Jangluji  Kale
 Shri  Jagannath  Mishra
 Shri  Surendra  Mohanty
 Shri  Priya  Ranjan  Das  Munsi
 Shri  D.K.  Panda
 Shri  Narsingh

 pelea
 Pande:

 Prof.  Madhu  Dfjandavate
 Shri  H.M.  Patel
 Shri  S.B.P.  Pattabhi  Rama  Rao
 Shri  R.  Balakrishna  Pillai
 Shri  Jagannath  Rao
 Shii  Bishwanath  Roy
 Shri  P.M.  Sayeed
 Shri  Nawal  Kishore  Sharma
 Shri  R.R.  Sharma

 (29)  Shri  P.  Ranganatha  Shenoy
 (30)  Shri  R.K.  Sinha

 and  1S  members  from  Rajya  Sabha;

 an
 (12)
 (13)
 (4)
 (I5)
 (16),
 (7)
 (18)
 (I9)
 (20)
 (2l)
 (22)
 (23)
 (24)
 (25)
 (26)
 (27)
 (28)

 that  in  order  to  constitute  a  sitting  of  the
 Joint  Committee,  the  quorum  shall  be  one
 third  of  the  total  number  of  membors  of  the
 Joint  Committee;

 that  the  Committee  shall  make  a  report  to
 _this  House  by House  by  the  first  day  of  the  next  session;

 that  in  other  respects  the  Rules  of  Proced
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 MR.  SPEAKER  :  Don't  do  it  when  we
 have  decided  in  the  BAC....

 SHRI  JYOTIRMOY  BOSU  :  There  are
 some  things  very  confusing  in  the  Bill,
 something  contradictory.  It  is  not  very
 clear,

 CMR.  SPEAKER  :  What?
 A  SHRI  JYOTIRMOY  BOSU

 read  it  out.
 MR.  SPEAKER  :  When  it  goes  to  the

 Committee,  you  can  mention  these  things.

 :  I  will

 SHRI  JYOTIRMOY  BOSU  :  How  can  I,
 I  cannot  appear  before  the  Committee.

 I  have  made  a  submission  to  you  before
 O'clock.  The  question  is:  I  refer  to

 clause  204A  which  says  :
 “(l)  Except  with  the  previous  approval

 of  the
 (a)  company  in  general  meeting,  and
 (b)  Central  Government,

 No  company  shall,  during  a  period  of
 five  years  from  the  commencement  of  the

 of  this  House  relating  to  Parliamentary
 Committees  shall  apply  with  such  varia-
 tions  and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  do  recommend  to  Rajya
 Sabha  that  Rajya  Sabha  do  join  the  said
 Joint  Comnittee  and  Communicate  to  this
 House  the  names  of  5  members  to  be
 appointed  by  Rajya  Sabha  to  the  Joint
 Committee.”

 MR.  SPEAKER :  It  was  decided  in  the
 Advisory  Co  that  this  may

 be  disposed  of  without  any  discussion  and
 the  Select  Committee  will  go  into  every
 thing.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbyur)  :  Just.  I  want  to  make  a  brief
 submission.

 Cor  (Amend:  )  Act,  ‘1972,  appo-
 int  as  secretary,  consultant  or  adviser  or
 to  any  other  office,  by  whatover  name  called,
 any  individual,  firm  or  body  corporate
 who,  or  which,  had  before  the  3rd  day  of
 April,  1970,  been——

 ७)  holding  office  as  the  managing  agent
 or  secretaries  and  treasurers  of  the  comp-
 any;  or

 (ii)  any  associate  of  the  managing  agonts
 or  secretaries  and  treasurers  of  such
 company.

 Provided  that  where  any  such  appoint-
 ment  has  been  made  before  the  commenco-
 ment  of  the  Companies  (Amendment)
 Act,  ‘1972,  no  such  appointment  shall  be
 continued  by  the  company  after  a  period  of
 six  months  from  such  commencement
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 unless  such  in  it  has  been  appr
 by  the  company  In  general  meeting  and  the
 Central  Government  before  the  expiry  of  the
 said  period”.

 Now  I  want  only  to  ask  a  question.  What
 will  happon  after  five  years?

 One  more  submission.  What  is  the  ob-
 ject  of  bringing  this  Bill  7  These  largo
 monopoly  houses,  in  the  course  of  four
 years,  have  increased  their  wealth  by  as  much
 as  76°%.  Tho  Mafatlals  which  has  an  assot
 of  Rs.92  crores  in  969,  to-  day  has  assets  of
 Rs.  56  crores.  Tatas  whose  assets  wero
 only  Rs.  505  crores,  to-day  they  have  assets
 worth  Rs,  638  crores,  The  rise  is  29%.
 With  76%  growth  the  industry  is  not  produc-
 ing  anything,  but  they  aro  getting  fatter.

 These  two  things  hc  may  make  clear.
 MR.  SPEAKER:  These  matters  can

 always  be  considered  by  the  Select
 Committee.  How  can  the  Minister  commit
 himself?  Let  it  go  to  the  Committes.  Why
 do  you  want  to  prejudge  everything?

 SHRI  RAGHUNATHA  REDDY :  I  can
 assure  the  hon.  Member  that  these  matters
 will  be  fully  gone  into  by  the  Committee.

 SHRI  JYOTIRMOY  BOSU  :  I  have
 pointed  out  an  anomally.

 MR.  SPEAKER  :  The  Minister  says  that
 the  committee  will  consider  these  things.

 SHRI  JYOTIRMOY  BOSU  :  A  Bill  has
 beon  brought  before  the  House.

 As  a  member  of  the  House,  when  I
 860  something  which  is  confusing  and  which
 is  not  clear,  I  have  a  right  to  point  it  out.
 Let  the  Minister  make  a  satatement.

 SHRI  RAGHUNATHA  REDDY  :  The
 language  of  the  Bill  is  vory  clear.  The  ques-
 tions  that  have  been  raised  by  the  hon,
 Member  would  be  amply  taken  into  consi-
 deration  by  the  Committee  and  if  any  im-
 Provemont  is  necessary,  it  will  be  done.
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 SHRI  JYOTIRMOY  BOSU  :  After  five
 years  ?

 MR.  SPEAKER  He  is  fond  of  talking.
 What  to  do?

 SHRI  SEZHIYAN  (Kumbakonam)  :  This
 is  not  a  good  procedure  that  as  it  has
 been  decided  in  the  BAC,  it  may  be
 straightway  referred  to  the  Select  Com-
 mittee.  This  is  not  a  happy  precedent  be-
 cause  the  Select  Committee  should  know
 the  mind  of  the  House  also.  Also,  this
 should  not  be  taken  as  precedent  for  future.
 The  Bills  should  not  be  referred  to  Select
 Committee  as  a  routine  without  a  discussion
 here  because  they  would  like  to  know  tho
 mind  of  the  House.

 MR.  SPEAKER :  I  put  it  because  it  was
 decided  to  refer  it  to  the  Select  Committec
 without  discussion.  But  if  you  want  to
 Oppose  it,  you  are  very  welcome.  We  cannot
 override  the  Rules.  They  are  always  there.  It
 is  just  because  of  your  mutual  understanding
 that  I  did  it.  But  if  you  do  not  want  to
 implement  it,  then  we  will  have  a  discussion.

 SHRI  JYOTIRMOY  BOSU  :  When  the
 Minister  moves  a  Bill  and  I  find  something
 wrong  and  I  ask  him  to  make  a  statement,
 you  do  not  allow  it.

 MR.  SPEAKER:  You  yourself  were
 there  in  the  PAC.

 Now,  the  question  is  :
 “That  the  Bill  further  to  amend  the  Com-

 panies  Act,  +1956,  the  Securities
 Contracts  (Regulation)  Act,  956
 and  the  Monopolies  and  Restrictive
 Trade  Practices  Act,  1969,  be  referred
 to  a  Joint  Committee  of  the  Houses
 consisting  of  45  membcrs,  30  from
 this  House,  namely  :—

 (I)  Shri  Syed  Ahmed  Aga
 (2)  Shri  Bedabrata  Barua
 (3)  Shri  H.K.L.  Bhagat
 (4)  Shri  Somnath  Chattorjco
 (5)  Shri  Tridib  Chaudhuri
 (6)  Shri  Khemchandbhai  Chavda
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 (7)  Shri  C.  Chittibabu
 (8)  Shri  S.R.  Damani
 (9)  Shri  C.C.  Desai

 (10)  Shri  G.C.  Dixit
 (iH)  Shrimati  V.  Jeyalakshmi
 (I2)  Shri  Popatlal  M.  Joshi
 (13)  Shri  Ramachandran  Kadannapalli
 4)  Shri  Baburao  Jangluji  Kale
 sy  Shri  Jagannath  Mishra
 (16),  Shri  Surendra  Mohanty
 (I7)  Shri  Priya  Ranjan  Das  Munsi
 (I8)  Shri  D.K.  Panda
 (I9)  Shri  Narsingh  Narain  Pandey
 (20)  Prof.  Madhu  Dandavate
 (21)  Shri  H.M.  Patel
 (22)  Shri  S.B.P.  Pattabhi  Rama  Rao
 (23)  Shri  R.  Balakrishna  Pillai
 (24)  Shri  Jagannath  Rao
 (25)  Shri  Bishwanath  Roy
 (26)  Shri  P.M.  Sayeed
 (27)  Shri  Nawal  Kihsore  Sharma
 (28)  Shri  R.R.  Sharma
 (29)  Shri  P.  Ranganatha  Shenoy
 (30)  Shri  R.K.  Sinha

 and  I5  members  from  Rajya  Sabha;
 that  in  order  to  constitute  a  sitting  of  the

 Joint  Committeo,  the  quorum  shall  be  one-
 third  of  the  total  number  of  mombers  of
 the  Joint  Committee;

 that  the  Committee  shall  make  a  report  to
 this  House  by  the  first  day  of  the  next
 session;

 that  in  other  respects  the  Rules  of  Pro-
 cedure  of  this  House  relating  to  Parlia-
 mentary  Committess  shall  apply  with  such
 variations  and  ‘ions  as  the  Speak:
 may  make;  and

 that  this  House  do  recommend  to  Rajya Sabha  that  Rajya  Sabha  do  join  the  ssid
 Joint  Committee  and  communicate  to  this
 House  the  names  of  5  members  to  be
 appointed  by  Rajya  Sabha  to  the  Joint
 Committee.”

 The  motion  was  adopted.

 dificat

 Bill
 43,46  hrs.
 ANTIQUITIES  AND  ART  TREASURES

 BILL
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN)  :  I  beg
 to  move*

 “That  the  Bill  to  regulate  the  export  trade
 in  antiquities  and  art  treasures,  to
 provide  forthe  prevention  of  smuggl-
 ing  of,  and  fraudulent  dealings  in,
 antiquities,  to  provide  for  the  com-
 pulsory  acquisition  of  antiquitics  and
 art  treasures  for  preservation  in
 public  places  and  to  provide  for
 certain  other  rratters  connected
 therewith  or  incidental  or  ancillary
 thereto,  be  taken  into  consideration.”

 73.47  hrs.
 (Mr.  Depucy-SPEAKeR  in  the  Chair)

 Our  country  has  had  along  and  dis-
 tinguished  history  and  naturally,  we  have  in
 our  land  a  very  large  number  of  objects  of
 art  and  representations  of  the  progress
 achieved  by  the  Indian  people  through  the
 ages.  This  valuable  heritage  of  the  nation
 has  to  be  protected  and  preserved  by  us
 against  destruction  or  smuggling  out.
 Whether  it  is  in  the  filed  of  art  or  architec-
 tures,  sculptures,  painting,  metal-works
 or  wood-crafts  or  even  in  the  case  of
 manuscripts  there  are  objects  of  art  which
 have  to  be  preserved  from  vandalism,
 Unfortunately,  our  country  has  suffered
 ctuelly,  particularly,  since  certain  rich  indi-
 viduals  mainly  abroad  but,  to  some  extent,
 even  in  this  country,  have  considered  it
 fashionable  to  acquire  art  objects  and  to
 treat  them  as  private  property  and  there-
 fore,  they  have  encouraged  this  despolit-
 ation  of  monuments  or  disposals  of  price-
 less  pieces  of  paintings.  Thefts  of  sculptures
 from  monuments  like  the  brackct  figures
 from  the  magnificent  Khajuraho  temples  or
 even  chiselling  away  of  sculptures  from  other

 *Moved with  the  recommenda!  “of  the  Presiden



 235  Antiquities  and  Art
 Treasures  Bill

 (Shri  S.  Nurul  Hasan)
 monuments  have  been  reported  from  time  to
 time.  The  House  will  recall  the  public  ind-
 ignation  over  the  report  that  one  of  the  price-
 less  pieces  of  Nataraj  is  being  sold  in  New
 York  and  everyone  is  rightly  feeling  deeply concerned  about  it.

 Therefore,  ever  since  the  dawn  of  Inde-
 pendonce,  there  has  been  an  attempt  to  bring this  situation  under  control  and  as  far  back
 as  947,  an  Act  called  the  Antiquities
 (Export  Control)  Act,  947  was  passed  to
 check  and  control  the  export  of  antiquities.
 This  Act,  together  with  the  Treausure  Trove
 Act  of  1878,  the  Ancient  Monuments  Pre-
 servation  Act  (VII  of  1904),  1904,  Ancient
 Monuments,  Archaeological  Sites  and
 Remains  Act,  1958,  and  Customs  Act,  962
 helped  to  protect  the  cultural  heritage  and  to
 control  the  export  of  antiquities  to  a  limited
 extent,

 The  administrative  and  legal  lacunae  in
 these  Acts  became  obvious  because  of  large-
 scale  thefts  and  smugglingof  art  objects
 outside  the  country.

 It  is  indeed  most  regrettable  to  find  that
 objects  oither  stolen  from  Indian  Museums
 of  removed  from  protected  Monuments  or
 Private  Temples  have  found  their  way  ab-
 road  and  some  of  them  have  been  exhibited
 in  public  museums  of  those  countries.

 The  Indian  Delegation  raised  this  matter
 in  the  UNESCO  Convention  on  the  Theft
 of  Cultural  Property  and,  in  spite  of  the
 fact  that  many  countries  like  our  own,  who
 have  been  suTering  from  such  vandalism

 have  raised  their  voice,  and  a  somewhat  dilu-
 ted  convention  has  been  approved,  some  of
 h:  my:  deveioxed  countries  are  draging
 their  fect  in  the  matter.

 Therefore,  it  was  considored  necessary
 to  bring  in  a  comprehensive  piece  of  legis-
 lation  on  antiquities  so  as  to  plug  as  far  as
 possible  the  loopholes  and  to  gear  up  the
 administrative  and  executive  machinery.

 This  Bill,  which  ग  commend  to  the  House,
 has  been  brought  up  on  the  basis  of  various
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 decisions  which  have  been  made  outside
 the  House  as  well  as  inside  the  House.

 Several  hon.  Members  had  sought  from
 time  to  time  leave  to  introduce  Bill's  to
 remedy  the  existing  situation.  My  hon.
 friend  Dr.  Raghubir  Singh  had  given  a
 notice  in  the  Rajya  Sabha  about  the  Anti-
 quities  (Export  Control)  Amendment
 Bill/I957.  A  similar  notice  was  given  by  Shri
 C.K.  Bhattacharyya  in  the  Lok  Sabha  in
 (1962.  For  some  reason  or  the  other,  these
 Bills  were  not  introduced  in  Parliament.
 Meanwhile  the  Government  which  had
 been  scized  of  the  problem,  sought  to
 introduce  a  Bill  for  this  purpose  in  ‘1965.
 Although  it  was  introduced  on  the  7th
 April,  965  in  the  Lok  Sabha,  it  could  not
 come  up  for  consideration  during  the  life-
 time  of  the  Third  Lok  Sabha.

 In  the  meantime,  another  Bill  was  intro-
 duced  in  the  other  House  in  1967,  but  that
 did  not  come  up  for  consideration.

 While  the  present  Bill  was  being  drafted,
 all  the  concerned  Ministries  of  the  Govern-
 ment  of  India  were  consulted.  A  draft  of
 the  Bill  as  prepared  by  the  Ministry  of  Law
 and  Justice  was  also  circulated  to  all  the
 States  and  Union  Territory  Governments
 in  970  for  their  comments.  All  these
 comments  were  examined  and  as  a  result
 of  further  thinking,  the  present  Bill  includes
 for  the  first  time  ‘Art  Treasures’  which,  being
 human  works  of  art,  having  artistic  and  aes-
 thetic  valuc,  also  deserve  to  be  protected.

 Besides  antiquities,  manuscripts,  records
 and  other  documents,  which  are  of
 scientific,  historical,  literary  or  of  aesthetic
 value,  have  also  been  included  now  within
 the  purview  of  this  Bill.  But,  we  have
 reduced  in  these  cases  the  age  limit  and
 brought  it  down  to  75  years,  so  as  to  cover
 all  important  matcrial  of  this  category.

 Now,  Sir,  the  salient  features  of  the  Bill
 are  as  follows  :—

 (a)  It  seeks  to  regulate  export  trade  in
 ti  and  art  t  on  and
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 from  the  commencement  of  this  Act.
 It  provides  that  it  shall  not  be  lawful
 for  any  person,  other  than  the  Cen-
 tral  Government  or  any  authority
 or  agency  authorised  by  the  Central
 Government  in  this  behalf,  to
 export  any  antiquity  or  art
 treasure.

 (b)  It  seeks  to  regulate  the  internal  trade
 in  antiquities  by  making  it  compul-
 sory  for  those  carrying  on  business
 of  selling  and  offering  to  sell  anti-
 quities  to  obtain  a  licence  and  to
 maintain  such  records  as  may  be
 prescribed  for  the  purpose.

 (०)  It  also  empowers  the  Central  Govern-
 ment  to  take  over  the  internal  trade
 in  antiquities  with  effect  from  a  fu-
 ture  date  to  the  exclusion  of  others.

 (d)  It  seeks  to  undertake  registration  of
 specified  types  of  antiquities  (by
 notification  in  Official  Gazette)
 in  possession  of  private  persons  and
 institutions.

 (०)  The  Bill  seeks  to  empower  the  Central
 Government  to  compulsorily  acquire
 antiquities  and  art  treasures  for  pre-
 servation  in  a  public  place.

 Lastly,  (f)  It  finally  secks  to  provide  penal-
 ties  for  offences  in  contravention
 of  the  provisions  of  the  Bill.

 This  is  a  Bill  which  the  Government  have
 brought  forward  after  full  consultation.
 This  is  also  a  matter  on  which  the  whole
 country  feels  exercised.  Hon,  Members
 have  quite  rightly  voiced  their  sentiments
 and  the  sentiments  of  the  people  by  express-
 ing  their  concern  whenever  any  theft  was
 reported.  I  therefore  hope,  Sir,  that  this
 Bill  will  not  be  allowed  to  get  involved  in
 any  controversy.
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 My  only  appeal  is  this.  This  Bill  should have  been  passed  much  earlicr,  but  it  has been  delayed.  But,  I  am  happy,  I  have  the honour  and  the  Privilege  of  Presenting  it  to the  honourable  House.
 Sir,  there  may  be  shortcomings,  as  there would  be  shortcomings  in  every  other  thing, but  I  would  beg  of  the  honourable  House to  approve  of  this  Bill  as  quickly  as  possible. It  is  only  after  the  House  has  given  its

 approval  that  the  rules  can  be  framed  and that  will  take  some  time  and  there  is  no time  to  lose.
 If  there  are  any  suggestions  for  any changes  or  amendments,  we  can  look

 after  those  things,  and  I  would  be  prepared to  come  to  the  House  again.  But  I  now  re-
 quest  the  House  to  approve  of  this  Bill
 without  any  further  delay.

 MR.  DEPUTY-SPEAKER  :
 moved.  :

 Motion

 “That  the  Bill  to  regulate  the  export
 trade  in  iquities  and  art  ७  to
 provide  for  the  prevention  of  smuggling  of,
 and  fraudulent  dealings  in,  antiquities,  to
 provide  for  the  compulsory  acquisition  of
 antiquities  and  art  treasures  for  preser-
 vation  in  public  places  and  to  provide  for
 certain  other  matters  connected  therewith
 or  incidental  or  ancillary  thereto,  be  taken
 into  Consideration.”

 There  is  an  amendment  in  the  name
 of  Shri  Daga.  Are  you  moving  it

 SHRI  M.  C.  DAGA  (Pali):  Yes,  I
 am  moving  my  amendment.  I  beg  to  move:

 “That  the  Bill  to  regulate  the  export
 trade  in  antiquities  and  art  treasures,
 to  provide  for  the  prevention  of
 smuggling  of  and  fraudulent  dealings
 in,  antiquities,  to  provide  for  the
 compulsory  acquisition  of  anti-
 quities  and  art  treasures  for  pre-
 servation  in  public  places  and  to
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 {ShriM  Dagal provide  for  certain  other  matters

 connected  therewith  or  incidental  or
 ancillary  thereto,  be  referred  to  a
 Select  Committee  consisting  of  3
 members,  namely  :
 Shri  S.  M.  Banerjee
 Shri  Samar  Guha
 Shri  Purushottam  Kakodkar
 Dr.  Karni  Singh
 Shri  Raja  Kulkarni
 Shri  Jagannath  Mishra
 Shri  Shrikishan  Modi
 Shri  Shyam  Sunder  Mohapatra
 Shri  H.  N.  Mukherjee
 Shri  Ramsahai  Pandey
 Shri  Arjun  Sethi

 (12)  Prof.  S.  Nurul  Hasan;  and
 (13),  Shri  M.  C.  Daga

 with  instructions  to  report  by  the  first  day
 of  the  next  session.’*(I)

 SHRI  MANORANJAN  HAZRA  (Aram-
 bagh)  :  Mr.  Deputy-Spceaker,  Sir,  after  a
 long  time  of  delay,  this  Bill  has  been  in-
 troduced  at  last  by  the  hon.  Minister.
 Even  in  spite  of  this  long  delay,  I  would

 congratulate  him,  if  this  Bill  had  been  draf-
 ted  in  an  and  prehensi
 manner,  with  a  view  to  further  the  cause  of
 our  cultural  heritage  along  with  the  anti-
 aquities  and  art  treasures  as  has  been  des-
 cribed  in  this  Bill.  But  there  is  nothing  about
 this.  If  anybody  goes  through  this  Bill,  I
 am  sure,  he  will  be  able  to  find  that  the  only
 object  of  this  Bill  istoregulate  the  activities
 of  the  smugglers  and  the  fraudulent  people
 with  a  view  to  fulfil  their  commercial  pur-
 poses  and  not  to  further  the  cause  of  our
 cultural  heritage  which  we  nced  at  this

 dd)
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 moment  very  badly.
 Twenty-five  long  years  have  passed  since

 the  at  of  our  independence;  but
 still  the  Government  has  not  applied  its  mind
 to  this  most  important  national  aspect  for
 our  generation.  Every  day  we  read  in  the
 newspaper  that  our  antiquities  are  being
 stolen.  Just  now,  the  hon.  Minister  has
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 Teferred  to  the  case  of  Natarajamurthi
 idol.  It  has  been  stolen  from  India  and  it  has
 been  sold  at  New  York.  Now,  it  is  worth
 2  million  dollars.  Similarly,  the  statue  of
 Deity  Chamba  from  Himachal  Pradesh  was
 stolen  some  time  ago  and  recovered  in
 Bombay  while  it  was  beingsent  to  America.
 This  type  of  stealing  is  going  on  everywhere.
 4.00  hrs.

 I  would  just  cite  a  glaring  example  about
 Murshidabad.  A  rare  collection  of  curios,
 china  and  paintings  valued  at  well  over  Rs.  |
 crore  has  mysteriously  disappeared  from
 the  Nawab  Palace  at  Murshidabad,  now
 under  the  control  of  the  West  Bengal
 Government.  Some  of  the  missing  items  are
 of  priceless  historical  value  and  roughly
 fall  into  two  categories.  On  the  one  hand,
 antique  Venctian  and  Ming  vases,  centu-
 ries-old  ornamental  clocks,  the  Nawab's
 silver-laced  throne,  huge  cut-glass  chande-
 liers,  oil  painting  by  world  masters  and
 bronze  statues  and  other  works  of  art,
 all  priceless,  have  been  stolen.  Also  missing
 are  mundane  items  like  copper  plating  from

 rs  and  dials,  iron
 Tailings,  becons  and  rafters  from  place
 out-houses.  The  quality  and  size  of  the
 stolen  material  rule  out  the  theft  being  the
 work  of  casual  theives.  I  can  cite  more
 examples  like  this,  but  as  my  time  is  short,
 I  shall  not  go  into  them.

 Now,  I  shall  cite  another  very  painful
 story.  Two  centuries  have  elapsed  since  the
 passing  away  of  one  of  India’s  great  sons,
 namely  Raja  Ram  Mohun  Roy.  His  bicente-
 nary  is  being  celebrated  througout  the
 country.  It  is  a  shame  that  his  ancestral
 house  is  still  being  used  for  the  police
 barracks.  During  these  long  25  years,’  the
 Government  of  India  could  not  free  this
 house  from  the  clutches  of  the  police.  This
 is  the  example  of  how  we  are  furthering  the
 cause  of  our  cultural  heritage.

 There  is  a  State  Archaeological  Gallery
 in  West  Bengal.  It  was  started  in  962  by

 lightni  d
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 the  then  PWD  Minister.  It  is  a  nice  gallery
 containing  a  nice  collection.  But  the
 antiquities  and  art  treasures  are  in  such  a
 place  that  nobody  can  go  there.  One  con-
 tributor  to  the  Hindustan  Standard  has
 written  :

 “The  State  Archaeological  Gallery,  a
 treasure  island  at  33,  Chittaranjan
 Avenue,  is  visited  by  scholars  from
 all  over  the  world.  I  cannot  refrain
 myself  from  asking  why  the  Govern-
 ment  is  so  indifferent  towards  its  own
 collection.  It  is  housed  in  such  an
 uncjean  building  and  it  looks  like  a
 godown  rather  than  a  gallery  of  art.”

 This  is  the  reality  with  regard  to  our  anti-
 quities  and  art  treasures.  The  hon.  Minister
 is  a  newcomer,  but  I  hope  that  he  will  try
 his  best  to  perform  this  duty  of  protecting our  antiquities  and  art  treasures.

 Regarding  the  Kohinoor,  you  know  that
 it  is  now  shining  over  the  London  tower.
 We  want  to  bring  back  this  Kohinoor  to
 India.  This  is  our  national  property.  It  is
 high  time  that  we  bring  back  this  Kohinoor
 from  the  London  tower  to  India.  I  urge  the
 Hon.  Minister  and  I  would  request  him  to
 take  initiative  in  this  matter,  and  we  ‘from
 the  Opposition  will  join  hands  with  him  and
 strengthen  his  efforts  to  further  the  cause
 of  our  antiquitics  and  art  treasures.

 Though  this  Bill  does  not  come  up  to  the
 mark,  yet  with  these  words  I  support  this
 Bill.

 sh  सुधाकर  पांडे  (चंदौली):  उपध्यक्ष  महोदय,
 हैं  इस  बिल  का  स्वागत  करता  हूं।  होता  तो  यह्‌ चाहिये  था  कि  जिस  दिन  हमें  स्वतंत्रता  मिली  उसे
 दिन  यह  बिल  धाता  धौर  पास  होता।  केवल
 पास,  ही  नहीं  होता  इसको  तभी  कार्यान्वित  भी
 होना  चाहिये  था।  वह  जनतंत्र  बहुत  दिनों  तक  जी०
 बित  नहीं  रहता  जहां  पर  उसको  कला  प्रौढ़
 संस्कृति  के  प्रति  ध्राराधना  का  भाव  नहीं  रहता।
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 मैं  इतिहास  की  प्लोर  आपका  ध्यान  ध्लाकित  करना
 चाहता  हं  मंत्री  जो  तो  इतिहास  के  विद्यार्थी
 रहे  हैं।  जनतंत्र  भारत  के  लिए  नया  नहीं  है।
 जब  मगध  नरेश  लिच्छवियों  पर  प्राक् रमण  करना
 चाहते  थे  प्लोर  इस  सम्बन्ध  में  बुद्ध  भगवान  की
 राय  उन्होंने  मांगी  तो  उन्होंने  यह  राय  दी  कि
 जब  तक  वहां  स्मारकों  की  पूजा  होती  रहेगी  तब
 तक  उस  जनतंत्र  को  कोई  नष्ट  नहीं  कर  सकेगा,
 उसका  उत्थान  ही  होता  रहेगा।  वास्तव  में  बहुत
 से  लोग  होंगे  जो  पुरातत्व  शेष  तथा  कलाकृतियों
 को  सम्पत्ति  के  रूप  में  पूजते  पौर  इनकी  आराधना
 करते  होंगे  ।  किन्तु  मैं  तो  हें  मंदिरों  से
 मी  प्रतीक  पठित  शौर  शक्ति  का  लोत  समझता
 हूं। भौर  समाज  में  शक्ति  के  स्रोत  के  रुप  में
 उनका  प्रतिनन्दन  बौर  बच्चन  होना  भी  चाहिये।

 संसार  की  स्ब  से  प्राचीन  नगरी  काशी  का  मैं
 वासी  हूं।  मैं  जानता  हूं  इन  कृतियों  तथा  मुनियों
 का  भंजन  क्‍यों  नहों  होता  चाहिये।  लेकिन  जिस
 प्रकार  मूर्तियों  का  भंजन  एवं  तस्कर  हुमा  है,
 औरंगज़ेब  की  भर्त्सना  करने  वालों  ने  रब यं  जिस
 प्रकार  प्र पने  इन  मंदिरों  को  नष्ट  पौर  we
 किया  है,  यदि  उनकी  चर्चा  को  जाए  तो  बाणी
 पवित्र  होगी।  मैं  अपनी  वाणी  को  प्रवणित
 नहीं  करता  चाहता  ह्  लेकिन  मैं  यह  जानता  हूं
 कि  मध्यकाल  में  जितनी  हमारी  मूर्तियों  एवं  कृतियों
 को  क्षति  नहीं  पहुंचाई  गई  उससे  कही  भ्र धिक
 क्षति  सफेदपोश  लोगों  ने,  धर्म  के  ठेकेदारों  ने
 संस्कृति  के  ठेकेदारों  ने,  धर्म  संस्कृति  प्रौर
 कला  क़े  व्यापार  के  नाम  पर  भा जादो  मिलने
 के  बाद.  पहुंचाई  है  ।  इस  सब  के  आबाद
 हमारा  जो  विधान  था  वह  इतना  दरिद्र  था  कि
 तीन  तीन  सौ  मूतियां  एक  साथ  पकड़ी  जाती
 थीं  पौर  मुकदमें  भी  चलत ेथे  लेकिन  सब के
 सब  लोग  छोड़  दिये  जाते  थे।  प्रो०  मुख  हसन
 साहब  सौभाग्य शालों  हैं  कि  यह  सुंदर  बिलास  उनके
 हाथों  पास  होने  जा  रहा  है।  यह  विधान  इतिहास
 की  एक  स्मरणीय  वस्तु  होगी।  इतिहास  में  उनका
 माम  तो  लिखा  जाएगा  हो  क्योंकि  बह  इतिहास
 के  विद्वान  हैं,  इसलिए  भी  उनका  नाम  इतिहास
 में  लिखा  जाएगा  कि  यह  बिल  उनके  द्वारा  प्रस्तुत
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 किया  गया  है  प्लोर  उनके  द्वारा  यह  पास  होने  जा
 रहा  है।  इस  बिल  का  मैं  बार-बार  स्वागत  करता
 हूँ  भोर  में  उनकी  इस  राय  से  सहमत  हूं  कि  इस
 में  बूटियां  हो  सकती  हैं  किन्तु  इसे  एक  क्षण भी
 पास  होने  से  रोका  नहीं  जाना  चाहिये।  झगर
 कार्यान्वयन  में  त्रुटियां  जाएंगी  तो  उनका  भी
 सुधार  दौर  परिष्कार  यथासमय  होता  रहना  चाहिये।
 उस  में  किसी  प्रकार  को  रोक  टोक  नहीं  होनी
 चाहिये।  जड़ता.  मृत्यु  है  कौर  जागे  बढ़ने  की  शक्ति
 जिसमे  परिवर्तन  शौर  परिवर्धन  होता  है,  जीवन  है  ।

 इसके  सम्बन्ध  में  कुछ  शौर  भी  मैं  निवेदन  करना
 चाहता  हूं।  जब  सरकार  कलाकृतियों,  हस्त लेखों,
 पतियों  की  रक्षा  नहीं  कर  रही  थी  तो  इस  देश
 में  कुछ  ऐसी  संस्थाएँ  भी  थीं  जो  इस  काम  को  कर
 रही  थीं  स्ट्रोक  उन  में  सब  से  पहला  नाम  पाएगा.
 एशियाटिक  सोसाइटी  का  कौर  उसके  बाद  नागरी
 प्रचारिणी  सभा  का  भी  नाम  कराएगा।  कला
 भवन  जैसी  विश्व  विद्युत  राष्ट्रीय  सम्पत्ति  नागरी
 प्रचारिणी  सभा  ने  काशी  हिन्दू  विश्वविद्यालय  को
 जो  केन्द्रीय  सरकार  का  संस्थान  है,  दान  कर  दी  है।
 सभा  में  हजारों  पांडुलिपियां  हैं।  हिन्दी  की  तो
 इतनी  पांडुलिपियां  हैं  कि  कहीं  ी  अन्यत्र  वे
 उपलब्ध  नहों  हैं।  उन  पांडुलिपियों  के  संरक्षण
 को  जोर  भी  सरकार  का  ध्यान  जाना  चाहिये।
 यह  दुर्भाग्य  की  बात  रही  है  कि  बार  बार  आग्रह
 इस  संस्था  ने  किया  है  किन्तु  सरकार  ने  उन  पांडु-
 लिपियों  को  कुहना  शौर  कचरा  समझा  कौर  समझा  कि
 इस  में  कुछ  नहीं  है।  किन्तु  मैं  मापकों  बतलाना
 चाहता  हूं  कि  इन  पांडुलिपियों  के  भीतर  भारत  को
 बह  रचना  भी  छिपी  हुई  है  जिसे  राज  कांग्रेस
 बनाना  चाहती  है,  जिसे  राज  देश  के  लोग  बनाता
 चाहते  हैं,  जो  जन  मंगलकारी  तथा  प्रगतिशील
 हैं  भौर  जो  राज  की  भदपरक  दृष्टि  के  विरोध  में
 भेद  को  मिटा  कर  स्त्री  भेद  देखने  वाली  है।
 विष्णु  पुराण  में  देवता  लोग  भी  पुनः  जन्म  को
 स्थिति  होने  पर  यह  गान  करते  हैं  कि  यदि  उनका
 पुनर्जन्म  हो  तो  वे  भारत  में  जन्में  क्योंकि  यह  मुक्ति
 कौर  झावस्द  की  भूमि  है।  बह  तथ्य  यहां  पर
 मिलेगा।  प्रस्वेद  के  पृथ्वी  सूक्त  में  धरती माता  को
 जो  यह  बन्दना  की  गई  है  कि  विभिन्न  घरों  शौर
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 बोलियों  के  लोग  यहां  रहते  रहे  भोर  सब  मिल  कर
 देश  की  प्रगति  के  लिए  काम  करते  रहे,  इस  सत्य
 का  साक्षात्कार  उन  कलाकृतियों  से  ही  हो  सकेगा।

 श्री  नल्ल  हसन  ने  प्रलीगढ़  विश्वविद्यालय  से
 कुछ  हृ ति हास  की  पांडुलिपियों  का  फारसी  से  हिन्दी
 में  अनुवाद  कराया  है।  वह  बड़ा  अच्छा  कार्य
 हुआ  है।  उस  से  इतिहास  की  दिशा  बदलेगी।
 वास्तव  में  हमारे  इतिहास  की  दिशा  बदल  जायेगी,
 यदि  उन  हस्त लेखों  का  संग्रह  हो  जाये  शौर
 उसका  ठीक  उपयोग  हो।  उस  में  कुछ  काम  बाकी
 रह  गया  है।  मैं  समझता  हूं  कि  श्री  नूरुल  हसन
 उस  को  पूरा  करने  का  यत्न  करेंगे।

 जहां  तक  इस  क्षेत्र  की  उन  सुधारों  का  सम्बन्ध
 है,  जो  व्यापार  नहीं  करती  हैं,  बल्कि  वे  पिंड-
 लिपियों  प्राणी  का  संरक्षण  करती  हैं,  जिन  के
 कार्यकर्ता  गांव-गांव  में  जा  कर  पांडुलिपियां  लाते
 हैं  शौर  उन  को  सार्वजनिक  रूप  से  सुरक्षित  करते
 हैं,  उनको  प्रोत्साहन  मिलना  चाहिये  और  लोक
 हित  में  इन  सब  की  सूची  बननी  चाहिए।  किन्तु
 झगर  उन  के  कार्य  पर  किसी  प्रकार  का  प्रतिबन्ध
 इस  कानून  के  माध्यम  से  लगता  है,  तो  फिर  इस
 कानून  का  लक्ष्य  ही  नष्ट  हो  जायेगा।

 जो  बड़ें  बढ़े  विशाल  होटल  हैं,  उन  के  प्लास-पास
 भी  कुछ  प्रतिबन्ध  लगना  चाहिए,  क्योंकि  मेरा
 खयाल  है  कि  उन  होटलों  की  छाया  भूमि  में  शोर
 कभी  कभी  उन  के  कार्यकर्ताशों  के  माध्यम  से
 कला-कृतियों  का  तस्कर-व्यापार  होता  है।

 जहां  तक  मूल्यों  का  सम्बन्ध  है,  मैं  एक  नैतिक
 कौर  सैडांतिक  प्रश्न  श्री  नूरूल  हसन  के  सामने
 उठाना  चाहता  हूं।  यह  विधान  उन  पांडुलिपियों
 एवं  कृतियों  पर  लागू  होगा  जो  75  वर्ष  पुरानी
 हैं,  वह  तो  ठीक  है।  राजा  राममोहन  राय  के
 मकान  के  बारे  में  कहा  गया  है।  मैं  उन  बातों
 के  बारे  में  इस  समय  कुछ  नहीं  कहना  चाहता  हूं।
 तुलसीदास  का  मकान  गंगा  किनारे  अपनी  पुरानी
 स्थिति  में  है  शौर  जजेस  है,  लेकिन  वह  व्यक्ति
 को  प्रापर्टी  है  ।  भारतीय  भाषा  में  तुलसीदास
 जैसा  बड़ा  साहित्यकार  शायद  नहों  सभा  है  कौर
 न  होगा,  लेकिन  उन  का  मकान  ब्यक्ति  की  सम्पत्ति
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 है,  देश  की  सम्पत्ति  नहीं  है!  यही  स्थिति  सूर
 के  मकान  की  है।  बिहारी  के  मकान  का  किसी  को
 पता  ही  नहीं  है।  इन्हें  राष्ट्र  की  सम्पत्ति  बनाया
 जाये  7

 मैं  यह  पूछना  चाहता  हूं  कि  राज-दरबारों  में
 जो  हस्तलेख  हैं,  वे  किस  की  सम्पत्ति  हैं।  जब  तक
 राजा  लोग  थे,  तब  तक  वे  उन  के  कस्टोडियन,
 संरक्षक  ये।  जव  राजा  चले  गये,  तो  जिस  कलाकार
 में  उन  चित्रों  को  बनाया  है,  जिन  लेखकों  ने  उन
 पांडुलिपियों  को  लिखा  है,  क्‍या  वे  उन  की  होनी
 चाहिए  या  राजा-महाराजों  की?  क्‍या  उन
 कृतियों  फे  कलाकारों  की  बन्दना  उसे  राष्ट्र  की
 संपत्ति  बना  कर  करनी  चाहिए  या  राजा-महारा-
 जाप भों  को  उन  के  लिए  कम्पेन्सेशन  देना  चाहिए?
 यह  बात  मेरी  समझ  में  नहीं  भाई  है।

 मैं  जानता  हूं  कि  मेरे  बेबीज  भी  लिखा-पढ़ा  करते
 थे।  उन  के  हस्तलेख  को  प्रतिलिपि  प्राप्त  करने
 के  लिए  जो  कष्ट  मुझे  उठाना  पड़ा  है,  उस  की
 सीमा  नहीं  है।  मैं  इस  क्षेत्र  में बराबर  काम  करता
 रहा  हूं।  ग्रन्थावलियों  के  सम्पादन  में  जो  जो  कष्ट
 उठाने  पड़ते  हैं,  उन  की  परिकल्पना  नहीं  की  जा
 सकती  है।  मुझे  विश्वास  है  कि  इस  बिल  के  द्वारा
 वे  काट  दूर  होंगे।  किन्तु  उन  हस्त लेखों  धौर
 पांडुलिपियों  का  मूल्य  राजा-महाराजाप्ों  को  महीं
 दिया  जाना  चाहिए।  राजा-महाराजाप्रों  के  विद्या
 भवन  तो  उन  के  बिलास  की  बीज  बे।  मध्य
 काल  में  डकैत  पौर  राजा  में  केवल  यह  प्रकार
 था  कि  राजा  विद्या  भवन  रखते  थे  शौर  शस्त्रों
 के  साथ  शास्त्रों  का  उपयोग  करते  थे,  किन्तु  साहित्य
 झौर  संस्कृति  के  साधन  का  प्रयोग  न  कर  केबल
 शस्त्र  से  सम्पदा  प्राप्त  करने  वाले  को  डकैत  माना
 जाता  था।  राजा  बनने  के  लिए  यह  जरुरी  था
 कि  विद्या  भवन  उन  के  पास  हो।  जो  वस्तुयें
 उन  को  संरक्षण  के  लिए  साहित्यकारों  एवं  कलाकारों
 द्वारा  दी  गई  थी,  वे  उन  की  व्यक्तिगत  सम्पत्ति
 न  मान  कर  राष्ट्र  की  सम्पत्ति  मानी  जायें।

 यह  देश  सौ,  दो  सौ  वर्षों  का  देश  नहीं  है।
 हज़ारों  हजारों  वर्षों  की  पुरातत  इस  की  संस्कृति
 है।  इसकी  कला  सम्पदा  का  बिस्तार  भी  जैसा
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 ही  है।  इटलो  की  तरह  यदि  सरकार  हर  जिले
 में  संग्रहालय  बनाये,  तो  शायद  वह  प्रिया  भी  भला
 करेगो  घौर  देश  का  भी  भला  करेगी।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन  करता
 हूं  शौर  आग्रह.  करता  हू  कि  सदन  इस  को  सर्व-
 सम्मति  से  पास  करें  शोर  तत्काल  इसका  प्रयोग
 प्रारम्भ  करे।

 SHRIMATI  GAYATRI  DEVI  OF  JAI-
 PUR  (Jaipur)  :  Mr.  Deputy-Speaker,  while
 I  welcome  the  main  objective  of  this  Bill,
 I  think  there  should  be  a  few  amendments
 put  into  it  because,  as  it  stands,  it  is  not
 practical.  I  think  everybody  in  this  House
 wishes  to  preserve  India’s  antiquities,
 whether  they  be  in  the  form  of  art  treasures,
 manuscripts,  paintings,  building  or  any-
 thing.

 The  Minister  himself  referred  to  the  fact
 that  a  beautiful  Natraj  has  been  stolen
 and  that  the  statues  in  the  temples
 of  Khajuraho  have  also  been  pilfered.

 I  should  like  to  remind  this  House  that  it  is
 since  independence  that  all  this  pilferage  has
 started  taking  place  in  our  country.  Prior
 to  that,  when  these  treasures  wero  looked
 after  by  their  own  owners,  nothing  was
 touched.  Khajuraho  was  in  the  State  of
 Panna.  Under  the  rulers  of  Panna,  not  one
 single  statue  was  stolen.

 The  previous  speaker  spoke  about  the
 collection  of  the  ex-Princes  of  India.  It  is
 true  that  they  have  vast  collections,  and  had
 they  not  been  in  India,  we  would  probably
 have  had  no  cultural  heritage.  That  is  some-
 thing  we  must  remember,  and  we  must  be
 thankful  to  them  for  their  contribution
 to  India's  cultural  heritage.

 As  far  as  Rajasthan  is  concerned,  all  the
 archives  from  the  state-l9—have  been  taken
 to  Bika  and  ped  together.  They
 were  previously  lying  on  the  floor.  They
 have  now  been  arranged  in  some  sort  of
 order,  but  I  believe  at  the  moment  there  is

 obody  in  the  archaeological  department  to

 d  hi
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 look  after  them.  That  is  one  thing  I  should
 like  to  point  out.

 When  J  said  that  there  should  be  some
 amendments  incorporated  into  the  clauses,
 I  meant  to  point  out  the  fact  that  these
 thefts  have  taken  place  since  independence
 and  not  prior  to  it.  I  have  a  feeling  that  it
 was  because  before  they  were  properly
 Jooked  after  by  those  who  loved  them  and  in
 whose  possession  they  were  that  we  have
 had  not  had  any  thefts  of  this  type.  Also
 the  beautiful  cities  of  India  were  preserved
 with  their  unique  indigenous  architecture.

 Take,  for  instance,  the  city  of  Jaipur,  It
 was  beautiful,  until  it  was  handed  over  to
 the  Congress  Government.  Now  it  is  filthy.
 The  Director  of  Archaeology  has  not  enough
 moncy  to  be  able  to  protect  these  monu-
 ments.  He  cannot  do  anything.  In  front  of
 the  Chatris,  the  building  of  the  Maharanis,
 a  row  of  shops  is  coming  up.  The  Depart-
 ment  of  Archaeology  objected  to  this,  but
 the  local  government  lets  it  go  up.  These
 are  things  ancillary  to  this  Bill  and  I  would
 beg  of  the  Minister  to  look  into  them.  They
 say  here  that  the  Central  Government  will
 make  rules  and  then  the  States  will  adopt
 them.

 I  would  beg  of  this  House  to  pass  a  Bill
 for  the  proper  protection  of  all  antiquities
 in  India  that  are  immoveable,  I  mean
 palaces,  temples,  caves  and  so  on  because

 at  the  moment  the  protection  is  not  adequate.
 I  hope  that  you  will  help  me  in  this.  I
 know  about  this.  I  can  say  about  my  own
 home  where  I  went  32  ycars  ago  :  Jaipur
 was  perhaps  the  most  beautiful  city  in  the
 world.  Today  it  is  perhaps  the  dirtiest-
 ugliest,  filthiest  city  in  the  world.  Why?
 No  care  has  been  taken  to  protect  the
 national  monuments.  This  docs  not  apply
 only  to  Jaipur.  It  applies  to  many  other
 places  in  Rajasthan  and  in  the  rest  of  India.

 As  I  have  not  got  the  time  to  go  into
 details,  ]  would  just  like  to  point  out  to  the
 Minister  one  or  two  things.  which,  I  hope,
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 he  will  forgive  me  for.  I  think  in  a  way  this
 Bill  is  premature  because  they  have  not  got the  machinery  to  implement  it.  To  begin with,  they  do  not  have  enough  experts  in  art
 in  this  country  even  to  man  the  National
 muscums.  When  they  do  not  have  experts,
 they  talk  about  registration  of  articles.  That
 is  all  very  well.  But  who  is  going  to  register these  articles?  It  should  be  an  expert,
 who  knows  about  art.

 Then  they  talk  of  photography—six
 copies  of  cach  article.  Have  they-calculated
 the  cost  of  one  photograph,  leave  alone  6?
 Which  individual  or  which  collector  will  ever
 be  able  to  afford  that?  Therefore,  I  would
 seriously  like  to  suggest  to  Government  to
 have  an  agency  which  can  take  photographs of  these  objects  of  art.

 Another  thing.  This  registration  is  not
 practical  for  persons.  Clauses  14,  7  and  7
 apply  to  museum  offices  and  archives
 owned  and  controlled  by  the  Government.
 Why  should  there  not  be  a  list  of  those  arti-
 cles  as  well?  Why  should  they  not  be  cata-
 logued  and  photographed  and  lists  of  them
 provided  to  the  public?  After  all,  they  are
 not  owned  by  the  institutions  there.  They
 are  owned  by  the  public.  If  there  has  to
 be  a  special  exemption  for  this,  there  must
 be  a  reason  for  it.

 Another  thing  is  this.  When  you  ask
 for  registration  of  art  objects  that  are  lying
 with  the  dealers  or  collectors,  you  must
 also  be  very,  very  sure  to  see  that  all  Govern-
 ment  officials  produce  a  list  of  their  art
 objects.  I  do  not  want  to  cast  aspersions
 but  many,  many  collectors  in  the  far-flung
 districts  are  one  of  the  worst  culprits  in
 pilfering  art  and  cultural  treasures.

 There  was  another  thing  that  I  wanted  to
 suggest.  From  clause  13  it  looks  as  though
 the  Central  Government  wants  to  nationalise
 the  antique  trade  which  I  think  would  a
 pity,  because  there  are  thousands  and  thou-
 sands  of  people  who  depend  on  this;
 though  I  am  hundred  per  cént  with  you
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 that  you  should  try  and  stop  the  smuggling
 of  antiques  from  this  country—I  go  abroad
 quite  often  and  I  am  absolutely  horrified  to
 find  in  every  single  shop—Dabis  Street
 in  London,  for  example—somcthing  of
 Indian  antiquity.  I  go  inside  and  ask  the
 dealers  :  “I  am  just  an  ordinary  buyer;
 how  much  is  this?”  There,  I  once  found  a
 statue  of  £!,I00.  He  bought  it  for  about
 £200  or  £300,  and  he  said,  “I  am  going  back
 to  India  in  a  month  or  two  to  get  some  more.”
 Now,  his  agencies  were  not  private.  They
 werc  not  any  of  the  dealers  like  the  kabadi-
 wallas  or  anybody  like  that.  He  obviously  got
 them  from  an  archacologically  protected site.  And  this  continues.

 I  would  also  say  that  the  Government  of
 India's  officials  concerned  must  also  have
 there  art  collections  registered  and  must
 also  give  notifications  to  the  Government
 as  to  what  they  should  do,

 As  regards  this  compulsory  acquisition,
 [  am  not  quite  clear  as  to  what  that  means,
 because  I  am  very  frightened  of  this;  not
 for  personal  reasons.  We  have  a_  large
 collection,  which  is  in  amuscum,  but  we  are
 not  trying  to  get  anything  out  of  it.  We
 are  trying  to  acquire  more.  It  is  open  to  the
 public;  open  to  the  scholars.  We  are  not
 able  to  find  a  director  because  there  is  dearth
 of  this  kind  of  people  in  India.  The  same
 applies  here.  Your  best  men  are  working
 abroad  in  the  universities  of  Chicago  and
 Harward—our  best  Indian  scholars  in  anti-
 quities.  I  ask,  why  this  compulsory  acqui-
 sition?  People  who  have  art  objects  pri-
 vate  ones—are  very  frightened  that  they
 may  go  into  Government  hands  and  then
 disappear  from  the  public,  either  comp-
 letely,  or  they  arc  swallowed  up  and  find
 themselves  somewhere  abroad,  like  the
 famous  statue  of  Nataraja  that  you  mention-

 What  is  the  idea  of  this?  Then  you  say,
 if  the  owner  wishes  to  apply  for  compen-
 sation,  he  may  go  to  an  agency  and  apply
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 to  the  court,  and,  there  will  be  a  gentleman
 to  determine  the  value  of  what  is  sought  to
 be  acquired.  But  in  art,  as  anybody  knows,
 there  is  no  value.  You  cannot  name  the
 value  of  such  a  thing.  For  instance,  if  I  wish
 to  auction  this  ring,  for  me,  I  will  pay  crores
 of  rupees  for  it,  but  its  actual  value  is  only
 perhaps  Rs.  2,500  or  something  like  that.
 But  I  will  wish  to  possess  it.  So,  I  will  pay
 anything  for  it.  That  is  the  value  of  an
 antique.

 For  instance,  you  take  the  auction  shops
 in  England  :  Southeby  and  Christie.  The
 owner  may  put  up  a  painting  or  an  object  of
 art  for  auction.  And  the  owner's  reserve
 price  may  be  something  like  Rs.  200,  Rs.  300,
 Rs.  400  or  Rs.  500.  But  if  somebody  wants
 to  acquire  it,  somebody  wants  it,  its  value
 goes  up  to  thousands  of  pounds.

 When  I  am  talking  of  Southeby  and
 Christic,  it  has  often  struck  me  that  the
 Indian  Government,  through  the  State
 Trading  Corporation,  auction  cars  and  things
 like  that.  Why  does  it  not  have  a  sort  of
 antique  auction  shop?  For  instance,  these
 dealers  in  antiques  who  wish  to  sell  their

 things  abroad  make  a  determined  price  by
 having  a  public  auction,  and  the  Govern-
 ment  will  make  a_  profit.

 You  can  have  a  sort  of  Southeby  or
 Christie  in  this  country.  After  all,  these
 antiquities  do  belong  to  the  public.  If
 they  are  going  to  do  that,  you  have  the  right
 to  make  money  out  of  them.  So,  make  the
 best  of  it  and  do  not  let  them  go  for  a  paltry-
 sum.  This  is  something  which  the  Govero-
 ment  should  think  over.

 MR.  DEPUTY-SPEAKER  :  Your  time
 is  up.

 SHRIMATI  GAYATRI  DEVI  OF  JAI-
 PUR:  Iam  concluding.  As  [  have  said  before,
 Ifeel  that  the  Bill  isa  bit  premature,  because
 the  Government  has  not  got  the  machincry
 to  deal  with  this.  Even  for  the  National
 Museum,  thry  have  not  been  able  to  find
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 a  director.  There  are  nd  laboratories  in
 the  country  for  the  preservation  of  paint-
 ings,  textiles,  carpets  or  anythinglike  that.
 The  UNESCO  has  offered  its  services  many
 times  to  the  people,  but  the  Indian  Govern-
 ment  have  not  availed  themsclves  of  those
 opportunities.  I  know  about  this  actually.
 It  is  a  fact.  I  would  ask  the  hon.  Minister
 to  see  to  this.

 The  other  thing  is,  what  laboratories  have
 you  got.  India  is  a  vast  country.  Is  Delhi,
 or  Calcutta  or  Madras  having  a  big  labora-
 tory  ?  The  Salar  Jung  Museum  has  got  a
 small  one.  Here,  your  carpets  are  lying  up
 together  for  cleaning.  There  is  a  4७०७८
 of  carpets  to  be  preserved  in  the  National
 Museum  over  here.  All  these  things  hap-
 pen  to  be  there  because  we  have  not  got  the
 facilities  to  prescive  the  antiquities  well.
 So,  I  would  plead  with  the  Government  to
 do  something  about  this.

 You  will  doubtless  pass  this  Bill  by  all
 means;  do  not  try  to  nationa.ise  the  trade.
 Let  ths  people  keep  their  possessions.  Re-
 gulate  the  sxport  by  all  means.  Up  till
 now,  smuggling  has  been  due  to  the
 fault  of  the  Government  alone,  and  the
 Government  ajone  stand  condemned
 in  this  and  I  hope  the  Government
 will  do  something  constructive  in  this  re-
 gard.  As  it  stands,  the  Bill  will  do  more
 harm  than  good.  So,  it  should  not  be  pass-
 ed  unless  amended.

 ett  we  प्रताप  सिह  (बाराबंकी)  :  मान्यवर,
 मैं भाप  का  हृदय  से  पा भारी  हूं  जो  छापने  मुझे
 पुरावशेष  तथा  बहुमूल्य  कलाकृति  विधेयक,  +1972,
 पर  प्र पने  विचार  को  प्रकट  करने  का  भ्र वसर  दिया
 है।  मैं  इस  का  समर्थन  करने  के  लिए  खड़ा  हुमा
 हूं

 at,  मैं  प्राय  के  माध्यम  से  इस  मानवीय  सदन
 से  कहना  चाहता  हूं  कि--

 रफीको  प्राप् नों  बदल  दें  निज़ामे  ध्याम  को।
 फरेब  कौर  मक्र  के  परदे  को  तार  तार  करें ॥।
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 श्रीमन्‌,  भारत  अपने  पुरावशेष  बहुमूल्य  कलाकृतियों
 की  दृष्टि  से  विश्व  का  सब  से  धनी  कौर  सब  से
 सम्पन्न  देश  है।  भारत  के  ऐतिहासिक  तथा  सांस
 कृतिक  घरोहर  विश्व  समुदाय  के  लिए  सदैव  ही
 जिज्ञासा,  प्राकर्षण  पौर  सम्मान  के  केन्द्र  रहें  हैं।
 राष्ट्र  के जोवन  में  राष्ट्र  की  संस्कृति  का  वही  महत्व
 होता  है  जो  महत्व  शरीर  में  प्राण  का  होता  है।
 संस्कृति  रहित  राष्ट्र  उसी  प्रकार  से  होता  है  जिस
 प्रकार  से  प्राण  रहित  शरीर  होता  है।  भारत  की
 संस्कृति  की  हर  धरोहर  विश्व  समुदाय  के  लिए
 एक  प्रा काश दीप  प्रौढ़  प्रेरणा  का  स्रोत  बनी  हुई
 है।

 MR.  DEPUTY-SPEAKER  :  You  can
 continuc  the  day  after  tomorrow.  We  now
 Tesume  the  discussion  on  the  motion  of  Shri
 Nathu  Ram  Ahirwar  on  the  development  of
 backward  areas.  Nobody  was  on  his  legs
 the  other  day.  Who  wants  to  speak?  Yes,
 Shri  Dasaratha  Deb.

 44.30  hrs.
 MOTION  RE.  SEPARATE  CENTRAL
 SCHEMES  FOR  DEVELOPMENT  OF

 BACKWARD  AREAS

 SHRI  DASARATHA  DEB  (Tripura
 East)  :  There  is  regional  imbalance  on  a
 very  wide  sale  and  it  was  a  Ic  gacy  of  the  Bri-
 tish  imperialism  but  after  Independence  also
 our  government  has  preserved  that  legacy.
 The  grievances  of  these  backward  areas
 are  gsnuine  and  it  requires  to  be  properly
 attended  to.  The  planners  of  this  country
 must  have  a  proper  plan  keeping  in  view  the
 regional  imbalances  in  our  country.  It  is
 not  only  those  areas  mentioned  in  this  re-
 solution,  but  also  many  other  areas  that
 are  very  backward.  I  come  from  a  region
 which  is  the  most  backward  of  the  back-
 waid  ar:as.  In  th:  north-eastern  region
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 Meghalaya,  Arunachal!  and  Nagaland  inclu-
 ding  Assam,  are  the  most  backward.  There
 may  be  some  fine  educated  people  but  that
 does  not  mcan  that  the  ara  is  forward.
 There  are  no  indust.ies  worth  the  name  even
 in  Assam,  not  to  speak  of  Tripura  and
 Meghalaya.

 It  is  surprising  that  after  25  years  of
 Independence  Tripura  people  do  not  have
 a  railway  line.  If  you  want  todevelop  the
 backward  area,  first  you  must  have  some  in-
 frastructure,  most  important  of  ail  road
 and  rail  communications.  After  that  you
 can  talk  of  big  or  medium  size  industries.

 What  should  be  our  approach  to  develop-
 ment  of  backward  areas?  The  approach  of
 our  planners  is  motivated  by  profit,  not  bene-
 fit  to  the  common  man;  how  quickly  they
 could  get  returns.  I  had  been  demanding
 since  952  the  introduction  of  a  railway  line
 in  Tripura.  I  was  told  on  the  last  occasion
 that  a  surv:y  was  completed  but  that  it  will
 not  be  remunerative;  so  it  cannot  be  taken
 up  in  this  pian.  I  must  say  it  is  a  capitasist
 way  of  thinking;  you  are  deveioping  the
 capitalist  part  of  your  economy  in  our  coun-
 try.  You  have  to  look  to  the  necds.  A
 capitalist  will  see  how  quick  a  return  he  will
 get.  That  is  why  people  in  remote  areas
 are  not  getting  factories  or  industries.
 Naturally  our  planners  and  others  build
 industries  around  big  cities  where  they  have
 communication  and  other  facilities.  If  you
 proceed  like  that  people  living  in  M.P.  or
 Chota  Nagpur  or  Nagaland  or  other  back-
 ward  areas  will  never  have  any  industries.
 It  is  bad  planning.

 It  is  wonderful  to  know  ons  thing.  Our
 Government  started  a  hydro-exctric  project
 scheme  called  Dombra  project,  long  ago
 but  it  has  not  been  completed.  I  tabled  a
 question  whether  the  Government  of  Tri-
 pura  did  not  utilise  sum  allocated  for  the
 year  970-7I  under  different  heads  of  deve-
 Jopment  and  they  gave  so  many  reasons  in
 reply  why  they  could  not  utilise  and  one  of

 the  was  :  proc  of  som  e  cons
 truction  materials  for  development  has  been
 posing  problems  either  due  to  their  non-
 availability  or  due  to  difficulties  in  the  means
 of  transport.  A  fortnight  before  I  met  the
 Chief  Minister  of  Tripura  and  he  told  me
 that  they  wanted  to  import  one  electric
 transmitter  machine  weighing  about  20  ton-
 nes  but  it  could  not  be  brought  to  Tripura
 because  the  only  railway  in  Tripura  has  to
 pass  through  a  tunnel  and  the  height  of
 that  machine  was  more  and  so  it  could  not
 be  transported  to  Tripura.  How  can  Tri-
 pura  develop?

 The  Government  has  failed  in  these  25
 years  todevclopa  transport  system.  That  is
 why  I  say  that  industries  must  be  planned  in
 these  areas  on  the  basis  of  the  availability
 of  raw  materials.  I  cannot  demand,  for
 instance,  a  cement  factory  in  Tripura  be-
 cause  it  is  impossible  and  we  do  not  have
 those  stones  but  why  not  some  paper  in-
 dustries?  We  are  producing  a  lot  of  bam-
 boos  and  at  least  one  or  two  paper  mills
 could  have  been  started  in  these  25  years.
 It  is  a  jute  producing  area  and  jute  mills
 could  also  have  been  started.  We  are  pro-
 ducing  a  lot  of  wood  and  small  and  medium
 industries  based  on  these  raw  materials  could
 have  been  started.  I  sm  not  talking  of
 Tripura  alone;  similar  industries  based  on
 available  raw  material  could  be  started  in
 any  other  backward  area.

 By  starting  industries  you  will  b+  rcleasing
 the  labour  potential  of  our  country;  this  will
 solve  unemployment  problem.  In  the  name
 of  development  of  undeveloped  areas,  some
 big  monopolists,  and  capitalists  are  getting
 licences  to  develop  that  particular  area.  So
 it  is  now  at  the  mercy  of  such  people.  It
 should  not  be  so;  Government  must  come
 forward,  have  a  proper  plan  and  take  the
 initiative  to  develop  those  arcas;  it  should
 not  be  given  to  such  agents.  I  repeat  that
 planning  should  not  be  motivated  by  pro-
 fit  but  give  benefit  to  the  common  man.
 Tripura  cannot  have  a  railway  line  for  8
 long  ‘time  if  you  want  quick  remuneration.
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 The  Government  must  have  a  separate
 scheme  and  integrate  it  with  the  State  Go-
 vernment  schemes  for  different  regions.
 You  must  have  separate  apparatus  and  se-
 parate  quota  for  building  materials  and
 you  must  have  all  the  other  infra-structure
 that  are  necessary.  Otherwise,  you  cannot
 develop  backward  areas.

 SHRI  8.  V.  NAIK  (Kanara)  :  Sir,  in
 view  of  the  fact  that  the  motion  by  the  hon.
 Member,  Shri  Nathu  Ram  Ahirwar,  tried  to
 confine  the  backwardness  only  to  the  parts
 such  as  UP,  Bundelkhand  and  Chotta  Nag-
 pur,  I  had  to  move  an  amendment  stating
 that  this  should  be  made  applicable  to  the
 backward  areas  in  the  country  as  a  whole.
 I  foel  that  this  motion  has  received  very
 sympathetic  consideration  of  this  House
 because  it  is  not  only  the  hon.  Member,
 Shri  Dasaratha  Deb's  Tripura  or  Bundel-
 khand  or  Chotta  Nagpur,  but  there  are  many
 other  Tripuras  in  this  country  which  are  more
 or  less  sailing  in  the  same  boat.

 If  I  am  not  indulging  in  a  hyperbole,  if
 we  use  the  word  ‘‘backward”’  in  regard  to
 certain  arcas,  communities,  castes  or  regions
 it  is  a  perverse  pride,  according  to  me.  It
 is  equally  applicable  to  economic,  social,
 cultural  or  any  other  sort  of  backward-
 ness.  While  we  do  accept  the  fact  that
 economically  we  are  not  well  developed,
 we  have  a  very  ancient  civilisation  and  cul-
 ture  which  have  survived  the  vagaries  of
 history  So,  I  would  urge  the  House  to
 substitute  the  word  “backwardness”  by
 some  forward-looking  word.  Formerly,
 the  under-developed  areas  were  called  back-
 ward.  Then  they  were  called  ‘“under-
 developed”.  Now  having  recognised  that
 these  under-developed  areas  have  a  tremen-
 dous  potentiality  of  growth,  they  have  chang-
 ed  the  nomenclature  and  they  are  called
 ‘developing  areas’  or  ‘developing  conti-
 nents’.  I  think  we  have  to  bid  good-bye
 to  the  word  “backward”  and  call  ourselves

 a  ‘developing  country’  because  that  word
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 is  most  optimistic  and  forward-looking  in
 its  content  and  vision.  Let  us  not  be  per-
 versely  proud  of  our  backwardness,  which
 is  something  which  we  must  try  to  eradicate
 as  soon  as  possible,  whether  the  backward-
 ness  is  social,  cultural  or  economic.

 When  we  started  planning  the  concept
 was  that  it  will  have  to  be  planning  at  the
 grass  root  level.  But  we  started  first  by
 getting  clearance  to  an  approach  to  the  plan
 at  the  highest  level  in  the  country  where  the
 policies  are  formulated.  We  got  the  clear-
 ance  for  an  approach  to  the  plan  in  the
 National  Development  Council.  There-
 after,  it  was  discussed  at  the  highest  levels
 in  the  country  and  then  it  was  transmitted
 to  the  States  and  then  to  the  districts.  Now
 we  are  thinking  in  terms  of  holding  plan
 discussions  at  the  grass  root  level  at  the  dis-
 tricts.  Even  here  a  very  learned  Member
 suggested  that  the  plan  discussion  at  the  dis-
 trict  or  constituency  Ievel  should  be  under
 the  chairmanship  of  the  District  Magis-
 trate.  Have  we  not,  after  25  years  of  in-
 depend  got  the  necessary  expertise  and
 competence  to  preside  over  a  conference  of
 the  people  at  the  grass  root  level  where  our
 panchayat  pradhans  and  other  representa-
 tives  of  the  people  are  present?  The  initia-
 tive  for  a  conference  of  this  type  at  the  grass
 root  level,  particularly  in  the  backward  dis-
 tricts,  should  be  Icft  to  the  representatives
 of  the  people,  however  competent  or  in-
 competent  they  may  be.  We  cannot  en-
 trust  it  to  the  same  old  machinery,  which  has
 done  good  work  in  the  past,  because  we
 cannot  expect  it  to  deliver  radical  results
 which  we  are  expecting  in  the  future.

 Coming  from  the  general  to  the  concrete,
 the  Working  Group  headed  by  Shri  Wan-
 choo  stated  very  catcgorically  in  the  year
 969  that  as  far  as  the  dustrial  backward-
 ness  of  this  country  is  concerned,  there  should
 be  a  proced  hereby  further  of
 industries  should  be  curtailed  in  the  metro-
 Politan  cities  which  have  become  the  har-
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 bingers  of  major,  medium  and  small  indus-
 tries.  To  this  report  there  was  a  note  of
 dissent  by  one  of  the  representatives  from
 Bombay.  Why  is  it  that  in  the  licensing  pro-
 cedure  the  Planning  Commission  as  Well  as  the
 Industries  Ministry  are  not  paying  specific
 attention  to  this  recommendation  and  en-
 suring  that  at  least  new  industries  are  not
 established  in  the  urban  metropolitan  ccn-
 tres  which  are  also  causing  biological  ecolo-
 gical  hazards?  Why  is  it  that  the  dispersal
 of  industries  is  not  carried  out  because  they
 are  the  recommendations  of  the  Working
 Group  which  was  appointed  by  the  Govern-
 ment  itself?

 While  it  may  not  be  necessary  for  us  to
 identify  vast  areas  of  the  country  as  back-
 ward  areas,  we  can  definitely  identify  those
 districts  or  regions  within  a  State  where  there
 is  vast  potential  for  growth.  If  this  poten-
 tial  for  growth  along  with  backwardness  is
 made  use  of,  I  think  it  will  be  possible  for
 us  to  create  the  necessary  structure  for  indus-
 trial  advancement  and  growth.

 As  far  as  infra-structure  is  concerned,
 hardly  200  miles  south  of  Bombay  is  the  Wes-
 tern  Ghats,  just  south  of  Goa-North  and
 South  Canara.  Wherever  there  are  road  or
 tail  communication  there  is  advancement.
 We  can  say  that  we  are  backward  because
 we  are  backward  or  we  are  poor  because  we
 are  poor.  This  is  evident  here  because
 our  country  or  government  has  not  been
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 So,  I  would  say  that  greater  care  should
 be  taken  in  identifying  the  districts  and  once
 the  districts  are  identified  all  the  impetus
 should  be  given  for  their  development  and
 growth,  Finally.  |  hope  that  my  amendment
 to  the  main  motion  will  be  accepted  by  the
 House.

 Schemes  for  Backward  Areas

 SHRI  BIREN  ENGTI  (Diphu)  :  Mr.
 Deputy-Speaker,  Sir,  the  entire  eastern
 region,  specially  the  State  of  Assam  is
 very  backward  economically,  socially  and
 culturally.  The  Central  Government  from
 time  to  time  has  prepared  many  schemes
 for  the  development  of  backward  areas  but
 in  practice  nothing  has  been  donc.  Not
 to  speak  of  development,  even  the  basic  necds
 like  education,  drinking  water  and  public
 health  in  most  of  the  interior  places  are  not
 there.  That  is  why  the  backward  arcas  of
 Assam  still  remain  backward.

 The  hill  region  of  Assam  like  Mikir  and
 north  Cachar  hills  is  one  of  the  most  back-
 ward  areas  in  the  country  where  90  per
 cent  of  the  population  depends  on  agri-
 culture.  But  it  is  very  unfortunate  that
 there  arc  no  adequate  irrigation  facilities.
 There  are  some  rivers  like  Dikharu,  Am-
 rang.  Dayang  and  Barpani  on  which  dams
 can  be  constructed  to  supply  water  to  the
 entire  agricultural  land  of  those  hilly  re-
 gion.

 To  remove  the  regional  imbalance  and
 able  to  do  much  in  regard  to  d
 of  cither  road  or  rail  communication  or
 generation  of  clectricity.  Thatis  why  the
 backwardness  still  continues  in  those  regions.

 Coming  from  the  general  to  the  concrete,
 I  would  once  again  urge  that  there  are  many
 arcas  which  are  backward.  Their  problems
 have  to  be  found  at  the  national  level.
 Coming  to  the  specific,  the  State  of  Mysore,
 a  district  has  been  chosen  as  industrially
 backward  where  there  is  about  500,000
 acres  of  net  irrigation  of  a  perennial  nature.

 4i  LSS/72--0

 backwardness,  the  most  urgent  and  impor-
 tant  thing  is  that  some  industries  should
 be  set  up  in  those  areas.  In  Assam,  spe-
 cially  in  those  hilly  areas,  there  is  abundant
 raw  material  like  troes  and  bamboos.  So,
 at  least  one  paper  mill  can  be  established  at
 Haflong.

 There  are  no  adequate  means  of  trans-
 port  in  the  interior  hill  areas  of  Assam.
 We  have  many  times  urged  the  Central
 Government  to  convert  the  metre-gauge
 railway  line  of  Assam  into  broad-gauge
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 line.  It  is  very  important  because  this  is
 the  only  connecting  line  of  the  State  of  Assam
 with  the  other  States  of  India.  But  we  are
 surprised  as  to  why  the  Central  Government
 keeps  silent  on  this  important  issue.  This
 should  be  fulfilled  immediately.

 To  develop  the  backward  areas,  the  pre-
 sent  planning  system  should  be  revised  and
 also  decentralised.  At  the  same  time,  the
 Central  Government  should  also  set  up  a
 separate  and  permanent  authority  to  survey
 and  suggest  the  conditions  of  backward
 areas  of  our  country.

 SHRI  MURASOLI  MARAN  (Madras
 South)  :  Mr.  Deputy-Speaker,  Sir,  the  mo-
 tion  moved  by  Shri  Nathu  Ram  Ahirwar
 focuses  attention  on  the  problem  of  back-
 ward  arcas  in  the  country  and  suggests  the
 remedy  of  having  separate  development
 schemes.  Everybody  agrees  with  the  mala-
 dy  of  backwardness,  as  stated  by  the  mover.
 But  I  differ  with  the  mover  in  regard  to  the
 remedy  suggested  by  him.  He  suggests
 that  the  setting  up  of  separate  Central
 schemes  will  deliver  the  goods.  say,  that
 will  never  deliver  the  goods.

 We  have  a  concrete  example  before  us.
 U.P.  and  Bihar  are  the  most  favoured  States
 by  the  Central  Government.  For  example,
 in  Bihar  alone,  maximum  public  sector  in-
 vestment  on  State-wise  basis  has  been
 made.  I  think,  more  than  20  per  cent  of  the
 land  has  been  put  under  irrigation.  And
 we  lag  behind.  We  find  Bhilai,  Ranchi
 and  Rourkela  as  giant  public  sector  under-
 takings.  But  these  places  are  nothing  but
 an  oasis  in  the  desert  of  backwardness.

 A  few  miles  around  these  plants  and
 townships  we  find  modernity,  but  at  other
 places  the  same  old  backwardness  conti-
 nues,  Sinking  thousands  of  crores  of
 rupees  and  creating  Central  schemes  will

 not  solve  the  problem.  In  many  cases
 the  choice  of  the  planners  is  already  pre-

 determined.  For  example,  an  irrigation-
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 cum-hydel  project  is  always  tied  up  to  a
 river  valley  Project.  We  cannot  create @  steel  plant  away  from  the  source  of
 raw  materials.  We  want  the  regional bal:  ‘to  be  eradicated,  but  what  the
 Government  does  results  in  wastage  of
 scarce  resources,

 Now  we  understand  that,  in  Kashmir,
 Government  plans  to  set  up  a  watch  factory as  a  unit  of  HMT,  but  Kashmir  lacks
 experts  who  can  work  in  that  watch  factory. They  have,  therefore,  to  import  from  distant
 States  experts,  but  I  am  told  that  those
 experts  are  afraid  of  the  weather  condi-
 tions  in  Kashmir.  We  make  a  political
 decision  out  of  over-enthusiasm,  but  be-
 cause  of  this  political  decision,  we  ignore
 the  cost-and-benefit  calculation  and  also
 the  principle  of  maximum  economic
 returns.  Central  scheme  alone  is  not  the
 magic  wand  by  waving  which  we  can  create
 an  economic  miracle.  Every  area  requires
 8  separate  planned  programme  for  sal-
 vation.  For  example,  even  in  our  State
 which  is  supposed  to  be  a  forward  State,
 there  is  one  district  called  Dharmapuri which  is  a  backward  one.  It  requires  a
 special  kind  of  attention,  it  requires  deve-
 lopment  of  silk  and  other  such  things.

 The  hon.  Minister  comes  from  Konkan
 area.  I  have  read  the  articles  written
 by  him.  He  has  suggested  that  setting
 up  a  Central  plan  will  not  solve  the  prob-
 lems  of  the  Konkan  area;  it  requires  a
 separate  kind  of  cconomic  planning  by
 development  of  cashewnuts,  fisheries,  etc.
 So,  the  problems  have  to  be  identified.
 We  should  not  think  that  setting  up  a
 public  sector  undertaking  or  a  Central
 scheme  will  be  the  panacea  for  all  ills.  But
 these  things  cannot  be  done  from  above.
 Long  distance  management  and  remote
 control  operations  from  Delhi  will  not
 deliver  the  goods.  Ultimately  we  have
 to  come  back  to  district  ;  district  should
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 be  the  unit  of  planning,  or  if  data  is  avail-
 able,  taluks  or  tehsils  should  be  the  unit of  planning.  We  have  been  repeating  the
 same  theme  that  people  should  be  taken  in-
 to  consideration,  that  they  should  be  part:
 ners  in  planning,  not  only  during  imple-
 mentation  but  even  during  formulation.
 We  have  been  repeating  the  same  theme
 from  the  First  Five-Year  Plan  onwards,
 but  nothing  has  been  done.

 In  today’s  newspaper  J  read  a  news  that
 the  former  Planning  Minister,  hon.  Shri
 C.  Subramaniam,  has  announced  a  package
 programme  for  backward  areas.  I  hope,
 the  hon.  Minister  will  throw  much  light
 on  the  subject.  But  who  will  prepare
 the  package  programme,  who  will  execute
 the  package  programme?  Again  I  find
 from  the  newspaper  reports  that  hon.
 Shri  C.  Subramaniam  has  stated  that  these
 would  be  executed  by  the  Planning  Com-
 mission.  Again  we  face  the  problem  of
 over-Centralisation.  Unless  these  plan-
 nings  are  assigned  to  the  States,  we  cannot
 improve  the  situation.  Regarding  Konkan
 the  hon.  Minister  is  an  expert  because
 he  hails  from  that  area.  Regarding  Tamil
 Nadu,  I  can  speak  with  some  authority
 because  I  know  it.  There  is  nothing  sacred
 about  State  planning,  but  we  want  it
 to  be  done  by  States  because  it  paves  the
 way  for  concentrated  efforts.  There  are
 States  like  Uttar  Pradesh  which  is  one
 of  the  biggest  in  Asia  or  in  Europe.

 5.00  brs.
 So,  the  area  of  operation  is  bigger.  Take,

 for  example,  Haryana.  The  area  of  op-
 eration  is  small.  After  its  separate  ex-
 istence,  Haryana  has  proved  to  be  an  eco-
 nomic  miracle.  It  is  prospering  well.
 On  the  other  hand,  even  though  UP  is  the
 cradle  of  Congress  politicians  and  the
 supplier  of  all  Prime  Ministers  after  Inde-
 pendence,  we  find  that  the  Eastern  UP
 is  still  in  a  pitiable  situation.
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 AN  HON.  MEMBER  :  Any  area  of

 UP  is  worse.
 SHRI  MURASOLI  MARAN:!  ar

 coming  to  that.  I  find  the  giant  nature  ८
 UP  is  one  of  the  stumbling  blocks  of  tk
 Progress.  So,  Sardar  K.  M.  Panikkar, suggestion  comes  to  my  mind.  I  thir
 splitting  UP  into  more  than  one  unit  w
 solve  the  problem.  If  that  is  not  practicable
 we  should  set  up  regional  boards  as  in
 Telengana  and  a  sizeable  portion  of  plan
 funds  should  be  allocated  for  these  back-
 ward  regions,

 Intensive  State  plan  has  produced  cco-
 nomic  miracles  in  Puerto  Rico  and  the  people
 of  Puerto  Rico  is  still  a  guiding  star.  For  a
 big  Federation  like  India  I  think  the  States
 should  be  allowed  to  plan  for  State  func.

 tions  and  the  Federal  Government  for  feder-
 al  fi  There  is  hing  inherent!
 unfeasible  about  it.

 y

 The  Seventh  Scheduled  of  the  Constitu-
 tion  speaks  about  economic  and  social
 planning  as  a  concurrent  function.  But,
 what  happens  now  is  that  we  do  economic
 planning  but  we  never  do  the  social  plan-

 ning.  Again,  sometime  back,  our  Prime
 Minister  inaugurated  a  Girls’  School  in
 Allahabad.  But  after  three  years,  that
 school  was  closed.  Why?  The  girls  who
 got  educated  could  not  get  educated  hus-
 bands.  So,  what  is  the  reason?  The  social
 backwardness  is  the  reason.  I  think  we

 should  lay  emphasis  on  the  sccial  planning
 also.  In  our  State  we  have  made  an  attempt.
 The  State  has  constituted  a  Youth  Board
 employing  hundreds  of  cdwated  youth.
 They  go  to  the  villages  and  tell  them  and
 they  ircuce  nctiaticn  emcre  the  peepee

 १९  that  hey  cen  tacne  nccamninded,
 ]  think  we  thould  lay  cm  phasis  on  their  50-

 cial  planning  also.
 What  is  required  is  a  balanced  effort.

 I  think  these  backward  areas  will  never
 catch  up  ४70०  the  gap  tetwcen  tham  and  the
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 [Shri  Murasoli  Maran]
 more  advanced  ones  will  continue  to  in-
 Crease  unless  we  apply  brakes  for  the  for-
 ward  areas.  I  am  afraid  we  cannot  do  it.
 hat  is  required  is  to  give  a  helping  hand
 s)  these,  backward  areas  and  the  States

 id  at  the  same  time,  we  should  not  apply
 wakes  to  the  so-called  forward  States.
 «gain,  we  should  never  think  that  the  for-

 ward  States  have  no  problems  at  all.  They
 have  their  own  problems,  They  also  re-
 quire  more  infrastructural  investments  just
 to  maintain  their  developmental  manage-
 ‘ment.  An  advanced  State  is  more  identi-
 fied  with  more  urban  areas.  But,  urbanisa-
 tion  bristles  with  many  prodle ns  like  th
 creation  of  inhuman  hovels  like  slums.
 In  what  way  this  problem  is  different  from
 the  backward  areas—I  want  to  ask.  So
 I  lay  once  again  emphasis  on  the  balanced
 approach.

 The  Pandey  Committee  has  given  about
 six  indicators  to  determine  the  backward-
 ness  of  an  area.  But  some  of  them  are  not
 scientifically  proved  method§.  That  is  my
 Conclusion.  For  example,  one  of  the  indi-
 cators  is  the  percentage  of  the  agricultural
 population  to  the  total  population.  This
 may  look  a  good  indicator  but  this  ignores the  pressure  on  land.

 The  per  capita  industrial  output  is  also
 Considered.  But,  what  is  the  value  added?
 it  never  goes  into  the  problem.  On  that
 aspect,  it  is  found  to  be  useless.  The
 Per  capita  factory  workers  to  the  total  po-
 pulation  is  being  coasidered.  In  that  cass,
 Bhilai  is  there,  but  the  area  around  it  is
 still  backward.  In  Kerala  there  may  be
 more  factory  workers,  but  those  workers
 ate  suffering  because  they  are  connected
 with  the  sick  and  dying  industry  of  Coir  and
 Cashewnuts.  They  say  that  they  will  take
 into  consideration  the  length  of  surface
 roads  per  lakh  of  population.  This  also  is
 misleading.  Take  for  example,  our  district
 of  Krishnagiri.  It  connects  Bangalore  and
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 Madras  City—two  forward  areas.  It  will
 not  solve  the  problem  because  in  this  par-
 ticular  case  the  length  of  surface  road  may  be
 higher,  but  the  area  is  backward.

 Therefore,  what  is  required  is,  more  re-
 fined  concepts.  !  lay  emphasis  once  again
 on  the  balanced  approach.

 Sir,  setting  up  of  public  sector  units  in
 backward  areas  alone  is  not  going  to  solve
 the  problem.  We  require  an_  integrated
 approach  and  that  is  possible  only  if  the
 plans  are  entrusted  with  the  State  Govern-
 ments  and  only  if  the  districts  are  taken  as
 units  of  planning.

 श्री  रेंगा  सिह  बिष्ट  (अल्मोड़ा):  उपाध्यक्ष
 महोदय,  मैं  श्राप  का  भ्राभारी  हूं  कि  प्राय  ने  इस
 महत्वपूर्ण  विषय  पर  मुझ  को  भी  बोलने  का  मोका
 विया।  मैं  देश  के  सव  से  पिछड़े  हुए  इलाके  स  आता
 हूं शौर  मुझ  को  बहुत  सी  बालें  कहना  हैं  इसलिये
 राणा  करता  हूं  कि  श्राप  मुझे  समय  की  थोड़ी
 सहूलियत  देंगे  a

 a  तो  मुझे  देश  के  सारे  पिछड़े  हुए  इलाकों
 से  हमदर्दी  है,  लेकिन  जैसा  कहा  गया  है  चरित्रों
 बिगिनज़  ंड  होम,  मैं  अपने  भाषण  को  जो  उत्तर
 प्रदेश  के  भाव  पहाष्टी  जिसे  हैं  पिथौरागढ़,  प्रल्मोष्टा,
 नैनीताल,  गढ़वाल,  टेहरी,  उत्तर  किलो,  चमोली
 पौर  देहरादून,  उन  तक  हो  सीमित  रखूंगा  यह
 जो  जिले  हैं  वह  पिछले  पच्चीस  साल  से  विशेष
 रूप  से  उपेक्षित  रहे  हैं।  प्रंग्रेजों  के  जमाने  में
 भी  श्लोक  उस  के  आद  भो  धव  तक  प्रा धुनिक  सभ्यता
 का  कोई  _आभास  हन  इलाकों  में  नहीं  दिखलाई  देता।
 बाप  देखेंगे  कि  रेलों  को  जिस  तरह  से  प्रंग्रेज  लोग
 छोड़  गये  थे  उस  के  बाद  वह  एक  इंच  भी  वहां  पर
 कहीं  बनो।  हम  कहते  रहे  कि  हर  मीटर  गेज  लाइन
 को  कम  से  कम  ब्रा  गेज  में  बदलें,  किन्तु  अपनी
 सरकार  ने  उस  पर  ध्यान  नहीं  दिया।  न  राम-
 नगर  तक,  न  काठगोदाम  तक  कौर  न  रनकपुर
 तक  कोई  भो  रेल  बाड़  गेज.  में  बदली  गई  है।
 रेलों  को  पर्वतों  की  प्लोर  ले  जाने  पर  ही  पैंतीस
 प्रदेश  का  उस्मान  मीनमेख  है।  जब  तक  वहां  दावा-
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 mr  के  साधन  नहीं  होंगे  तब  तक  ने  तो  वहां
 कोई  चीज  एक्सपोर्ट  हों  सकती  है  और  ने  दंड-
 स्ट्रीट  बन  सकती  हैं,  नहीं  किसी  किस्म  का  शौर  उत्थान
 हो  सकता  है।  लेकिन  सरकार  का  ध्यान  हस  शोर
 नहीं  गया  है।

 शिमला  तक  पहाड़ों  में  रेल  प्रंग्रेज  बना  गये।
 उसके  बाद  अरब  तक  कहाँ  भी  पहाड़ों  में  रेल  नहीं
 बनाई  गई।  मैंने  सुझाव  दिया  था  कि  टेकपुर
 से  बागेश्वर  तक  रेल  लाइन  बने।  झप  तक  कुछ
 भी  प्रगति  इस  दिशा.  में  नहों  ge  स्विट्जरलैंड
 में  हर  परवाह  के  कोने  कोने  सक  रेले  हैं।

 मैं  खासतौर  से  प्लैनिंग  मिनिस्टर  साहब  से
 शिकायत  करूंगा  कि  उन  का  इस  इलाके  के  लिये
 स्टेप-मनाली  ट्रीटमेंट  रहा  है।  हालांकि  व्यक्तिगत
 रूप  में  बह  मेरे  मित्र  हैं  शौर  उन  की  विचचारधाराो
 का  मैं  स्वागत  करता  हूं,  मगर  नहीं  मालूम  क्‍या
 बात  है  कि  पिछले  कई  सालों  से  लगातार  प्रयत्न
 करने  के  बाद  भी  कोई  कामयाबी  मुझ  हासिल  नहीं
 हुई।  वैसे  तो  प्लैनिंग  विभाग  कें  को  चोट  पर
 कहता  है  कि  हम  प्रटेस्मेंट  साफ  बैलेंस्ड  एकानमिक
 डेवलपमेंट  चाहते  हैं,  रोजनल  हम् बैलेंस  को  रिड्यूस
 करना  चाहते  हैं,  स्टेशन  साफ  लिविंग  को  ऊचा
 करता  चाहते  हैं  प्रौढ़  एकाधिक  डेवेलपमेंट  को
 #क्सेलेरें2  करना  चाहते  है,  ताकि  यह  हलके
 पिछड़े  हुए  न  रहें।  लकिन  उन  की  कथनों  और
 करनी  में  बहुत  प्रकार  है।  जो  भो  ढो सीजन  लै
 नि  विभाग  लेता  है  वह  पोलिटिकल  प्रोब  ल
 कर  होता  है  ने  कि  नेशनल  अप्रोच  ले  कर।  मैंने
 उन  से  बतलाया  कि  उन  की  जो  प्रश्नों  है  बहू  मत
 है।

 जितने  भो  बेकार  इलाके  हैं  उन  में  खासतौर
 में  जो  हमारे  पहाड़ी  प्रदेश  के  लोग  हैं  वह  गरीब
 हुँ,  शांतिप्रिय  प्लोर  सोधे  हैं,  हिसा  को  _पद  नहीं
 करते  हूँ,  विद्रोह  सहीं  माना  चाहते,  इस  तरह  की
 चीजों  में  विश्वास  नहीं  करते,  इसलिए  उन  की  तरफ
 इस  प्लैनिंग,  कम् रोशन  को  कोई  नजर  नहीं  गई  है।
 मैं  मंत्री  महोदय  के  सम्भू  खासतौर  से  प्राय
 प्वाइंट  रखना  चाहता  हूं।  बाप  ने  मेघालय  के
 लियें,  झमझम  के  लिये,  तागा लंड  के  लिये,  जम्मू
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 के  लिखे,  कामचोर  के  लिये  कौर  हिमाचल  प्रदेश
 के  लिये  90  फी  सदी  प्रॉम्ट  दो  है  पौर  yo  को
 सदी  लोग  दिया  है।  क्‍या  कारण  है  कि  उत्तर
 प्रदेश  के  इन  झूठ  जिलों  के  लिखें,  जो  इन  स्थानों
 से  भी  गए  गजरे  हुए  हैं  धौर  जहा  की  पर  कैपिटा
 इनकम  कम  है,  श्राप  केवल  50  पर लेट  प्रान्त  दे
 रहे  हैं  दौर  प्यास  परसेंट  उनको  लोन  दे  बह  बहुत
 न्याय  की  बात  है।

 दस  परसेंट  सेंट्रल  सिसिफो  की  जो  प्रतीकों
 स्कीम  हैं,  उस  में  34  यू०  पी०  के  बेक्य्  एरियाज
 हैं  जिन  में  मे  केवल  बलिया  भोर  झांसी  को  भाप
 मदद  कर  रहे  हैं।  पहाड़  के  छः  जिले  बेहयाई
 हैं  ,उन  में  से  एक  भी  जिला  उस  में  नहों  प्राता  है  t

 सभी  पहाड़ों  पर  प्राप  रिपोर्ट  सबसिडी  स्कीम
 को  लागू  करते  हैं,  जम्म्‌  में  प्राय  देते  हैं,  प्रथम  मैं  देते
 हैं,  नागालैंड,  त्रिपुरा,  मणिपुर,  मिजो,  प्रणाल
 wife  सब  जगह  इसको  प्राय  लागू  करते  है  लेकिन
 हमारे  उत्तर  प्रदेश  के  इन  झूठ  जिलों  में  ट्रांसपोर्ट
 सबसिडो  का  ताम  नहीं  है  ।

 489  ट्राइबल  डिवेलपमेंट  एरियाज  हैं.  मिन
 पर भाप  52.5  करोड  च  कर  रह  है।  मुन्नी-
 यारी  बुलाक,  धारचूला  बलाक  प्रो  जान सर  भावर
 के  जो  इलाके  है  वहाँ  के  लिए  ठोस  साल  हो
 गा  हैं,  सब  तक  स्कीमें  हो  बन  रहो  है।  बहा
 कोई  काम  नहीं  हो  रहें  है,  एक  पैसा  भी  बहा
 कर  नहीं  हमा  है।

 बरल  इलक्ट्रिफिकेक्तन  कारपोरेशन  अलापने  बनाई।
 यह  कारपोरेशन  इलेक्ट्रिसिटी  बाई  द्वारा  कल्बे-
 शील  रेट्स  पर  मदद  देती  है  स्टेट  को  रूरल
 इलेक्ट्रिफिफेजन  के  कामों  के  लिए  बैक्यई  एरिया
 में  ।  लेकिन  मैं  प्रा पका  ध्यान  उन  पहाड़ी.  छ
 जिलों  की  तरफ  दिलाना  चाहता  हूं  जो  बैबयड़ है.
 उन  में  कही  कोई  भो  स्कीम  कस  नहीं  करती
 हैं  ।  नैनीताल  जो  बेहद  नहीं  है,  वहा
 इन्होंने  प्यास  लाख  स्प था  दिया.  है  ।  नाम
 है.  इसका  बोर्ड  स्टेट  लेकिन  यहां  कागजों  में  बह
 कार्बन  स्टेट  है।  समझ  में  नहीं  भाता  है  कि  बह
 _ भसन्दुजम  क्‍यों  है  ममता  हु
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 [श्री  नरेन  सिह.  बिष्ट]
 योजना  संचालक  में  राज्य  बंती :.  ी  मोहन

 मारिया)  स्टेट  गवर्नमेंट  ने  दिया  है,  हमने  नहीं  दिया  है  ।
 शी  रेखा  सिह  बिस्ट  :  स्टेट  गवर्नमेंट  ने  नहीं ।

 मैं  पहले  कह  चुका  हूं  जो  जहां  का  मिनिस्टर
 होता  है  बह  वहां  के  लिए  करता  हू।  नैनीताल
 का  यहां  सैंटर  में  भी  मिनिस्टर  है  श्री  पन्त  कौर
 वहां  Yo  पी०  में  भी  इरिगेशन  एंड  पत्थर  का  मिनी-
 स्टर  है  श्री  नारायण  दस  तिवारी  ।  वहां  के  लिए
 तो  काम  हो  जाता  है  लेकिन  जो  वाकई  में  बैकवर्ड
 हलाके  हैं  उन  के  लिए  कोई  व्यवस्था  न  हो,  यह
 रवैया  चल  नहीं  सकता  है।  यह  चीज  भ्रमणी  नहीं
 होगी।  वहां  छापने  यह  रुपया  दिलवाया,  यह  मेरा
 चार्ज  है,  ग्रोवर  मैं  चाहता  हूं  कि  इसको  श्राप  क्लीयर
 करे।

 आपने  इसी  हाउस  में  एक  बार  वादा  किया  था
 किः  जो  पहाड़ी  प्रदेश  हैं  उनके  लिए  हम  एक  सैस
 बनाएंगे,  प्लानिंग  कमीशन  में  बह  सैल  होगा  प्रौढ़
 बह  सेल  काम  करेगा  लेकिन  कब  तक  उस  सल
 की  कोई  बात  नजर  नहीं  शाई  है।  मैंने  कई  पव
 मंत्री  महोदय  को  भी  लिखें  लेकिन  उत्तर  मुझे
 श्री  मिनहास  से  मिला  जिस  में  उन्होंने  कुछ  तो
 ऐसी  बाते  लिख  दी  जैसा  शापने  कभी  कहां  कि
 स्टेट  का  काम  है,  उससे  कहों  झोर  दूसरे  सैल
 के  बारे  में  उन्होंने  इतना  जरूर  कहा:

 “I  am  also  glad  to  inform  you  that  the
 Planning  Commission  has  already
 set  up  a  Committee  of  Direction  for
 undertaking  surveys  and  _  investi-
 gations  in  the  hill  arcas  of  Uttar
 Pradesh.”

 art  एक  कमांडो  के  फार्मेशन  से  जबकि  पड़ोस
 साल  गुजर  चुके  हैं  काम  नहीं  चल  सकता  है।
 इस  स्टेज  में  पहुंच  कर  खाली.  कमेटी  बना  देने
 से  किसी  को  सन्तोष  नहीं  हो  सकता  है।  इस  बस्ते
 मैं  आपसे  कर  wa  प्रार्थना  करता  हूं  कि  इस  दिशा
 में  श्राप  विशेषतौर  पर  सोचें  कौर  इस  पर  श्राप
 विशेष  ध्यान  दें  प्लोर  इन  इलाकों  को  भाप  कुछ
 प्रगति  की  झोर  लाएं।  झगर  यह  कहा  जाता  है
 लैटर  का  दोष  है  तो  कह  दिया  जाता  है  स्टेट  का
 है  दौर  झगर  स्टेट  वालों  को  कहा  जाता  है  कि
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 उसका  दोष  है  तो  कह  दिया  जाता  है  कि  सैंटर
 का  है।  इस  तरह  से  तो  कुछ  काम  नहीं  हो  सकेगा।
 इसका  भी  कोई  समाधान  का  जाना  चाहिये।
 यह  बहुत  जरूरी  है।

 श्रीमती  इंदिरा  गांधी  उस  इलाके  में  गई  थी।
 उनके  साथ  मैं  सब  जगह  गया  था।  पांच  छः
 जगह  उन्होंने  मोटरें  एड्रेस  को  थीं।  मैं  उनके  साथ
 पिथोरागढ़  में  भी  था,  रानीखेत  में  भो  था,  अलमोड़ा
 में  भी  था,  नैनीताल  इरादी  सब  जगह  भें  उनके
 साथ  था।  उन्होंने  वहां  बहुत  जोरदार  शब्दों
 में  पहाड़ों  के  दुख  दर्द  हटाने  को  बात  फही  थी
 भोर  सभी  जगह  इसको  कहा  था।  यू०  पी०  के  चौक
 मिनिस्टर  ौर  सरकारी  कर्मचारियों  से  बार-बार
 उन्होंने  यह  कहा  कि  यह  इलाका  पिछड़ा  हमा  है,

 इसकी  उन्नति  के  लिए  यथाशक्ति  काम  होना
 चाहिये  ।  उन्होंने  जो  यू०  वी  के  मोजूदा  चौक  मिनिस्टर
 है  उन  से  कहा  कि  भ्रामक  मैं  इम्तहान  लूंगी ।
 झगर  हस  पहाड़ी  प्रदेश  का  छापने  हित  नहीं  किया,
 यहां  को  इकोनोमिक  हालत  झापमे  नहों  सुधारी
 तो  मैं  धारकों  फेल  हुआ  समझूंगी।  भले  हो  छापने
 मैदानी  इलाकों  में  बहुत  काम  किया  हो  या  न
 किया  हो।  इतने  जोरदार  शब्दों  में  उन्होंने  यह
 बात  कही  थी।  यह  उन्होंने  बात  कही  थो  जिन  को
 बात  की  सारी  दुनिया  का  करती  है।  लेकिन
 उत्तर  प्रदेश  सरकार  के  कानों  पर  जूं  तक  नहीं
 रेंगी।  कब  मैं  श्राप  से  कहता  हूं  कि  प्राय  बताये
 कि  वहां  की  जो  समस्‍यायें  हैं  उनका  समाधान  कैसे
 होगा  झगर  दिल्ली  से  हम  कहें  तो  हमें  कह  दिया
 जाता  है  कि  लखनऊ  से  कहो  शौर  वहां  कहते  है
 तो  कह  दिया  जाता  है  कि  दिलो  को  कहों।
 हस  तरह  से  कुछ  नहों  होगा।  जैसे  मेरे  मित्र  कह
 रहे  थे  यह  प्लानिंग  जो  है  यह  जिले  के  स्तर  पर
 होता  चाहिये  प्लोर  वहां  यह  प्लान  बनना  चाहिये  +
 ऐसा  होगा  तभी  जा  कर  वहां  कुछ  हो  सकेगा।
 जब  तक  जिले  के  स्तर  पर  बाप  प्लानिंग  नहीं
 करेंगे  तब  तक  यह  झगड़ा  हमेशा  चलता  रहेगा।

 आपने  किया  क्‍या?  पहले  प्रा पने  कहा  कि  हिल
 डिवेलेपमेंट  बोले  बना  देते हैं।  बह  एक  ऐसी  हो  चीज
 थी  जैसे  एक  भुनभुना  कसो  बच्चे  के  हाथ  में  दे
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 दिया  जाता  है।  यह  एक  भुलावा  देने  वाली  बात
 थो। पघ्ाठ  दम  साल  तो  भुलावा  देने  में  निकल
 गए  लेकिन  हिल  डिवेलपमेंट  बोर्ड  ने  कुछ  नहीं
 किया।  जब  झगड़ा  किया  गया  तो  कारपोरेशन  बता
 दो।  कारपोरेशन  भी  कुछ  काम  नहीं  कर  रही  है।
 बह  एक  पूंजीवादी  संस्था  बन  गई  है  प्लोर  बह  भो
 बही  काम  करतो  है  जिस  में  उसको  लाभ  हो।
 जिस  में  जनता  का  तथा  देश  का  डिवेलेपमेंट  हो,
 पेसे  काम  वह  नहों  कर  रही  है।  इस  तरह  से
 भुलावा  दे  कर  वहां  को  जनता  को  प्राय  बहुत
 दिनों  तक  सन्तुष्ट  नहों  रख  सकेंगे,  उसको  राजी
 नहों  रख  सकेंगे।

 प्राइस  राइज़  की  बात  को  धाप  लें।  ब्लेंड
 के  लोग  मगर  कीमतें  बढ़ता  हैं  तो  बहुत  चिल्लाते
 2.  लेकिन  हिल्स  पर  गर  मिट्टी  भी  यहां  से
 ले  जानो  हो  तो  दस  रुपया  फी  मन  तो  ट्रक  का
 ऊर्जा,  लग  जाता  है  वहां  पर  जहां  तक  वह  मोटर
 सही  जा  सकती  है  भोर  बाद  में  छः  हजार  की
 बुलन्दी  से  ऊपर  हाई  प्राल्टीट्यूड  के  जो  इलाके  हैं
 उन  में  भेड़ों  पर  माल  लाद  कर  ले  जाया  जाता  है
 मा  खच्चरों  की  पीठ  पर  लाद.  कर  से  जाया  जाता
 है  या  फिर  आदमी  की  पीठ  पर  लाद  कर  ट्रांसपोर्ट
 का  काम  होता  है।  वहां  म्यूरल  पौर  पोलीस  हो
 होतो  हैं  इस  काम  के  लिए।  उनका  भाड़ा  दस
 पंद्रह  रुपये  मन  होता  है।  इस  तरह  से  प्यार  उन
 इलाकों  में  मिट्टी  भी  ले  जाएं  तो  30-35  रुपये  मन
 बहा.  जा  कर  वह  पत्तों  है।  यहां  जितनी  कीमतें
 बढ़ता  हैं  उससे  पचास  गुना  ज्यादा  वहां  बढ़ती  हैं।
 फिर  सिडमैन  का  प्राफिट  भो  वहां  बहुत  ज्यादा
 होता  है।  इस  रास्ते  मैं  चाहता  हूं  कि  ऐसी  जगहों
 पर  मापकों  ड्रा स्पोर्ट  सबसिडी  जरूर  देगी.  चाहिये  1
 कल  जो  होते  हैं  उनको  झगर  शहरों  में  लाता  हो
 तो  ड्रॉ स्पोर्ट  पर  बहुत  ज्यादा  खरे  प्रा  जाता  है।
 जितना  कोमत  होती  है  इन  फलों  का  उससे  ज्यादा
 इनके  ट्रांस्पोटं  पर खर्च  प्रा  जाता  है।  इस  रास्ते
 थे  इनको  लहरों  में  खाते  ही  नहीं  हैं।  नाशपाती
 शोर  माह,  जैसे  फल  तो  वहीं  सह  जाते  हैं,  पहुंच
 नहीं  सकते  हैं  शहरों  में।
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 इसके  साथ-साथ  वहां  को  पापुलेशन  बहुत  बढ़
 गई  है।  वहां  भ्रावादो  समा  नहों  सकती  है।  उनको
 लीबिग  स्पेस  देना  बहुत  जरूरी  है।  तराई  भावर
 में  एग्रीकल्चरल  लैंड  है,  वह  उनको  दी  जानी
 चाहिये।

 मैं  यह  भी  कहूंगा  कि  एजुकेशन  वहां  जाब  चोरी-
 पेंटिड  होनी  चाहिये।  पर  कैपिटा  इनकम  वहां
 को  बढ़ाने  के  लिए  कोई  क्रेश  प्रोग्राम  जैसे  प्रोग्राम  हाथ
 में  लिये  जाने  चाहियें।  रोड  म्ट्रवलन  को  बहुत
 ज्यादा  महत्व  बाप  दें।  वहां  की  नदियों  में  जल  होते
 हुए  उसका  उपयोग  नहीं  किया  जा  रह।  है।
 उससे  इलैक्ट्रिसटो  पैदा  की  जा  सकती  है।  साधन
 होते  हुए  ऐसा  नहीं  किया  जा  रहा  है।  मिनरल
 रिसोर्सिस  बेशुमार  पहाड़ों  में  है,  उसको  एक्सप्लायट
 किया  जाना  चाहिये।  कुमार  उच्चोग  धंधे  वहां  तथा-
 पित  किये  जाने  चाहियें।  इंडस्ट्रीज  वहां  स्थापित
 की  जानी  चाहियें।  वाल  मेकिंग,  अल्मोड़ा  में
 हो  सकता  है।  पहाड़ी  प्रदेशों  में  बसों  पर  ann
 रित  इंडस्ट्री  स्थापित  को  जा  सकती  हैं,  उस  झोर
 मापकों  ध्यान  देना  चाहिये।

 भ्रमण  व्यवसाय  को  वहां  बढ़ावा  दिया  जाता
 चाहिये।  मेरे  मित्र  धर  साहब  बैठे  हुए  हैं।  मैं
 दस  साल  काश्मीर  में  रहा  हूं।  उन  के  साथ  मैं
 रहा  हूं।  वह  मुझे  जीतते  हैं।  मेरा  इलाका
 काश्मीर  से  किसी  तरह  कम  नहों  है।  यह  कहा
 जाता  है,  हिमालयोनाम--नगाधिराजा  1  हिमालय
 ऐसा  सुन्दर  पहाड़  है।  वहां  बहुत  सुन्दर  ब्लेयर
 हैं,  नदियां  हैं,  सुन्दर  तालाब  हैं।  इस  सब  को  देखते
 हए  भ्रमण  व्यवसाय  को  वहां  बढ़ावा  देने  को  शोर
 झ्रापकों  विशेष  ध्यान  देता  चाहिये।  ।रख  शूटिंग
 वहां  किया  जा  सकता  है।  हां टिक लचर  के  भीतर,
 एग्रीकल्चर  के  प्रकार,  एक्स  स्विस मैंन  के  लिए
 छापने  कुछ  नहीं  किया  है।

 मैं  एक  प्रतिम  बात  कह  कर  समाप्त  कर  दुंगा।
 वहां  की  जनता  मौजूदा  हकूमत  से  तम  aT  चुको
 है।  बह  चाहती  है  कि  वहां  के  लिए  एक  पृथक
 राज्य  बनाया  बाए,  नहों  सके  तो  मेघालय  की
 तरह  का  राज्य  बताया  जाए  या  उसको  लैसजलो
 एछड़मिनिस्टडं॑  एरिया  बना  दिया  चाए।  इसके
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 [oat  नरेन्द्र  सिंह  विष्ट]
 लिए  मैं  प्रां कड़े  लाया  था।  लेकिन  मैं  चेयर  को
 श्वदेलना  करना  नहीं  चाहता।  मैं  चेयर  से  क्षमा
 मांगता  हूं  कि  मैंने  बहुत  ज्यादा  समय  लिया।
 श्री  धर  साहब  जो  पहाड़  के  रहने  वाले  हैं  भोर
 जो  पहाड़ों  की  समस्याओ्रों  को  अच्छी  तरह  समझते
 हैं  प्रौर  जानते  हैं,  उन  जैसा  विद्वान,  सोशलिस्ट
 विचारधारा  वाला  व्यक्ति  झगर  रहता  है  प्रौढ़  फिर
 भी  भ्रमर  इतने  पिछड़े  हुए  इलाके  पिछड़े  ौर
 दबे  हुए  रहते  हैं  तो  यह  बड़े  हो  दुर्भाग्य  को  बात
 होगी

 करो  पन्ना  लाल  बारूपाल  (गंगानगर)  :  मेरे
 साथी  श्री  नाथ्‌  राम  प्रहिरवार  ने  जो  पिछड़े  इलाकों
 की  चर्चा  को  उठाया  है  धौर  जिन  के  लिये  उन्होंने
 यह  मांग  को  है  कि  इन  इलाकों  के  लिये
 केन्द्रीय  विकास  योजनाएं  बनाई  जाएं  उसका  में
 समर्थन  करता  हूं।

 i952  से  म  लगातार  इलैक्शन  में  बीकानेर
 डिविजन  से  जीत  कर  प्राता  रहा  हूं।  यह  भी
 मेरा  सौभाग्य  रहा  है  कि  मैं  केवल  एक  मात्र  कांग्रेसी
 सदस्य  वहां  से  हूं।  विकास  कार्य  देश,  काल  बौर
 पात्र  श्लोक  देख  कर  नहीं  किया  जाता  है  बल्कि
 यह  देखा  जाता  है  कि  किस  का  पोलिटिकल  प्रेशर
 कितना  पड़ता  है।  यह  बहुत  ही  दुख  भोर  भाण्चर्य
 की  बात  है।  जिस  की  सजा  में  कुछ  भाव।ज
 होती  है  उन  लोगो  के  प्रेशर  में  जरा  कर,  उन  लोगों
 के  प्रभाव  में भाकर  काम  होते  है।  यह  टीक  नहीं
 है।

 मेरा  इलाका  कृषि  प्रधान  है  ।  वहां  पर
 गय  नहर  है  राजस्थान  नहर  है,  भावना  नहर  है
 बहा.  पर  काटन  भी  बहुत  होतो  है,  अनेक  प्रकार
 की  फैसले  होतो  है।  वहां  पर  उद्योग  धंधों  की
 कमी  है।  गंगानगर  जिला,  जैसलमेर  जिला,  बोला-
 मेर  जिले  बहुत  ही  पिछड़े  हुये  हैं,  इनका  तो
 कोई  धनी  है  कौर  न  चोरी  है।  इनका  कोई  सुनने
 बाला  भो  हों  है।

 मेरा  जयपुर  या  ओधपुर  शादी  किसी  जिले
 से  द्वेष  नहीं  है,  लेकिन  ट्रैक्टर  का  कारखाना
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 गंगानगर  में  खोला  जाना  चाहिये  था,  जहां  उस  की
 प्रावश्यकता  है।  गवार  गंगानगर  जिले  में  बहुत
 होता,  है,  लेकिन  उस  से  बनने  वाले  गम,  गूंद  का
 कारखाना  कहीं  कौर  बनने  जा  रहा  है।  जिप्सा
 बोकानेर  डिविजन  में  बहुत  है,  शौर गंग।-
 नगर  जिले  में  खाद  को  बहुत  जरूरत  है,  लेकिन
 खाद  का  कारखाना  कोटा  में  लगाया  गया  है
 झकझोर  दूसरे  कारखाने  के  लिये  चित्तौड़  भ्र ौर  सीकर
 का  नाम  लिया  जा  रहा  है।  हमारे  यहां  काटन,
 सरसों  शौर  गना  सब  से  ज्यादा  होता  है,  लेकिन
 किसी  का  कारखाना  कहीं  कौर  लगाया  गया  है।
 इसी  तरह  स्कूटर  का  कारखाना  जोधपुर  में  खोलने
 को  योजना  है।

 हम  हमेशा  से  यह  मांग  करते  प्राये  हैं  कि
 राजस्थान  नहर  को  प्राथमिकता  दी  जाये  दौर  केन्द्रीय
 सरकार  उस  को  अपने  हाथ  में  ले  कर  जल्दी  से
 जल्दी  उस  का  निर्माण  कराये।  किसानों  ने  वहां
 झपने  क्षेत्र  में  ट्यूबवैल  लगायें  हैं,  लेकिन  दुख  को
 बात  है  कि  उन  को  बिजली  प्राप्त  नहीं  हो  रहो
 है।  राज  यह  समझा  जा  रहा  है  कि  किसानों  को
 बहुत  प्लातिनी  हो  रही  है।  राज  उन  की  जमीन
 कौर  उपज  पर  तथा  खाद  अादि  उन  के  काम
 जाने  वाली  चीजों  पर  टैक्‍स  लगाया  जा  रहा
 है  यह  अनुचित  है  1  वहां  खाद  नहीं  मिल  रही
 है  यद्यपि  खाद  की  कीमत  50  रुपये  है,  लेकिन
 ब्लैक  में  वह  ७०0  रुपये  से  70  रुपये  तक  पर
 मिलती  है।  इस  स्थिति  में  किसान  ताहि-ताहि
 कर  रखे  हैं।  मंत्री  महोदय  और  सरकार  को  इस
 तरफ  ध्यान  देना  चाहिये।

 श्री  Ho  सी०  रही  के  समय  में  इस  बात  के
 सिये  एक  आयोग  बनाया  गया  था  कि  गंगानगर
 जिले  में  फर्टिलाइजर  फैक्टरी  कहां  लगाई  जाये।
 गंगानगर  जिले  में  इस  के  सिये  हजारों  एकड़
 जमीन  एक वायर  की  गई।  दस  बर्ष  हो  गये  है
 लेकिन  एक  पैसे  की  उपज  भी  बहा  नहीं  होती
 है  कौर  बह  जोन  बेकार  पड़ो  हुई  है।  खाद
 का  कार खान।  कोटा  में  बनाया  गया  है।

 मेरे  पीछे  कोई  एम०  पो०  नहीं  है?  बीकानेर
 डिविजन  से  मैं  प्रदेश।  ही  कांग्रेस  का  सदस्य  हूं।
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 एक  प्राप्ति  की  बात  कोई  सुनने  वाला  नहीं  है।
 “एकल  लकड़ी  न  जले,  नहीं  उजाला  होये,  भाई
 लक्ष्मण  मरते  हो,  राम  अकेला  होये।”  मेरे  पीछे
 पालिटिकल  प्रेमी  नहों  है।  राज  तो  जयपुर
 शर  जोधपुर  वालों  का  प्रभाव  है।  लेकिन  मैं
 कहना  चाहता  हूं  कि  नेहरु  जी,  श्री  लाल  बहादुर
 झास्तोी  दौर  श्रीमती  इन्दिरा  गांधी  की  सरकार
 बनाने  में  में  ने  ईमानदारों  से  नैतिक  बल  दिया
 है  ग्रोवर  उस  में  मेरा  हाथ  रहा  है।  ow  वहां  मेरे
 क्षेत्र  के  लोग  मुझे  खास  देते  हैं  कि  हमारे  क्षेत्र
 में  ठोस  साल  से  कोई  विकास-कार्य  नहीं  हुमा  है।
 में  तो  केवल  रिक्वेस्ट  हो  कर  सकता  हूं  कि  मेरे
 इलाके  की  तरफ  ध्यान  दिया  जाये।  परमात्मा
 सेटों  की  तिजोरियों  शौर  मन्दिरों  में  बन्द  पड़ा
 है।  मैं  ने  परमात्मा  को  देखा  नहीं  है,  वर्ना  मैं
 अपने  क्षेत्र  के  लिये  उस  की  सिफारिश  भी  कर-
 बाता ।

 जीन  शौर  पाकिस्तान  के  हमले  के  समय  हम
 ने  झपने  प्र पने  निर्याचन-क्षेत्र  से  नेहरू  जी,  श्रीमती
 इन्दिरा  गांधी  प्रौढ़  श्री  मोरारजी  देसाई  को
 सोने  से  तोला  ध्रौर  5  मन  30  सेर  सोना  दिया
 तथा  36  लाख  रुपया  सुरक्षा  कोष  में  नकद  दिया।
 अब  नैतिक  दृष्टि  से  सरकार  का  कर्तव्य  है  कि
 बह  हमारे  क्षेत्र  का  बिकास  करने  में  सहायता
 करे।  हमारे  क्षेत्र  में  रस्सी  प्रतिशत  किसान  हैं।
 उन  को  कोई  राहत  नहीं  दी  जाती  है,  बल्कि  उन
 का  शोषण  किया  जाता  है।  हमारे  क्षेत्र  का  भ्रीद्यो-
 गीकरण  किया  जाये  शौर  वहां  ट्रैक्टर,  गम  प्रौढ़
 फर्टिलाइजर  के  कारखाने  बोनी.  जाये।

 मैं  श्री  राज  बहादुर  जी  की  कद्र  करता  हुं,
 लेकिन  मैं  कहना  चाहता  हूं  कि  जयपुर  डिविजन
 से  लोक  सभा  के  8  सदस्य  शौर  जोधपुर  से  6
 सदस्य  हैं,  जिन  में  से  ढो  मिनिस्टर  पौर  (एक
 feet  मिनिस्टर  बन  गये  हैं  7  विकास  शो  उन
 के  इलाकों  में  होता  है।  हम  तो  खाली  हाथ  उठाने
 बाले.  हैं।

 MR.  DEPUTY-SPEAKER  :  Originally
 two  hours  were  allotted  for  this  debate,
 but  on  the  demand  of  the  Members  the
 time  has  been  extended.  Today  we  are
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 allotting  three  hours  and  the  debate  must
 definitely  conclude  at  5.30  today.  At
 5.30  we  have  some  other  business.  Now
 ]  would  like  to  know  how  much  time  the
 Minister  wants  for  this,  because  we  will
 fix  it  up  according  to  that.—  Half  an  hour.

 So  the  Meinbers  will  finish  their  speeches
 at  5.  The  Minister  starts  exactly  at  5
 and  he  concludes  at  5.30.  Thete  is  a  large

 (dnterruption).  There  is  the  Mover  alse.
 So  I  think  we  will  conclude  the  Members’
 speeches  al  about  4.45.  We  give  half  an
 hour  to  the  Minister  and  a  few  more  minu-
 tes......  (interruption).

 What  is  the  point  of  order  ?  J  am  on  my
 legs.  Is  my  being  on  my  legs  a  point  of
 order  ?  (interruption).

 Order  please.  Now,  we  will  conclude
 the  discussion  at  4.45  for  the  Members;
 for  the  Minister  half  an  hour,  and  then
 the  Mover  of  the  Motion  will  have  some
 time  after  that.

 What  |  am  saying  is  this.  There  is  a
 large  number  of  Members  who  still  want
 to  speak.  |  will  try  to  give  an  opportunity
 to  each  one  of  them.  But  |  would  request
 them  to  confine  themselves  to  five  minu-
 tes.  Even  so  it  may  not  be  possible  to
 accommodate  everybody.

 को  कल  चला  पांडे  (खली ला वाद)  :  मेरा  बाट
 are  आकर  है।  यह  विजय  बड़ा  बलबीर  है  al
 इस  के  लिए  समय  बढ़ाया  जाना  आवश्यक  है।
 इस  देश  में  दो  सौ  रखीं  पिछड़े  हुए  हैं  पौर,  पह  समय
 बहुत  कम  है  t

 MR.  DEPUTY-SPFAKER  This
 is  no:  a  point  of  order;  if  there  is  any  point
 of  disorder,  it  is  this.

 को  कल  मि  मधुकर  (केसरिया)  :  उपाध्यक्ष
 महोदय,  राज  हम  ब्रा जादी  की  सिस्टर  जुबली
 मना  रहे  है,  लेकिन  देश  की  स्थति  ऐसी  है  कि
 बार  पांच  साला  योजनायें  के  बाद  भी  धौर  'ला-
 लीग  के  दो  दो  सोशलिस्ट  कहे  जाते  वाले  मिनिस्टर
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 [श्री  कमल  मिश्र  मधुकर]

 होने  के  बावजूद  हस  देश  में  22  करोड़  लोग
 जीवन-यापन  की  निम्नतम  स्थिति  से  भी  निम्न
 स्थिति  में  है  कौर  चार  करोड़  लोग  बेकार  हैं।
 इतना  ही  नहीं,  राज.  भी  इस  देश  में  प्र संतुलित
 बिकास  हो  रह।  है,  जिस  के  कारण  विभिन्न  राज्य
 जौर  विभिन्न  क्षेत्र  पिछड़े  हुये  हैं।  झगर  इस  परिस्थिति
 को  सुधारने  के  लिये  कदम  नहीं  उठाया  गया  तो
 एक  भयंकर  विस्फोटक  स्थिति  पैदा  हो  जायेगी।
 जिसकी  थोजनायें  चलाई  गई  है,  ये  सोंधी  खोपड़ी
 से  चलाई  गई  योजनायें  हैं,  जिन  में  विकास  की
 संतुलित  रफ़्तार  पर  ध्यान  नहीं  दिया  गया  है।

 हमने  प्रगति  वर्ष-व्यवस्था  को  ब्रिटिश  काला-
 निकल  सिस्टम  से  हनहैरिट  किया  है।  हम  ने  प्रभी
 तक  सामन्तवादी  व्यवस्था  को  बिल्कुल  खत्म  नहीं
 किया  है  कौर  हम  ने  विकास  के  पूंजीवादी  रास्ते
 को  परपराया  है।  इस  कारण  देश  का  विकास  संतु-
 लित  रफ्तार  से  नहीं  हो  रहा  है।  उदाहरण  के
 लिये  इंडस्ट्रियल  लाइसेंसिंग  के  सम्बन्ध  में  जो  झांकने
 दिये  गये  हैं  वे  प्रकट  करते  हैं  कि  प्रतिकार  लाह-
 सेंसिज  उन्हीं  इलाकों  में  दिये  गये  हैं,  जहां  पहले
 से  ही  बड़े  बड़े  कारखाने  खुल  चुके  हैं।  बहुत  सा
 फारोबार  प्रारम्भ  है,  जैसे  महाराष्ट्र  में  कलकत्ता
 में  या  बड़े  बो  नगरों  मद्रास  वगैरह  में।  लेकिन
 बाप  ने  ध्यान  नहीं  दिया  कि  ऐसे  इलाकों  में
 उद्योगों  का  निर्माण  होना  चाहिये  जिन  के  जरिये
 विकास  की  रफ़्तार  तेज  हो  सके।  मैं  तमाम  देश
 को  बात  को  छोड़कर  प्रतीक  यही  कहना  चाहता
 हैं  कि  हमारा  बिहार  जो  एक  तरह  से  प्राकृतिक
 सम्पदा  के  प्राकार  पर  सब  से  पाये  होना  चाहिये
 जिस  बिहार  के  इन्दर  पूरे  देश  में  जो  मिनरल्स
 पैदा  होते  हैं  उन  का  40  प्रतिशत  अकले/बहां  पैदा  होता
 है  बह  बिहार  राज  सब  से  पिछड़ा  हुआ  है।  _माइकल,
 कापर,  बॉक्साइट,  सायरन  धौर  चायना  चले
 मे  तमास  धातु  प्लोर  कोयला,  जिन  के  आघार
 पर  कि  देश  का  नवनिर्माण  हो  रहा  है  यह  सब
 लीजे  बिहार  में  निकलती  हैं।  यही  नहों  जंगलात
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 के  सामान  भी  टिम्बर,  बिम्बू  सब  पास.  इत्यादि
 बिहार  में  प्रचुर  माता  में  उपलब्ध  हैं।  बिहार  में
 तमाम  साल  चलने  वाली  नदियां  हैं,  उपजाऊ  जमीन
 है।  लेकिन  इस  के  बाद  भी  बिहार  की  अवस्था.
 ऐसी  है  कि  बिहार  की  पर  कपिला  प्लातिनी  जो
 पिछली  पंच  साला  योजना  के  समय  सातवें  नम्बर
 पर  थी  बह  राज  एक  को  छोड़कर  लोर्गट  हो
 गई  है।  402  रुपया  प्रति  अ्य्ति  राय  बिहार
 की  रह  गई  है।  यह  दयनीय  अवस्था.  बिहार  की
 इन  तमाम  पंच  वर्षीय  योजनायें  के  पूरा  होने  के
 बाद  हुई  है।  तो  समझने  की  बात  है  कि  यह  कैसी
 योजनायें  लागू  को  गई  हैं  भोर  क्‍या  हो  रहा  है?
 योजनाधों  को  लागू  करना  समाजवाद  का  आधार
 होता  हे।  लेकिन  क्‍या  बाप  समाजवाद  का  एलान
 करते  हुये  भी  इस  बात  का  ध्यान  रखते  हैं  कि
 ऐसी  योजनायें  की  लागू  करना  चाहिये  जिन  से
 कि  देश  का  समान  रूप  से  विकास  हो  सके?
 बहुत  से  दूसरे  देशों  में  भो  समाजवाद  है  और
 समाजवादी  ढंग  से  वहां  योजनायें  लागू  को  गई
 हैं  जिन  से  ड्राप  को  शिक्षा  ग्रहण  करना  चाहिये।
 सोवियत  रूस  में  समाजवादी  ढंग  से  योजनायें
 लागू  की  गई  हैं भौर  उस  का  नतीजा  यह  हमा  हे
 कि  प्र जर बेजान,  क्रिगिजिस्तान  ौर  साइबेरिया  के
 इलाकों  का  भी  जो  बहुत  ही  पिछड़े  हुये  थे  विकास
 हो  गया  है।  लेकिन  बिहार  को  अवस्था,  उत्तर
 प्रदेश  की  प्रावस्था,  बंगाल  के  पिछड़े  इलाकों  को
 प्रावस्था,  मेघालय  कौर  मध्य  प्रदेश  के  इलाकों  की
 अवस्था.  वैसो  ही  बनी  हुई  है।  इन  प्रदेशों  की
 बहुत  ही  बुरी  भ्र वस् था  है  शोर  इस  बात  को  बाप
 नहीं  समझेंगे  तो  नतीजा  यह  होगा  कि  बाप  के
 लिये  बहुत  ही  संकट  बंदा.  हो  जायेगा  श्र  बाप
 का  समाजवाद  का  स्वप्न  केवल  स्वप्न  हो  रहेगा।

 बिहार  की  स्थिति  राज  क्‍या  है?  बिहार
 की  स्थिति  यह  है  कि  जब  कि  पूरे  देश  की  प्रति
 व्यक्ति  प्राय.  589  रुपये  है,  बिहार  की  402  रुपये है।
 बिहार की  शिक्षा  की  स्थिति  लीजिये  तो  पूरे  देश  की
 शिक्षा  का  प्रतिशत  जहां  29.3  प्रतिशत  है  वहां
 बिहार  में  केबल  8.4  प्रतिशत  है।  झोर  झोंकों



 277  Motion  Re.

 की  शिक्षा  को  लिया  जाय  तो  नौरते  केवल  7
 प्रतिशत  बिहार  में  पढ़ी  लिखी  हैं।  बिहार  के
 जोर  इलाकों  को  लीजिये  तो  चम्पा रन  के  हलाके
 में  2  प्रतिशत  शिक्षा  हैं,  संथाल  परगना  में.
 11  प्रतिशत  शिक्षा  है,  पलाश  में  0  प्रतिशत
 शिक्षा  है।  फ्लोर  यह  स्थिति  तब  है  जब  कि  चौथी
 पंच  साला  योजना  पूरी  हो  कर  पांचवी  पंच
 साला  योजना  में  हम  पदार्पण  कर  रहे  हैं।  इसी
 तरह  में  सिचाई  कौर  बिजली  के  मामले  में  बिहार
 बहुत  पिछड़ा  हुमा  है।  बिहार  के  एम०  पी०  इस
 बारे  में  प्रधान  मंत्री  से  मिले  थे  झोर  प्रधान  मंदी
 ने  उन  को  झ्राश्वासनन  भी  दिया  था  लेकिन  को
 कार्यवाही  नहीं  हो  रही  है।  बिहार  में  केवल  6
 प्रतिशत  लोग  शहरों  में  बसते  है।  बाकी  तमाम
 लोग  गांवों  में  रहते  है।  सारी  भ्रामरी  जो  बिहार
 में  हो  रहो  है  उस  का  प्रधिकांश  हिस्सा  खेती  से
 आता  है,  उद्योगधन्धों  से  नहीं  धाता  है  ।  नतीजा
 यह  है  कि  बिहार  बहुत  ही  पिछड़ी  अवस्था  में  हे।
 रोड  के  मामले  में  प्रति  एक  लाख  ब्यक्ति  के
 ऊपर  हिसाब  लगाया  गया  है,  उस  में  केबल  9५
 किलोमीटर  रोड  उन  इलाकों  में  हस  हिसाब  से
 पड़ती  है।  तो  ऐसे  इलाकों  में  विशेष  ढंग  से  रोज-
 नायें  बनानी  चाहिये  प्लोर  उन  को  लागू  किया  आना
 चाहिये।  मेरा  सुझाव  है  कि  आप  इस  बात  पर
 ध्यान  दें।

 मगर  श्राप  देश  में  तेजी  से  विकास  लाना  चाहते
 है.  पौर  पिछड़े  हुए  इलाका  को  धागे  बढ़ाना  चाहते
 हैं  तो  पहला  कदम  यह  होना  चाहिये  कि  बहुत
 तेजी  से  भूमि  सुधार  के  फैसलों  को  कमल  में
 लाइये  राज  खेत  मजदूरों  को  प्रावस्था  सब  से
 बुरी  है।  उन  को  मजदूरी  राज  भी  उतनी  ही
 मिलती  है  जितनी  बारिश  जमाने  में  मिलता  थी।
 उन  के  जीवन  यापन  में  सुधार  लाने  के  लिये  विशेष
 बो जनाये  धाप  को  बतानी  पड़ेंगी  प्रौढ़  जो  दस
 प्रतिशत  विशेष  सुविधा  की  बात  प्राय  ने  उन  के
 लिये  तय  की  है  वह  अमल  में  नहों  लाती।  जो
 भी  सहायता  दी  जाती  है  जिले  के  पैमाने  पर  ौर
 राज्य  के  पैमाने  पर  वह  हों  इंग  से  खर्च  नहीं
 को  जाती।  इसलिये  मेरा  सुझाव  है  कि  कि  बाप
 शसी  योजना  ओ  प्रो  बनाते  हैं  पिछड़े  इलाकों  के
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 लिये  डिस्ट्रिक्ट  पैमाने  पर  पोर  राज्य  के  पैमाने
 पर  उन  को  कार्यान्वित  करने  के  लिये  गारन्टी
 खोजिये  कौर  जी  भी  वहां  पर  ध्राफिसस  हो  उन
 को  इस  बात  की  हिदायत  दीजिये  कि  भाप  की
 तरक्की  इन  योजनाकारों  के  कार्यान्वयन  पर  निर्भर
 करेगी।  नहीं  तो  होता  यह  है  कि  फैसले  जो
 होते  हैं  बह  प्रबल  में  नहों  लाये  जाते।  जिला
 ऐडवाइजरी  कमेटी  होती  है  उस  के  फैसले  पर
 प्रबल  नहीं  होता।  इस  बात  के  ऊपर  विशेष  ध्यान
 धाप  को  देना  चाहिये।  इन  इलाकों  में  रोड  का
 कॉस्ट्र बन,  बिलों  का  विकास  शौर  छोटे  छोटे
 उद्योग  धन्धों  का  विकास  करने  की  जरूरत  है।
 लेकिन  प्राय  की  प्लानिंग  जो  होती  है  वह  जनता
 के  सपोर्ट  से  नहीं  चलाई  जाती  है।  बहुत  से  देशों
 के  बारे  में  हम  ने  पढ़ा  है  वहां  की  प्लान  जनता
 के  सपोर्ट  के  ऊपर  चलाई  जाती  है।  लेकिन  यहां
 प्लानिंग  चलाई  जाती  है  ब्यूरोक्रेसी  के  जरिये
 सुधार  जब  तक  धाप  ब्यूरोक्रेसी  के  हम  सेल
 को  नहीं  तोड़ेंगे  पौर  जनता  का  रापोर्ट  नहीं  लेंगे
 हर  स्तर  पर  तब  लक  धाप  की  योजनाये  सागू
 नहीं  हो  पायेंगी।  मेरा  यह  कहना  है  कि  बाप
 स्पेसिफिक  अलाटमेंट  जो  कीजिये  उस  के  सही  ढंग
 से  ह ल  होने  की  गारन्टी  कीजिये  कौर  जनता  का
 सपोर्ट  हासिल  कीजिये।  ब्यूरोक्रेसी  के  सेल  को
 सोचिये  जिस  से  जनता  की  योजनायें  ये  बन  जाये।
 पौर  भूमि  सुघार  का  सवाल  बुनियादी  सवाल  हैं
 या  कि  किसी  भी  देश  के  विकास  में  उस  का
 प्राणिक  विकास  बहुत  प्रावश्यक  होता  है  प्रौढ़  उस
 के  लिये  भूमि  सुधार  बहुत  आवश्यक  है।  इसलिये
 यह  जरूरी  है  कि  इस  योजना  को  सही  ढंग  से
 लागू  करने  की  विशा.  में  कदम  उठाइये।  सभी  इन
 प्रदेशों  का  बौर  इन  पिछड़े  हुये  क्षेत्रों  का  विकास
 हो  सकता  है।  नहीं  तो  फिर  बही  हालत  रहेगी
 भोर  ये  पिछड़े  इलाके  प्राय  के  लिये  बातं  के
 बिन्दू  बन  जायेंगे।

 थी  परिपूर्लानम्ध  पेंशनों  (टिहरी  गढ़वाल)
 उपाध्यक्ष  महोदय,  ध्राजादी  के  25  साल  के  an
 हम  देश  में  क्षेत्रीय  प्र समानता  दूर  करने  के
 बारें  में  विचार  कर  रहे  है।  इस  में  देर  शायद
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 ais  परि पूर्णा नद  बैस्यूली]
 बु सुस्त  प्रायः  वाली  कहावत  सरिता  होती  है।
 गनीमत  है  कि  कम  से  कम  राज  उस  पर  विचार
 करने  का  मोका  तो  मिला  है  यद्यपि  मैं  समझता
 हैं  कि  जितना  समय  मिलना  चाहिये  था  वह  प्रेक्षा-
 कृत  बहुत  ही  कम  है।  मैं  यह  सुझाव  देना  चाहता
 हैं  कि  योजना  आयोग  को  अपनी  परम्परागत  नीति
 से  हट  कर  सुटेबल  रीजनल  योजना  बनानी  चाहिये
 क्‍यों  कि  प्रत्येक  क्षेत्र  की  प्रगति  विशेष  समस्‍यायें
 हैं  प्रौढ़  उन  का  समाधान  उसी  लेबल  पर  होना
 चाहिये  बजाय  इस  के  कि  प्राय.  ऊपर  से  कोई
 योजना  धोयें।  दूसरे,  पिछड़े  हुये  क्षेत्रों  में  प्लानिंग
 का  काम  प्राय  भले  हो  प्रदेश  के  माध्यम  के  कराये
 लेकिन  उस  पर  फाइनेंशियल  कंट्रोल  सेंटर  का
 होना  चाहिये।  सेंटर  देखें  कि  उस  का  सदुपयोग
 वहां  की  स्थानीय  जनता  के  हितों  के  प्रनुसार
 होता  है  या  नहीं?  मैं  श्राप  से  निवेदन  करना
 चाहता  हूं  कि  क्षेत्रीय  प्र समानता  मिटाने  के  लिये
 ख्वॉच्च  प्राथमिकता  फिप्य  प्लान  में  देनी  चाहिये
 ले  हो  इस  के  लिये  कुछ  भरने  तक  उन  लोगों
 को  इन्तज़ार  करना  पड़े  जो  पहले  से  विकसित  हैं।

 5.36  hrs,
 [Sart  K.N.  Tiwary  IN  THE  CHAIR]
 जिस  प्रकार  से  एक  परिवार  के  पांच  प्राप्ति

 कोई  सम् बां  सफर  कर  रहे  हों,  उस  में  तीन  भ्रामक
 आगे  बढ़  जायें  तो  उन  को  पीछे  नाने  वाले  प्रसाद-
 मियां  का  हरतार  करा  पड़ेगा।  प्रखर  वह  ऐसा
 नहीं  करेंगे  तो  वह  कभी  मिल
 नहीं  पायेंगे  इसी  प्रकार  से  रोजनल  हम् बैलेंस  को
 दूर  करने  के  लिये  यह  बहुत  प्राप्यक  है  कि  पांचवीं
 योजना  में  जो  पैसे  का  प्रावधान  करें  उस  में
 पिछड़े  इलाकों  को  सब  में  ज्यादा  प्राथमिकता
 दें।  योजना  आयोग  ने  जो  योजनायें  सब  तक
 बनाई  हैं  वह  ने  केवल  वहां  की  स्थानीय  जनता
 जो  गरीब  गीता  है,  उस  के  हितों  के  लिये  नहीं
 बनाई  बल्कि  उक्त  में  कई  लुटिया  पौरो.  कई  तरह
 को  रह  गई  हैं।

 उतर  प्रवेश  में  टिहरी  गढ़वाल  का  हलाका  सब  से
 पिछड़ा  छुपा  इलाका  है  जिस  की  पर  कैपिटा  इनकम
 लोर्गट  है  देश  भर  में।  किन्तु  उस  के  धाम पास
 ज्ञान  ने  सेन्टी  बायटिक्स  का  कारखाना  लगाया,
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 ओर  भारत  एर्लैक्ट्रिल्स  का  कारखाना  हरिद्वार
 में  लगाया,  लेकिन  इन  कारखानों  में  भी  स्थानीय
 जनता  को  रोजगार  नहीं  मिलता  है।  बस  प्रतिशत

 “व्यक्ति  भी  वहां  के  उन  में  रोजगार  नहीं  पाते
 हैं  कौर  विकसित  इलाकों  के  लोग  ही  वहां  रोज-
 गार  पाते  हैं।  इसलिये  मैं  सुझाव  दूंगा  कि  श्राप
 इस  तरह  के  कारखाने  जो  स्थापित  करते  हैं  उन
 में  उस  प्रदेश  की  सरकार  को  प्राय  यह  प्राधिकार
 दें  कि  वह  उन  कारखानों  को  व्यवस्था  के  लिये
 अपने  भादमी  रखें।  जो  श्राप  के  एम्प्लॉयमेंट  एक्स-
 चेंज  हैं  उन  को  भी  इस  प्रकार  को  हिदायत  होनी
 चाहिये  कि  स्थानीय  लोगों  को  प्रतिनिधित्व  मिले
 कौर  स्थानीय  लोगों  को  रोजगार  मिले।

 यु०  पी०  फ़िल्म  के  बारे  में  एक  दुर्भाग्य  पूर्ण
 स्थिति  यह  है  कि  हम  को  प्लैन्स  के  लोगों  के
 साथ  टैग  किया  जाता  है।  जो  भी  सहायता  उत्तर
 प्रदेश  के  नाम  से  केन्द्र  को  तरफ  से  दी  जाती  है.
 मैं  प्राय  के  सामने  प्रां कडे  प्रस्तुत  करूं  तो  प्राय  को
 मालूम  हो  जायगा,  उस  में  से  एक  नया  पैसा  भी
 पहाड़ी  इलाकों  को  नहीं  मिला  है।  मैं  श्राप  से
 यह  भी  निवेदन  करना  चाहता  हूं  कि  तीसरी  पंच
 वर्षीय  योजना  में  जहां  जम्मू-काश्मीर  को  57
 करोड़  रुपया  मिला  वहां  चौथी  पंच वर्द ोय  योजना
 में  45  करोड़  रुपया  मिला।  नागा  लेड  को
 तीसरा  पंच  वर्षीय  योजना  में 11  करोड़  रुपया
 मिला,  वहां  चौथी  पंच  वर्षीय  योजना  में  35  करोड़
 रुपया  मिला।  हिमाचल  प्रदेश  को  तीसरी  पंच
 बच्चों  योजना  में  37  करोड़  रुपया  मिला  यहा
 चौथी  पंच  वर्षीय  योजना  में  ४7  करोड  रुपया  मिला,
 लेकिन  ण  वी०  के  हिल  एरियाज  को  एक  पैसा
 भी  नहीं  दिया  गया।  काश्मोर,  नागालैंड  प्रथम
 छापने  विक्षेप  क्षेत्र  माने  हैं,  सीमान्त  क्षेत्र  हैं
 लेकिन  हम  भिगो  सीमान्त  क्षेत्र  हैं।  यदि  काश्मीर
 को  सरहद  पाकिस्तान  से  मिलो  हुई  है  तो  हमारी,
 सरहद  चीन  से  मिली  हुई  है,  हम  को  उसी  ट्रेन-
 टीजी  इम्पार्टेन्स  से  डोल  करना  चाहिये।....

 सभापति  महोदय  :  ब  शाप  खत्म  खोजिये
 ली  परिपर्शातंद  बैम्यूखी :  कुर्मी  पर  बैठते  हो

 ऐसा  न  कहिये,  कुछ  तो  न्याय  की  बात  खोजिये।
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 सभापति  महोदय  :  पांच  मिनट  से  ज्यादा  नहीं
 दूगा।  झगर  हम  को  छोटी  लिस्ट  मिले  सब  बाप
 को  ज्यादा  टाइम  लेना  चाहिये।  जब  लिस्ट  बढ़ी
 है  तो  ज्यादा  टाइम  कहां  से  दिया  जा  सकता  है।
 श्री  ड्राप  खत्म  कीजिये  शाप  का  यह  रिमार्क
 भप्र्छा.  नहीं  है।

 क्रो  परिप्रानिस्द  बै न्यू ली:  इस  तरह  के  पिछड़े
 हुये  इलाकों  के  लिये  बाप  को  तेलंगाना  को  तरह
 की  एक  स्टेशनरी  बाड़ी  बनानी  चाहिये  तभी
 हमारा  विकास  हों  सकता  है।  बरना  मारेंगे  कौर
 रोने  न  देंगे ऐसी  बात  हो  रही  है।  हस  से  हमारा
 भला  नहीं  हो  सकता  ।  हमें  न  केन्द्र  से  सहायता
 मिलती  ब्रोकर  न  प्रान्त  से  मिलती  है।  उत्तर  प्रदेश
 की  सरकार  पहाड़ी  इलाकों  के  साथ  न्याय  नहीं
 कर  रही  है।  हमारे  सारे  नैचुरल  सिरसा/सेंज  मैदानी
 इलाकों  को  फिर  करने  के  लिये  चले  जाते  हैं
 बाप  वहां  पर  रिसोर्सेज  बेस्ड  इण्डस्ट्रीज  स्थापित
 नहीं  करना  चाहते  हैं,  इस  के  बिना  हमारा  भला
 नहीं  हो  सकता।

 इसलिये  मैं  विनम्र  ,भ्रनुरोध  करना  चाहता  हूं
 कि  पिछड़े  इलाकों  को  भ्र धिक  प्रोत्साहन  दें,  पिछड़े
 इलाकों  को,  जब  जब  कांस्टीचान्सीज  का  मिली-
 मिटेशन  हों,  हम  को  प्रतीक  प्रतिनिधित्व  मिलना
 चाहिये  जिस  तरह  से  प्राय  प्राय  पहाड़ी  इलाकों
 को  जैसे  काश्मीर,  नागालैंड,  हिमाचल  प्रदेश  या
 दूसरे  प्रान्तों  को  दे  रहे  हैं।

 इन  शब्दों  के  साथ  मैं  यह  भी  निवेदन  करना
 चाहता  हू  कि  योजना  प्रयोग  एक  दिन  का  पूरा
 समय  निर्धारित  करें  ताकि  पिछड़े  इलाके  के  लोग
 अपनी  समस्याधों  को  प्राय  के  सामने  रख  सकें ।

 we  खकसीनारायण  पाण्डेय  (मंदसौर)  :  सभा-
 पति  महोदय,  श्री  नाराज  जो  भ्रहिवार  द्वारा  प्रस्तुत
 प्रस्ताव  का  समर्थन  करते  हुये  मैं  निवेदन  करना
 चाहता  हूं  कि  वास्तव  में  देश  में  जिस  प्रकार  से
 me  सन्तुलित  गति  से  विकास  होना  चाहिये
 था  वह  विकास  हज़ारों  योजना  की  प्रटूरदशिता
 के  कारण,  योजना  आयोग  की  ठोक  ठीक  नीतियों
 के  न  होने  के  कारण  या  थोजनाधोों  में  इस  प्रकार
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 को  बंदियों  के  कारण  जिनसे  अमीर  जौर  गरीब
 का भन्तर  बढ़ता  रहा,  न  हो  सका।  एक  तरफ  तो
 हमारे  शहरों  का  विकास  इस  प्रकार  से  हुमा  कि
 बहा  की  चका-चौंध  को  देख  कर  राज  झाम
 प्राप्ति  भ्रमित  है,  दूसरी  तरफ  गांवों  का  विकास,
 पिछड़े  इलाकों  का  विकास,  बिल्कुल  सम्भव  नहों
 हुआ,  जिन  का  कि  विकास  होना  बहुत  प्रावश्यक
 था।  यह  केवल  उत्तर  प्रदेश  का  प्रश्न  नहीं  है,
 बिहार  का  प्रश्न  नहीं  है,  पश्चिमी  बंगाल,  राज-
 स्‍थान  या  मध्य  प्रदेश  का  प्रश्न  नहीं  है,  जिसने
 भी  पिछड़े  इलाके  हैं,  जिन  में  क्‍्नधिकतर  प्रा दिवा सी
 या  गरीब  निर्धन  लोग  बसते  हैं,  उन  इलाकों  के
 विकास  का  प्रश्न  है।  यदि  ठोक  से  देखा  जाय  तो
 बिहार  के  अनेक  इलाके,  मध्य  प्रदेश  के  अनेक
 इलाके  जो  श्व निज  सम्पदा  से  भरे  पढ़े  हैं,  ये
 वही  इलाके  हैं,  जिन  को  पिछड़ा  इलाका  कहा  जाता
 है  यह  पिछड़ा  क्षेत्र  माना  जाता  है.  पौर  जो  विकास
 की  दृष्टि  से  _अत्यन्त  पीछे  है।

 सभापति  जी,  मैं  मध्य  प्रदेश  का  एक  उदाहरण
 देना  चाहता  हू।  मध्य  प्रदेश  के  बस्तर  हलाके  को,
 झावुधा  कौर  तिमाही  हलाके  को,  बिस्ट  प्रदेश  के
 कतिपय  इलाकों  को  लीजिये  तो  प्राय  पायेंगे  कि
 उन  में  सब  से  ज्यादा  कापर  को,  माइकल  की  तथा
 ध्रायरन  भोर  की  माइकल  हैं  मध्य  प्रदेश  में  इतना
 अच्छा  कापर  'निकल  सकता  है  जो  सारे  देश की
 प्रा वक् यकता  की  पूरी  कर  सकता  है,  वहा  प्रतीक
 की  आने  हैं,  मांगों  की  खाने  हैं।  लेकिन  यह
 सारा  इलाका  वह  इलाका  है  जिस  को  पिछड़ा  इलाका
 कहा  जाता  है।  बिहार  के  इन्दर  भी  जा  माइकल
 हैं,  थे  भो  पिछड़े  इलाकों  के  इन्दर  हैं,  पश्चिमी
 बंगाल  की  भी  यही  स्थिति  है.  राजस्थान  में  भी
 बही  पिकछ्तड़ा  इलाका,  जिन  में  प्रा दिया सी  बसते,
 हैं,  चित्तौड़  शौर  उदयपुर  के  दास  पाता  का  इलाका
 जहां  राक-फास्फेट  पर्याप्त  मात्रा  में  है,  जिसके
 पर्याप्त  माता.  में  हैं,  लेकिन  उस  का  उपयोग  टीक
 तरह  से  नहीं  हो  रहा  है,  उत  का  विकास  नहीं
 हो  रहा  है।  राज  वहां  की  उत्पादित  बस्तियों  की
 तरफ  पर्याप्त  ध्यान  नहीं  दिया  जा  रहा  है।  मैं
 मंत्री  महोदय  का  ध्यान  इसरो  तरफ  दिखाना  चाहेगा  s
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 [दा०.  लक्ष्मीनारायण  पाण्डे]

 पिछड़े  इलाकों  में  जो  सम्पदा  विद्यमान  है  उसका
 प्रबन्ध  करके  भाप  वहां  का  विकास  कर  सकेंगे
 कौर  जो  वहां  के  रहने  वाले  हैं  उनका  भी  विकास
 कर.  पायेंगे,  उनको  रोजगार  के  साधन  उपलब्ध
 करा  पायेंगे।  राज  देश  के  विभिन्न  प्रान्तों  में
 इसकी  बहुत  बड़ी  आवश्यकता  हैं।

 अन्त  में  मैं  मंत्री  महोदय  से  निवेदन  करना
 चाहूंगा  कि  योजना  विभाग,  उद्योग  विभाग  तथा
 गम्य  विभागों  में  परस्पर  सामन्जस्य  की  दृष्टि  से
 कार्य  किया  जाये  तो  मैं  समझता  हूं  उन  क्षेत्रों  का
 विकास  दुत  गति  से  सम्भव  हो  सकेगा।  राज
 तारांकित  प्रश्नों  के  समय  में  यह  बात  पाई  थी
 राजस्थान  के  अनेक  इलाकों  का  विकास  ठोक  से
 नहीं  हो  रहा  है,  मध्य  प्रदेश  के  इलाकों  का  विकास
 नहीं  हो  रहा  है।  मध्य  प्रदेश  में  प्रा दिवा सी  कहे
 जाने  वाले  पिछड़े  इलाकों  में  पिछले  25  सालों  में
 उद्योगों  की  स्थापना  नहीं  हुई  है।  बिहार  भौर
 पश्चिमी  बंगाल  में  भी  इसी  प्रकार  के  उदाहरण
 हैं।  राजस्थान  में  उदयदुर  में,  एक  दो  कारखाने
 लगाये  मये  किन्तु  उनकी  भी  दशा  बहुत  हो  छा राब
 है।  प्राय:  हरएक  क्षेत्र  में  कोई  भो  कारखाना
 लगाया  जाना  जरूरी  है  t  इसलिये  मेरा  निवेदन
 है  कि  जो  पिछड़े  हुये  इलाके  हैं  उनमें  प्रधिकाधिक
 कारखाने  .लगाये  जायें।

 बिजली  के  बारे  में  कहकर  समाप्त  करूंगा।
 कल  यहां  बिजली  के  बारे  में  काफी  चर्चा  हुई
 शौर  सुझाव  दिये  गये।  जहां  तक  बिजली  का
 सवाल  है  वह  सारी  की  सारी  शहरों  में  सेन्ट्रलाइज
 हो  रहीं  है।  जो  बिजली  गांवों  में  जानो  चाहिये
 जो  पिछड़े  हुये  गांव  है  उनका  विकास  होना  चाहिये,
 इरीगेशन  की  सुविधायें  होनी  चाहिये  बह  नहीं
 हुआ  है।  राज भी  उन  पिछड़े  हुये  इलाकों  में  रेल
 के  दर्शन  दुलर्भ  है,  बिजली  का  पता  नहीं।  बस्तर
 के  इलाके  में  तो  मीलों  तक  कोई  सड़क  हो  नहीं
 Qi  बरसात  में  लगभग  6.8  महीने  तक  झाबा-
 गमन  की  दृष्टि  से  बह  इलाका  बिल्कुल  प्लान  हो
 जाता  है।  तो  वहां  पर  आवागमन  की  सुविधायें
 मिलें,  उन  पिछड़े  हुये  लोगों  को  भी  सामान्य  जीवन
 मले,  उनको  भी  बिकास  के  अवसर  मिले  इस
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 दृष्टि  से  सरकार  की  योजना  की  नीति  में  परिवर्तन
 होना  चाहिये  तभी  उन  पिछड़े  शौर  प्राविवासी
 कहे  जाने  बाले  इलाकों  में  उद्योग  की  दृष्टि  से
 शौर  सभी  प्रकार  की  उन्नति  के  समान  अवसर
 प्राप्त  हो  सकेंगे।

 शो  किशोर  बाकला  (लद्दाख):  सभापति  महो-
 दय  प्रस्ताव  का  समर्थन  करते  हुये  मैं  कहना  चाहता
 हूँ  कि  मैं  सबसे  पिछड़े  हुये  इलाके  से  लाता  हूं
 जो  कि  हिमालय  की  छत  अथवा  लद्दाख  के  नाम  से
 पुकारा  जाता  है।  उस  इलाके  को  अधिकतर  सदस्यों
 ने  देखा  भी  नहीं  होगा  कि  वहां  की  क्‍या  हालत  है
 भ्र ौर  वहां  पर  क्‍या  विकास  हुमा  है।  कुछ  माननीय
 सदस्यों  ने  शायद  देखा  होगा।  लाख  का  एरिया
 बहुत  बड़ा  है  जम्मू  कश्मीर  के  एरिया  से  भो
 बड़ा  है  लेकिन  यदि  तुलना  की  जाये  कि  जम्म
 कश्मीर  में  कितना  विकास  हुजरा  है  ब्रोकर  लद्दाख
 में  कितना  विकास  हुभा है.  तो  पता  चलेगा  कि
 वहां  बहुत  कम  उन्नति  हुई  है  इसमें  कोई  सन्देह
 नहीं  कि  भारत  सरकार  ने  बहुत  पैसा  दिया  है  जिसके
 लिये  हम  झा भारी  हैं  लेकिन  लाख  का  जो
 विकास  का  काम  हैं  बह  बहुत  सीमा  भोर  शिथिल
 चल  रहा  है  a  मैंने  कल  भी  दर्ज  किया  था
 बिजली  के  बारे  में  कि  हमारे  लाख  में  कभी  भी
 पुराने  तरीके  से  काम  चल  रहा  है।  वहां  पर  बिजली
 का  होना  बहुत  झाश्यक  है।  बिजली  वहां  पर
 लेह  मैं  जोकि  डिस्ट्रिक्ट  हैडक्वार्टर  हैं  लगी  हुई  है।
 वहां  पर  दो  बिलों  के  इंजन  हैं  लेकिन  वे  हमेशा
 ही  खराब  रहते  हैं।  कभी  एक  हिस्से  में  प्रकाश  रहता  है
 तो  कभी  दूसरे  में।  इस  साल  वहां  पर  एक

 बिजली  का  नया  इंजन  भो  लगाया  गया  हें  लेकिन
 यह  भो  खराब  हो  गया  है  |  इसकी  तरफ
 सरकार  को  ध्यान  देना  चाहिये।

 राज  मुझे  बहुत  खुशो  है  कि  एक  शक्तिशाली
 योजना  मंत्रों,  को  डी०  पो०  धर  इस  पद  पर  है।
 मैं  उनको  प्रगति  तरह  से  जानता  हूं।  जब  वें
 जम्मू  कश्मीर  में  मिनिस्टर  थे  तो  मुझे  भी  उनके
 साथ  काम  करने  का  मौका  मिला  या।  प्रापने
 i947  में  जाकर  वहां  पर  हाई  भ्  बनवाया
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 था  t  तब  से  प्रगति  शुरू  हुई  है।  लेकिन  मैं  राज  उन
 से  निवेदन  करना  चाहता  हूं  कि  वह  स्वयं  लहास
 में  जायें  शौर  वहां  की  हालत  को  देखें।  यह  बात
 मैं  राज्य  सरकार  की  शिकायत  के  तौर  पर  नहों
 कह  रहा  हूं,  क्योंकि  मुझे  मालूम  है  कि  जम्म
 कश्मीर  के  मुख्य  मंत्री  सैयद  मोर  कासिम  लाख
 के  बारे  में  बहुत  दिलचस्पी  रखते  हैं,  लेकिन  भी
 तक  हमारे  लाख  का  एक  मंत्री  भी  नहीं  है।
 जब  फि  केन्द्रीय  सरकार  में  जम्मू  कश्मीर  के  पांच
 मंत्री  हैं,  लेकिन  लद्दाख  का  एक  भी  आदमी  जम्मू
 कश्मीर  सरकार  में  मंत्री  नहीं  है।  पहले
 953  से  ले  कर  1967  तक  राज्य  सरकार  में

 मंत्री  थे  प्रौढ़  इसलिये  उस  समय  लद्दाख  की
 कुछ  प्रगति  हो  सकी  थी।  सहाय  में  शिक्षा  और
 उद्योग  की  कमी  है  t  हुलसाये  मैं  चाहता  हूं  कि
 लाख  को  भो  एक  पिछड़ा  इलाका  घोषित  किया
 जाय,  शोर  प्रनुसूचित  जाति  पौर  भ्रनुसूचित  जन-
 जाति  एरिया  घोषित  किया  जाय  t  क्योंकि
 जिस  प्रकार  लाहौल,  स्पिति  प्रो  कुल  वगेरह  को
 शेड्यूल्ड  काइट्स  श्लोक  शैड्यूल  ट्राइबल  एरियाज
 में  शामिल  किया  गया  है  उस  के  कारण  वहां  विद्या-
 जियों  को  स्कालरशिप  धिक  मिलती  है,  लेकिन  लाख
 के  लोगों  को  थोड़ी  स्कालरणिप्स  मिलती  हैं।
 इस  का  कारण  मेरी  समाप्त  में  यही  है  कि  उस  को
 पिछड़ा  एरिया  घोषित  नहों  किया  गया  है  1  वहां
 के  लोग  पढ़ना  चाहते  हैं,  लेकिन  उन्हें  सुविधाये
 नही  हैं  जो  कि  प्राय  पिछड़े  एरियाज  के  लोगों  को
 मिलती  हैं।  इसलिये  मैं  निवेदन  करूगा  कि  लाख
 को  तरफ  विशेष  ध्यान  दिया  जाय ।.

 श्री  लग दोश  नारायण  मंडल  (गोहा)  :  मान-
 मोय  सभापति  जी,  राज  पिछड़े  इलाके  सारे  देश
 के  प्रतिकाश  भागों  में  हैं  ।  बिहार  सब  से  ज्यादा
 पिछड़े  प्रान्तों  में  से  है,  लेकिन  उस  में  भो  छोटा
 नागपुर  ब्रोकर  संभाल  परगना  की  हालत  सब  से
 बुरी  है।  मैं  छोटा  नागपुर  के  सम्बन्ध  में  यह  कह
 सकता  हूं  कि  यहां  उद्योग,  कारखाने  बुने  हैं,
 लेकिन  उन  में  स्थानीय  लोगों  को  न  लिया  जा
 कर  बाहर  के  लोगों  को  लिया  जाता  है।  इसलिये
 अमर  छोटा  नागपुर  में  कोई  कारखाना  है  भी  तो
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 उस  से  हम  को  क्‍या  लाभ  हो  रहा  है?  राज  छोटा
 नागपुर  में  टाटा  ने  कारखाना  खोला  हुमा  है।
 वहां  के  लोगों  ने  जमीन  भो  दी  है  लेकिन  उन  की
 शिकायत  हैकि  हम  ने  जमीन  भी  दी,  परन्तु
 हम  को  करवाने  में  नहीं  लिया  जाता  है।  इस
 तरह  को  शिकायत  वहां  के  लोगों  को  है।

 छोटा  नागपुर  शोर  संभाल  परगना  के  लिये
 एक  विकास  बोर्ड  बिहार  सरकार  ने  बनाया  है,
 लेकिन  उस  में  यह  दिक्‍कत  है  कि  राज  तक  उस
 के  लिये  कोई  फंड  प्रति  से  नहीं  दिया  गया  है।
 उस  बोई  की  प्रति  कोई  वोटिंग  हो  तो  उस  से
 कोई  फायदा  नहीं।  जब  सक  उस  क्षेत्र  के  विकास
 के  लिये  बजट  प्रति  नहीं  किया  जायगा  तब
 तक  छोटा  नागपुर  कौर  संथाल  परीक्षा  का  विकास
 का  काम  बागे.  नहीं  बढ़  सकता  है।  मगर  देखा
 जाय  तो  छोटा  नागपुर  से  68  प्रतिशत  प्रा मदनी
 सरकार  को  है,  लेकिन  खर्च  उस  पर  हाता  है
 केवल  28  प्रतिशत  ।सब  प्राय  बाहर  जाती.  है।
 छोटा  नागपुर  में  जो  कारखाना  खुला  हुला  है  उस
 का  हैडक्वाटर  दूसरे  प्रान्त  में  है  हम लिये  कोई  विकास
 का  काम  उस  का  नहीं  हो  पाया  है।

 जिस  जिले  से  मैं  भगाया  हूं  वहां  की  हालत  तो
 यह  है  कि  संथाल  परगना  में  एक  भी  कोई  उद्योग
 राज  तक  नहीं  खुला  है,  जब  कि  हमारे  यहां  कोयले
 की  खाते  हैं,  चोरी  मिट्टी  की  खानें  हैं,  प्रतीक  की
 खाने  है,  कहीं  है,  परस्पर  है,  रेशम  है,  सांचे
 को  दास  है,  तथा  प्रो  बहुत  से  मिनरल्स  है।
 लेकिन  एक  भो  उद्योग  वहां  नहीं  है।  जहां  को  जनसंख्या
 32  लाख  है,  उस  जनसंख्या  में  प्रा दिवा सी  45  प्रतिशत

 हैं  और  20  प्रतिशत  हरिजन  लोग  हैं,  लकिन  राज  वहां
 एक  भी  उद्योग  नहों  खोला  गया  है  ।  वर्तमान  मुख्य
 मंत्री  जब  i962  में  हमारे  साथ  हमारे  जिले  में
 घ्नमण  के  लिये  गये  ह ल  ता  उन्होंने  कहा  था  कि
 बाप  के  जिले  में  एक  भो  कारखाना  नहों  खुला
 जब  कि  कच्चा  माल  प्रचुर  माता  में  यहां  मौजूद
 है।  इसी  कारण  मेरे  क्षेत्र  का  काई  विकास  ही
 हो  सका  है।  वहां  के  लोग  बराबर  उद्योग  के
 लिये  बिल् लातें  हैं  लेकिन  उन  की  एक  बात  भी  नहीं
 मानी  गई।  उसी.  का  नतीजा  है  कि  बह  क्षेत्र
 प्रस् या धक  पिछड़ा  हा  है हमारे  बहा  दो  लाख
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 [को  जगदीश  मरायण  मंडल]
 पहाड़ियां  हैं  हम  ने  हाल  ही  में,  3  जन  को,
 जब  हमारे  चीफ  मिनिस्टर  साहब  यहां.  धाये  थे
 तब  उन  से  पूछा  था  कि  राज.  पड़ाड़िये  लोगों
 की  जनसंख्या  कितनी  है।  उन्होंने  कहा  कि  हां,
 दम  यथा  बारह  बप  पहले  दो  लाख  पहाड़िया  थे
 लेकिन  अरब  कम  हों  गये  हैं।  मैं  न  उन  से  पूछा
 कि  क्यों  साहब  ये  पहाड़िया  घट  क्‍यों  गये।  जब
 हमारे  देश  की  जनसंख्या  बढ़  रही  है  तब  पहाड़िये
 लोगो  की  जनसंख्या  नीचे  की  तरफ  जा  रही  है.
 हस  का  क्‍या  कारण  है?  उन्होंने  कहा  कि  कभी
 कभी  बीमारियां  श्री  जातो  हैं।  मैं  ने  कहा  कि
 श्राप  जरा  सर्वे  कर  के  बतलाइये।

 सभापति  महोदय  :  प्राय  समूचे  किस्से  में  मत
 जाये  जो  प्वाइंट  कहना  हो  उस  को  कहिये।

 श्री  जगदीश  नारायण  मंडल:  मैं  बही  कह  रहा
 हूं।  हम  पहाड़िया  लोगों  की  हालत  यह  है  वह  दो
 लाख  से  घट  कर  एक  लाख  हो  गये  हैं।  इस  का
 कारण  यह  है  कि  वह  लोग  सात-सात,  आठ-आठ
 दिन  तक  हमला  खा  कर  रहते  हैं  ।  दस  दस  दिन
 तक  घर  उधर  की  चीजों  की  रोटी  बना
 खाने  हैं,  जह-मूल  सखा  कर  दिन  काटते  हैं  1
 उन  के  यहां  कोई  भी  विकास  की  बात  नहीं  हैं।
 पचास  प्यास  फोट  नीचे  प्रा  कर  उन  को  पौने
 का  पानी  लेने  भाना  पड़ता  है।  जब  वह  पानी  वे
 लोग  पीते  हैं  तो  उससे  उन  का  पेट  फूल  जाता
 है  प्रौढ़  तरह  तरह  को  बीमारियां  उन  को  हो  जातो  हैं।

 हस  लिये  मैं  निवेदन  करना  चाहता  हूं  कि  संथाल
 परगना  मैं  खासकर  बिकास  का  काम  होना  चाहिये
 कौर  यह  काम  जिलेवार  होता  चाहिये  ताकि  कोई
 भो  जिस.  दूसरे  जिले  से  पीछे  न  रहे  v

 को  लागू  राम  सीधा  (नागौर)  :  सभापति
 महोदय,  जो  प्रस्ताव  हमारे  माननोय  सदस्य  श्री
 प्रहिरवार  ने  रक्खा  उस  में  उन्होंने  एक  बहुत
 महत्वपूर्ण  मुद्दे  की  तरफ  सरकार  का  दौर  योजना
 आयोग  का  ध्यान  सोचने  की  कोशिश  की  है।
 जिस  समस्या  पर  राज  सदन  में  बहस  हो  रही
 है,  मुझे  ऐसा  लगता  है  कि  यह  बात  महीं  है  कि
 सरकार  को  इस  के  बारे  में  मालम  न  हो  या  सर-
 कार  से  इस  के  लिये  कुछ  किया  न  हो।  मैं  सम-
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 झता  हुं  कि  सदन  के  सब  माननीय  सदस्य  डस
 बात  को  स्वीकार  करेंगे  कि  म  समस्या  के  प्रति
 सरकार  जागरूक  है।  सरकार  ने  पिछले  कुछ
 वर्षों  में  कुछ  कदम  भी  उठाय  हैं।  योजना  प्रयोग
 के  भ्रमर  इन  बालों  की  जोर  ध्यान  भी  दिया  गया
 है,  लेकिन  जहां  तक  मैं  समझता  हूं,  इस  प्रस्ताव
 की  यह  मंशा  है  कि  हस  समस्या  की  शोर  विशेष
 रूप  से  ध्यान  देने  की  आवश्यकता  है।  चौथी
 योजना  के  दो  साल  बाकी  रह  गये  हैं  शौर  पांचवीं
 योजना  जो  हम  बनाने  जा  रहे  हैं  उस  में  हिन्दुस्तान
 के  उन  इलाकों  या  जिलों  की  तरफ,  जो  पिछड़े
 मान  लिये  गये  हैं  सरकार  की  तरफ  से,  चाहे
 बेह  पिछड़ापन  खेती  के  दृष्टिकोण  से  हो,  गरीबी
 के  दृष्टिकोण  से  हो  या  प्रौद्योगीकरण  के  दृष्टिकोण
 से  हो,  या  किसी  कौर  प्रकार  के  कारणों  से  हो।
 जहां  कुछ  उन्नति  नहीं  हुई  है  चाहे  वह  रेगिस्तान
 हो  या  पहाड़  हों,  जहाँ  गरीब  लोग  रहते  हैं  बौर
 पिछड़े  हुये  हैं,  विशेष  रूप  से  योजनाकारों  में  ध्यान
 दिया  जाना  चाहिये।

 इस  हिसाब  से  यह  प्रस्ताव  'रक्खा  गया  है  घौर
 मैं  प्राय  की  मौत  सदन  के  माननीय  सदस्यों  से
 भ्र ौर  सरकार  से  निवेदन  करना  चाहता  हूं  कि  हम
 विशेष  रूप  से  इन  इलाकों  का  भागे  की  योजनायें
 में  ध्यान  रखना  चाहते  हैं।  मेरी  यह  राय  है  कि
 हम  खेती-बाड़ी  या  पशुपालन  या  इन  इलाकों  में
 जो  जंगलात  हैं  या  माइन्स  हैं  उन  में  गरीब  लोगों
 को  ज्यादा  से  ज्यादा  जुटा  सकते  हैं  कौर  ऐसे
 इलाकों  के  लिये  स्पेशल  प्रोजेक्टस  बना  कर  तैयार
 करनी  पहनेंगी।  इन  प्रोजेक्ट्स  को  बनाने  का  काम
 खासतौर  से  राज्य  सरकारों  को  करना  पड़ेगा  ।
 राज्य  सरकारों  को  जो  अपनी  जनरल  किस्म  की
 योजनायें  होती  हैं  उम  के  प्र लावा  इन  इलाकों  के
 लिये  इन  प्रोजेक्ट्स  के  ऊपर  विशेष  रूप  से
 ध्यान  दे  कर  योजनायें  मंजूर  को  जायें।  इन  रोज-
 जाटों  को  पिछड़े  इलाकों  में  लागू  किया  जाये  जिस
 से  वहां  के  लोगों  को  काम  धन्धा  मिल  सके  झोर
 उन  की  प्रा मदनी  भी  बढ़ें।  हम  को  उन  दोनों
 ही  दृष्टिकोण  से  विचार  करना  पड़ेगा  ।  जो  हमारे
 यहां  कृषि  प्रयोग  मुहर  किया  गया  है  उस  से
 मेरा  सम्बन्ध  है घौर  मैं  विशेष  तोर  से  कहानी
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 aver  हूं  कि  हम  को  देखना  चाहिये  कि  पिछड़े
 इलाकों  में  भावे  कौन  से  जिले  हैं  जो  किलो  वजह
 से  राज.  तक  पिछड़े  हुये  रहे  हैं  प्रो  उन  जिलों
 के  लिये  विशेष  योजनाये  तैयार  की  जाये  v
 at  ont  रेगिस्तानी  इलाके  है  जो  पिछड़
 हुये  है।  मध्य  प्रदेश  में  बस्तर  का  इलाका
 है  या  बहार  का  सन् थाल  परखते  का  इलाका  है।
 जो  भो  गोज नारों  हम  बनायें  बह  इन  इलाकों  की
 समसस्‍्याहरं  हम  परिस्थितियों  को  ध्याम  में  रखते
 हुये  बसाये।

 इसके  मैंने  सरकार  के  सामने  इस  रास्ते  रखा
 है  ताकि  योजना  #  इन्दर  धन  का  प्रावधान  किया
 जा  सके  प्रौढ़  उन  लोगों  को  थार  प्राणी  मिले
 कौर  लोग  उन  लाखों  से  शहरों  को  तरफ  न
 जायें,  रोजगार  की  तलाश  में  इधर  दौड़ें  न  चले
 पायें  नगर  यात  प्रा  कर  हमारे  लिये  समस्यायें
 खड़ी  त  हमें  हम  दृष्टिकोण  को  मैं  समझता  हू
 योजना  आयोग  तथा  सरकार  दोनों  ठीक  समझते
 हैं  भ्र ौर  इस  पर  वे  विशेष  ध्यान  देंगे।  शसी  बात
 नहीं  है  कि  कुत्ते  झपने  इलाके  के  लिये  कुछ  नहीं  कहना
 है।  वह  भी  बहुत  सा  इज्  है।इसी  तरह  से  प्रौर
 भी इस्तभे  हैं  जो  पिछड़े  हुये  हैं।  वहां  उद्योग
 धंधों  जो  तरफ  ध्यान  देना  होगा।  पन्ना  लाल  जी
 कह  रह  थे  गंगानगर  के  आरे  में।  उसके  लिये
 वह  जा  कह  सकते  है।  लेकिन  मेरे  ख्याल  से
 राजस्थान  के  पैसे  का  एक  बहुत  बड़ा  हिस्सा  सिंचाई
 के  कामों  पर,  सड़कों  के  कामों  पर  तथा  इसी
 तरह  ©  बसरे  कामों  पर  गंगानगर  में  खा  हो
 रहा  है।  बैफवहनैस  वहां  भी  हो  सकती  है  घौर
 हारे  इलाकों  यें  भी  हो  सकती  ही  झगर  सभी
 लोग  यह  कहता  ्र  कर  दें  कि  हमारा  इलाका
 पिछड़ा  भा  है  तो  इससे  काम  नहीं  अल  सकता
 है।  एक  हिंसा  आतावश्ण  बनता  दें  fr  सभी  इलाके
 पिछे  हुए  हैं  तो  कैसे  काम  चल  सकता  है  |
 कोई  बाम  पिछड़ा  सभा  है  ौर  कोई  ज्यादा  ।
 वास्तव  में  कोन  सा  इलाका  पिछड़ा  हुवा  है  शौर
 कौन  सा  नहीं,  इसके  प्यारे  में  झगर  हम  राजनीतिक
 दृष्टिकोण  से  विचार  करते  हैं  फ्लोर  यह  कहते  लग
 रे  कि  सरकार  ऐसा  सोचती  है  प्लोर  उसके  साथ
 are  एम  भी  ऐसा  सोचने  लग  जायें,  तो  कोई
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 हलाक  ऐसा  प्रतीकों  नहीं  बीजेपी  जो  पिछड़ा
 हुमा  भू  हो  या  किसी  इलाके  मे  कुछ  पार दस
 पिछड़ी  हुई  मे  हों  या  बह  इलाका  किसी  दूसरे
 इलाके  के  मुकाबले  में  पिछड़ा  हुमा  न  हो।  थर
 हम  सब  यह  कहते  चले  जाये.  ः  हमास  जिला  बा
 हमारा  इलाका  हो  पिछड़ा  हुछ  #  तो  वास्तव  में
 जो  लावे  पिछड़ें  हुये  हैं  वे  हमेशा  पिछड़े  हुये
 रह  जायेंगे  पोर  जिम  के  पास  कुछ  है  छक्कों  फ्लोर
 कुछ  मिल  जायेगा।  बैसे  हिन्दुस्तान  में  cd  जगह
 यही  हाल  है,  लेकिन  श्वास  तौर  से  जहां,  फिलहाल
 पन  है  alt  बहुत  ज्यादा  है  ब्योन  जिस  के  मारे
 में  गोजनाभं  में  इयान  नहीं  दिया.  गया  है.  यहां
 योजना  आयोग  तथा  घर  साहब  इब  वृष्टि  से
 काम  करें  कि  कुछ  स्पेसिफिक  योजनायें  उन  पिछडे
 इलाकों  के  लिये  बन  जायें  कौर  उन  को  oe
 में  ले  लिया  जाय  तो  ज्यादा  अच्छा.  होगा।  शय धी
 योजना  के  दो  साल  शेष  हूँ  प्लोर  पांचवी  योजना  में
 भी  इस  अष्टकोण  को  सामने  रख  जाना  थाहते
 शौर  उसको  पोर  बिशेष  ध्यान  दिया  जाना  दावे,
 यही  मैं  धाप  से  भेदन  करना  चाहता  हूं।

 श्री  दर धाँस  fag  (होशियारपुर)  यह  मरला
 बहुल  मर  थोड़ा  है।  गोद  से  बचत  में  कुछ  उरला
 बात  ही  रही  जा  सकती  है।  जहां  सड़क,  हाल,
 अस्पताल,  पासी,  बिजली,  पीते  का  पानी  ौर  उसमें
 कम  तरह  के  कोई  इंतजाम  ने  हों  इस  लब,  के
 इलाकों  को  झगर  कोई  हैकि मिशन  को  जा  में  शी
 हीक  होगा  बौर  इस  हँफीनीशन  में  मैं  समझता  हू
 कि  होशियारपुर  धौर  रोड  का  जिला  aT  जाता
 है।  यह  सब  से  पिछड़ा  सुधा  है।  प्राण  भी  om
 बहुत  से  ऐसे  इलाके  हैं  जहां  पाने  का  भी
 महीं  मिलता  है।  लोग  सब  मार्टम  रिवाज  से
 मीचे  पाती  के  सिये  नहरों  पर  प्रा  कर  at  ita
 महीने  गुजरते  हैं।  वहाँ  खड़क  है  तो  इस  तरह
 के  रेबन टस  भो  हैं  जो  40,  50  और  aL  के
 करीब  है  जो  सारी  सदक  को  भी  am  ले  जाते
 हैं।  खेती  जो  बाडी.  होती  है  उसका  भी  बहा  से
 जाते  हैं।  गर्वमेंट  प्राफ  इंडिया  में  द.  साइम
 मांगते  हैं  सोचे  पासो  लेने  के  लिये  तो  उसका जी  कोई
 इंतजाम  नहीं  किया  जाता  है  |  हेचेलचमेंट  बो
 कमर  अमस  ही  ह  सो  थे  इफेक्टिव  पीते  बाशी
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 [दरवाजा  सिंह  ]
 ये  डिवेलपमेंट  बोर्ड  हर  बैक्य्  इलाके  में  होने
 चाहियें।  साथ  ही  ग्वनेमेंट  साफ  इंडिया  जो  पैसा
 देती  है  उसका  मही  तौर  पर  इस्तेमाल  होता  है
 या  नहीं  इसकी  भी  जांच  होती  रहनी  चाहिये।
 ये  प्रार्थी  भो  यहां  से  जाने  चाहिये  कि  जिन  कामों
 के  लिये  पैसा  दिया  जाये  उन  पर  ही  वह  खर्च
 हो  |  किसी  शौर  ही  सरोज  पर  पैसा  खर्च  कर  दिया
 जाता  है।  खेलों  ट्यूबवेल  वहां  लगा  देते  हैं  लेकिन
 पैसा  दिया  जाता  है  वैलर्ड  एरिया  के  लिये।
 पांच  सौ  फीट,  सात  सो  बिष्ट  नीचे  से  पानी  ले
 सकें,  उसके  लिये  पेसा  इस्तेमाल  नहीं  होता  है।
 इस्तेमाल  किसी  शौर  ही  जगह  के  लिये हो  जाता
 है।  इसका  ध्यान  रखना  चाहिये।  गवर्नमेंट  साफ
 इंडिया  जो  पैसा  देती  है  उसका  सही  इस्तेमाल  होता
 है  या  नहीं,  इसकी  भी  विजिलेंस  होनी  चाहिये।

 शो  eto  डो0  कांबले  (लातूर)  :  श्री  नाम
 राम  भ्रहिरवार  ने  अपने  प्रस्ताव  में  कुछ  क्षेत्र
 भारत  में  जो  पिछड़े  हुये  हैं  उनका  जिक्र  किया  है।
 उनके  अलावा  प्लोर  भी  हिन्दुस्तान  में  बहुत  से
 भाग  हैं  जो  पिछड़े हुये  &  धौर  जिन  का  जिक्र
 माननीय  सदस्यों  ने  यहां  पर  किया  है।  पिछड़
 गये  इलाके  कौर  वे  हलाके  जो  प्रणीत  कर  चुके
 है,  उनकी  प्रखर  व्यवस्था  की  जाये  तो  मैं  कहूंगा
 कि  जहां  पर  पानी  की  सुविधा  है,  नदियों  में  पानी
 है,  खेतों  को  पानी  देने  की  व्यवस्था  है,  जहां  बिजली
 है,  जहां  सड़क  हैं,  जहां  रेलें  हैं,  वहां  पर  कल  कार-
 खाने  हैं  उन  इलाकों  की  तो  प्रगति  हो  चुकी  है,
 वे  इलाके  तो  प्रगतिशील  बन  गये  हैं,  प्लोर  जहां
 ये  खोजें  नहीं  है  बे  पिछड़े  हुये  हैं।  जहां  रेले  नहीं
 हैं,  पानी  की  सुविधा  से  हो,  कल  कारखाने  न
 हो  वहां  के  लोग  बेरोजगार  रहते  हैं  भोर  बे  लोग
 शहरों  की  प्रो  जाना  शुरू  कर  देते  हैं  घौर  जब
 ये  शहरों  में  चले  जाते  हैं  सो  वहां  जा  कर  भौर

 भी  समस्‍यायें पैदा  कर  देते  हैं  ।  वहां  जिन  लोगों  को
 काम  मिलता  है  बेबो  काम  करते  है  शौर  जिन
 को  काम  महों  मिलता है  बे  भिखारी बन  कर  घूमते
 हैं  शोर  सड़कों  पर  सोने  लग  जाते  हैं,  बहीं  पर
 खाना  पकाना  प्राणी  श्री  कर  देते  हैं  कौर  यह
 खोज  भी  शहरों  के  लिये  एक  समस्या  बन  जाती
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 है।  में  सरकार  से  निवेदन  कहूंगा  कि  पिछड़े  हुये
 इलाकों  में  जिन  कारखानों  की  स्थापना  को  जा  सकती
 है,  वे  वहां  पर  खोले  जायें।

 30  मार्च,  1972  को  एक  सवाल  का  जवाब
 देते  हुये  राज्य  सभा  में  गवर्नमेंट  ने  कुछ  पिछड़े
 हुये  इलाकों  के  नाम  बताये।  में  उन  सब  इलाकों
 के  नाम  या  उन  की  हालत  नहीं  जानता  हूं।
 लेकिन  महाराष्ट्र  के  जिस  लतों  को  हालत  मैं
 जानता  हूं,  उन  के  नाम  इस  प्रकार  अताये  गये:
 बीड,  उस्मानाबाद,  भंडारा,  रत्नागिरि,  औरंगाबाद,
 यवतमाल,  चांदा,  धुलिया,  बुलढाना,  नांदेड़,  _पर बनी,
 जलगांव  शौर  कोलाबा।

 इस  में  मराठाबाड़ा  के  पांच  जिले  कराते  हैं।
 मैं  उन  का  जिक्र  खास  तौर  से  इस  लिये  कर
 रहा  हूं  कि  ये  जिले  निजाम  हैदराबाद  के  राज्य  में
 थे।  i956  में  हैदराबाद  का  विभाजन  होने  पर
 उन  के  तीन  भाग,  तेलंगाना,  कर्नाटक  के  तीन  जिले
 प्रौर  मराठवाड़ा  के  पांच  जिले,  भाषायी  प्राधार
 पर  प्रलय-प्रलय  प्रदेशों  के  साथ  जोड़  दिये  गये।
 निजाम  के  राज्य  में  तो  हम  यह  उम्मीद  नहीं
 कर  सकते  थे  कि  मराठवाड़ा  के  इन  जिलों  की
 प्रगति  के  लिये  कोई  कार्य  किया  जायेगा।  लेकिन
 े भभी  तक  पिछड़े  हुये  हैं।  शिक्षा  के  क्षेत्र  में
 कुछ-कुछ  काम  हुमा  है,  लेकिन  भी  प्राय
 क्षेत्रों  में  काफी  काम  करने  की  प्रा वश्य कता  है।
 कुछ  जिले  में  ऐसे  विभाग  मिलेंगे,  जहां  के  लोगों
 ने  पच्चीस  साल  की  आजादी  के  बाद  भी  राज
 तक  रेलवे  नही  देखो  है

 इन  पिछड़े  क्षेत्रों  भ  उदगार  डिविजन  नाम  से
 एक  विभाग  है,  जिस  में  तीन  ताल्लुक  हैं  1  6
 लाख  की  प्रा बादी  है।  पहले  वह  कर्नाटक  के  आदर
 जिले  में  था  कौर  बोहर  जिला  हैदराबाद  राज्य
 मैंथा.  जब  हैदराबाद  राज्य  में  कर्नाटक  के  लिये
 कोई  योजना  बनती.  थी,  तो  इस  विभाग  को  मराठी-
 भाषी  समझ  कर  उस  की  उपेक्षा  कर दो  जाती  थी
 घौर  जब  मराठवाड़ा  के  लिये  कोई  योजना  बनता
 थो,  तो  कर्माटक  का  विभाग  समझ  कर  उस  को
 उपेक्षा  कर  दी  जाती  थी।  ऐसे  उपेक्षित  विभागों
 की  झोर  विशेष  ध्यान  विया जाबा  चाहिये।
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 मेरा  सुझाव  है  कि  पिछड़े  हुये  इलाकों  के  लिये
 सेंटर में  एक  सैपैरेट  स्कीम  बनाई  जाये।  इस  को
 जैनेरल  प्लानिंग  के  झन्तगंत  रखने  से  काम  नहीं
 होगा।  उन  इलाकों  का  सरबे  कर  के  उत  के  लिये
 योजना  बनाई  जानी  चाहिये।

 इंडस्ट्रीज  के  लाइसेंस  देते  समय  यह  ध्यान  रखा
 जाये  कि  केबल  ऐसे  लोगों  को  लाइसेंस  दिये  जायें,
 जो  पिछड़े  इलाकों  में  इंजस्ट्रोज  खोलने  के  लिये
 तैयार  हों।  प्राय  लोगों  को  लाइसेंस  देते  पर  प्रति-
 बन्ध  होना  चाहिये।

 इज  बात  की  भी  व्यवस्था  को  जानी  कहिये
 कि  जो  कम् ट्रेक्टर  पिछड़े  हुये  इलाकों  में  काम  करने
 के  लिये  तैयार  हों,  केबल  उन्हीं  को  गर्वमेंट  की
 श्लोर से  कन्ट्रैक्ट  दिये  जायें।

 पिछड़ें  हवे  इलाकों  के  विकास  के  लिये  पावर-
 फुल  स्टे टुट री  बोर्ड  बनाया  जाये,  जो  यह  देखे
 कि  उन  इलाकों  के  लिये  योजना  में  कितने  पैसे
 रखे  गये  हैं,  कितने  बय  किये  गये  हैं  कर  जो
 we  नहीं  किये  गये  हैं,  थे  क्‍यों  नहीं  किये.  गये
 हैं।

 अन्त  में  मैं  यह  निवेदन  करना  चाहता  हूं  कि
 क्षेत्रीय  भ्र समानता  को  दूर  करने  से  हम  को  राष्ट्रीय
 एकता  स्थापित  करने  में  सहायता  मिलेगी,  इस
 लिये  सरकार को  इन  पिछड़े  हुये  क्षेत्रों  की  शोर
 विशेष  घ्यान  देना  चाहिये  ।

 थ्री  शम्भभावष  (सैदपुर)  :  सभापति  महोदय,
 माननीय  सदस्य,  श्री  नाथूराम  भर हरि वार,  ने  झपने
 प्रस्ताव  के  जरिये  देश  के  पिछड़े  हुये  भागों  के
 विषय  में  सदन  में  बहस  करने  का  मोका  दिया  है,
 उस  के  बारे  में  उन  का  शुक्रिया  प्रदा  करता  चाहता
 हं।  में  उस  इलाके  से  धाता  हूं,  जो  उत्तर  प्रदेश  का
 पूर्वाचल  कहा  जाता  है,  जिस  में  बनारस  डिवीजन
 शौर  गोरखपुर  कमिश्नर  दोनों  है।  बाप  को  सुन
 कर  ताज्जुब  होगा  कि  i9si  में  उत्तर  प्रदेश  की
 ग्रोवर  प्रा मदनी  257  रुपये  थी,  लेकिन  i969
 में  हमारे  दूब चिल  में  प्रोत  प्लामइती  237  रुपये
 हो  गई।  इसलिये  राज  जहां  के  लोग  कहते  हैं
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 कि  आजादी  से  पहले  हमारी.  स्थिति  ज्यादा  भ्चच्छी
 थी।  क्‍या  वजह  है  कि  25  र्  हो  गये  हम  ज्यों
 के  त्यों  पड़े  हैं?  इतना  ही  नहीं  बल्कि  सबसे  पीछे
 चले  गये  ।  समान  में  नहीं  जाता  कि  प्राचीन  किसका
 दोष  है  t  सेन्टर  से  कहा  जाता  है,  बार  बार  यहां
 बहस  हुई  है,  हर  साल  होतो  है  पिछड़े  भागों  के
 मुतल्लिक  किन्तु  केन्द्र  अपनी  जिम्मेदारी  डाल  देता
 है  राज्य  पर  धौर  राज्य  से  कहा  जाये  तो  राज्य
 कहते  हैं  कि  हमारे  प्रेस  इतने  साधन  नहीं  है  कि
 हम  पिछड़े  हिस्सों  को  धागे  बढ़ा  सकें।  जब
 हालत  है  क्‍या  कहा  जाये।

 जहां  तक  हमारा  पूर्वी  उत्तर  प्रदेश  हैं,  भाष
 जानते  हैं  वह  खेतिहर  हिस्सा.  है।  एक  बढ़ा  ढिढोरा
 पोटा  जाता  है  सीलिंग  का  प्लोर  वह  सही  भी  है,
 झौर  जगहों  के  लिये  तो  बह  ठीक  होगी  लेकिन  हमारा
 पूर्वी  उत्तर  प्रदेश  उससे  भी  वंचित  है।  वहां  हालत
 यह  है  कि  जिस  पर  आप  सालिग  करने  जा  रहे
 हैं  उसके  पास  उतनी  जमीन  ही  नहीं  है  v  हमारे
 यहां  90  फीसदी  किसान  ऐसे  हैं  जोकि  मारजिन
 है  या  लेस  दैन  दैट  हैं  कौर  उसमें  भी  20  फीसदी
 खेतिहर  मजदूर  हैं!  एक  एक  जिले  में  5-5,
 7-7  किसान  ऐसे  मिलेंगे  जिनके  पास,  जो  ik
 एकड़  की  सीलिंग  बाप  करेंगे  उससे  कुछ  ज्यादा
 जमीन  निकले  बरना  उनके  पास  से  कोई  जमीन  नहीं
 निकल  पायेगी।  यह  हालत  वहां  है।  तो  प्रापकी
 यह  जो  प्लानिंग  है,  जिससे  प्राय  एक  बहुत  बड़ी
 साशा  बंधाये  हुये  हैं  गरीबों  के  लिये  कि  उसको
 अमीन  मिलेगी  उससे  भी  हमारा  क्षेत्र  वंचित  है  ।

 तो  मेरी  समझ  में  नहीं  जाता.  कि  प्रापकी  नीति
 आर  प्रा पकी  किसी  स्कीम  का  कोई  फायदा  धर्म
 पहुंचने  वाला  है.  (व्यवधान...  पटेल  कमीशन
 तो  बहुत  पुराना  हो  गया  प्लोर  रही  की  टोकरों  में
 बला  गया,  62  से  राज  तक  उसका  पता  नहीं  है।

 जनसंख्या  की  दृष्टिकोण  से  देखा  जाये  तो  उत्तर
 प्रदेश  की  9  करोड़  प्रियादी  है  शौर  दूब चिन  में
 3  करोड़  की धावा दी  है  1  झान  उत्तर  प्रदेश  में
 बारों  शोर  से  यह  धावा  उठ  रही  है  कि  झगर
 उत्तर  प्रदेश  का  हरियाणा  की  तरह  से  विभाजन
 कर  दिया  लाये  तो  क्‍या  इसका  डेवलपमेंट  होगा?
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 [श्री  शम्भूनाथ]
 हमारे  उत्तर  प्रदेश  में  चारों  तरफ  से  राज  यह
 प्रा वाज़  उठ  रही  है  कौर  यह  एक  नमना  सामने  है
 कि  हरियाणा  का  बटवारा  हुजरा  कौर  हरियाणा
 ग्राम  बहुत  भ्रन्छा  चल  रहा  है,  एग्रीकल्चर  में
 सबसे  भागे  पहुंच  गया  है।  उत्तर  प्रदेश  में  भी
 यह  बात  चल  रही  है  शौर  तक  एनिमेशन  सा
 खड़ा  होने  जा  रहा  है।  मैं  मंत्री  महोदय  से  कहना
 चाहूंगा  कि  न  तो  प्रा पकी  सीलिंग  से  हमारे  उत्तर
 प्रदेश  को  फायदा  होने  जा  रहा  है  भौर  न  जो
 इंडस्ट्रियल  कन्सेशन  दिया  है,  बलिया  श्र  झांसी
 जिनमें  मत  हैं,  उससे  कुछ  फायदा  होने  वाला  है।
 न  हम  लोगों  को  उम्मीद  है  कि  निकट  भविष्य
 में  आपकी  तरफ  हे  कोई  काटेज  इन्डस्ट्री  या  स्माल

 स्केल  इंडस्ट्री  मिलने  जा  रही  है।  ऐसा  लगता  है
 कि  हरियाणा  एक  उदाहरण  के  रूप  में  सामने
 करायेगा  ग्रोवर  ऐजिटेशन  के  लिये  लोग  तैयार  हो
 जायेंगे।  पूर्वाचल  में  20  प्रतिशत  हरिजन  बसते.

 हैं  जिनके  पास  सोती  नहीं  ,  मजदूरी  के  सिवाय
 कौर  कोई  चारा  नहीं  हैं।  उसमें  भी  जब  फ्लड
 भ्राता  है  तो  जो  मजदूरी  के  ऊपर  उनको  रखने
 बाले  हैं  उनकी  भी  कैपेसिटी  खत्म  हो  जाती  है  या
 सूखा  पड़ता  है  तो  उनके  पास  कोई  काम  नहीं
 रहता  है।  तो  ये  20  प्रतिशत  तो  आलरेडी  भूखे  मर
 रहे  हैं  प्रौढ़  30  प्रतिशत  के  पास  कैपेसिटी  नहीं  हैं
 कि  उनको  कहीं  लगायें।  प्रखर  बाप  यहां  के  लिये
 कुछ  करना  चाहते  हैं  तो  बड़े  बड़  उद्योग-धंधे  हम
 नहीं  चाहते,  भ्रमर  प्रा पकी  प्लानिंग  चाहती  है
 जैसा  कि  एक  स्कीम  के  लिये  सुझाव  प्राया  है,
 झगर  बाप  उसके  तहत  इसको  लेना  चाहते  हैं,  कौर
 जिलेवार  जो  बैक बई  है  उसको  ईयरली  मार्क  करें
 कि  इतना  इतना  धन  इन  इन  जिलों  में  बेकार
 एरियाज  में  ख  किया  जायेगा  तब  तो  हमारी
 तरफ  से  कुछ  हो  पायेगा  झबिया  उत्तर  प्रदेश  में
 जैसा  कि  पहले  हुमा,  हमने  हल्ला  किया  तो  चार
 जिलों  के  लिये  पता  गया  उत्तर  प्रदेश  में  लेकिन
 दुख  के  साथ  कहना  पड़ता  है  कि  वह  जिन  पीछे  डे
 जिलों  के  लिये  एलाट  हुमा  था  वहां  खर्च  न  करके
 दूसरी  जगह  चला  गया  जिसमें  कि  पोलिटिकल  कुछ
 प्षने  ढंग  को  बात  थी।  हम  बाप  से  पूछना  चाहते
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 हैं  भ्राखिर  ड्राप  कया  चाहते  हैं?  हम  प्रा जादी  से
 पहले  हिन्दुस्तान  में  सबसे  ज्यादा  भ्रच्छे  थे  शौर
 श्राजादी  के  बाद  आज  हम  सबसे  ज्यादा  खराब  हैँ
 भ्र ौर  हमारी  नौसत  प्रा मदनी  सबसे  कम  है।  तो
 हमारे  लिये  तो  ऐसा  मालूम  पड़ता  है  कि  आ्रापकी
 सारी  प्लानिंग  हमारे  कसी  काम  की  नहीं  है।

 मैं  तो  श्राप  से  इतना  ही  अर्ज  करना  चाहता  हूं
 कि  प्राय  हम  को  स्माल  स्केल  इंडस्ट्रीज  दीजिये,
 काटेज  हृण्डस्ट्रीज  दीजिये,  हम  को  एम्प्लॉयमेंट  के
 लिये  कुछ  कुछ  अलग  से  दीजिये,  ौर  उन

 के  लिये  कोई  सैप्रेट  एजेन्सी  बनाइये,  बोर्ड  बनाइये,
 रिजनल  बोर्ड  बनाइये,  ताकि  हमारे  बैकवर्ड  एसी-
 याज  का  उत्थान  हो  सके  शौर  जो  एजीटेशन  का
 रूप  दिखाई  पड़  रहा  है  बह  खत्म  हो।

 इन  शब्दों  के  साथ  मैं  समाप्त  करता  हूं  ।
 *SHRIK.  MALLANNA  (MADHUGIRI):

 Mr.  Chairman  Sir,  the  motion  before  the
 House  relates  to  the  development  of  back-
 ward  regions  of  U.P.,  M.P.  and  Bihar.
 But  the  amendment  moved  by  Shri  Naik
 relates  to  the  development  of  all  the  back-
 ward  regions  in  the  country.  Since  the
 amendment  dwelis  on  the  broader  aspects,
 I  fully  support  the  motion  together  with
 the  amendment.

 While  supporting  the  motion,  I  would
 like  to  draw  the  attention  of  the  House  to
 the  fact  that  both  at  the  Centre  and
 States,  the  amount  earmarked  under  various
 heads  is  not  being  properly  spent.  This
 has  been  particularly  noticed  in  the  Agri-
 cultural,  Public  Works  and  Industrial
 Departments.  On  account  of  this  the  back-
 ward  regions  continue  to  remain  back-
 ward  and  nohing  tangible  has  been  done
 to  remedy  the  disquieting  feature.

 My  feeling  is  that  we  have  not,  first  of
 all  systematically  identified  the  backwaid
 legions  in  the  countly  after  the  States
 Reorganisation  and  taken  preliminary
 steps  to  improve  the  lot  of  these  arcas,
 Immediate  action  in  this  regard  is  of  para-

 *The  original  speech  was  delivered  in  Kannada,
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 mount  importance.  For  this  purpose  we
 have  to  take  district  or  taluk  as  the  —  basis
 and  an  area  is  selected  only  after  taking
 into  account  the  per  capita  income,  the
 unemployed  figure,  cultivable,  non-cul-
 tivable  and  dry  areas  and  the  educational
 rules  existing  in  that  area.

 It  is  not  enough  that  by  setting  up  major
 industries,  the  backward  areas  would
 be  developed.  Along  with  that,  we  have
 to  pay  attention  to  sect  up  Agro  based  in-
 dustries.  and  small  scale  industries.  If
 a  concerted  action  is  taken  in  the  right
 direction,  |  am  sure  that  within  a  short
 period  there  would  be  a  visible  improve-
 ment.  Hence  what  is  vital  is  a  dynamic
 action  and  utilisation  of  allotted  amount
 for  the  development  of  backward  areas.

 Now  that  we  are  pursuing  land  reform
 measurcs  vigorously,  the  Government
 should  give  all  incentives  to  the  tillers  to
 augment  agricultural  production  and  there-
 by  improve  their  lot.  With  these  words,
 I  fully  support  the  motion  with  the  amend-
 ment  moved  by  our  colleague  Shri  Naik.

 st  cate  सिह  (जौनपुर):  सभापति  जी,
 इस  समय  सदन  में  जो  चर्चा,  चल  रही  है  कि
 देश  के  घ्ाबिक  दृष्टि  से  पिछड़े  हुये  जो  इलाके  हैं
 उनकी  किस  तरह  से  तरक्की  हो।  राज  बांकी
 हालत  क्या  है?  प्रभो  सरकार  की  तरफ  से  एक
 सर्वे  हुआ  है  जिसकी  रिपोर्ट  है  कि  हिन्दुस्तान  की
 झ्राबादी  का  एक  तिहाई  हिस्सा  सब्जेक्ट  पार्टी,
 गम्भीर  गरीबो  में  अपने  दिन  बिता  रहा  है।  54  करोड़
 में 18.  करोड़  लोग  इस  प्रकार  से  झपना  जीवन  बिता
 रहे  हैं।  तो  जिस  देश  की  16 करोड़  जनता के  लिये
 दोनों  समय  के  भोजन  का  कोई  इन्तजाम  नहीं,
 रहने  के  लिये  मकान  का  कोई  इन्तजाम  नहों--ऐसा
 मकान  जिसमें  कि  इन्सान  रह  सकें,  शिक्षा  का  कोई
 इन्तजाम  नहीं,  दवाई  का  इंतजाम  नहीं,  गह  देश
 कैसे  तरक्की शुदा  माना  जा  सकता  हैं?  देश  के
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 ये  पिछड़े  हुये  इलाके  हरएक  स्टेट  में  छिटके  हुये
 है  लेकिन  मैं  जिस  स्टेट  से  पाता  हूं  वहां  की  मेरी
 जानकारी  ज्यादा  है  इसलिये  वहीं  की  बात  मैं
 आपके  समक्ष  रखेगा।  हम  समय  चौथी  ज्यादा
 पंचवर्षीय  योजना  चल  रही  है  लेकिन  हमारा  उत्तर
 प्रदेश  एक  पूरी  पंचवर्षीय  योजना  पिछड़ा  हुमा  है।
 हमेशा  उत्तर  प्रदेश  को  भ्र बढ़ेल ना  की  गई  है।
 उत्तर  प्रदेश  देश  का  सबसे  बड़ा  ज्यादा  राज्य  हैं,
 9  करोड़  वहां को  पापुलेशन  हैं  लेकिन  जहां  तक
 सेन्ट्रल  भ्रसिस्टेन्स  का  सवाल  है,  एक  लम्पसम
 सेन्ट्रल  प्रसिस्टेन्स  की  शक्ल  में  वह  दे  दो  जाती  थी,
 पापुलेशन  की  बेसिस  पर  भ्रमिस्टेन्स  नहीं  दी  जाती
 थी।  कब  दो  मालों  से  यह  सिलसिला  शुरू  हुमा
 है।  इसी  कारण  उत्तर  प्रदेश  बराबर  पिछड़ता  गया।
 उत्तर  प्रदेश  में  तीन  पिछड़े  हुये  भाग  हैं-एक  तो
 पूर्वी  उत्तर  प्रदेश  is  जिलों  का,  दूसरे  बुन्देलखण्ड
 चार  जिलों  का  दौर  तीसरे  पहाड़  के  6  जिले।
 इनकी  पाबंदी  करीब  करोड़  पांच  करोड़  है।
 वहां  पर  एक  आदमी  की  रोसन  आमदनी  4t
 पैसे  रोज  है। 41  पैसे  में  तो  दो  प्याली  बाय
 भो  नहीं  हल  सकती  है।  पूर्वी  उत्तर  प्रदेश  की
 जमीन  बहुत  उपजाऊ  है।  बहुत  पहले  से  जबकि
 उद्योग  घंटे  देश  में  नहीं  थे  तो  लोग  वहीं  पर  बसते
 थे  जहां  को  जमीन  उपजाऊ  होती  थी  t  वहां  की
 झ्राबादी  रतनो  धनो  है  कि  एक  एक  जिले  में
 एक  वर्गमील  के  भीतर  00  कंधार  200  की
 आबादी  है  देवरिया  कौर  बस्ता  में।  स्वराज्य  के
 बाद  में  एक  मील  भी  नई  सड़क  नहीं  बनाए  गई
 है  w  इस  तरह  की  उपेक्षा  उन  जिलों  की  की  गई
 है।

 इसी  प्रकार  से  भाप  देखे  कि  देश  भर  में  जितने
 छोटे-छोटे  मालिनी  फॉर्म्स  है  उनमें  मे  24  पर-
 सेंट  प्र केले  उत्तर  प्रदेश  में  हैं।  24  परसेन्ट  स्माल
 मालिनी  कार्बन  तो  सारे  उत्तर  प्र  देश  में  हैं  लकिन
 झगर  इन  जिलों  का  परसेंटेज  अलग  से  देखा.  जाये
 तो  बह  करीब  30-40  परम सेट  होंगे।  भ्राखिर
 पह  हालत  ज्यादा  झ्राबादी  होने  की  बजह  में  हुई
 या  कोई  दूसरे  पेशे  न  होने  की  बजह  से  हुई।  झीर
 जो  वहां  ट्रेडिशनल  इडस्ट्रीज  थीं  मे  धीरे-धीरे
 तब  बैस्ट्राय  होती  गई,  जैसे  कारपेम्ट्री,  ब्लैक  मिश्रो,
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 जुलाहों  का  काम,  बास रमेन  पुरानी।  कब  यह  सब
 काम  फैक्ट्रियों  से  होता  है,  भोर  जो  मोटे  ढंग  से
 ग्रह  काम  गांवों  में  होता  था,  वह  सब  राज
 बेकार  हो  गये  हैं।

 इस  समय  चर्चा  इस  बात  पर  चल  रही  है
 कि  केन्द्रीय  सरकार  स्वयं  स्कीम  बनाते,  स्टेट्स  के
 ऊपर  न  छोड़े।  स्टेट्स  में  ऐसा  होता  है  कि  प्री-
 कल्चर  की  तरबकी  के  लिये  कुछ  रुपया  नगर  मिला
 तो  वहां  का  जो  मिनिस्टर  होता  है  बह  जिसे  में
 ले  जाता  है  कौर  ईमानदारी  के  साथ  काम  नहीं
 करता  है।  इसलिए  हमारे  साथी  को  मजबूर  हो
 कर  यह  प्रस्ताव  लाता  पड़ा  कि  सेन्ट्रल  गवर्नमेंट
 बैकवर्ड  एरियाज  प्रौढ़  डिस्ट्रिक्ट  के  लिये  खुद
 स्कोर  बनाये  ताकि  वह  उसी  जगह यले भ्रौर चले  भ्र ौर  दूसरो
 जगह  उस  को  खिसकाने  की  कोशिश  न  करे।

 तरक्की  के  लिये  हमें  सड़क  चाहिये।  बिजली
 चाहिये,  सिचाई  को  सुविधायें  चाहिये।  प्रखर  ये
 सुविधायें  ड्राप  हमे  दे  दीजिये  तो  हम  काफ़ी  तरक्की
 कर  लेंगे।  हमें  बड़ी  इंडस्ट्री  नहीं  चाहिए,  बल्कि
 स्माल  स्केल  इंडस्ट्री  चाहिए  ।  क्यों  कि
 हम  जानते  हैं  कि  झगर  स्माल  स्केल  इंडस्ट्री
 में  एक  लाख  रुपया  हन् वेस्ट  किया  जाय  तो  उस
 से  50  प्राचार्यों  को  काम  मिलता  है,  जब  कि
 झगर  एक  लाख  रुपया  बड़ी  इंडस्ट्री  में  इनवेस्ट  किया
 जाय  तो  केवल  सात  क्‍झ्रादभियों  को  ही  काम  मिलता
 है।  इसलिये  बैकवर्ड  एरिया  के  लिये  स्माल
 स्केल  इंडस्ट्रीज  का  जाल  श्राप  को  बिछाना  होगा
 झगर  श्राप  बैकव्डनैस  दूर  करना  चाहते  हैं,  जो  ग्राफिक
 समानता  है  देश  के  विभिन्न  इलाकों  में  उस  को  दूर
 करना  चाहते  हैं  तो  प्राय  उन  जगहों  में  स्माल  स्केल
 इंडस्ट्रीज  का  जाल  पिलाये।

 ज्यादा  आबादी  होने  की  वजह  से  भ्र ौर  गरोबी  होने
 को  वजह  से  बड़ी  भारी  संदीप  में  लोग  शहरों  की  तरफ
 भाग  रहे  है।  हमारी  सरकार  इमश्नलिए  भी  परेशान
 हैकि जो  माइग्रेशन  बड़े  बड़े  शहरों  की  तरफ  हो  रहा
 है  इसे  रोका  जाय।

 मैं  आंकडों  क ेसाथ  बता  सकता  हूं...
 सभापति  बहोरन:  झांकने  छोड  दीजिये,  भाप

 समाप्स  कीजिए।
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 श्री  राजदेव  सिंह :  बैकवर्ड  रियाज़  से  जितने
 लोग  जाते  हैं  उन  के  लिये  श्रबन  एरियाज़  में  7  लाख
 मकानों  की  जरूरत  पड़ती  है।  लेकिन  हमारी  सेन्ट्रल
 मैनजमेंट  दो  लाख  से  ज्यादा  मकान  प्रोवाइड  नहीं  कर
 सकती  है।  तो  इस  प्रकार  बन  एरिया  में  जो  प्रोबलम
 होती  है  वह  भी  अपने  भाप  दूर  हो  जाय  प्रखर  भाप
 पिछड़े  क्षेत्रों  की  गरीबी  दूर  कर  दें।

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का  समर्थन  करता
 हूँ  \

 Pe  \
 श्री  चिरंजीव  झा  (सहला)  :  मान्यवर,  भाप

 जानते  हैं  कि  उत्तर  विहार  को  स्थिति  सब  से  खराब  है।
 जैसा  कि  भाप  जानते  हैं  कि  बिहार  वैसे  ही  दूसरे  प्रदेशों
 में  सब  से  पिछड़ा  हुमा  प्रान्त  है,  लेकिन  बिहार  में  भी
 उत्तर  बिहार  का  हिस्सा  सब  से  पिछड़ा  हुमा  है।  सिर्फ
 एक  प्रदेश  को  छोड़  कर  बाकी  सब  से  कम  पभ्रामदनी
 बिहार  प्रदेश  की  है।  लेकिन  झगर  इस  स्थिति  में  बिहार
 के  पैमाने  पर  इस  को  देखा  जाय  तो  उत्तर  बिहार,  कौर
 बकाया  हिस्से  में  इसकी  प्रा मद ती  को  बांटा  जाय,  तो
 उत्तर  विहार  की  हालत  सब  से  दयनीय  प्रमाणित  होगी
 इसलिये  मेरा  ख्याल  है  कि  प्रस्तावक  महोदय  को  धपने
 प्रस्ताव  में  उत्तर  बिहार  को  भी  जोड़  देना  चाहिये  कि
 उस  के  लिये  भो  अलग  &  केन्द्रीय  सरकार  द्वारा  विकास
 बोर्ड  का  गीत  किया  जाय ।

 भ्राजादी  के  बाद  जो  विकास  हुमा  है  बह  तुलनात्मक
 दृष्टि  से  पूथेके  विकसित  क्षेत्रों  का  ही  प्रतीक  हुमा  है।
 जो  भ्र विकसित  क्षेत्र  हैं  उन  की  शोर  सरकार  की  पूरी
 निगाह  नहीं  नयी  है।  अगर  यह  कहा  जाय  तो  अत्युक्ति
 नहीं  होगी  |  हर  जयह  प्रोर  हर  प्रदेश  को  यही  हालत  है,
 कौर  हमारे  यहां  की  तो  खाम  कर  यही  अवस्था.  है।
 आज  योजना  कमीशन  ने  ऐसी  व्यवस्था  की  है,  पिछड़
 जिलों  का  एलान  किया  है  कौर  उद्योगपतियों  से  कहा  है
 कि  उन  को  विशेष  सुविधायें  दंगे  प्लान  वहां  उद्योग

 स्थापित  को  जिये।  लेकिन  होता  क्‍या  है?  उद्योगपति  वहां
 नहीं  जा  रहे  हैं।  क्‍यों  नहीं  जा  रहे  हैं?  इस  लिये  नहीं
 जा  रहे  हैं  कि  बहा.  सड़क  नहीं  हैं,  वहां  रेल  नहीं  है,  वहा
 बिजली  नहीं  है।  मैं  बाप  को  बतलाऊं  कि  राज  इस
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 [श्री  चिरंजीव  झा]
 स्थिति  में  होता  यह  है  कि  पिछड़े  क्षेत्र  पिछड़े  ही  रह  जाते
 हैं  सरकार  कहती  है  कि  वह  उद्योगपतियों  को  बाध्य
 नहीं  कर  सकती  कि  उस  क्षेत्र  में बह  जाये  ही।  न  सरकार
 उस  को  बाध्य  कर  सकती  है  जौर  न  स्वतः  प्रगति
 शोर  से  वहां  उद्योग  खड़े  कर  सकती  है।  यहाँ  तक  कि
 छोटे-छोटे  उच्चोग  भी  ऐसे  क्षेत्र  में नहीं  हैं।  इस  कारण

 इस  क्षेत्र की  हालत  सब  से  दयनीय  हो  गई  है।  मैं
 चाहता  हूं  कि  सरकार  क्रैश  प्रोग्राम  के  झ्राधार  पर
 उत्तर  बिहार  में  बिजली,  सड़क  कौर  रेलों  की  व्य-
 अवस्था  करे।  झगर  सरकार  यह  चाहती  है  कि  पिछड़े
 क्षेत्रों  का  जल्द  से  जल्द  विकास  हो  तो  वह  इतनी
 व्यवस्था  करे  कि  बड़े  बढ़े  उद्योगपति  से  कहे,
 जो  पू  जीती  लोग  हैं,  जो  काला  धन  इकट्ठा  कर  के
 मख  हुये  हैं  उससे  कहे  कि  वह  इन  पिछड़े  क्षेत्रों  में
 जा  कर  विकास  के  काम  में  लग  जायें  तो  वह  उन
 के  काले  धन  को  उस  रूप  में  नहों  मानेगी,  जायज
 मानेगी।  उस  के  बाद  जो  भी  काला  धन  लोग  के
 पास  पाया  जाय  उस  को  सरकार  गैरकानूनी  करार
 दे  प्रौढ़  उस  को  जब्त  फरले।

 मैं  ग्रा पका  ध्यान  खास  तोर  से  इस  प्लोर  भी  आकृष्ट
 करना  चाहता  हूँ  कि  जब  सरकार  सम्पत्ति  की
 सीमा  बांधने  जा  रही  है  तो  सरकार  इस  तरह  की  भी
 व्यवस्था  क्यों  नही  करती  है  कि  जो  क्षेत्र  विकसित  हो  चुका
 है  उस  में  भी  हम  तरह  की  सीमा  बांधे  कि  वहां  अब  ज्यादा
 पैसा  ख  न  हो  जो  अ्रवकिसित  क्षेत्र  हैं  वहां  ज्यादा
 से  ज्यादा  खर्च  करने  के  लिये  वैसा  दिया  जाय।  किन्तु
 राज.  पिछड़े  क्षेत्रों  के  साथ  न्याय  नहीं  हो  रहा
 है।  केन्द्र  से  जो  भी  पैसा  मिलता  है  इस  कार्य  हेत  वह
 सब  विकसित  क्षेत्र  सें  किसो  न  किसी  रूप  में  व्यय
 हाता  है।  मैं  सहरसा  मिले  में  प्राया  हूं  जो  सबसे
 पिछड़ा  हुमा  जिला  है,  लेकिन  वहां  कुछ  भी
 विकास  का  काम  नद्दी  हुआ  है  अगर  ऐसा  भो  कहें  तो
 अनुचित  नहीं  होगा  1  कोसी  बांध  बन  जाने  के  बाद
 भी  कोसी  में  फ्लड  होता  है।  हमारे  जिले  के  आधे
 हिस्से  में  फ्लड  होता  है  कौर  पाते  हिस्से  में  सिचाई
 भो  ठीक  से  नहीं  हो  पाती  है।  जो  कंचा  हिस्सा.
 है  बहा.  सिचाई  सही  हो  सकती  धौर  जो  निचला
 हिस्‍सा है  जिले  का  बहनों  यानी  जमा  हो  जाता  है।
 इसलिये  मैं  चाहता  हूं  कि  उस  क्षेत्र  क  विकास  के
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 लिये  जल्द  से  जल्द  ऐसी  खास  योजना  लागू  की  जाये
 हमारे  यहां  किसी  भी  फसल  से  ज्यादा  उपज  जूट
 की  होती  है।  लेकिन  वहां  दूसरी  फैक्ट्री  को  तो
 बात  ही  प्रति  है,  जूट  की  भी  कोई  फैक्ट्री  नही  है
 मैं  प्राप् रह  करूंगा  कि  हमारे  क्षेत्र  में  कम  से  कम
 एक  जूट  फैक्ट्री  स्थापित  करने  की  व्यवस्था  की  जाये।

 SHRI  K.  RAMAKRISHNA  REDDY
 (Nalgonda)  :  Sir,  I  come  from  Andhra
 Pradesh.  In  Andhra  Pradesh,  there  are
 three  regions.  One  is  Andhra,  another
 is  Rayalaseema  and  the  third  arca  is
 Telangana  and  |  belong  (to  Telangana,
 It  has  most  backwaid  Districts.  Since
 the  past  ‘thiee  years  this  area  is  in  continu-
 ous  famine  and  drought  conditions.  In
 several  places  even  now  there  is  no  drinking
 water  even  though  special  facilities  are
 going  to  be  given  by  the  Government.
 But  duc  to  continuous  famine  and  drought
 conditions  in  this  area,  special  attention
 should  be  paid  to  this  region.

 The  regional  imbalance  should  be  wiped
 out.  For  that  purpose,  for  backward
 districts  you  must  have  a  plan  to  give  special
 attention  to  the  backward  districts  of  the
 area  and  the  projects  which  you  take  for
 the  backward  arcas  should  be  controlled
 by  the  Centre  and  not  by  the  States  and
 unless  and  until:  you  do  this  the  imbalance
 will  not  go  away.

 There  are  not  adequate  major  industries
 and  medium  industries  in  the  State.
 Special  attention  shguld  be  drawn  towards
 the  provision  of  clectric  power,  irrigation
 facilities  also  should  be  afforded.  Commu-
 nication  facilities  including  railway  lines
 should  be  provided  there.  There  should
 be  a  cut  which  should  be  effected  in  the
 forward  districts  and  that)  cut  should  be
 given  for  the  benefit  of  the  backward  distri-
 cts.  Then  only  regionat  imbalance  will
 be  wiped  of

 The  Pevarkonda  taluk  of  Nalgonda
 district,  has  been  included  as  drought-
 prone  area.  J  request  that  the  whole  district
 excluding  the  afeas  served  by  Nagarjun
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 Sagar  should  be  included  inthis  scheme.
 These  should  be  declared  as  drought  prone
 areas.

 Small-scale  industries  and  medium-scale
 industries  should  be  started  thers.  These
 backward  areas  should  be  cncouraged
 to  set  up  these  small-scale  and  medium-
 scale  industries.  Unless  and  until  you
 do  il,  the  area  will  not  develop.  The  Plan-
 ning  Minister,  while  considering  and  formu-
 lating  the  Fifth  Plan,  should  consider
 as  to  what  are  the  backward  arcas
 and  discricts  and  what  aie  the  forward
 arcas  and  districts  and  he  shc  “u  keep
 this  in  view  at  the  time  of  formulation
 of  the  plan.  Nalgonda  district  even  in
 Telengana  is  a  most  backward  District.
 Special  attention  should  be  given  to  —  it.
 The  projects  for  the  developmen  of  the
 backward  arcas  which  are  going  to  be
 started  should  be  under  the  control  of  the
 Central  Government.

 रोड  नारायण  अहद  पाराशर  (हमीरपुर)  :
 मैं  केबल  यही  करूंगा  कि  राज  तक  जितना  भी
 प्लानिंग  हुमा  है  इंडस्ट्रियल  डिवेलेपमेंट के  लिये
 उस  में  हिलती  एरियाज  को  कोई  महत्व  नहीं  दिया
 गया।  पहली  बार  हम  इस  दौर  में  से  गुजर  रहें
 हैं  जो  कि  हमारे  प्लानिंग  के  मिनिस्टर  किसी
 हिल  स्टेट  के  रहने  वाले  हैं।  सारे  देश  में  दिल्ली.
 एरियाज  ने  सिर्फ  एक  कारण  से  सफर  किया  है
 झोर  यह  है  कि  जब  कभी  वहां  इंडस्ट्रियलाइजेशन
 को  बात  हुई  है  तो  यही  कहा  गया  कि  यहां  पर
 हनफी  स्ट्रक्चर  नहीं  है  जो  इस  इंडस्ट्रियलाइजेशन
 को  सपोर्ट  कर  सके  '  इसके  समर्थन
 में  में  एक  कंक्रीट  उदाहरण  पेश  करना
 बहता  हूं  ।  96)  में  मेरे  जिले  में  पंजाब
 सरकार  ने  एक  सिमेंट  फैक्ट्री  सम रोटी  के  मुकाम
 पर  लगाने  का  निश्चय  किया।  जिस  फर्म  को  यह
 काम  दिया  गया  उसने  यह  कट  कर  इन्कार  कर
 दिया.  कि  वहां  रेलवे  लाइन  बड़ी  नहीं  है  छोटो
 है।  उसने  यह  भो  कहा  कि  यह  सिगरेट  फैक्ट्री
 लगायेगी.  लेकिन  पठानकोट  में  लगायेगी।  जब  तक
 इंडस्ट्रियल  हाउसिंग,  बड़े  बड़े  उद्योगपति  इस  तरह
 को  बातों  पर  जिद  करते  रहेंगे  तब  तक  कोई  प्राण-
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 ae  कैपिटल  का  इनवेस्टमेंट  वहां  नहीं  हो  पायेगा।
 मैं  सरकार  से  कौर  योजना  मंत्री  से  प्रार्थना  करूंगा
 कि  सारे  दिल्ली.  एरियाज  के  लिये  केन्द्रीय  स्तर
 पर  एक  प्लानिंग  बोई  बनायें  शौर  वह  देखे  कि
 कौन  कौन  सी  डिफिकलटीज  ऐसी  हैं  जो  हिमाचल
 प्रदेश,  जम्मू  काश्मीर,  उत्तर  प्रदेश  के  दिल्ली
 एरियाज,  सम,  मेघालय,  नेफा  नागालैंड  इरादी
 के  दिल्ली.  एरियाज  को  पिछड़ा.  हुमा  रहने  के
 के  लिये  मजबूर  कर  रही  हैं  प्लानिंग  बो  में
 बने  स्टेट  को  रिप्रिजेंटेशन  दिया  जाये,  एम०  पीजर
 को  उस  में  एसोसिएट  किया  जाये  शोर  हर  बेकार
 जिले  के  लिये.  प्रति  से  प्लानिंग  बोर्ड  बने  जिस
 की  सुनवाई  वहां  पर  प्लानिंग  कमिशन  में  हो
 उसके  लिये  अलग  से  फूड  रिजर्व  किये  जायें।

 एक  मेमोरेंडम  विगत  जुलाई  में  zi  संसद  राज्यों
 ने  प्रधान  मंत्री  जी  को  दिया  था।  उसमें  मांग
 की  गई  थी  कि  प्लानिंग  कमिशन  में  एक  पहाड़ी
 इलाकों  के  डिवेलपमेंट  के  लिये  होना  चाहिये  o
 वह  स्पेशल  सैल  हो।  यो जमा मंत्री  से  मैं  बनूँगा
 कि  बह  दस  सेल  को  इफैक्टिव  बनाये  प्रौढ़  बैकवर्ड
 भोर  दिल्ली  एरियाज  के  डिवेलपमेंट  की  जोर  विशेष
 ध्यान  दें।

 SHRI  VASANT  SATHE  (Akola)  :
 I  come  from  the  Vidarbha  region.  It  is
 a  most  controversial  region;  there  has  beer:
 agitation  in  that  region  already.  I  hope
 you  will  give  me  an  opportunity  to  speak.

 सभापति  महोदय  :  श्री  भ्रमवश  v

 श्री  कृष्ण  ला  पांडे  (खलोलाबदद):  सभापति
 महोदय,  मुझे  भी  दो  मिनट  मिलने  चाहिये।  मेरा
 क्षेत्र  देश  का  सब  io  frost  got  इलाका  है।

 श्यो  क्रेन  (फिरोजाबाद)  :  सभापति  महोदय,
 मैं  केवल  दो  बातें  श्राप  वे  माध्यम  से  कहना  चाहता
 हूं।

 हिन्दुस्तान  में  जो  रेबीज  हैं,  चाहे  बे  किसी  भी
 इलाके  में  हों,  चाहे  वे  उत्तर  प्रदेश  में  हों  शौर
 चाहे  मध्य  प्रदेश  या  राजस्थान  में  हों,  उन  में
 हिन्दुस्तान  की  एक  बड़ी  भारी  समस्या-हाकरों
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 की  समस्या  रही  है।  मद्दी  गत  मास  उन  में  से  कुछ
 लोगों  ने  सरेंडर  कर  दिया  है,  लेकिन  यह  उस
 समस्या का  कोई  पमनिम्ट  समाधान  नहीं  है।  मैं
 समझता  हूं  कि  जो  रुपया  रेबीज  वाले  क्षेत्रों  में
 पुलिस  भ्र ौर  पी०  ए०  सी०  प्राणी  रखने  के  लिये
 खर्च  किया  जाता  है,  यदि  उस  रुपये  का  उपयोग
 उस  भूमि  को  समतल  बनाने  के  लिये  किया
 काये,  तो  मेरा  विश्वास  है  कि  उस  एरिया की
 बेकवर्शनेंस  खत्म  हो  जायेगी।

 देश  के  जो  क्षेत्र  बड़ें  उपजाऊ  हो  सकते
 हैं,  वे  हर  साल  फ्लड  की  वजह  से  उपज  की  दृष्टि
 से,  कौर  अन्य  दष्टियों  से  भी,  बैकवर्ड  हो  जाते
 है  इसलिये  उन  क्षेत्रों  में  फ्लड  की  रोक-धाम
 बे  लिये  उचित  कदम  उठाये  जाने  चाहिये।

 यदि  इन  दो  बातों  की  तरफ  विशेष  ध्यान  दिया
 जाये,  तो  मेर।  विश्वास  है  कि  इन  इलाकों  को
 बैकवर्ड नेस  या  परवर्ती  तरक्की  में  परिवर्तित  हो
 सकती  ह

 सभापति  महोदय  :  श्री  साठे ।
 चक्रों  कृष्ण  चला  पांडे  :  पायंट  आफ  आर्डर,  शर ।

 मंरा  क्षेत्र  देशम  सबसे  ज्यादा  पिछड़ा  हुआ  है।
 इसलिए  मुझे  भी  समय  दिया  जाए  ।

 सभापति  महोदय  :  श्री  साठे
 SHRI  VASANT  SATHE  :  It  is  a  pity

 that  after  25  years  of  planning
 we  should  ask  the  question:  How  is  it  that  the
 rich  regions  have  grown  richer  while  the
 poor  regions  have  become  poorer  ?  That
 is  a  sad  commentary  on  our  planning.

 |  would  submit  that  what  we  are  having
 today  is,  as  one  of  our  well-known  econo-
 mists  of  our  country  has  described,  what  is
 known  as  the  puppy  economy,  meaning
 thereby  that  if  five  puppies  are  there
 and  you  keep  a  pot  of  grub  before  them  and
 Icave  it  to  them,  then  the  healthier  puppy
 will  grow  healthier  and  the  weaker  puppies
 will  remain  weaker.  That  is  exactly  what  is
 happening  in  our  country.  Therefore,
 we  shal}  have  to  take  a  new  perspective  of
 our  whole  planning.
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 I  would  like  to  make  some  concrete
 Suggestions.  Let  the  Planning  Commission
 itself  create  an  in-built  machinery.  It  has
 failed  to  do  so  up  till  now.  This  in-built
 machinery  should  be  in  charge  of  the
 implementation  of  the  plans.  We  make
 plans  today.  But  who  is  implementing  them?
 We  leave  it  to  the  bureaucracy  to  implc-
 ment  them.  J  am  not  one  of  those  who  like
 to  condemn  the  bureaucracy...............

 MR.  CHAIRMAN  Now,  the  hon.
 Member  should  conclude.

 SHRI  VASANT  SATHE  :  |  have  hardly
 opened  my  mouth  and  you  are  asking  me
 to  sit  down.

 MR.  CHAIRMAN  :  Now,  there  is  no
 more  time.  I  am  calling  the  hon.  Minister
 now.

 SHRI  VASANT  SATHE  :  Tam  making
 only  points.  I  am  not  making  a  speech.
 I  shaJl  only  make  some  constructive  sug-
 gestions.

 MR.  CHAIRMAN  :  That  may  be  so.
 But  I  have  to  call  the  hon,  Minister  now.

 SHRI  VASANT  SATHE  :  You  have
 given  me  one  minute.  Kindly  give  me  two
 or  three  minutes  more...........-

 MR.  CHAIRMAN  No,  I  am  sorry.
 That  is  why  I  am  reluctant  to  call  hon.

 SHRI  VASANT  SATHE  Another
 suggestion  which  J  want  (0  make  is  that  let
 the  MP's  constituency  be  made  the  lowest
 level  implementation  unit.  Let  the  MP  be
 made  the  head  of  the  unit  and  Ict  the  entire
 bureaucratic  set-up  be  with  him,  so  that  at
 the  district  level,  the  Jowest  level  planning
 is  undertaken  and  the  MP  and  his  body  may
 be  held  responsible  for  plan  implementation.
 Unless  we  go  about  in  this  mannez,  we  can-
 not  achieve  results.

 Finally,  I  would  like  to  submit  that  the
 plans  like  those  for  the  twin  city  of  Bombay
 are  most  suicidal  both  for  Bombay  and  for
 the  whole  country.  Two  thousand  crores
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 of  our  national  wealth  being  invested  in
 one  city  is  harmful  to  the  entire  nation.

 Therefore,  this  must  be  considered
 as  a  national  problem.  20  under-developed
 districts  can  be  developed  with  that  much
 amount.  Why  should  leave  it  to  a  State?

 Lastly,  may  T  invite  your  attention  to
 article  3717,

 MR.  CHAIRMAN  :  No,  no.
 Minister.

 The  hon.

 SOME  HON.  MEMBERS  Rose—
 MR.  CHAIRMAN  :  The  hon.  Deputy-

 Speaker  had  cccided  that  the  Minister  would
 be  called  at  4.45.  He  will  take  half  an
 hour  and  then  the  Mover  will  have  some
 time,  Then  there  are  amendments  to  be
 disposed  of.  There  is  a  half-hour  discussion
 at  5.30.  ॥  am  not  in  favour  of  extending
 time  daily.

 SHRI  VASANT  SATHE  :  Why  not
 have  a  cell  of  members  who  would  like

 to  discuss  with  the  Minister  in  detail?
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 There  are  only  two  or  three  members  more
 who  would  like  to  speak.

 MR.  CHAIRMAN  :  No,  about  half
 a  dozen.

 SHRI  RAJ  BAHADUR  :  Shri  Kartik
 Oraon,  Shri  Jadeja,  Shri  Daga  and  Shri
 K.C.  Pande  are  cager  to  speak  for  a  few
 minutes.  I  would  suggest  that  you  call

 the  Minister  at  5  P.M.  and  you  may,  if  you so  please,  take  up  the  half  hour  discussion
 at  5.45  P.M.

 MR.  CHAIRMAN  No.  I  will  adjourn the  House  positively  at  6  P.M.  I  am  calling the  Minister  according  to  the  decision  of the  Deputy-Speaker.  Igam  sticking  to  that.
 THE  MINISTER  OF  PLANNING

 (SHRI  9  .P.  DHAR)  :  Mr.  Chairman,
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 while  it  a  is  matter  of  pleasure  to  me  to  have
 listened  with  great  attention  and  considerable
 interest  to  the  views  of  hon.  members  on
 a  question  of  such  importance,  it  is  also,
 at  the  same  time,  a  matter  of  pain  to  me
 that  it  has  not  been  possible  for  the  whole
 House,  for  all  the  hon.  Members  of  this  House
 to  participate  in  this  discussion.  All  that
 ]  have  at  my  disposal  is  half  an  hour.  |  am
 quite  prepared,  if  hon.  members  wish  that

 I  should  remain  silent  and  not  reply  to
 this  discussion,  to  hand  over  this  half  an
 hour  to  the  Mr.  Chairman,  for  being
 passed  on  to  hon.  members  for  whatever  it
 is  worth.

 SOME  HON.  MEMBERS  :  No,  no.

 SHRI  D.P.  DHAR  :  In  that  case,  I  would
 once  again  begin  by  acknowledging  with
 gratitude  the  education  that  I  have  received
 on  various  elements  of  planning,  a  job
 which  has  been  entrusted  o  me,  from  various
 members.

 It  has  been  brought  home  to  me  how
 vital  is  the  question  of  promoting  balanced,
 proper  and  wholesale  development  of  this
 country.  It  is  true  that  there  have  been
 imbalances  in  the  matter  of  growth  and  deve-
 lopment  in  this  country,  both  intra-state
 and  inter-state.  It  is  also  truc  that  because
 of  historical  reasons  or  facilities  which
 geography  may  have  provided  to  certain
 areas,  development  has  taken  place  in  those
 areas  at  a  faster  speed  and  at  an  carlier
 date.  Nevertheless,  if  one  locks  at
 this  vast  land  of  ours,  one  has  to  agree  with
 a  certain  amount  of  remorse  thal  we  are
 backward,  that  we  ure  yet  in  the
 process  of  development  and  that  we
 have  to  cover  a  long  way  before  we  can
 say  that  we  have  reached  anywhere  near
 the  fruition  of  the  dream  that  had  in-
 formed  our  movement  for  the  struggle
 for  freed  om.
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 Nevertheless,  it  would  not  be  wholly  cor-

 rect  to  say  that  the  distance  which  separated
 at  the  time  of  freedom,  the  attainment  of
 freedom,  the  ugly  realities  which  we  in-
 herited,  and  the  stage  of  development  which
 we  wished  to  reach  remains  unaltered,
 that  the  distance  has  grown  as  some  hon.
 Members  chose  to  say.  I  am  particularly
 referring  to  one  or  two  hon.  Members
 from  the  Opposition.  This  distance  has
 not  vanished;  it  has  not  been  obliterated.
 But  undoubtedly,  if  you  look  at  the  process
 of  evelopment,  if  you  look  at  the  process
 of  growth,  certainly,  from  any  standards,
 from  any  norm,  this  distance  has  been
 sharply  abridged.  And  it  should  be  our
 endeavour  not  to  grudge  a  loaf  or
 two  more  to  our  neighbour  but  to
 act  concertedly,  to  act  unifiedly  to  further
 abridge  this  distance  till  it  vanishes.

 We  have,  not  only  in  the  Planning
 Commission  but  the  Governmente  of  India
 as  a  whole,  been  painfully  aware  of  the
 fact  that  in  this  march  of  development,
 some  areas  have  been  left  farther  behind;
 not  only  areas  but  some  sections  of  our
 society  have  also  stayed  as  back  numbers
 in  the  race  for  development.  This  awareness
 on  the  part  of  the  Government  has  been
 translated  into  appropriate  measures  in  the
 fourth  Plan,  in  the  past  Plans  slightly  less
 elaborately,  but  in  the  fifth  Plan,  certainly,
 this  is  going  to  be  one  of  the  basic,  guiding
 stars  of  development  as  far  as  we  are  con-
 cerned.

 wt  कमल  मिथ  मधुकर:  ”म  चाहते  हैँ  कि  oe  नयें
 विचार  आयें  |

 SHRI  0.  ?,  DHAR  1  am  trying  to
 say  what  thing  is  new.  I  do  not  have  the
 prescience  to  plead  that  the  hon.  Member
 already  knows  what  I  have  said  or  what
 Iam  I  going  to  say.  But  the  fact  remains
 that  these  studies  have  been  made  and  these
 studies  have  relevance  to  the  Fourth  Plan
 period.  The  arcas  which  are  backward,
 the  sections  which  are  backward,  the  areas
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 which  are  subject  to  natural  calamities
 like  floods  and  droughts  have  been  demar-
 cated  and  special  plans  have  been  enunciated
 and  elaborated  for  these  arzas.  I  would
 only  illustrate  this  point  particularly  for
 my  hon.  friend  who  is  keen  to  know
 some  new  ideas.  Some  of  these  ideas
 which  we  have  taken  into  account  for  doing
 a  certain  amount  of  work  to  cure  this  cle-
 ment  of  backwardness  are  as  follows.  We
 have  evolved  a  formula  in  the  matter  of
 allocation  of  central  assistance  by  which
 after  the  allotment  of  central  assistace  to
 Assam,  Nagaland  and  J.  &  Kashmir
 40  per  cent  of  the  remaining  amount  is  made
 available  to  the  backward  States  including
 some  of  the  States  where  these  backward
 areas  asT  have  said,  have  been  identified.
 The  amount  is  sizeable  ;  it  comes  to  10%
 of  Rs.  3,100  crores.  It  does  not  have  that
 impact  on  the  stituation  because,  while  the
 amount  is  impressive—as  |  said  it  is  0°%  of
 Rs.  3,100  crores--the  size  of  our  country
 is  much  more  impressive  than  this  amount
 and  the  size  of  the  problem  is  more  com-
 plicated  compared  to  the  size  of  our  ro-
 sources.

 Nevertheless  it  is  to  be  admitted,  if  I
 may  say  so  with  duc  respect,  thal  the  point
 that  most  of  the  hon.  Members  have  made,
 that  special  attention  in  terms  of  special
 allocations  should  be  paid  to  the  backward
 regions  or  backward  areas,  has  been  well
 taken  and  special  allocations  have  heen
 made.  We  have  taken  some  of  the  Statcs
 for  special  consideration  and  these  are:
 Assam,  Nagaland,  Jammu  &  Kashmir.
 The  total  allocation  of  central  assistance
 for  these  States  is  aoul  Rs.  400  crores.  I
 must  add  hestily  that  Jammu  and  Kashmir
 was  included  in  the  list  before  ]  happened
 to  be  here.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Are  all  these  amounts  calculated  at  current
 prices?
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 SHRI  D.  P.  DHAR  :  The  price  question
 is  quite  separate.  If  we  go  on  calculating
 the  amounts  according  to  the  price  indices
 every  day.  Then  Mr.  Gupta  who  is  himself
 an  eminent  economist  will  agree  with  me
 that  no  budget  in  any  society  under  any
 system  is  possible  to  be  madc;  we  shall
 have  to  make  an  hourly  budget.
 SHRI  INDRAJIT  GUPTA  ¢  Is  it  that  bad?

 SHRI  D.  P.  DHAR  :  Your  suggestion  is
 as  good  as  that.  I  admit  that  the  prices
 will  certainly  have  an  effect  on  the  size  of
 the  bencfits  which  we  had  anticipated
 Originally  when  these  allocations  were  made
 that  would  accrue  from  these  allocations.
 I  do  admit  that  prices  do  play  that  part  but
 at  the  same  time  it  is  not  possible  to  go  on
 changing  allocations  from  day  to  day.

 Secondly  almost  the  entire  expenditure
 for  facing  certain  problems  like  floods
 and  drought  are  being  paid  by  the  Centre
 and  the  total  provision  for  this  purpose
 alonc  is  about  Rs.  307  crores.  The  entire
 expenditure  on  the  development  programme
 of  hill  and  border  areas  is  met  by  the
 Government  of  India.  Ninety  per  cent
 of  such  expenditure  in  Meghalaya,
 Assam,  Nagaland,  Ladakh—Kushak  Sahib's
 area--in  Jammu  and  Kashmir,  Lahaul
 and  Spiti  and  Kinnam  districts  is  met  by
 way  of  grants.

 Only  ten  per  cent  is  loan  to  the  States.
 The  pattern  of  Central  assistance  to  the
 hilly  and  border  districts  of  UP,  Darjeeling
 of  West  Bengal  and  Nilgiris  of  Tamilnadu
 is  50  per  cent  grant  and  50  per  cent  loan.
 37.00  hrs.

 AN  HON.  MEMBER  :  No  change  ?
 SHRI  D.  P.  DHAR  :  As  soon  as  we  come

 to  the  Fifth  Plan  there  will  be  many
 more  changes.

 SHRI  KARTIK  ORAON
 daga)  :  What  about  the  grant  for

 (Lohar-
 the
 hal
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 SHRI  D.  P.  DHAR:  As  far  as  Chottanag- pur  is  concerned,  the  hon.  Member  would
 perhaps  concede  the  existence  of  a  special
 board  which  has  been  created  for  the  special
 purpose  of  the  development  of  Chottanag-
 pur  under  the  chairmanship  of  the  State
 Chief  Minister.  The  hon.  Member  who
 has  asked  this  question  is  the  Deputy  Chair-
 man  of  that  Board,  and  that  gives  us  great
 hope  about  the  future  of  Chottanagpur.

 Similarly,  my  good  and  old  friend,
 Shri  Jyotirmoy  Bosu,  referred  to  the  assis-
 tance  which  has  to  be,  or  should  be,  made
 available  by  various  financial  institutions.
 The  following  financial  institutions,  namely,
 the  Industrial  Development  Bank  of  India,
 th:  Industrial  Finance  Corporation  of
 India,  the  Industrial  Credit  and  Investment
 Corporation  of  India  and  the  nationalised
 banks  have  been  speciaily  instructed  to  make
 available  at  concessional  rates  finances  for
 the  development  of  backward  arcas  and
 efforts  at  industrialisation  of  those  areas.

 Over  and  above  this.  ten  per  cent  subsidy
 has  been  provided  in  two  districts  each
 from  nine  States  for  any  investment  up  to
 Rs.  50  lakhs  and  for  investment  which  gocs
 beyond  Rs.  50  lakhs  the  element  of  subsidy
 in  a  lump  sum  up  to  a  maximum  of  Rs.  5
 lakhs  is  available.  From  this  you  will  sec
 that  a  considerable  amount  of  effort  has
 been  made  by  the  Central  Government,
 in  conjunction  with  the  States,  within  the
 constraints  of  our  resources,  to  make  an
 impact  on  the  devclopment  of  those  back-
 ward  areas.

 Over  and  above  this,  the  question  of  rural
 electrification  has  been  takcn  up  as  a  special
 subject  and  the  Rural  Electrification  Cor-
 poration  has  been  set  up  for  financing  loans
 for  electrification  projects  in  backward
 areas.  Loans  are  given  at  concessional  ratcs
 in  backward  areas.  Out  of  32  schemes,
 52  sch  have  already  been  approved  for hilly  areas  of  Ch  pur  and  Sa

 Parganas  areas?  these  areas.
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 (D.  P.  Dhar]
 Recently,  we  have  initiated  some

 special  programmes  for  rural  dev:lopment.
 These  programmes  are  under  the
 following  categories:  Special  Farmers’  Deve-
 lopment  Agencies  46,  Marginal  Farmers’
 and  Agricultural  Labourers’  Projects  4,
 Dry  Farming  24  and  Drought-Prone  Arca
 Programmes  54.

 These  are  some  of  the  endeavours  which
 the  Central  Governement  is  making  through
 the  agency  of  the  State  Governments  to
 make  some  impact  on  this  undoubtedly
 difficult  and  important  question  of  back-
 wardness  of  areas  and  populations.

 On  the  most  important  matters  which
 T  would  like  to  bring  to  the  kind  attention
 of  the  hon.  Members  is  that  mere  financial
 allocations  cannot  lead  us  anywhere.  That
 in  itself  may  be  the  evidence  of  good  in-
 tentions,  But  those  good  intentions  have
 got  to  be  translated  into  field.  They
 cannot  be  translated  into  field  and,  per-
 haps  one  of  the  failures  of  planning  in  our
 country-—-I  have  no  hesitation  in  admitt-
 ing  this—has  been  that  we  have  not  succeed
 ed  as  a  community  as  a  whole,  not  merely
 as  Congress  party  or  th:  ruling  party,
 as  the  total  leadership  that  has  been  thrown
 up  by  this  country  in  involving  the  peoples
 al  the  grass-roots  in  the  process  of  planning,
 in  the  process  of  development.  As  far  as
 l  am  concerned,  as  a  member  of  the  politi-
 cal  party,  I  take  the  fullest  share  of  the  blame.
 But  I  do  not  think  that  it  is  only  the  pre-
 rogative  of  a  political  party  to  have  to  do  its
 job.  Itis  the  need  of  every  political  party,
 of  every  social  worker,  of  every  person,
 who  is  concerned  with  the  welfare  of  the
 prople  to  involve  himself  mentally,  psychol-
 ogically  and  physically  and  also  the  people
 amongst  whom  he  works  in  the  process
 of  development,  unless  we  are  able  to
 create  a  country  wide  awareness,  a  country
 wide  for  planning,  for
 development,  for  imple  ion  of  the
 plans,  for  watching  the  correct  implementa-
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 tion  of  the  plans,  any  planning  with  the  best
 intentions  in  the  hands  of  anyone,  in  the
 hands  of  any  party,  will  suffer  from  a  basic
 lacuna  and  from  a  basic  inadequacy.

 That  is  why,  we  have  ventured  to  suggest for  the  consideration  of  the  State  Govern-
 ments,  for  the  consideration  of  the  gentle-
 men  who  are  accredited  leaders  of  the  peo-

 ple  of this  country,  whatever  may  be  the  shade
 of  their  politics  or  opinion,  that  for  the
 Fifth  plan,  let  us  take  the  bitter  lessions  of
 of  the  past  and  Ict  us  begin  the  process  of
 planning  from  below.  Quite  a  large  num-
 ber  of  Members  have  suggested  district
 level.  I  would  go  to  the  unit  of  a  village; I  would  go  to  the  unit  of  a  block  ;  ]  would
 go  to  the  smallest  manageable  rura_  unit
 as  the  basic  unit,  as  the  basic  foundation, on  which  you  can  build  the  total  edifice  of  a
 a  Plan.  Unless  that  it  done,  I  think,  we  shall
 after  making  the  Mid-term  Appraisal  of  the
 Fifth  Plan,  be  again  making  the  same  com
 plaints  and  voicing  the  samc  disappoint- ments  which  we  have  done  during  the  two
 days  while  discussing  this  motion.

 4  would,  therefore,  through  you,  Sir,  be-
 svech  the  hon.  Members  that  for  the  Fifth
 Plan,  let  us  take  steps  from  now  on  to  or-
 ganise  ourselves  in  a  manner  cu:ting  across
 barriers  of  political  dissension,  political
 differences  of  opinion  or  any  other  barriers
 which  separate  “A  from  “B",  Then
 alone  we  can  think  of  treating  the  Plan  as
 a  nationa!  objective  Because,  after  all;
 what  is  planning  which  is  not  a  national
 objective.  If  it,  meansthe  development  of
 the  people  of  India,  then  it  is  the  objective
 of  every  citizen  of  India  +o  be  involved  in
 the  achicvement  of  this  objective.  As
 far  as  we  in  the  planning  Commission
 are  concerned,  picase  trust  us  to  make  our
 assistance  available  to  all  of  you,  gentle-
 men,  in  evolving  this  process,  and  we  shall
 also  give  such  assistance,
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 st  इसहाक  सम्भालो  (प्रमरोहा)  :  जो  प्रापने
 कहा  है  उसके  लिये  तो  शुकरिया।  लेकिन  प्लान
 कमिशन  को  भी  तो  प्राय  रिघ्रागेनाइम  के  1

 मी  डोरी  घर:  प्लानिंग  कमिशन  को  रि-
 आर्गेनाइज  करने  की  जरूरत  नहीं  है।

 हमें  अपने  दिमागों  को  -रि्ागनाइज  करना  है।

 क्रो  इसहाक  लाडली:  इसका  सबूत  प्र हां  से
 दीजिये  ।

 शो  डी०  पो०  छह:  बुजुर्गी  के  नाते  मैं  मौलाना
 से  इस्तुदुप्मा  करूंगा  कि  इस  काम  के  लिये  हमें  पने
 दिमागों  को  साफ  करता  है,  उनको  हमें  तरकीब
 वेनी  दे  कौर  इस  मामले  में,  इसको  प्रार्गंनाइज
 करने  में  वह  पहल  करें।

 कली  कपल  सिर  मधुकर  :  लोगों  का  सहयोग
 शाप  किस  तरह  से  लेंगे?

 श्यो  डी०  पी०  धर:  मैं  प्रकाशो  ही  सही  पौर
 इसलिये  शायद  आपका  जो  नुक्ते नजर  है  वह  मुझे
 अपील  न  करता  हो।  लेकिन  मैं  बही  कह  सकता
 हूं  जो  मैं  कहने  का  शादी  हूं।  इस  उच्  में  मेरे
 लिये  बदलना  जरा  मुश्किल  है  मौलाना  की  राय
 के  बावजूद  ।

 So,  it  is  not  necessary  to  reconstitute
 the  planning  C  The  pl
 Commission.

 p

 st  सतपाल  कप्र  (पटियाला):  यहां  ह.  बाप
 बदलें  यह  बदकिस्मत  जबान  है।  द  जबान  पर
 बड़ा  जल्द  हो  रहा  है।  हस  में  तो  प्राय  बोल  हो
 सकते  हैं।

 SHRI  D.  P.  DHAR:  I  have  No  ob-
 jeetion  to  speaking  in  Urdu  or  Hindi,  but
 I  think  it  would  be  unfair  .o  those  friends  in
 this  House  who  do  not  understand  Hindi.
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 So,  we  in  the  planning  Commission,  as
 I  said,  need  not  reorganize  the  planning
 Commission.  All  that  we  need  to  do  is
 to  place  our  services  at  your  disposal  more
 frequently...

 AN.  HON.  MEMBER:  Change  the
 basic  policies.

 SHRI  0.  P.  DHAR:...and  change  the
 basic  policies  wherever  those  changes  arc
 suggested  in  a  concrete  form.  We  are
 prepared  to  change  them.  It  is  not  cnough
 to  be  negative.  I!  is  not  enough  to  say
 that  our  policy  is  wrong.  It  is  much  more
 important  to  say  how  this  policy  can  be
 improved  upon.  And  I,  on  behalf  of  the
 Government  of  India,  on  behalf  of  the  plann-
 ing  Commission,  can  assure  this  hon.  House
 through  you  that  we  shall  accept  every
 concrete  suggestion  from  whichever  quar-
 ter  i:  comes.

 T  am  sotry,  Sir,  shat  I  have  to  submit
 to  the  harsh  limitations  of  time  which  could
 not  be  better  planned.  Therefore,  }  have
 to  conclude  hastily,  and  as  you  have  becn
 indulgent  to  other  members  for  a  minute
 or  two,  I]  hope  you  will  be  indulgent  to
 me  also  if  |  take  some  extra  time.

 MR.  CHAIRMAN  :  Take
 time.

 your  own

 SHRI  D.  P.  DHAR:  I  apologise  for  the
 shortness  of  time,  for  not  having  been  able
 to  make  specific  reference  to  some  of  the
 specific  questions  that  have  been  mentioned
 by  hon.  members  in  this  House.

 ३  can  assure  every  hon.  Member  who  has
 participated  in  this  di  that  we
 have  taken  copious  notes  of  his  suggestions
 and  we  shall,  as  far  as  it  is  within  our  power,
 do  our  utmost  to  act  upon  their  kind
 advice.

 SHRI  VASANT  SATHE  :  And  build
 a  hinery  for  the  imple
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 SHRI  D.  P.  DHAR...after  examining

 these  suggestions  which  they  have  been
 very  kind  and  very  gracious  to  make  to
 us,  to  the  Planning  Commission,  any,  from
 which,  I  assure  you,  we  shall  been  fil’  very
 greatly  and  we  shall  also  uy  to  accept  them:

 As  for  as  the  in-built  mas‘iinery  is  con-
 cerned,  I  must  confess  that  I  have  not  been
 able  to  understand  its  full  import.  Of  course,
 I  have  understood  the  import  of  other
 Suggestions,  namely,  that  the  Member  of
 Parliament  should  be  the  kingpin  in  his
 own  constituency.  I  suppose  the  Planning
 Comm’'ssion  has  not  the  authority  to  sanc-
 tion  how  an  hon.  Member  should  function
 within  his  constitutency.  But  I  do  not
 know  what  will  be  the  position  of  the  MLA.
 But,  nevertheless,  the  machinery  for  both
 purposes  of  development,  for  accelerating
 development  and  for  achieving  the  purpose
 of  devclopment,  has  got  to  be  inbuilt  in
 our  socicty  and  that  has  to  be  done  at  the
 grass  roots.

 Lastly,  I  must  pay  my  debt  to  my  very
 old  friend,  Mr.  Bisht,  and  other  friends
 from  UP  who  come  from  the  hill  ateas  and
 inform  them  that  a  good  deal  of  work  is
 being  done  by  the  Planning  Commission  in
 the  matter  of  collection  of  data  and  statis-
 tics  in  the  hill  areas  of  UP  and  a  special
 cell  under  the  chair.  hip  of  a  Member
 of  the  Commission  has  already  been  set
 up  for  this  purpose  and  we  hope  to  invite
 at  their  co  all  the  bers  from
 the  hill  areas  of  UP,  one  of  these  days,
 to  a  meeting  so  that  we  can  discuss  some
 of  the  ideas  that  we  have  on  the  subject  and
 benefit  from  their  advice.

 I  have  one  last  submission  to  make.
 We  are  now  engaged  very  seriously  in  the
 preparation  of  the  plan  frame  for  the.  Fifth
 Plan  period  and  this  plan  and  also  this
 period.  is  going  to  be  very  crucial.  In
 this  (ask  I  would  once  again,  with  all
 humility,  appeal  to  all  sections  and  &  sides
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 of  this  hon,  house,  to  help  the  Planning
 Commission  to  produce  something  worth-
 while  so  thdt  none  of  you  will  have  any
 complaint  in  future.

 कमी  नाथू  राम  शहरयार  (टीकमगढ़)  :  सच-
 पति  महोदय,  पांच  घंटे  को  इस  बहस  में  जिस
 माननीय  सदस्यों  ने  मेरे  प्रस्ताव  का  समर्थन  किया
 है  कौर  चर्चा  में  भाग  लिया  है,  मैं  उन  का  बड़ा
 प्रभारी  हूं।  योजना  मंत्री  ने  इस  चर्चा  का  जो
 उत्तर  दिया  है  धौर  यह  जानकारी  दी  है  कि  चला-
 लीग  कमीशन  देश  के  लिये  क्‍या  करने  बाला  है,
 उस के  लिये  मैं  उन  का  भी  धा भारों  हूं।

 मंत्री  महोदय  ने  कुछ  पिछड़े  हुये  इलाकों  का
 जिक्र  किया है  शौर  बताया  है  कि  वह  उम  के  सिये
 कुछ  लोकेशन  करने  बाले  हैं।  लेकिन  मध्य  प्रदेश
 के  बारे  में,  जो  देश  का  सब  से  पिछड़ा  हुमा  प्रदेश
 है,  प्रौर  उस  के  सब  से  पिछड़े  हुये  इलाके  बुंदेला-
 खंड  के  बारे  में  उन्होंने  कोई  प्रकाश  नही  डाला  है,
 जिस  में  उत्तर  प्रदेश  के  बार  जिले,  झासी,  बांदा,
 जालौन  शौर  हमीरपुर,  दौर  मध्य  प्रदेश  के  पांच
 जिले  हैं,  जहां  पिछले  पच्चीस  बचों  में  विकास  का
 कोई  काम  नहीं  हुमा  है,  जिस  में  केबल  पांच
 प्रतिशत  सफाई  होती  है  प्लोर  जिस  में  बिजली
 पौर  उद्योग-धंधे  नहों  हैं।  इस  के  लिये  मझे  थोड़ा
 खेद  है।

 मंत्रो  महोदय  ने  म  बाल  के  लिये  कहां  है  कि
 9  राज्यों  में  दो  दो  जिलों  के  लिये  सरकार  ने

 शायद.  50-50  साख  रुपये  का  फंड  एलाट  शिया
 है  लेकिन  उसके  बारे  में  यह  स्पष्ट  नहीं  किया  कि
 जिले  का  साइज  क्‍या  होगा  पौर  वहां  की  जनसंख्या
 के  प्राकार  पर  तय  होगा  या  कैसे  तय  होगा।
 कोई  जिला.  छोटा  भी  हो  सकता  है  घौर  वहां  50
 लाख  रुपया  खच.  कर  देंगे  शौर  कोई  जिस  20
 साख  का  भी  हो  सकता  है  जैसे  बस्तर  जिला  है
 या  रायपुर  जिला  है  जिसको  जनसंख्या  20  लाख
 है  तो  उसके  लिये  कोई  कंसिड्रेलत  होगा  चाहिये
 कि  जिले  का  एरिया  कितना  बड़ा  है,  वहां  की
 जनसंख्या  कया  है  उसके  आधार  पर  बड़े  जिलों  का
 सो  अधिक  रुपया  दिया  जाये.  शौर  छोटे  जिलों  का
 कम  दिया  जाये।
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 मैं  मंत्री  महोदय  से  निवेदन  करना  चाहूंगा  कि
 बुन्देलखंड  के  लिये  मैने  पिछले  दिनों  सुना  था
 कि  वहां  एक  विकास  बों  बनाया  जा  रहा  है,  वहां
 के  डेवलपमेंट  बोर्ड  के  तहत  तो  इस  बारे  में  विशेष
 तौर  से  ध्यान  दिया  जाये  अन्देंलखंड  क्षेत्र  के  लिये
 कि  इस  प्रकर  के  बोर्ड  में  जन  प्रतिनिधियों  को
 पार्टिसिपेट  करने  का  मौका  मिले  ताकि  वें  प्रपने
 क्षेत्र  की  बातों  को  रख  सके  ब्रोकर  अपने  सुझाव
 दे  सड़क  जिसे  उस  क्षेत्र  का  विकास  हो  सके।

 इन  शब्दों  के  साथ  मैं  भाषण  समाप्त  करता
 ह।

 MR.  CHAIRMAN  :  There  are
 amendments.

 some

 SHR  I  MOHAN  DHARIA  :  My  apreal
 to  them  is  this.  May  I  request  them  not
 to  insist  on  the  amendments?

 को  क्षण  चला  पांडे:  मान्यवर,  हमको  एक
 प्रार्थना  करनी  है  कि  भ्र भी  देश  के  बहुत  सारे
 जिले  तो  छूट  गये  जिनके  प्रतिनिधियों  को  यहां
 बोलना  है।  उनको  मौका  ही  नहीं  मिला  तो
 प्रापक  माध्यम  से  मंत्री  जी  से  मेरी  प्रार्थना  है
 कि  उत्तर  प्रदेश  केे  25  जिले  .  (व्यवधान )

 मैं  एक  मिनट  लूंगा।  मैं  उस  जिले  से  चुन-
 कर  पाया  हूं  जिस  जिले  के  लोग...

 सभापति  महोदय  :  देखिये  मिनिस्टर  साहब
 बोल  चुके,  रेप्लाई  हो  चुका,  उसके  बाद  फिर  'डिबेट
 प्रोपेन  नहीं  हो  सकती  ।  इसलिये  मेरा  प्रा पसे  निवेदन
 है  कि  आपको  यू  पी०  के  जिलों  के  बारे  में
 कहना  है  तो  धाप  मंत्री  महोदय  से  मिल  लीजियेगा
 और  प्रपनी  तकलीफ  उन्हें  बता  दीजियेगा,  बे  सिम्पी-
 बेसिकली  उसको  कन् सी डर  कर  लेंगे।

 भी कृष्ण  जमा  पांडे:  मान्यवर,  एक  मिनट
 सुन  लें।  सुनने  पौर  कहने  का  स्थान  यही  है।

 समाप्ति  महोदय  :  नहीं./  ब  स्पीच  नहीं  हो
 सकती  है।

 भी  wero  चर  पांडे:  मैं  उस  जिले  से  चुनकर
 अघाया  हूं  जहां  25  साल  से  एक  भी  सड़क  नहीं
 बनी  भोर  न  कोई  प्रौद्योगिक  काम  ही  हुमा.
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 सभापति  महोदय:  श्राप.  बैठिये।  प्रब॒स्पीच
 नहीं  हो  सकती  है।

 |  will  put  the  amendments  together  to
 the  vote  of  the  House.  These  amendments
 are  :  No.  I,  No.  2,  No.  3,  No.  4,  No.  5,
 No.  6,  No.  7,  No.  8,  No.  l0  and  No.  II.
 lam  putting  all  together  to  the  vote  of  the
 House.
 Amendments  Nos.  |  to  8,  l0  and  \\  were

 put  and  negatived

 श्री. नाध्राम  प्र हरि धार:  मैं  प्रपना  प्रस्ताव
 वापिस  लेता  हूं।

 MR.  CHAIRMAN  :  Is  it  the  pleasure
 of  the  House  that  he  should  withdraw?

 SOME  HON.  MEMBERS:  Yes.
 MR.  CHAIRMAN  :  By  the  _  pleasure

 of  the  House,  he  is  allowed  to  withdraw
 it.

 The  motion  was,  by  leave,  withdrawn.
 क्रि  कृष्ण  चखा  पांडे:  मान्यवर,  प्रस्ताव  तो

 वापिस  हो  गया  है,  पर  पिछड़ापन  वापिस  नहीं
 हुआ  है।

 SHRI  S.  M.  BANERJEE  :  (Kanpur)  :
 Generally,  non-official  Resolutions  and
 Bills  are  withdrawn,  but  here,  it  isa  Motion
 under  a  particular  provision  of  the  Rules
 of  Proced  It  is  intended for di
 it  is  not  to  be  withdrawn.  How  can  he
 withdraw  it?

 MR.  CHAIRMAN  :  Are  you  object-
 ing  to  it?

 SHRI  S.  M.  BANERJEE-I  am  not
 objecting,  but  I  am  telling  about  the  pro-

 MR,  CHAIRMAN  :  you  are  wrong  to
 say  that  is  not  the  procedure.

 SHRI  MOHAN  _DHARIA  :  Shri  5.  M.
 Banerjee  is  very  much  right.  If  any
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 (Shri  Mohan  Dharia)
 idments  had  been  adopted,  then  there

 would  have  been  voting  on  the  motion.
 But  since  there  are  no  amendments  re-
 maining  now,  naturally,  this  motion  alone
 remains,  and  it  need  not  be  withdrawn;
 it  has  been  discussed  and  it  can  be  treated
 as  talked  over.

 MR.  CHAIRMAN  :  I  shall  have  to
 take  the  pleasure  of  the  House.  If  he  with-
 draws  it,  it  will  not  be  put  to  vote.

 The  hon.  Member  has  sought  the  per-
 mission  of  the  House  to  withdraw  it,  and
 the  House  has  given  permission  to  him  and
 he  has  withdrawn  it.  That  is  according  to
 the  rules.

 SHRI  S.  M.  BANERJEE  :  This  is  some-
 thing  strange.  The  motion  cannot  be
 withdrawn.

 BHADRA  1,  894  (SAKA)  Schemes  for  Backward  Areas  322

 MR.  CHAIRMAN:  It  can  be  with-
 drawn.  That  is  the  rule.

 SHRI  5.  M.  BANERJEE  :  It  means  that
 whatever  has  been  discussed  has  been  lost?

 MR.  CHAIRMAN  :  Hon.  Members  have
 given  him  permission  to  withdraw  it  and
 he  has  withdrawn  it.

 MR.  CHAIRMAN  :  Now,  there  is  a
 half-an-hour  discussion  to  be  raised  by  Shri
 K.  Lakkappa.  The  hon.  Member  is  ab-
 sent.

 So,  the  House  will  now  stand  adjourned
 and  meet  again  at  11.  a.  m.  the  day  after
 tomorrow.
 WW  27  hrs.

 The  Lok  Sabha  then  adjourned  till  Ele~
 vent  of  the  Clock  on  Friday,  August  25,  972),
 Bhadra  3,  \894,  (Saka).
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